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LOK SABHA

7'nesduit, Drn’mbt r, 30 1974/ 
Agiuhniianti 12, T*'i >t> (Sal'u)

ic Lok Sabha met at Elcren of the 
Clock
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5953 13~*,

*pwr st aprCsrrjt weft OT tot*tt ̂r̂r

I ?m ̂»Tcr % <sR qr ŴTT 
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SHRI P. G. MAVALANKAR (Ah- 
jnedabad):  Sir, I have already writ­
ten to you about this

MR SPEAKER: I am sorry I do not 
asree to it.

SHRI P. G. MAVALANKAR-  I 
want the proceedings of this House 
to go on as fast as possible. But the 
leason why I requested lor your per- 
ims-SSon to raise this matter even be­
fore the Question Hour started was 
thi*. Yesterday, after the statements 
oi the Prime Minister and Shri Mo- 
raiji Desat, whatever happened sub­
sequently was drowned in shouts and 
counter-shouts and yet many things 
have gone on record a& if they were 
done in thp House. But none of us 
has been able to understand  what 
exactly happened After lunch, a se­
ries. of points of order  were raised 
and the Depuly Speaker was pleased 
to remark that  there were  some 
silver linings in the various points 
nude b\ members from both sides. 
We are now waiting for some kind of 
clarification regarding the Prime Mi­
nister’s, statement We want to know 
whether altei the documents  are 
made available t0 the leaders of the 
opposition and other people, they will 
be free to raise this matter for some 
action and suggest a definite kind  of 
parliamentary probe.  This  should 
be clarified either by the Minister of 
Parliamentary Affairs,  or somebody 
else.

MR. SPEAKER: I am sorry l  I am 
not agreeing to this motion for  the 
postponement of Question Hour. Shn 
Madhukar.

ORAL ANSWERS TO QUESTIONS

Loot and Plunder of Railway Pro­
perty in Grand Chord Section

*392. SHRI K. M. ‘MADHUKAR’: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether his attention has been 
drawn to the recent incidents of loot 
and plunder of Railway property fai 
Grand Chord  section of Dhanbad 
Division in Eastern Railway;

(b) if so, the facts thereof; and

(c) the action taken by  Govern­
ment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS fSHRr 
BUTA SINGH): (a) to (c). A state­
ment is laid on the Table of the Sa­
bha

Statement

(a)  There has not been any case of 
loot and plunder of railway propert> 
m the Grand Chord Section of Dhan­
bad Division on Eastern Railway dur­
ing 1974 upto 5-12-1074.

<b) and (c).  Do not arise. How­
ever, to prevent thefts and pilferages 
in the Grand Chord section following 
measures are taken:

(i) Almost all goods trains, par­
ticularly those carrying va­
luable consignments, are be* 
ing escorted in the vulnerable 
portion of  this Section i.e.. 
between Gaya and  Gomnh 
and vice-versa.

(ii) Pickets and Patrols are being 
deployed frequently, keeping 
an element of surprise for the 
criminals, at way-side  sta­
tions of this Section like, Pa* 
rasnath, Nimia Ghat, Gurpa. 
Guihandi and Bandhue,

flii) Frequent raids and searches 
are conducted by  Railway
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Protection Force/Police  at 
the dens of criminals.

(iv) Crime Intelligence staff have 
been deputed  to keep close 
watch on the activities or cri­
minals; and receivers of sto­
len property.

(v) Staff from the Central Crime 
Bureau, Railway Board, New 
Delhi is sometimes deputed to 
make  surprise raids in the 
area for the recovery of sto­
len property and arrest  of 
criminals.
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f̂̂r?rŴ r̂cT̂ V̂̂ TqfT̂ %5 t

grTff

%\i ̂rnfaT$r sit STTjf I %ftp5T *TOT

s?r «rc% 5r*s  % vr* *r

t*T <TT§  >̂T̂ t *T3f̂T

«rr̂»rr, ?»t «rrt»-% »mr ̂t ̂  |,s*r% 

f̂T'T ̂  frwm 
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SHRI KRISHNA CIIANDRA HAL- 
DER:  In view ol the reply given
by the Minister I would like to know­
how many persons have been arrested 
up to 5-12-74? How many railway 
employees have been  arrested till 
now?
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Increasing prices of Medicines by 
Drug Companies

*394. SHRI BIREN DUTTA:  Will
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(q>) whether the drug companies are 
going t0 further increase the prices of 
drugs and medicines; and

(b) if so, the reaction of Govern­
ment thereto?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS (SHRI K. R. GA- 
NESIi): fa) and (b) A statement  is 
laid on tin* Tabie of the House.

Statement

Revision of prices of drugs is regu­
lated under the Drugs (Prices Con­
ti oj) Order, 1970 which provides  a 
mechanism for the same, Consequent 
upon the petroleum crisis during the 
second half of 1973-74, prices of che­
micals including bulk drugs have in­
creased  As a result, a large number 
of applications seeking upward revi­
sion in the prices of their products 
have been received from the  drug 
manufacturers.

In the case of bulk drugs, the ma­
nufacturers have asked for price in­
crease on account of various, elements 
of cost of production, e.g., raw mate­
rials, fuel, power wages, working ca­
pital, capital investment, etc. In the 
case of formulations, applicants have 
asked for price increases on account 
of increase in the price of bulk drugs, 
raw materials and packing materials.

With effect from 1-1-1974, the work 
of screening applications for fixation/ 
revision of prices of drugs has been 
entrusted to the Bureau of Industrial 
Costs and Prices. When Drugs (Pri« 
ces Control) Order, 197o was imple­
mented with effect from 16-5-1970, 
prices of 17 essential bulk drugs were 
fixed on the basis of cost investigation 
by the Tariff  Commission  and of 
others were frozen. Prices of another
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23 bulk drugs and Gelatine Capsules 
were fixed on the basis of a cost in­
vestigation by a Working Group un­
der the Chairman of B.I.C.P. A state­
ment m this regard was laid on the 
Table of the House on 19-4-1974. The 
prices of bulk drugs are fixed after 
cost investigation by BICP or  the 
Cost Accounts Branch of the Ministry 
of Finance.

Interim price  revision  tor bulk 
drugs are being allowed to the extent 
of increases in the costs of major raw 
materials only In case of prices  of 
formulations, the increases are allow­
ed to neutralise the increased cost of 
bulk drug?, raw materials and pack­
ing materials.

Government have appointed a Com­
mittee on Drugs and Pharmaceuticals 
Industry headed 'by Shri Jaisukhlal 
Hathi to examine various aspects of 
the industry and its terms of refer­
ence, inter aha; include: —

(5) To  examine the  measures 
taken so far to  rcduce the 
prices of drugs, for the con­
sumer, and to  recommend 
such further measures as may 
be necessary to  rationalise 
the prices of basic drugs and 
formulations.

(ii) To recommend measures for 
providing essential drugs and 
common house-hold remedies 
to the general public, espe­
cially in the rural areas.

SHRI BIREN DUTTA:  In  view
of the fact that these companies are 
making huge profits because of their 
monopoly position may I know whe­
ther Government is considering  to 
take over the industries in the  in­
terest of general public as, is recom­
mended in the statement itself, and 
give the drugs at cheaper prices?

SHRI K. R. GANESH: The question 
of fixation of drug prices etc. is de­
termined under the Drug Prices Con­
trol order issued  under* Essential 
Commodities Act and as a result  of

these the prices of certain drugs have 
been fixed from time to time. Now, 
Sir, the hon. Member asked one ques­
tion, a basic question, whether in view 
of the fact that prices are increasing, 
the Government will take over the 
basic drug concerns. The Hathi Com­
mittee is going into the entire struc­
ture of the drug industry and various 
other matters about the  supply of 
cheap drugs to consumers and when 
this report comes  Government will 
give due consideration.

SHRI BHAGWAT JHA AZAD.  I 
find from the report that Government 
m some cases are going to allow the 
interim increase in relation to cost 
of production. May I know whether 
drug mdustzy is charging foi the rame 
drug compared with continents  in 
Europe eight times to eight thousand 
times for the same drug in this coun­
try? I want to know whether it is a 
fact that American consumers  have 
gone to court against these high pri­
ces.  Do the Government propose to 
grant increase in prices in view of the 
fact that they have made huge pro­
fits at the cost of poor people in this 
country? How do you justify this cost 
structure?

SHRI K. R. GANESH: The mecha­
nism is provided by Drug Price Con­
trol Order. The BICP goes into  the 
cost of some of the drugs. The prices 
of 40 bulk drugs which have increased 
from 1970 onwards have been only 
as a result of the Tariff Commission’s 
recommendations for 17 drugs and for 
23 other drugs taking into account 
the escalation of the cost of raw ma­
terials and various other factors.  I 
agree with the hon. Member  that 
the drug industry has been a high- 
profit-making  industry. It is a fact 
which is known to the House and out­
side also. As I indicated earlier, the 
Hathi Committee is going into this 
question. One of the terms of refer­
ence has been how to provide cheap 
drugs to the consumers and to review 
whether the present position about 
cheap drugs has been satisfactory or 
not.  I would only mention that there
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are two aspects of this question. One 
is that, as a result of increase in pet­
rol prices and various other things, 
there has been an escalation In the 
prices of various inputs that go into 
the making of the drugs—interme­
diates, etc.  The second aspect  is 
that at least basic drugs have to be 
available to the common people  at 
cheap prices 'because otherwise  the 
masses cannot purchase them. There­
fore, a view will have to be taken on 
this. That if why, as I have indicated 
earlier, a high-powered committee is 
«oing into this.

SHRI RAJA KULKARNI: May  I 
know, during the last one year, out 
of 26 basic drugs, prices of how many 
basic drugs have been increased and 
what piecemcal attempts are  being 
made to increase the* puces, one by 
one, of those basic drugs instead  of 
fixing up a uniform formula for  all 
the basic drugs as such* Does not 
the Ministry feel that the Drug Price 
Control Order of 1970. on the  basis 
of which these prices are being fixed, 
hn-. itself become  outdated and  a 
complete review is needed to check 
the profits  that aic being  made 
iheie7

SHRI K. R GANESH- As I  have 
indicated earlier,  juces of 17 bulk 
drugs were revised in 1970 as a re­
sult of the Tariff Commission's recom­
mendations.  Later on prices of 23 
hulk drugs were  revised, in April 
1974. and a statement was laid  on 
the Table of the House. The  hon. 
Member has asked whether the Drug 
Price Control Order has not become 
obsolete. As I have indicated,  the 
Hathi Committee is  going  into all 
these questions, the question of status 
of the industry, the question of avail­
ability of cheap drugs to the people, 
etc.  On the basis of their recom­
mendations. the whole  question can 
again be considered.

SHRI P. G. MAVALANKAR:  The
bon. Minister’s answer, as far as  it 
soes, is somewhat satisfactory.  But 
he has not answered part (b) of the

main question. In the whole statement, 
there is no answer to part (b) of the 
question, namely, ‘if so, the reaction 
of the Government thereto*. The in­
crease m prices of drugs and medi­
cines, has been a very irritating sub­
ject. What is the Government's reac­
tion to that particular irritation?  I 
would like, from that point of view to 
know whether the Drugs Price Con­
trol Order, 1970. and the guidelines 
which, I suppose, are based on that 
order  have  any  legal  amtion. 
Secondly, in view 0f the fact that ilO 
per cent of the drugs manufacture is 
done by the foreign agencies and thev 
are repatriating their profits to their 
countries, is Government not con̂a- 
dcung, as part x>f Government’s re­
action. nationalising the whole thing 
and letting the foreign agencies qo 

out of business so that the Indian 
agnecies are given a chance to operate 
m a more lational and just  man­
ner’

SHRI K R GANESH*  The Drug 
Price Control Order was issued under 
the Essential Commodities Act  and 
wr.s placed on the Table of the Hou'-e. 
The mam question that the hon. Men.- 
b?r has mu is whether, in view of 
1he structure of the drug mduj>tr\. 
the prices that are charged are jusU- 
tkib!f> or not  There ase two aspects 
to th’î question and I would try to 
answer, Onp is that there has bet'r 
escalation of costs of various input' 
as a result of general escalation 1a 
the world economy and also as a re­
sult, directly, of the increase in fuel 
prices. That is one aspect.

The other aspect is that these 'in­
dustries are high-profit making indus­
tries  There is no doubt about it...

SHRI BHAGWAT JHA AZAD: That 
is the important point.

SHRI K. R. GANESH- As I indi­
cated. a view will have to be taken

(a)  to see that production does not 
suffer as a result of the prices be­
coming unremunerative; and
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(b) that in a country like ours 
certain drugs which are absolutely 
essential have to be produced m a 
manner that they are available to the 
vast masses of people at constant and 
reasonable prices as far as possible. 
Since a high-power committee is going 
into this question and its report is to 
be available by February 1975, the

Government will await its recom­
mendations

SHRI BHAGWAT JHA AZAD Have 
you asked them about the piofits’

SHRI K R. GANESH: It is also 
there I can tell you the terms of 
leference if you like So, the Gov­
ernment will await the recommen­
dations of the comm’ittee to formulate 
an mtegiated view, of the whole 
question

SHRI N K P SALVE May I know 
from the hon Minister whether it is 
a fact that a company run by a 
monopoly house and engaged m the 
manufacture of vitamin C which is a 
drug m short supply in the world 
matket is already making fabulous 
profits whereas a new company m 
which small entrepreneurs are in­
volved and m which the public are 
substantially interested is being 
denied even their cost pnce. 
What is the Government’s reaction td 
the suggestion that the prices of the 
monopoly house should be reduced 
and only reasonable profits allowed 
to them, the other small unit be given 
the same margin of profits and the 
prices of the two be averaged instead 
of the overall prices being increased.

SHRI K R. GANESH* Thi? parti­
cular question the hon. Member has 
referred to has been remitted to the 
Bureau of Industrial Costs and Prices 
lor examination.

SHRI K. K. P SALVE: What pre­
vents the Minister to give an assu-
* ance? This is a clear matter. I 
would request Mr. Malaviya. In this 
matter a monopoly house 'is making 
a fantastic amount of profits. Why

not the two prices be averaged and 
the price fixed? I want an assurance. 
A person like Mr. Malaviya who has 
professional expertise in the Minis­
try ought to give us some assurance 
m the matter. Further, this is a. 
policy matter.

SHRI BHAGWAT JHA AZAD: 
Whose interests do you want to serve? 
We want to understand

MR SPEAKER1 Let them think 
ovei the assurance

1HE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI K. D 
MALAVIYA) As my colleague has 
answered this question m a general 
^ay, we aie very eagerly waiting for 
the report of Mr Hathi whom 
I have requested to expedite as far as 
possible because mostly all the ques­
tions have been leferred to them and 
complicated though they may be, it 
is our determination to take a view 
which is consistent with the* wishe? 
and aspirations of the House.

So fai ab Mr Salve’s question ifa 
concerned, that was also referred to 
the committee and we shall see to it 
that the price of Vitamin C is not 
ch .1 ged high b> the monopoly house 
referied to by him and that a suitable 
solution is found out with regard to 
fixing an averaged price.

PROF. MADHU DANDAVATE: An 
assurance to the Congress members.

SHRIMATI ROZA DESHPANDE: I 
would like to know from the Ministei 
whether the monopoly houses in our 
country want a price rise for their 
drugs and, m order to get it, in many 
of the drugs they have decreased the 
production of very important drugs 
If so, I want to know whether the 
Government Is thinking of producing 
such drugs in the public sector by 
diversifying a bit their own produc­
tion.

Secondly, anti bioties are very to  
portant products, 1  would like to fenow 
front the Minister what is the ptitssea 
production of anti biotica in the pub
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lie sector and whether the production 
capacity* of the plant is fully utilised 
or not.

SHRI K. R. GANESH: It is a fact 
that as a result of asking for increase 
in prices which has got to be proper­
ly processed by the Bureau of Indust­
rial Costs and Prices there is a ten­
dency to hold or decrease production. 
As regards the other  question whe­
ther the public sector will take over 
production of some of these  drugs, 
the public sector is producing a num­
ber of drugs and during the fifth Five 
Year Plan period an investment  of 
Rs. 70  .crores has  been provided 
for the expansion of the public sector 
so that it can  take up some  new 
pioducts and play its own role in see­
ing that proper drugs at proper prices 
are available.

As far as antibiotics are concerned 
the public sector does produce a very 
large quantity but the total produc­
tion in the country  is not sufficient 
and we have to resort to import. As 
far as capacity utilisation is concern­
ed there have been certain, constraints 
and problems in IDPL and steps have 
been taken to further improve these 
strains and experiments are going on 
and in the next six months or  so 
the capacity  of IDPL  will further 
improve.

SHRI VASANT SATHE: One of the 
constraints bringing  about rise  in 
production and thus having a check 
on prices has been ATS* IJroduction of 
bulk drugs.  Unfortunately, majority 
of bulk drugs today are produced in 
the public sector and majority of the 
multi-national foreign companies pro­
duce mainly  formulations and  not 
bulk drugs and thus they exploit Is 
it a fact that the management of ID* 
PL, inspite of an agreement of settled 
industrial relations, is refusing to ac­
cept the recommendations even of the 
Ministry—both his predecessor  and 
the present Ministry?  What action 
are  you going  to take against the 
management?

SHRI K. R. GANESH: As las as 
production of bulk drugs is concern­
ed  the hon.  Member  has more
facts than me  because of being a
Member of the Hathi Committee. The 
information I have got is that it is 
33 per cent as far as three sectors are 
concerned—the foreign sector, the In­
dian sector and the public sector. It 
is a fact that majority of the foreign 
concerns as well as many other con­
cerns! are concentrating on  formula­
tions which give them good profits. As 
far as the question of achieving self- 
sufficiency in the country is concerned, 
it is necessary to maximise production 
of bulk drugs which is basic for every 
thing.  Hathi  Committee has  ap­
plied its mind on this particular ques­
tion and their recommendations will 
be available soon.  Already certain 
steps have been taken and the foreign 
concerns are not given licences  un­
less they produce  their bulk drugs. 
He has referred to a particular  in­
dustrial problem  of IDPL.  I am 
required to make  a  statement  in 
response to Shrimati  Parvathi Kri- 
shanan’s question.  There has been 
some problem and I can  assure the 
hon.  Members that I am trying to 
sort it out.

Cut in Outlay for New Railway 
during Fifth Five Tear Plan

*396. SHRI D. B. CHANDRA 
GOWDA:

SHRI GAJADHBir MAJHI:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether Government propose 
to cut the outlay "earmarked in the 
Fifth Five Year Plan for the cons­
truction of new railway lines; and

(b) if so, the salient features there­
of?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS  (MOHD. 
SHAFI QURESHI): (a) No, Sir.

(b) Does not arise.
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SHRI VAYALAR RAVI: I want to 
put a supplementary.

MR. SPEAKER:  It does not arise
tor Mr. Gowda. How does this arise 
xn your case?  You can put a ques­
tion.

SHRI VAYALAR RAVI: The Minis­
ter is ready to answer. May  I put 
a question—this is regarding the con­
version of the metre-gauge line from 
Ltrnakulam to Trivandrum?

MR. SPEAKER:  This is a general
question. You cannot put it into this 
general question.

SHRI VAYALAR RAVI: Sir, the 
works have  suffered and they  are 
very slow.

MR. SPEAKER*  This is a specific 
question whereas the question here is 
a general one.  If you want to ask 
a specific question than give him  a 
separate notice.

SHRI  VAYALAR RAVI.  One  of 
the metre'gauge lines from Trivandrum 
to Ernakulam is being converted into 
a broad-gauge line.  But, that  line 
is suffering; because of a cut in the al­
location of funds.  I would like  to 
know from the hon.  Minister on the 
basis of this  statement as to what 
steps are being taken for the conver­
sion of the metre-gauge line into  a 
broad-gauge  line from  Trivandrum 
to Ernakulam?

MR. SPEAKER:  I am sorry. This
is regarding the  cut in the out lay 
earmarked m the  Fifth  Five Year 
Plan.

SHRI VAYALAR  RAVI:  This is
the Fifth Plan target.  He is ready 
to answer.

MR SPEAKER: No. How do you do 
in the Working Committee’
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MR. SPEAKER: I am sorry—I am 
not allowing it.  You are asking  a 
specific  question.  Ask  a general
question. There are hundred and one 
lines.  He may be ready to answer. 
But, I have to judge how far he  is 
ready.

SHRI KRISHNA  CHANDRA HAL- 
DER  The Minister is ready.

MR SPEAKER.  Beth of you are 
ready.  I am not  ready.  Mr. Lak- 
kappa, why have you  shifted your 
seat?

SHRI  K.  LAKKAPPA:  Mr.
Speaker, Sir, the present outlay  of 
the new railwaylme is not in confor­
mity

MR.  SPEAKER.  I see  you, Mr. 
Knshnan standing all the time..  It 
does not look nice.  Please  take 
your seat.  I do not want you to
tire yourself.

SHRI K. LAKKAPPA.  Any  cut 
m the outlay for the new railwaylme 
is not in conformity with the devel­
opmental activities of railways.  So, 
I would like to know one thing from 
you.  This is the only  railwayline 
which connects the South with North 
which is the real integration  ol the 
country.  And this is a heart-line.
Unfortunately  what has happened lS 
this that even a cut  in the railway 
outlay has created  an utmost econo­
mic difficulty for every State includ­
ing Karnataka.  I woulud like  to 
say that the extension of railway lin­
es and conversion of lines into BG 
even in Karnataka State has come to 
a standstilL  Therefore,  I  would 
i ask whether the introduction of new
• lines and conversion of MG into BG 
(would be taken up.  £vet» non-re-
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munerative lines have to be taken up 
un view of the  economic  activities 
they will generate  and the tremen­
dous increase in traffic potential they 
have even on the Southern Railway* 
This question  has been raised again 
and again, but it has not been  at­
tended to. Therefore, is there a new 
lme ot thinking in this direction?

MR. SPEAKER:  Frankly speaking
I am lost in his question.

SHRI  MOHD.  SHAFI QURESHI: 
The hon.  member has asked  such 
a vast question that it is difficult to 
answer now....

SHRI K. LAKKAPPA: The rail­
way is so vast..

SHRI MOHD.  SHAFI QURESHI: 
As I hav© understood his  question, 
he asks whether  the railways have 
an integrated  policy  of developing 
railway lines in the country.  That 
is true.  We have a policy.  As to 
the question whether there has been 
a curtailment during the Fifth Plan, 
there has been no curtailment  and 
works taken on hand would be com­
pleted within the time specified.  As 
ior the other question about the po­
licy matter of having orfe gauge for 
the whole country, that 19 our policy, 
hut this has to be phased out because 
of the constraint of financial resour­
ces.  Ultimately we atre trying *0 
achieve this objective.

PROF.  NARAIN CHAND PAR- 
ASHAR:  In view of the answer giv­
en to a question last week where the 
route kilometre in each of the States 
was specified,  will the hon. Minister 
be pleased to recast the priority for 
new railway lines in tmch a manner 
that those States which have not got 
a single new line in tb4 last 25 years 
and where the route kilometre figure 
is very low are given priority so that 
all these States are able to have jus­
tice for economic and commercial and 
agricultural development?

SHRI MOfflX  SHAFI QURESHI: 
The priorities Jor lines ape determin­

ed on a certain basis.  One of the 
considerations is the backwardness of 
the region, the availability  of traffic 
and the development of the area. This 
is being considered.

SHRIMATI  PARVATHl  KRI- 
SHNAN:  I am very happy to hear
the assurance of the Minister  that 
there has  been no curtailment  of 
funds, but when we talk about tem­
porary and casual workers who have 
been victimised during the strike, we 
are told by the administration  and 
the Ministry  again and again  that 
due to the economy  drive and cur­
tailment of construction  work, these 
workers cannot be taken back. Am 
I to take it that now  these work­
ers will be taken back since there is 
no curtailment of development work? 
(interruptions).  Otherwise, how do 
they carry out the works in the next 
five years?  He has just said  that 
they are going  to fulfill the  Fjve 
Year Plan.

MR. SPEAKER;  This is cleverly 
bringing another issue.

SHRI  MOHD.  SHAFI QURESHI: 
The question  of casual labour  has 
been discussed  many times m  this 
House..  I have already sait1 in re­
gard to casual labour employed on 
works of a temporary  nature,  that 
wherever works are restarted, those 
casual workers who have been laid off 
would  be taken back as and when 
vacancies arise.

SHRIMATI  PARVATHl  KRISH- 
NAN:  He is misleading the  House.
This is about casual labourers  who 
have already got temporary,  status. 
There are nearly 15,000 of them.

MR. SPEAKER:  This is not rele­
vant now.
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SHRr  DINESH  JOARDER  The 
answfi ot the hon Minister is vague 
and misleading <md evasive also. He 
simply says that thoie is no  cut in 
the outlay ior the construction  ol 
new railway lines  In the last three 
.years what was the total mileage ot 
railwaylines that had been construct­
ed in different zones of the  coun­
try and what aie the schemes  now 
pending with them and what is  the 
time-limit within which  those sche­
mes are going to bo executed?

SHRI  MOHD  SHAFI QURESHI* 
Construction of railway lines is not 
done on the  basis of zones; it is 
done m the overall  development o£ 
the transport system in the country. 
The lines we have  taken up  are: 
Rohtak—Bhiwani (49.30 Kms), Has- 
anpur—Sakrf (74.90 Km), BG links 
to Ramnagar—Kathgodam—Rampur— 
Hajdwam (9200  km), Moradabad— 
Ramnagar Conversion  (76 66 km), 
Jhanjharpur—Laukaha  Baiar *(4230 
km.), Bibinagar—Nadikuda (lpQ km.), 
Banaspani—J akhapura >  (176  km.)»
Dhanagar—Kucmarghat (4? km), We 
contemplate completing them within 
the specified time ...(Interruptions).

This for 1974-75. the first year of the 
Plan.
SHRI BISWANARAYAN SHASTRI 
The hon. Minister just now has said 
that there is no proposal to cut the 
outlay m the Fifth Plan as at present 
Is there no likelihood of curtailment 
of the outlay, even if the Fifth Plan is 
pruned, more particularly in the eas­
tern region of the Railways’

SHRI MOHD SHAFI QURESHI It 
is a hypothetical question, if cuts ar< 
there naturally we will also be affected •

Recognition of certain Railway Union* 
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Recognition of certain Railway 
Unions

"398. SHRI CHANDRIKA PRASAD: 
Will the Minister of RAILWAYS be 
pleased to refer to the reply given to 
Unstarred Question No.  3198 on the 
18th April, 1972 regarding recognition 
of category>wise  Unions/Associations 
of Railway employees and state:

(a) whether the  Association  of 
Railway Protection Force,  Railway 
Board Ministerial Staff Association, 
Scheduled  Caste  and  Scheduled 
Tribe Associations have been recog­
nised by the Railways; and

(b) whether Government are con­
sidering to grant recognition to other 
Associations on similar grounds?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS  (SHRI 
VIOHD. SHAFI QURESHI);  (a) and 
vb): A statement is laid on the Table 
of the Sabha.

Statement

Except on the Western  Railway 
where the RPF Association is still in 
the process of formation, the RPF 
Association  on  all  other Railways 
have been granted recognition. The 
RPF employees, being governed by 
the RPF Act are not entitled to join 
any of the two recognised Unions.

The Ministerial staff Association in 
the Railway Board have been given 
separate recognition because Secreta­
riat Staff do not have trade unions.

Scheduled  Castes  and  Scheduled 
Tribes Associations  have not  been 
granted recognition as the railway em­
ployees belonging to these communities 
have also the right to join any of the 
recognised unions. But due to  the 
fact that citizens belonging to  the 
Scheduled Castes and Scheduled Tri­
bes have certain special position ac­
cording to which they are granted be­
nefits under the Constitution, this As­
sociation has been assured that their 
communications would he acknowled*

ged, appropriate action taken and Gov­
ernment  policy decisions would be 
advised for the benefit of-employees 
belonging to these reserved communi- 
tis.

THere are? already two broad based 
Federations and their affiliated unions 
comprising all categories of railway­
men on each Zonal Railway which 
enjoy negotiation facilities; All rail­
way workmen can become members 
of these recogniscd unions When th«* 
Government is for one union in one 
Industry, the question of granting re­
cognition to any other association of 
railway men doe? not arise.
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SHRI S.  M.  BANERJEE: May I 
know why recognition  has not been 
granted to  the  All  India Railway 
Workers' Federation, which is of an 
all-India nature, which is not a cate­
gory union but which comprises of all 
categories of employees? May I know 
wh<*n the recognition is likely to be 
granted?

SHRI MOHD. SHAFI  QURESHI: 
We have given recognition to two 
unions on the Indian  Railways. At 
the moment there is no possibility or 
idea of giving any recognition to any 
other union.
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WRITTEN ANSWERS TO QUESTIONS 

Visit of Soviet Oil Specialists to India

*393. SHRI PURSHOTTAM KAKO- 
DKAR:

SHRI D. K. PANDA:

WiU the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Soviet oil specialists, 
after a study tour of oil refineries at 
Koyali, Barauni and Gauhati  have
suggested a new refining method; and

(b) if so, the broad outlines there­
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM ANI> 
CHEMICALS  (SHRI C. P. MAJHI):
(a) and (b): A team of Soviet experts 
visited the three operating refineries 
of the IOC at Koyali,  Barauni and 
Gauhati in September-October, 1974 
and held discussions with the IOC 
management at New Delhi. The dis­
cussions related to the  reduction in 
consumption of utilities and own fuel, 
optimisation of the yield pattern* im­
provement of onstream  time of the 
plants and increasing the capacity of 
the Coking Units at Barauni and Gau­
hati. The problems of product lames 
caused by leakages from the equip­
ment like pumps, leading valves, 
sampling points etc., were also dis­
cussed. The Soviet specialists, how­
ever, did not discuss or suggest any 
new refining methods for any of these 
refineries.

Tube Railway at Calcutta

: *m. DR. RANEN 4»fr-

Will the Minister s RAlkWAYS be 
pleased to stste:
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(a) whether thp construction of the 
Tube Railway at  Calcutta has run 
into  difficulties causing fears  that 
the project may not be  completed 
in a  decade;

(b) if so, the ieasons for the crisis; 
and

(c) steps proposed to salvage the 
scheme?

TPIE MINISTER OF  RAILWAYS 
(SHRI L N. MISHRA): (a) The Cal 
eulta underground project is the first 
of its kind in a developing country like 
Imnp. Although its  implementation 
will he facing difficult problems such 
importation of stores  and equip­

ment not made in the country, acquisi­
tion of land, diversion of road traffic 
pfp . the completion of the Project with­
in a decade is still envisaged.

'b) and (c). Do not arise.

Shortage of Lubricants

.'97. SHRI DHAMANKAR: Will the 
Mmister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether there  is an  acute 
shortage of lubricants in the country;

(b) if so, the extent thereof; and

(c) steps taken  to make  these 
lubricants available for  production 
purposes?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  K. D. 
MALAVIYA): (a)  and (b). While 
there is a large surplus of secondary 
grades, the  unsatisfied demand for 
premium grades is estimated at 4,000 
Kl per month.

fc) (i) Attempts are being made to 
increase the production  of premium 
grade lubricants at the refineries; and

(ii) IOC is planning import of 
base oils to supplement indigenous 
production fo* the manufacture of pre­
mium grade lubricants.

Increase in India’s CHI Import Bill

'“399. SHRI P. OANGADEB:
SHRI RAGHUNANDAN LAL 

BHATIA;
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether India’s oil import bill 
this year will exceed  the estimated 
amount;

(b) if so, the quantity of crude and 
petroleum products to be imported;

(c) whether Government are consi­
dering to switch from the import of 
Petroleum products to crude; and

(d) if so, the broad outlines there­
of?

THE MINISTER OF PETROLEUM 
AND CHEMICALS  (SHRI K.  D. 
MALAVIYA): (a) to (d). To meet the 
peak demands during the current rabi 
season, an additional foreign exchange 
allocation of Rs. 18 crores for import 
of crude oil and  petroleum products 
over the ceiling fixed for the year 
1974-75 has been  made. Keeping in 
view the prevailing high prices of re­
fined petroleum products in the world 
market, it is proposed to utilise this 
amount for the import of about 276,000 
tonnes of crude oil.

Agreement with Japan to provide aid 
for fertiliser plant at Panipat

*400. SHRI PRABODH CHANDRA: 
WiU the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Japan has agreed to 
provide aid for fertilizer plant to be 
set up at Panipat; and

(b) if so, the main features of the 
agreement?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). A credit assistance of 
32.9 billion Yen has been extended by



31 wnuen Answers  DECEMBER 10, 1874 Written Answers

Japan towards meeting the foreign ex­
change cost of three fertilizer projects 
to be set up in the North-Western Re­
gion, namely, at Bhatinda, Panipat and 
Mathura. Out of this credit assistance 
to the tune of 11 billion Yen has been 
made available for the Bhatinda pro­
ject, which has been taken up for im­
plementation. The loan agreement for 
the Panipat project has not yet been 
entered into.

Working of Cochin Refineries

*401. SHRI S. N. MISRA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether Government have in­
quired into the working  of Cochin 
Refineries  Limited,  Etnakulam 
(Cochin) during the last three years;

(b) if so, the nature of irregulari­
ties found by Government; and

(c) steps taken by Government to 
remove the draw-backs?

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir.

*b) and (c). Do not arise.

Supply of Diesel Oil to States

♦402. SHRIMATI PARVATHI KRI- 
SHNAN Will the Minister of PETRO­
LEUM AND CHEMICALS be pleased 
to state:

(a) in view of shortage of  diesel 
oil for agricultural operations,  what 
steps Government propose to take to
* supply  required diesel oil to  the 
States; and

(b) what are the requirement*  of 
d̂iesel oil by each State?

THE MINISTER OF PETROLEUM 
iANfcJ CHEMICALS (SHRI K. D MALA-

VIYA): (a): There have been no re­
ports in the recent past of any general 
shortage of HSD or LDO m the coun­
try. State Governments have already 
been requested to ensure availability 
of IISD/LDO for agricultural purposes 
on priority, if necessary  through a 
system of  issuing diesel allocation 
cards to the agriculturists.

(h)  Diesel oil requirements are not 
worked out on a statewise basis. All 
eflorts are however being made to pro­
vide adequate availability of diesel 
oil to meet the normal  demands in 
states, particularly for the agricultural 
sector, In full. There have also been 
no restrictions so far in the retail 
sale of diesel oil by the oil companies 
retail outlets

Cut in quota of Kerosene for States

403. SHRI G Y. KRISHNAN Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) whether there has been any cut 
m the quota a'lotted to the States 
during last four months so far as the 
supply of kerosene is concerned; and

(b) if so, the extent of the cut in 
quantity, State-wise?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS (SHRI K.  D. 
MALAVIYA)- (a)  Yes, Sir, During 
August, 1974 there was a uniform out 
of 30 per cent for all the States. Dur­
ing  September and  October, 1974 
States  having  consumption of les 
than 500 MTs per annum were no 
subjected to any cut, in respect o 
other States, the cut varied between 11 
per cent to 25 per cent. In the montl 
of November, the extent of cut wa 
reduced to an average of 10 per cen 
leaving the quotas of the States con­
suming less than 500 CMTs. pe 
annum intact

(b) A statement showing the cut 
made in the month  of November ii 
placed on the Table ot the Houa*
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Statement

(Figures in Mts.)

States Cuts made 
in  the 
Allocation 
to States 
During 
November, 
1974

Assam . * 505

Andhra Pradesh • 2079

Bihar • 1553

Gujarat . « 2558

Haryana • 776

Himachal Prade&h . 37

Jammu & Kashmir . 84

Karnataka 2319

Kerala . 1568

Maharashtra . 7843

Madhya Pradesh 1335

Meghalaya 36

Oiissa  . 628

Punjab . • 2288

Rajasthan • 803

Tamil Nadu . •
8036

Tripura . • 49

Uttar Pradesh . • 2934

Chandigarh • 94

Delhi  . • 1318

Pondicherry . • 93

Suggestion from World Bank on Oil • 
Exploration

*404. SHRI  K.  MALANNA: Will 
the Minister of  PETROLEUM AND 
CHEMICALS be pleased to state:

(a)  whether the World Bank  has 
told Indian Government to significant­
ly step up expenditure on oil explo- 

2838 L.S.—S

ration during the Fifth Plan if  the 
domestic oil sector is to make a grow­
ing contribution  to energy  supplies 
over a sustained period; and

(b) if so, the brief outlines regard­
ing  the recommendations  of World 
Bank and reaction  of Government 
thereon?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  K. D. 
MALAVIYA) (a) No, Sir.

(b) Does not arise.

I ertilizer Plant at R&magundaro

*405. SHRI R. S. PANDEY:
SHRI Y. ESWARA REDDY:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the commissioning  of 
fertilizer plant at Ramagundam  iti 
Andhra Pradesh has been  delayed; 
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a)  and (b) The Ramagundam fer­
tilizer plant is now expected to go into 
production early in 1977. The slippage 
in the proicct schedule is mainly due 
to delays in the delivery of some of 
the indigenous items of equipment and 
machinery.

Further Increase in Prices of Grade 
Oil

*406. SHRI VASANT SATHE:
SHRI C. JANARDHANAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a)  whether another crude price 
hike by foreign oil companies is  U 
the offing: and
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(b) if so, the reaction Of Govern­
ment thereto?

THE MINISTER OF PETROLEUM 
AND CHEMICALS  (SHRI  K.  D. 
MALAVIYA): (a) Government have 
no information.

(b) Does not arise

*407. ttfto  JTtf S

**rr   ̂«rtt% fa :

(jp) m zvm. swfxzff jttt 
xjTn’ r %  N̂rrf
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8uw»ly of Inferior  Petroleum Pro­
ducts to Defence Industries

*408. SHRI  MADHU  LIMAYE: 
Will the Minister QJf PETROLEUM
AND CHEMICALS be pleased to state:

(a)  whether his Ministry or Com­
panies under it received any  com­
munication from  Supply  Ministry

about the supply qf inferior Petroleum 
products to Defence industries  and 
public sector undertakings,* and

(b)  what action was taken to im­
prove the quality of petroleum pro­
ducts supplied to the Public  sector 
establishments as well as the general 
public?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI K. D 
MALAVIYA): (a) and (b). Yes, Sir. A 
letter dated 6th March, 1972 was ad­
dressed by Secretary, Ministry of Sup­
ply to the Chairman, IOC enclosing a 
note listing various complaints against 
IOC for wrong,  defective and short 
supplies and for irregularities in sub­
mission of claims and billing. A capy 
of the letter was also endorsed to Sec­
retary Mimstrj of Petroleum and Che­
micals,

The matter was fully investigated, 
b,v the IOC and later by the Ministry 
of Supply on the basis of Chairman. 
IOCs replj. Corrective  action was 
taken by the IOC as necessary to im­
prove the quality of supplies against 
DGS&D contracts.

Panambur-Mangalore Railway Line

*409. SHRI P. R SHENOY: Will the 
Minister of RAILWAYS be pleased to
state

(a)  whether the new  Panambur- 
Mangalore railway line is out of use 
lor a long time after It was inaugu­
rated; and

(b)  wthen this line will be put to 
use?

THE MINISTER  OF RAILWAYS- 
(SHRI L. N. MISHRA): (a) No, ®ir

(b) Does not aortse.
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Work on Fertilizer Plant at Panipat

>411. KUMARI KAMLA  KUMARI: 
Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether work has been started 
to set up fertilizer plant at Panipat;
and

(b) if not, when the  work  will 
start?

THE MINISTER OF STATE IN THE 
MINISTRY OF PEROLEUM AND CHE­
MICALS (SHRI K. R. GANESH): (a) 
and (b). The project will be taken up 
for implementation as soon as financial 
and other arrangements are tied up.

Proposal to Remodel New Ratal Yard

HI 2 SHRI D. D. DESAI:
SHRI ANARI CtfARAN DAS:

Will the Minister of RAILWAYS be 
Pleased to state:

. (a) whether his Ministry is consider- 
any proposal to re*model new 

Katni yard;

(b) if to, whether coal movement 
from coal fields in Central India would 
be improved thereby;

(c) whether this will enable the 
yard to meet the increasing demand 
for coal movement; and

(d) whether an engineering survey 
has been taken up to assess the over­
all requirements: and to prepare the 
plan for the expansion of the yard?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS (SHRI 
BUTA SINGH): (a) to (d): Yes, Sir.

Letter from Chief Minister of ftorala 
regarding Super Tanker Oil Thermal 

Project at Cochin

3785. SHRI A. K. GOPALAN: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Chief Minister of 
Kerala has written a letter to the 
Prime Minister on 31st August, 1974 
in which he has indicated that the 
attitude of the Cochin Refineries in 
opposing the  Super  Tanker  Oil 
Terminal Project at Cochin Port is 
“possibly influenced by the represen­
tatives of American Private capital in 
its ’management”;

(b) whether the allegations implied 
in the Kerala Chief Minister's letter 
have been examined by the Govern­
ment of India; and

(c) if so, the conclusions thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): (a) 
to (c). The Chief Minister of Kerala 
h$s written to the Prime Minister on 
31st August, 1974 during expeditious 
expenditure sanction for the Cochin 
Super tanker oil terminal project. In 
this letter he has, inter alia, stated that 
the attitude of Cochin Refineries to 
this project may possibly be influenced 
by tbe 'representatives  of American 
private capital  on  its management
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CRL are not opposed to the Cochin 
super tanker oil terminal project but 
have explained that the sating m frei­
ght as a result of the construction of 
the terminal will not accrue to the re­
finery under the existing pricing sys­
tem and that their financial position 
does not nermit their financial partici­
pation in this project. Subject to the 
above CRL have offered full coopera­
tion to the Cochin Port Trust.

Recommendations  of  Committee 
regarding Supply of Essential Drugs 

at Low Cost

37«6. SHRI ARVIND M. PATEL: 
Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether  the  Committee on 
Drugs and Pharmaceutical  Industry 
has suggested 120 essential drugs for 
mass production at a low cost to meet 
the needs of common man; and

(b) if so, whether necessary steps 
have been taken to  implement  the 
suggestion?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a) and (b). The Committee on Drugs 
and Pharmaceutical  Industry headed 
by Shri Jaisukhlal Hathi constituted a 
panel consi-ting of some of its members 
and eminent doctors m the country 
with the following terms of reference:

<a) Measures  for providing Es­
sential  Drugs  and common 
house-hold remedies especial­
ly m rural areas.

(b) Whether it would be In  the
national interest to substitute 
brand names by generic nam­
es and if so, the manner and 
the extent to which «t should 
be done.

The panel’s report is under considera­
tion of the Committee and the Com­
mittee has yet to submit its report 

to Government on this issue.

Booking of Rice at Pathankot

3787. SHRI  VIKRAM JMAHAJAN: 
Will the Minister of  RAILWAYS be 
pleased to state whether in spite of 
the fact that there are no restrictions 
for Rice t# be brought from Punjab to 
Delhi and that no permit is necessary 
to be obtained, the Railway Autho­
rities at Pathankot (Punjab)  decline 
to Book Rice for Delhi and what steps 
are  being  taken  against Booking 
authorities who do not book the same 
at Pathankot?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA  SINGH):  No rice has so far
been offered for booking by  rail ex. 
Pathankot to Delhi on trade  account 
and therefore, refusal to book rice bjr 
railway authorities at Pathankot does 
not arise.
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Educational  Facilities  in  Railway 
Colonies in Gujarat (Western 

Railway)

:*79Q.  SHEI D. P.  JADEJA: Will 
the Minister  of  RAILWAYS  be 
pleased to state:

Name of workshop

(a) the educational facilities provid­
ed to the Railway employees in the 
various Railway colonies in the Divi­
sions of the Western Railway situated 
in Gujarat; and

(b) the broad outlines of the school 
in each Railway colony?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
BUTA SINGH): (a) and (b ■  The in­
formation is furnished in the  state­
ment laid on the Table of the  House 
( Plared in Library  See No. LT8713/ 
W.]

S C /S T. Working* in  Railway (Loco) 
Workshops In Gnjarat

3791. SHRI VEKARIA:  Will  the
Minister of RAILWAYS be pleased to 
state:

(a) the number and places of Rail­
way  (Loco) workshops situated in 
Gujarat State;

(b) the number of employees work­
ing in each workshop; and

(c) the number of Scheduled Castes 
and Scheduled Tribes employees out 
of them in each workshop?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP RAILWAYS  (SHRI 
BUTA SINGH): (a) There are three 
Locomotive repair  worshops namely 
at Dahod.  Pratapnagar  and  Bhav- 
nagar which are situated  In Gujarat 
State.

(b)  and (c).  The total number of 
workers in these three workshops and 
the number of Scheduled Castes and 
Scheduled Tribes out of them are as 
under:—

Sil«* ukd 
Tiibes 
tmp1ryc<s

215  405
53 4

13 10

Tou,l  Srhei ul< tl
employ a s  Ct Me

employ* es

l)ah" d ...............................................................  2*777
Pratapnagar  ...................................................... (~2
Bhavnagar............................................................................ 434
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Capital Investment In the Organised 
Drag Industry

3992. SHRI C. K. JAFFAR SHA- 
RIEF: Will the Minister  of PETRO­
LEUM AND CHEMICALS be pleased 
to state-

(a) the total capital investment in 
the organised diug industry m the 
country at present; and

(b) the percentage of share of 
foreign controlled drug firms in drug 
industry m the country at present?

THE  MINISTER OF STATE  IN 
THE MINISTRY  OF  PETROLEUM 
AND CHEMICALS  (SHRI  K.  R. 
GANESH)  (a) and (b)  She total 
paid up capital in equity in  the or­
ganised sector of drugs and pharmace­
utical industry is about Rs Hi cror­
es out of which the share of foreign 
controller drug firms  with  foreign 
equity exceeding 50 per cent  is 
Rs- 27 19 crores (excluding May and 
Baker Limited, Anglo Thai Corpoia- 
tion, Chesbrough Ponds Inc, Cooper 
Laboratories, C W Carnrick, Nicholas 
of India Limited, John Wyeth Bros, 
and Smith Kline and  French—which 
are branches of foreign companies op­
erating in India).  The percentage 
jf share of foreign controlled  drug 
firms m terms of total equity m the 
organised sector is 24.1,
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Decision on Recommendation of Third 
Pay Commission regarding Temporary 

Officers In Railways

3794  SHRI  VIRBHADRA
SINGH* Will the Minister of  RAIL­
WAYS be pleased to state:

(a) whether Government have since 
taken any decision on the recommen­
dation made in Para 53 of Volume II 
(Part II) of the Report of Third Pay 
Commission  regarding  Temporary 
Officers in Railways;

(b) if so, the broad outlines of the 
decision taken; and

(c) the action taken in pursuance 
of the decision?
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THE  DEPUTY  MINISTER  IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI BUTA  SINGH):  (a) to (c).
The question of increasing the  pace 
of absorption of Temporary  Officers 
on Railways  in Class I has been re­
viewed periodically.  It has recently 
been decided that Temporary Officers 
should be absorbed every year at a 
substantially increased rate.  It has 
not  been found  feasible to  spar* 
them in large number*, for absorption 
m other departments or public sec­
tor undertakings.

Rectification of Mechanical Troubles In 
Durgapur and Cochin Fertiliser 

Projects

3795. SHRI VAYALAR RAVI: Will 
the Minister of  PETROLEUM  AND 
CHEMICALS  be pleased to state:

(a) whether the mechanical troubles 
t in the Durgapur and Cochin Fertiliser
projects which caused dislocation in 
production and huge losses to the 
nation have been completely rectified 
and normal production started in 
♦hese units;

(b) if so, the facts thereof; and

(c) what is the present production 
in these units and how does it com­
pare with their respective production 
capacities?

THE  MINISTER OF STATE  IN 
THE MINISTRY  OF  PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
•'"\NESH>: (a) to (c). The Cochin 
and Durgapur Projects  which  were 
commissioned in  April and October
1973 respectively,  are  designed  to 
produce 3,30,000 tonnes of urea each 
per annum.  The plants have not 
as yet been able to stabilise produc­
tion at a satisfactory level and also 
achieve  their rated capacities, as a 
result mainly of failure and breakdown 
several critical  items  of equip 
ênt, including imported machinery 
a|w! components.  Pnnmtiy,  these 
plants are capafele of operating  at 

88  pet tent to  80 per cent

of cap capacity in the Ammonia Sec­
tion though the Urea Section could be 
operated at near rated  capacity of 
individual streams.

Systematic efforts have  from tune 
to time been made to identify  and 
overcome the various mechanical de­
fects and other problems and ensure 
satisfactory operation.  Since these
steps were  not wholly successful, 

Messers Techmmont, who were  one 
of the Engineering Companies close­
ly involved with these projects, were 
invited to  make  a  comprehensive 
4end-to-end’ survey for the Durgapur 
plant and suggest measures necessary 
to ensure reliable operation at a satis­
factory level.  This ‘end-to-end’ sur­
vey report has been  discussed  with 
all concerned  and a programme  of 
remedial measures is being taken up 
lor implementation, both at Durga­
pur and Cachin.
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Introduction of Train from SingrauU 
to Katni

3797.  SHRI R. R. SHARMA: WiU the 
Minister of RAILWAYS be pleased to
state:

(a) whether it is proposed to ope­
rate a passenger train from Singrauli 
to Katni on Eastern Railway; and

(b) if so, by what time?
THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) No.
(b) Does not arise.

Production of Formulations  by 
Foreign Companies for their own 

Consumption

3798. SHRI B. R. PARMAR: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a)  whether the foreign companies 
are mostly producing  formulations

and whatever bulk  drugs they pro­
duce they consume in their own for­
mulations;

(b) whether initially some foreign 
companies  were  operating  in our 
country and only after two decades 
of development some Indian compan­
ies are in a position to manufacture 
similar formulations;

(c) whether the policy of Rs. 2 cro-
res was designed to prevent the entry 
of Indian companies  in the field of 
formulations  which were  already
marketed by foreign companies; and

(d) if not, why Government do not 
ask the foreign companies to take up 
the manufacture of bulk drugs, and 
formulations which are being market­
ed by these companies in the coun­
try for the last one decade or so?

THE! MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K. R- GANESH):
(a)  The foreign  companies i.e. firms 
having foreign investment  exceeding 
fifty per cent operating in the field of 
drugs and pharmaceuticals are produc­
ing about 45 per cent of the total turn­
over of drugs in the country and are 
producing about one-third of the total 
bulk drug  producing in the country. 
These companies are utilising most <* 
their bulk drug  production for their 
own formulations.

(b) Acquiring of capabilities for 
manufacture of drugs is a continuous 
process of development and some In­
dian companies have become capable 
of manufacturing formulations similar 
to those manufactured by some foreign 
companies.

(c) For achieving self-reliance in the 
field of drugs and pharmaceuticals,
is essential that the production of bulk 
drugs in the  country is maximised. 

Indian companies with a turnover **' 
ceteding Rs. 2 crores per annum  are 
also expected to contribute their efforts 
to this so that imports of bulk drugs 
are  minimised and  dependence on 
foreign firms is, reduced. Wholly I*5' : 
dian companies: or those* wftfc preiS* 1
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equity below 2tf per cent are allowed
2 or 3 years* time for producing tho 
connected bulk drug and are meanwhile 
allowed to market formulations ly im­
porting the bulk drug or purchasing it 
from  others. On the other hand m 
case of approvals to companies with a 
foreign equity of 21? per cent or more, 
they are now ordinarily required  to 
manuiacture  formulations  from the 
bulk drugs produced by them  Such 
companies are also required to  part 
with a larger proportion of their bulk 
drug  production for  supply to non- 
associatê formulators or towards ex­
ports.  In case of units in the small 
scale sector and of which there  are 
over 2000 in the country other than 
those belonging to foreign companies 
or large houses no industrial licence 
is required.

(d)  Industrial licences are now gene­
rally not issued to foreign firms  for 
producing  formulations  unless their 
proposal is linked up with the produc­
tion of bulk drugs. Government has 
appointed a Committee on Drugs and 
Pharmaceuticals Industry under the 
chairmanship of Shri Jaisukhlal Hathi 
to examine the various aspects of the 
industry. The report of the Committee 
is expected by February 1975.

Passenger and Goods Trains detained 
in Bihar during the months of 
October and November, 1974

3799. SHRI  SUKHDEO  PRASAD 
VERMA; Will the Minister of RAIL­
WAYS be pleased to state:

(a) the number of  passenger and « 
goods trains detained  within  the 
territory of Bihar by the agitators for 
the dissolution of the Bihar Assem­
bly during the months of October and 
November. 1974; and

(b) the loss incurred by the Rail­
ways as a result thereof and the 
number of arrests made in this con­
nection?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI

BUTA SINGH): (n) and (h).  Infor­
mation is being collcvtcd and will be 
laid on the Table of the Sabha.

Supply of Kerosene Oil to Dadra and 
Nagar Haveli

3800. SHRI R. R. PATEL: Will ihe 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) the total quantity of Kerosene 
oil needed by the Union Territory of 
Dadra and Nagar Haveli during the 
years 1973-74 and 1974-75;

(b) the total quantity supplied dur­
ing the year 1973-74 and upto 30th of 
September, 1974, month-wise; and

(c) the reasons for which the quan­
tity supplied was much less than the 
demand?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). No separate estimates have 
been made about  kerosene  require­
ments of the Union Territory of Dadra 
and Nagar Haveli. Supplies to  this 
Union Territory nave been mnde  all 
along from the supplies of kerosene 
oil made to the State of Gujarat. The 
local Administration has however, in­
dicated its  requirements of kerosene 
oil at 778 MTs for 1974-75. A separate 
allocation has also betnx started now 
for this territory. During the months* 
of November and December, allocation 
for this territory  was 50 MTs per 
month. N0 separate figures of supply 
are readily available for this territory 
for the past years.

Vacancies of Judges in Supreme Court

3801. SHRI SOMNATH CHATTER- 
JEE: Will the Minister of LAW, JUS­
TICE AND COMPANY AFFAIRS  be 
pleased to state:

(a)  the number of vacancies of 
Judges in the Supreme Court as on- 
the September 30, 1974;
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(b) the period lor which vacancies 
have remained unfilled, and

(c) the reasons for the delay m fill­
ing up these vacancies’

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H 
K GOKHALE) (a) Nil

(b) and (c)  Do not arse

Plan for Mathura Refinery Completed 
at Nipin institute of USSR

J802 SHRI S  A  MURUGANAN- 
THAM Will the Minister of PETRO­
LEUM AND CHEMICALS fce pleased 
to state

(a) whether  the  plan for the 
Mathura Oil Refinery has been com­
pleted at the Nipin Institute in the 
Soviet Union, and

(b) if so, the broad outlines thereof

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P MAJHI)
(a) and (b)  The Protocol signed bet­
ween India and USSR en\ images coope­
ration in the construction of the 
Mathura Refinery  In accordance with 
this protocol  Indian Oil Corporation 
has entered into a Contract with M/s 
Neftechimpromexport  Moscow  for 
designing a part of the Mathura Re­
finery Project  In terms of this con­
tract Detailed Project Report i«, to be 
submitted by M/->  Neftechimprom­
export  VNIPINEFT  who are  th p 
general designers are preparing this 
Detailed Project Report on behalf of 
M/s Neftechimpromexport  Prepara­
tion of Detailed Project Report has 
reached an advanced stage and it is 
expected to be ready by January, 1975
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Reduction in Number «f Casual 
Workers In' Railways

3804. SHRI  SAMAR MUKHERJEE: 
WiU the Minister of RAILWAYS  be 
pleased to state:

(a) the total number of casual 
workers working in Railways before 
■8th May, 1974, zone-wise;

(b) the number of casual workers 
on the 28th May, 1974; and

(c) the number of them on 31st 
October, 1974 and  the reasons for 
reduction in the number of workers?

*'1IE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) to (c). The in­
formation is being collected and wiU 
be laid on the Table of the Sabha.

Cost of Double-Decker Coaches

3805. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH 
MALIK:

SHRI M. V. KRISHNAPPA:

Will the Minister of RAILWAYS be 
pleased to state the number of double 
decker coaches to be attached to each 
tram Irom 1977-78 and the expenditure 
likely to be incurred on the manufac­
ture of each coach?

THE DEPUTY WINISTLR JN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): Only one  prototype 
Broad Gauge Double Decker Coach is 
on order for manufacture. It is liKely
10 be put on Une during 1977-78 as an 
experimental measure. Only after the 
results of running this prototype be­
come available can the  question ot 
turther manufacture be considered.

The cost of this prototype coach is 
expected to be Rs. 6 lakhs approxima­
tely.

Increase in prices of Products Of l&Pt*

3808. ima, N. E. HORO: Will  the 
Minister of PETROLEUM AND CHE­
MICAL® toe pleased to state:

(a) the extent of price increase in 
each product of  Indian  Drugs and 
Pharmaceuticals Limited since 1970;

(b) whether  smaller  units are 
closing down for want of permission
to increase prices ol their pioducts;

and

(c) if so, what steps Government 
have taken or propose to take to pro­
tect the smaller units engaged in 
pharmaceutical production?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K- R. GANESH):
(a) No price increases were aUowed to 
IDPL for bulk drugs and formulations 
manufactured by them between 1970 
and March 1974  except for Sodium 
P. A. S. Prices of bulk drugs and for­
mulations as. m 1970 and as at present 
are given in Statement I and II laid 
on the Table of the H< us*.*.  [Placed 
m Library  S?e No. LT-8714/74].

(b)  and (c). Units with an annual 
turn-over not exceeding Rs. 50 lakhs 
have been exempted from the require­
ments cf  Government  approval for 
fixation/revision of prices of their pro­
ducts under the Drugs (Prices Control) 
Order, 1970. As such, the question or 
smaller units closing down for want 
of permission to increase prices of their 
products does not arise.

Stagnation of Tank Wagons ou Eastern 
Railway

3807. SHRI ISHAQUE SAMBHALI: 
Will the Minister of RAILWAYS  be 
pleased to state:

(a) whether  stagnation  of  tank 
wagons, both loaded and empty used 
for transporting furnace oil is posing 
a serious problem for the Eastern 
Railway; and

(b) if bo, the  reasons and salient 
features thereott

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) Does »ot Me.
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Increase in Prices of Petroleum Pro­
ducts 

3808. SHRI RAJDEO SINGH: Will 
the Minister of PETROLEUM /'.ND 
CHEMICALS be pleased to state whe­
ther the rise in the prices of petroleum 
product in this country is i!l propor­
tion to the rise of prices cf the 
Arabian countries crude oil prices? 

THE DEPUTY J\1INISTER JN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C P. l\l.AJHI): 
The current price of imported crude 
oil is about 8.5 times the price prevail­
ing on l-e-1970. The basic ceiling sell· 
ing prices of the major petroleum pro­
ducts in the country have increased 
from 1.3 to 3.2 times during this period. 

Construction of APta-Mangalore Sec­

tion on Konkan Railway 

3809. PROF. MADHU DANDAVATE: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the earth work of the 
const�uction of Konka11 Railway 
undertaken as 'famine work', has been 
discontinued; 

(b) if so, when will the construction 
of the remaining Konkan Raihvay be 
commenced; and 

(c) when will the entire work of 
the Konkan Railway from Apta to 
Mangalore be completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRl 
BUTA SINGH): (a) to (c). Earthwork 
on the Apta-Dasgaon portion of the 
Apta-Mangalore Railway Proiect was 
taken up during 1973 as a drought re­
lief measure and was executed bv th,:, 
Maharashtra State Government at 
their cost. Out of total quantity of 
18.90 lakhs cubic metres of earthwork 
1.07 lakhs cubic metres wa·3 completed 
by the State Government. The work 
was suspended by the State Govern­
ment on 15th June, 1973 as the drought 

conditions improved. Final Location 
Survey between Dasgaon and Ratna­
gir'i including spot checks between 
Ratnagiri and Mangalore has also been 
sanctioned which is in progres·3. The 
construction of the line will be con­
sidered further after completion of the 
surveys, examination of the survey 
reports, and also subject to o.vailability 
of funds. 

Proposal to Introduce Deluxe Trains 
with Two.Tier Berths in Air Con­

ditioned Dormitary Coaches 

3810. SHRI ARJUN SETHI: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether Deluxe trains with 
two-tier berths in air-conditioned 
dormitary coac-hes are proposed to be 
introduced soon in the railways; and 

(b) if so, the facts thereof? 

THE DEPUTY MINISTER IN THE 
MINIST1R.Y OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). Yeci!. 
Ten (48 seater) 2-Tier Air-conditioned 
Sleeper Coaches are on order and are 
proposed to be introduced on the exist­
ing A. C. Expresses. 

Progress on Oil Exploration 

31311. SHRI S. R. DAMAN!: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state: 

(a) the progress made on oil explo­
ration work in the new areas and the 
success achieved so far; 

(b) whether efforts are being made 
to find an alternative fuel to reduce 
the country's dependence on oil 
imports; and 

(c) the broad outlines thereo"f? 

THE DEPUTY :VIINISTER IN THE 
MINISTRY OF PElTROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
(a) A. statement is placed on the Table 
of the Sabha. 

(b) and ( c). The required informa­
tion is being collected and will be 
placed on the Table of the Sabha. 
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Statement

(a)  The ONGC are drilling at present 

at 18 places on land—12 in Gujarat, 

namely,  Ankleshwar,  Ahmedabad, 

Kalol, Goladhra, Delroj,  Nawagam, 

Dholka.  North  Surkhej,  Khambel, 

Wara, North Kadi and Sobhasan; 3 

places in Assam namely, Lakwa, Galeki 

and Amguri; Baramura  in Tripura; 

Karaikal in Pondicherry; and Shumar- 

wali Tallai in Rajasthan. The ONGC 

has completed drilling the second well 

on the Bombay High structure.

Oil India Limited  are  continuing 

exploration for  oil in  Naharkatya, 

Hugrijan, Dum Duma areas and  at 

Kharsang in the Ningru area.

Oil has been discovered by ONGC in 

the recent past in Chirali. Amguri and 

Borholla as well as in the Bombay High 

offshore structure.

In addition, two exploration  con­

tracts have been concluded with two 

Groups of foreign Oil Companies for 

the offshore exploration of the Bengal 

and Kutch Basins. Preliminary seis­

mic surveys of these Basins have been 

completed.

ONGC has also obtained an explora­

tion contract in Iraq and preliminary 

survey is in progress.

Bailway Staff who attended Duty 
daring Strike

3812.  SHRI  DINEN  BHATTA­

CHARYYA:  Will the Minister of

RAILWAYS be pleased to state:

(a) the number of Railway  Staff,

Railwise, reported  to have attended 

duty during the 20 days Railway 

Strike; and

(b) the  nature of  benefits since 

granted to those workers who attended 

duty during the strike?

THE DEPUTY MINISTER JN THE 

MINISTRY OF RAILWAYS  (SHRI 

BUTA SINGH): (a) The number  of 

Railway staff, Railway-wise who had 

not participated in the strike of May, 

'74 is given below:

Central 1,16.769

Eastern 88.612

Northern 1,67,233

North Eastern 77.550

Northeast Frontier 18,161

Southern. 68.44.3

South Central 58,598

South Eastern 1,05,059

Western 1,11,176

C. L. W. 2.648

C. L. W. 336

C. L. W. 745

(b)  One advance increment, or  a 

cui>h award, or an extension or ream- 

pluyment. or compassionate employ­

ment of a son or daughter was to be 

the benefit which .'ould be given to a 

worker who stuck to his duty during 

the strike of May, *74.

Import of Lubricants

3818. SHRI NAWAL KISHORE 
SHARMA;

SHRI Y. ESWARA REDDY:

Will the Minister Of PETROLEUM 

AND CHEMICALS be p’eased to state:
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(f) whether GtoyerjLjnept ap* con­
sidering to import lubricants in the 
country;

(b) if bo, the quantity thereof to be 
imported together with the reasons 
therefor;

(c) whether efforts are being made 
to manufacture such lubricants indi­
genously; and

(d) if so, the success achieved in 
the matter so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Yes, Sir.

(b) A wide  variety of base stocks 
are imported.  These include bright 
stock, cylinder oil,  refrigeration oils, 
napthenic oils, turbine <ils and axle
oil. World wide there is a shortage 
of these products and therefore it has 
not been possible to import adequate 
quantities. The total availability  of 
these grades in the current year is ex­
pected to be  around  58,000  tonnes 
against an anticipated requirement of 
116,000 tonnes.

(c) and (d). Samples of turbine oil 
and axle oil for trial  purposes have 
been made in HPCL and MRL refine­
ries and these are undergoing evalua­
tion. Production of bright stock would 
commence when the  Haldia refinery 
Lube plant goes on stream at the end 
of 1975.

Suggestion from the Hath) Committee 
for setting up of a Pharmaceutical 

Complex at Durgapur

3814. SHRI INDRAJIT GUPTA: 

SHRI C. K. CHANDRAPPAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a)  whether  the  Parliamentary 
Committee on Drug and Pharmaceuti­
cal headed by Shri Jaisukhlal Hathi 
has suggested that a pharmaceutical 
complex could be set up at Durgapur 
in Weft Bengal;

(b) if so, the J*r$*d outlines of the 
suggestion; ana

(c) the  decision of Government 
thereon?

THE’ MINISTER OF STATE IN THE. 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K- R. GANESH):
(a) to (c). The Chairman of the Com­
mittee on Drugs and Pharmaceuticals 
Industry has not yet made any sugges­
tion to Government to set up a Drug 
Complex at Durgapur. The Chairman 
of the  Committee along with three 
other members visited Durgapur recent­
ly and had discussions with the Officers 
of the Durgapur Projects Limited and 
Durgapur Chemicals Limited to gain a 
knowledge about the activities present­
ly undertaken and also to find out if 
the raw  materials  required by the 
Drugs Industry could be supplied or 
developed  ttiere. The report of the 
Committee and  recommendations, if 
any, in this regard are yet to be sub­
mitted by the Committee.

Steps taken against Foreign Oil Com­
panies for increasing prices of crude 
and for their Nationalisation

3815. SHRI BHOGENDRA JHA: Wi» 
the Minister of  PETROLEUM  AND 
CHEMICALS be pleased to refer to tbe 
replies given to Unstarred  Question 
Nos. 339 and 340 on the 12th Novem­
ber, 1974 regarding increase in prices 
of crude and nationalisation of Eareig* 
Oil Companies respectively tvnd state:

(a) what steps  have  since been 
taken against the foreign oil  com­
panies for increasing the price of crude 
and what has been the result of the 
negotiations with the Burmah Shell 
and  Caltex  regarding  their 
natiaoalisatipq;

(b) whether it is proposed to com­
pletely nationalise  the foreign oil 
companies and end heterogeneity of 
interests in oil industry; and

(c) if soy fret# thereof?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a)  to (c). The reasons given by the 
foreign oil companies* for increase in 
the price of crude oil with effect from 
1-i 0-1974 are under examination.  A 
clear picture will emerge only  after 
the next meeting of OPEC to be held 
on December 12, 1974. As regards take­
over of  operations of  Burmah-Shell 
and Callex in India, negotiations arc 
si ill in progress.

Alleged Appointment of Relations of 
Managing Director of Excelsior plants 
Corporation Ltd, in the Corporation

3816.  SHRI M. KATHAMUTHU: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased  to 
state:

(a) whether the Managing Director 
of Excelsior Plants Corporation Ltd., 
Faridabad has appointed most of hi* 
relations to the Key Posts in the 
Corporation; and

(b) if so, the particulars thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI  BEDA- 
BRATA BARl/A): (a) and (b). In the 
course of an inspection of the books of 
account of the company under Section 
:>09<4) of the Companies Act, 1956, it 
was  observed that Mr. A. K. Rain a, 
Son of Shri J. N. Rama,  Managing 
Director of the company, is working as 
officer on special duty on a salary of 
Rs. 495/- per month. No other inst­
ance has been referred to in the report.

Applications for Manufacture of 
Formuiattoaa Pending Disposal

3817.  SHRI K. S. CHAVDA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a)  the brief particulars of applica­
tions received in 1973 for the manu­
facture  of formulations  from the

Indian companies, pending with Gov­
ernment;

(b) the  names  of  formulations 
applied by these companies;

(c) the names of similar formula­
tions manufactured by foreign com­
panies and large houses and since how 
long;

(d) whether the  bulk drugs for 
these formulations are manufactured 
by foreign companies/large houses and 
whether these  formulations manu­
factured by these houses are in short 
supply; and

(e) if so, why the applications of
Indian firms have been kept pending?

THE MINISTER OF STATE IN THR 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI K- R. GANESH):
(a)  and (b).  There are at present 
8 pending industrial licence applica­
tions for manufacture of drug lormu* 
lations only received during 1973 from 
Indian companies * p. comnamts with 
foreign equity participation  upto 50 
per cent.  Names of the  ĉ.npanies 
whose applications are pending along 
with names and copacities of drug for­
mulations applied for are given m the 
statement  laid on the Table of the 
House. * [Placed in Library. See No. 
LT-8715/74.]

(c)  and (d). There are 36 firms in 
the country with foreign equity exceed­
ing 50 per cent which are engaged in 
the manufacture of drug formulations. 
The number of formulations runs into 
thousands. Data regarding particulars 
and composition of each formulation 
and comparative analysis of all  so 
many formulations involving  various 
ingredients is not available.

(e)  These applications are pending 
ps these are still being processed in 
consultation with  the concerned de­
partments.



63 Wntten Answers  DECEMBER 10, 1974  Written Answers 64

Implementation ol the Proposal to 
Lower the Voting Age

3818 SHRI BHAGIRATH 
BHANWAR 

SHRI P M MEHTA 
SHRI V MAYAVAN

Wi 1 the Minister of LAW JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state

(a) whether the question of lower­
ing of the voting age to 18 years had 
been referred to all the State Gov­
ernments, and if bo, the particulars of 
replies received from them,

(b) what headway, if any, has been 
made m regard to the implementation 
of this proposal, and

(c) the reasons for delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR SAROJINI 
MAHISHI) (a) The report of the Joint 
Committee on  Amendments to Elec­
tion Law which contained inter aha 
a recommendation to reduce the mini­
mum age for voting from twenty-one 
years to e ghtec 1 >ears was circulated 
to the Chief Electoral Officers of all 
States and Union teintones

A statement containing the particu­
lars of replies received js laid on the 
Table of the House

(b)  & (c)  The  proposal requires 
careful consideration and study having 
regaid to all its urplications and some 
more time is  likely to be taken to 
arrive at a decision

Statement

S*ml
No

Vra' of th- State'Umon 
territory

Particulars of reply recened

1 Trip an Ti reomm n latnn of tfv* Ommittie for! w ring 
of voting ag“ by amendment of the Constttuuon 
from 21 to 18 years is not favoured as this would 
make the educational institutions including schools 
the hotbed of politics and divert the students from 
their studies, as it is comm >n knowledge that students 
ot the ag: group of z8 aie mostly studying in schools 
in rural area wh-re education begins late 

r &
2 Meg ulaya As proposed

3D lhi In vitw of the fact that lowering of voting age would 
import partv-pohtics in the educational institutions, 
the lowenng of voting ag* from 21 to 18 years is 
not acceptable.

IAnihra Prai-sh . 01 this issue, this State Government has not yet formed 
any definite opinion and the matter is still under 
consideration

5Gujarat Article 326 of the Constitution should be amended 
so as to reduce the voting age from 21 yean to 18 
years

6 Madhya Pradesh .  . By this not only the University students will get the 
voting right but the students of Higher Secondary 
Schools also will have the same right As the indul­
gence in national politics by too many students is 
not desirable, the State Government docs not agree 
to this suggestion

7 TtrmlNiJu Tus Governm-nt is not against the lowenng of voting 
age from 21 years to 18 years This proposal may 
be discussed in a conference of the Chief Ministers 
However, this is a matter of policy to be decided by 
the Government of India.
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The following Sates/Union territories 
did not express  any views in the 
matter:

1. Assam

2. Chandigarh

3. Dadra & Nagar Haveli

4. Goa, Daman and Diu

5. Haryana

6 Himachal Pradesh

7. Karnataka

8. Kerala

9. Lakshadweep

10 Mampur

11. Nagaland

12. Rajasthan.

The rest did not send any reply

Appointment of Criminate in Dhanbad 
Rail Division

:*819. SHRI CHANDRA  SHEKHAR 
SINGH* Will the Minister ol RAIL­
WAYS be pleased to state:

(a) whether the attention of  the 
Minister has been drawn to the news 
“Seven notorious criminals appointed 
in Dhanbad Rail Division” as publish­
ed in the Coalfield Gazette dated the 
IStfj September, 1974;

(b) if so, the policy of Government 
regarding appointments of substitutes 
in the Railway; and

(c) the action taken against the 
officers for making these appointments 
disregarding the Rules and existing 
Procedures?

THE DEPUTY MINISTER IN THE
ministry or railways  <shri
«HTA SINGH); (.) to (c). Though 
the publication m the Coalfield Gazette 
has not come to the Ministry's notice,
•1 has come to light that a few per­
sons obtained temporary appointments 
°n  of letters which are sus­
pected to be forged.  The matter is 
L,naer enquiry

2953 L.S.—3

(b)  Substitutes are engaged on re­
gular scales of pay and  allowances 
only when regular posts may fail va­
cant on account of a railway servant 
being on leave or due to on appj,oved 
candidate not being immediately avail­
able.

Railway Bureaucrats

3820  SHRI BHOLA MANJHI: Will 
the Minister of RAILWAYS ba pleas­
ed to state:

(a) whether the attention of the 
Railway Minister has been drawn to 
the news “Railway Bureaucrats  are 
out to finish basic norms of Demo- 
ciacy” as published in the Coalfield 
Gazette on the 6th October, 1974;

(b) whether the policy of Govern­
ment has been followed in the confi­
dential letter of D.P.O., Dhanbad on 
the 18th September, 1974 and the 
decision taken m H.O.D. meeting at 
Calcutta on the 6th September, 1974;

(c) the policy and the directives, 
given to the General Managers regard­
ing reinstatement of the removed/ 
dismissed staff and the condonation of 
break-in-service for the last General 
strike m Railways; and

(d) action taken against the officers
for disregarding the policy and  the 
instructions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) No.

(b)  and (c). The policy of the Gov­
ernment has been clarified from time 
to time on the Floor of the House—

(1) Break m service is an auto­
matic consequence of absence 
without  permission  during 
the strike and has therefore 
to be condoned on the basis 
of appeals after scrutinising 
whether or not there are ex­
tenuating circumstances  for 
such condonation.

(2) Removals and dismissals are 
based upon “Railway Discip­
line and Appeal Rules, 1968”
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and for an  employee  the 
course of action lies m mak­
ing an appeal  within  the 
time provided  The  appeal 
has to be considered by the 
appellate authority and  its 
decision  is conveyed to the 
employee on which  he may 
also piefer further represen­
tation for leview of his case

(3) The services of  tempoiary 
emrlovces can be terminated 
on the basis of Rule 149 of 
the  Establishment Code b\ 
giving due notice  Here also 
the employee has to make a 
representation for being re­
appointed

(4) The services of casual laboui 
and substitutes automatically 
become di'Tontmuous on the 
ba is  of Rule 25(B) of the 
Industrial  Disputes Act on 
their participation m an lilt - 
gal <;ttike  Then re-engage­
ment depends on works md 
resources position  Further it 
is also based on the repre­
sentation that such an em­
ployee mav make to explain 
the circumstances  m wmch 
he took pait m such an llle- 
gil strike  It will Le *etn th lt 
exctpt for the condonation oi 
brenk in  seiwce which can 
only be granted by the Presi 
dent ir by ûch authority as 
have such powers delegated, all 
other actions  depend  upon 
the basis of individual  ap­
peals and representations

(d)  Does not aiîe

Recruitment in Dhanbad Division 
(Eastern Railway)

3821  SHRI  JYOTIRMOY  BOSU 
Will the Minister of RAILWAYS be 
pleased to state

(a)  whether new hands m the Rail 
ways are  generally recruited from 
amongst Iffal inhabitants and  rlose 
relatives of the Railwav employeps

(b) if so, whether Assistant  Per­
sonnel Officer  Dhanbad Division  oi 
Lastiin  Railway, recruited (vide 
his offict order Nfo EM|SW|74, da’ted 
30-7-1974) b new hand*, who were 
neither inhabitants ol Dhanbad dis 
tud nor relitives ol the Railwaj 
c mployees,

(c) whether a* least 2 persons gave 
statement, to tne OC/GRPS that they 
aio recruited not by the local autho­
rs bui bv the Railway Board, and 
that they are closely related to the 
hallway Minister and

(d) if so  what art  the salient 
te ituiê thcuo ’

TIIE DEPUTY MINISTER IN THF 
MINISTRY Of RAILWAYS  (SIIRI 
BUrA SINGH)  (a) No

(b) 6 persons m Class IV were u 
cruited by Assistant Personnel Offi 
cei Dhanbad  substitute')  aftei
beint found suitable

(cl The Railway Ministry are not 
awar e of any such statement mad 
bt for t the OC/GRP

(d) Does not ause

Decision of certain Gulf Countries to 
Lower Price 0t Crude Oil

mi SHRI K MALLANNA Will 
the Mmibtci of  PETROLEUM AND 
( HEMICALS be pleased to state

(a) whether ihiee of the six Gulf 
countries holding half the world’s oi* 
userves have decided to lower posted 
pn<es> of ciude oil and cut oil com 
parries sup* r-profits* by raising thei 
ta\(s paJd to producing nations,

(b) whether the thiee other paiti 
cipanth m the meeting, the first of lti 
kind by the Gulf nations, producers of 
30 per cent oi tht world's oil, lefused 
to go along with the price changes 
and

(c) if so the broad outlines of the 
decisions taken in that meeting held 
in Abu Dhabi on the 10th November

1974 ̂
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T,HE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI C P. MAJHI). 
t.i) io (c) At the meeting of the Guli 
Oil producing countries held in Abu 
Dhabi on the 10th November, 1974 
Saudi Arabia, United Arab Emirates 
jnd Qatar have decided as follows:—

(1) To lower the crude oil post­
ed prices by 40 US cents per 
barrel with effect from Nov­
ember 1, 1974.

(2) To raise the rate ol loyalties 
to 20 pei cent

(3) To raise the rate of income- 
tax applicable t0 the oil 
companies to 85 pci cent

The revised price formula will be 
effective upto the end of July, 1975.

However, Iian, Iraq and Kuwait, 
the other three participants at this 
meeting, dissociated themselves from 
the decision, m view of the OPEC 
Ministerial conference scheduled for 
12th December, in Vienna.

Ticketless Travelling and Theft of 
Railway Property during the 

Last Year

3824. SHRI ONKAR LAL BERWA: 
Will the Minister of RAILWAYS be 
pleased to state-

(a) whether the travelling without 
1k kets and theft of railway property
h. the Indian Railways are on the 
increase;

(b) the loss suffered on account of 
these two factors during the last year, 
'fparately; and

<c) the measures taken by Govern­
ment to check these evils?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
JHJTA SINGH)- ()a No.

(b). î i) Estimates of the loss of 
’ <■ venue on account of ticketless tra- 
Vt‘l on i.he Indian Railways are not 
‘u id* from year to year and, as such,

separate figures for last year are not 
available. On the basis of sample 
checks conducted 00 all Indian Rail­
ways during 1967-68, the loss was 
estimated to be of the order of Rs. 20 
to 25 crores per annum. Subsequent 
checks have revealed that the inci­
dence ot ticketless travel has come 
down. Anothci sample survey to 
assess the extent of ticketless travel 
on the Indian Railways is on hand.

(ii) Loss on account of thefts of 
imlway materials and fittings during 
tht> last year i.e., 1973-74 was Rs. 42.88 
lakhs approx.

(c) (i) In addition to the enhance­
ment of the minimum penalty for
ticketless travel from 10th June, 1969, 
from 50 paise to Rs. 10/- so as to
serve as a deterrent to ticketless
travellers the following other mea­
sures have also been taken:—

(1) Special massive checks 
against ticketless travel are 
conducted by mobilising a 
large force of ticket check­
ing stafl, Railway Protection 
Force and Government Rail­
way Police and prosecution 
of the apprehended ticketless 
travellers.

(2> Joint drives against ticketless 
travel are eoml ucted with the 
co-operation of State Govern­
ments.

(3) Educative propaganda against 
ticketless travel is conducted 
amongst the student communi­
ty

(4) The non-official Standing 
Voluntary Helo Committee, 
functioning m the Ministry ot 
Railways, have also been 
directing their efforts to com­
bating ticketless travel on the 
Railways.
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(ii) The following  measures  are 
being taken to check the theft of rail­
way materials and fittings:—

(1) Watch is kept by the Railway 
Protection Force over the rol- 
ling stock stabled in yards end 
pitlines.

(2) Joint checks  are  regularly 
conducted by Mechanical, Elec­
trical and Security staff  for 
localising the crime and appre­
hending criminals.

(3) Frequent raids based on infor­
mation from plain clothed and 
CIB staff of Railway Protection 
Force are conducted and off­
enders and receivers of stolen 
property are booked under the 
provisions of Railway Proper­
ty (Unlawful Possession) Act, 
19*.

(4) Badly  affected  yards  and 
spots are patrolled by armed 
personnel and dog squads to 
curb the incidence of crime.

(5) Close  liaison is maintained 
with local and railway police 
to curb the  criminal activi­
ties.

Proposals from French President and 
U.S. Secretary of State on Oil 

Situation

325.  SHRI B. . NAIK:
SHRI RAM SHEKHAR 
PRASAD SINGH:

SHRI R. . SWAMINATHAN: 
SHRI . MA A AN:
SHRI SUKHDEO PRASAD 

ERMA:
SHRI BISHWANATH JHUN- 

JHUNWA A:

Will the Minister of PETROEUM 
AND CHEMICAS  be  pleased  to 
state:

(a)  .whether the proposals of French 
President, Mr. Giscard cT Estaing for 
the 12-nation conference of oil pro­
ducing; and consuming countries and 
American Secretary of State,  Mr.

Kissinger’s five point plan to meet oil 
crisis publicised almost simultaneously 
on 15th November, 1974 have been 
considered by Government;

(b) if so, in which of the two pro­
posals does India’s net and ultimate 
balance of advantage lie;

(c) whether India formulated  any 
independent proposals for world  oil 
crisis and its consequential fall out; 
and

(d) if so, the broad outlines there­
of?

THE MINISTER OF PETROEUM 
AND CHEMICAS (SHRI K. D. MA­
A I A): (a) and (b). The French 
proposal for a conference of oil has 
been conveyed  to us and is under 
consideration.  Government have no 
information on the plan of the U.S. 
Secretary of State.

(c) No, Sir.

(d) Does not arise.

Prescription of ife Saving and Costly 
Drugs by Doctors

32.  SHRI RAMA ATAR SHAS- 
TRI: Will the Minister of RAI WAS 
be pleased to state:

(a) whether the life saving drugs, 
irrespective of their costs are avail­
able with and prescribed by the Rail­
way Doctors;

(b) whether costly medicines are 
not being prescribed by the Doctors 
for the patients specially for outdoor 
patients but their substitutes are pres­
cribed;

(c) whether in recent years  the 
amount spent on medicines in Eastern 
Railway has been curtailed to half as 
a measure of economy though the 
number of patients has increased; and

(d) if so, whether Government pro­
pose to order keeping of sufficient life 
saving drugs in Hospitals and adt to 
forbid the Doctors to prescribe such 
medicines to the needy patients?
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THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI 
BUTA SINGH): (a) Yea.

(b) No. No discrimination is made 
between indoor and outdoor patients. 
Required drugs as  prescribed  are 
made available, irrespective of the
cost.

(c) No.

(d) Railway doctors already enjoy 
the powers to make local emergency 
purchase of medicines for needy pati­
ents.

Abolition of Posts of Railway 
Sectional Officers

3827. SHRI LALJI BHAI: Will the 
Minister of RAILWAYS be pleased 
to refer to the reply given to Un­
barred Question No. 1075 on the 30th 
July, 1974 regarding abolition of posts 
oi Railway  Sectional  Officers  and 
state:

(a) whether m view of the present 
day financial stringency, the Railway 
administration do not propose to 
lontinue these posts beyond the 31st 
December, 1974; and

<b) the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH):  (a) The  question
whether the posts of Railway Sectio­
nal Officers should continue beyond 
*974 is still under examination in con­
sultation with Central Bureau of In­
vestigation.

(b) Does not arise.

«P«sttoM In Himachal 
Prftdmb

3828, PROF. NARAIN CHAND PA- 
RASHAB: Will the Minister of PET­
ROLEUM  AND  CHEMICALS  be 
Pleased to state:

(a)  whether any drilling operations 
have been carried on in any place in 
Himachal Pradesh for the location of
0,1 and gas;

(b) if so, the names of the places 
and the dates on which the operations 
commenced; and

(c) the findings of the operations?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C P. MAJHI):
(a)  Yes, Sir.

(b) Exploratory drilling operations 
were started by ONGC in the Jwala- 
mukhi area as far back a-* 1957. Two 
deep wells and five structural wells 
were drilled in Jwalamukhi area.

(c) No oil or gas  of commercial 
significance was encountered.

3829. sft *m W*r 1T»?T WVT

faftr, *n*r

 ̂trcr  fo 

(*r)

1970 *r *rfe<r irfc |t,

?ft srrfc sett

(«r) vn srfarfa % iprt «rf-cf»r 

farr f «rk irfa ft, 

*rarr w fwiW % , srfa; 

(»t) w srr*r  «tt srrsnr

*  f*mr  Oirtrr % 7

fafa, sum wh: vmt *wr *nn«w 

3 nw  (ir 0 vrtfvh  :

(*?) arvu to few**,

1970 Jr fw TOT «TT fatf* V&m

% xm ̂r«rr %
v&k vftx   ̂it  srorr-

srwntft f?nr̂9r for* *rrr  i

23 facTOT,  1971 Vt, «ft TT̂fopr

ml m*  f^’RT  tffafa SPT 

5?TTO fsRT TOT «TT I  23

1971 % «FT TO VQ

**t fmr t  i
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t*r) sfrrfa 5r *mt srf%?r Wit 

snft sft f  »

(»r) 31 vrzqt 197 i ?r$  ̂

?rf¥?r «rc 3 68 622 w ?ft ^ 

%*rr t  1

Salary and Perquisites «f Senior Exe­
cutive, Chairman, Managing Director 
and other Directors' in Shaw Wallace 

and Company

3830  SIIEI MADHURYYA  HAL- 
DAR Will  the Minister  of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to refet to the reply given 
to Un̂taned Question No 3709 011 
the  27 th  August,  1974  legal ding 
“Shaw Wallet. & Co ’ and state.

(a> the total monthly salary  and 
emoluments fiven to each present 
senior execUtivo, including Chairman, 
Managing Direotoi and other directors 
oj Shaw Wallace and Company Limi­
ted,

(b) total \alue of perquisites entoy­
ed by each of them, and

(c) the particulars of the perquisites
* njoyed by each’

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) (a) The total emo­
luments by wa> ol salary and com-
mission diawn by each ot the Mana­
ging DntUois and Whole-tune Di- 
iector of M s Shaw Wallace & Com 
pany Ltd during the year ended 31st 
Decembti 1973 were a* follows —

Rs

1. Mi. AW B Hayward, Chair­
man & Managing Director. , 1,75,000

Z ShriS 1* Achana Mana­
ging Director , 1.25 000

 ̂ Mr I). A W Hall Manair 
ing Directoi I mm 1-1-197* 
to 15-9-197̂  .  ,  .  95̂25

4 Sbn M. K Kumar, holt- 
timeDirc tor from 1-5-1973;
10 31-12-1973 .  .  -  56»ooo

The Non-executive  Directors do 
not get any temuneration but for at­
tending meetings of the Board they 
wcie paid Rs 31,000 during 1973

"(b) The total value of the perqui­
sites cnjOAcd by each of them dur­
ing the said vear wn« as under —

R&.

1 Mr A NX B lla\waid 1,31,012

* Shri S V Achar\ a M.051

* Mr 1)  ̂ W Hall 71 ,<>96

4 ShiiM k. Kumai 24,245

(c) The perquisitê enjoyed by each
of them comprise of Provident Fund, 
Supeiannuation  Fund,  Rent-free 
Quaiters including Gas & Electricity, 
Fiee use of companVs Car, Medical 
expenses, Servants,  Passage/Leave 
Faies, Club Subscnption and Giatu- 
ity

Annual Blue Book

3831  SIIRI HEMENDRA  SINGH 
BANERA Will the Minister of LAW 
JUSTICE AND COMPANY AFFAIRS 
hr pleased to state

(a) which is the last resut of the 
Annual Blue Book (giving the natne*- 
ctt of companies at work) brought 
>ut by the Depaitment tf Company 
Allans Company Law Board, and

(b) whether for  the last several 
years, no compiehensive list of atf 
companies at work has been brought 
out by the Department of Company 
A flans, and if so, the reasons for not 
uptodatmg this publication?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) (a) and (b)  The 
“Directory of Joint Stock Companies 
jn India, 1970” giving the names of 
companies, their registered offices, in­
dustrial classification,  and  paid-up 
capital as on 31-3-1970 was brought 
out m early 1974  In tbe meantime,
I wo Alphabetical lasts of Joint Slock 
Companies for the years 1970-71 «nd
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1971-72 giving particulars of compa­
nies registered and liquidated during 
each of these two years have also 
been published  A similar Alphabe­
tical list for 1972-73 is under compi­
lation and will be published soon 

Detention of Wagons in the Yard in 
Bilaspnr Division

3832  SHRI JAG DISH  BHATTA- 
CHARYYA*  Will  the Minister  of 
RAILWAYS bf» pleased to state:

(a) whethei  wagons have  been 
detained in the yard at the instance 
of the owners of assisted sidings in 
Bilaspur Division in  South Eastern 
Kailway during the years 1972, 1973 
and 1974,

(b) if so, the number of wagons so 
detained and for how many days;

(c) thp  amount  of  demurrage 
charges involved m such detention;

(d) whethei  such  demurrage 
charges have been realised; and

(<•) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) (a) No

H»  to  (e)  The questions do not
11 ie

IM\posal of Cases by the Supreme 
Court

3833. SHRI M V  KRISHNAPPA 
Will the Mmi«tei of LAW, JUSTICE 
and COMPANY AFFAIRS be pleat, - 
“1 to .''tiite the numbei of cast's dra- 
P̂cd of by the Supreme Court dur- 
the last three yean,, yeur-wi&e? 

HIE MINISTER  OF LAW, JUS- 
1  AND  COMPANY AFFAIRS 
'SHRI H R GOKHALE):

êa1 Dâc t̂5̂ Dâc t̂5̂
6,491

g2 6B822g2 6B822
1973 6,606

fcr wm  fa*  mu

*  grrt ht«? fan m

v8v4B v8v4B rm  m

 ̂ ifflrr  fa

(v)  ff  it

wr  *»*f*rrfan '̂t
T?- fetT jttt f̂pTrT *T sflT

"TT̂ grnft ir fs  srfsRTTftn * *mr 

«rr

(*?) wr ts *rf

'•ft,

(*T) *7T 1* tfV qfF  «r,

w

(«r) wr  3Frf«rspTfT*fr %

3ft iTf «ft,  TO iT iT̂rR?

?r wr farter it t ?

(■w.)  n̂fr i

(*?)  (*) 5TI*?T 33<TT I

9T̂5FTR fSTfWcft 5JWSRTf5T 3ITOT

3835. «ft 5tfTT • jrt

JT*V  T̂cTTft ̂  fTTT TO fa  •

(vi *rr  f̂rfsTrr#rtinnft

frr TH- *T fa'fa tar IPTT

¥ fr«rr  apt fwrf̂fr  vr fen 

w f .

(*)  ?r, ffr w jflffT «pt fa#r

star 5TT  tar *ror I ̂   %

hwtt b? Jr̂sfr ir fsrf«H 

STTwrirr osrrmfT *ft =̂rt

 ̂|  sqfrmf % 

t  *rV 

(»r)  ^ ??r % fspn̂

P,  ̂ ŝ R 

v «rr*r âr fawt v&t ?frfr  #r 
qm I ’

 ̂gq  («ft VST 

N[) : (*F) 3ft SM

(̂) 124 ̂?Rt <R f?rfeT?T

*nrf tt v?%«pr

«rr 1   ̂  ̂?ft faw
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tfr  «n*fen qft »pftt  spptt 

t-~

Z* «srPlJWff  *T»?  TO ̂  f*T* 

mifcx wft n*ft 3

l*- ?r*sft srcttff w* faf *ftr 7rT?rer*r 

f*T3\ ?TFT  ts’T, ■ffr̂TT ^

fŷrf)-, fen=rr  fârc i

2-  snfsft srem* srms vftx

qr̂r̂, *r«ir̂r ffor  fff?TT

Tfrsr, r*$P‘ i

3-  n̂̂frrr snrre xfc; ̂rsr̂ft̂r

fJTTT , *o 915, snrftraT

n̂F f̂ TT i

4- M<t$%̂$, js 4- M<t$%̂$, js m?  /<̂q/h%<  /<̂q/h%<

faror, rarr  qrf̂nr,

rĉr, f̂rrr »

5- *T#*sft ̂ rr ̂rrN JT̂Tjff 5rtr ̂tfzt

TjTT apcT, «WWVfi I

6- f<r*r—o  '

frsn sTOrr qsift,  «rnr*TT, fa%tr \

7- jf# /$</<< 7- jf# /$</<< zt>  a   a 5 ̂<q<t< ̂<q<t< 

«ft*T TtT, VHTrTT I

8- ??#«& srwpr  srr̂sr, t>- 

22 8,  m? aft Tter, ̂cT̂frr i

9-  TRrt9PP*T5T «ftf

frĝrr wî r,  *rfar, «rr*rw

M< a<q̂$<t wf$< <  $< M< a<q̂$<t wf$< <  $< 779

fam*  r̂rfff % % %?rtf  ^o
Ŝ R TO mrpft % ̂  38 0

f̂ nfta f«rwr % qr?r 49 $*rr#, iro$ 

srcror wz smwsr % qr*r 30 f*FR, 

Sr*ro*[*rprfa$i£nr*T*r% qro 2o$«fr 

%ttx *rr¥t 300  sr- arfamf % 

qra | »

Alleged Collection of Money Illegally 
by Railway Employee from Unautho­

rised Passengers

3830 SHRI E. N. BARMAN: Will 
the Minister of RAILWAYS be pleas­
ed to state

(a) whether the official figure  ol 
passengers  during  Puja  Holidays 
showed a decline but in fact more 
people travelled out of Howrah sta­
tion because some employees of Rail 
ways had minted money thereby dep­
riving Government of its due share or 
earnings; and

(b) whether Government are aware 
that the “Conductor Guard” on dut\ 
in one II Class 3-tier compartment of 
81-UP Howrah to New Delhi (Vesti­
bule) on 17th October, 1974 has col- 
lected more than Rs 300/- from un­
authorised passengers in front of the
• wife of one of the MJP.’s travelling m 
that compartment?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH)  (a) The number oi 
passengers booked from Howrah dur­
ing the Puja season this year was 
slightly less than m the Puja season 
of 1973 but it is not a fact that a situa­
tion had prevailed in which Railway 
employees  minted money  through 
tixrketless passengers  depriving the 
Government of its earnings

(b)  Enquiries into the whole mat­
ter have been ordered

Tickctless Travelling in Bihar on lOtb 
and 16th November, 1974

3837 SHRI P A SAMINATHAN 
SHRI P M MEHTA 
SHRI VIRBHADRA SINGH 
SHRI BISWANATH JHUN- 
JHUNWALA*

Will the Minister  of RAILWAYS
pleased to state-

(a) whether large number ot  ticket- 
less travellers were caught by  the 
Bihar Sangharsh Samiti on the 10th 
November. 1974 on the eve of ft C P1 
Rally in Patna, if *>, the total num­
ber thereof;

(b) whether these tadketless  pas* 
sengers were handed over  to  the 
Railway authorities, if so, what actio*’ 
was taken against them;

(c) whether the Samiti also wrested;
mi»»‘h nwm rmmV\*»r nt tidcetleSS tT®
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vellers on the 15th November, 1974 
on the eve c* Congress Rally in Patna;

(d) if so, action taken against them 
on that day; and

(e) whether all the passengers were 
released immediately?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) The Railways do 
not have any such information.

(b) Does not arise.

(c) The Railways do not have any 
such information.

(d) and (e). Do not arise.

Five Point Plan of Dr. Kissinger on 
Redaction in Oil Prices

3838. SHRI RAM SHEKHAR PRA­
SAD SINGH;

SHRI R. V. SWAMINATHAN:

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased to
itate:

(a) whether Dr. Kissinger's 5 point 
plan to get oil prices reduced was 
discussed in his recent visit to India;
and

(b) what steps are being taken to 
get the plan approved by the oil pro­
ducing countries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) No, Sir.

(o)  Government have no informa­
tion.

Conference with Chief Ministers on 
Distribution of Kerosene and Btesel 

in Villages

3839. SHRI P. M. MEHTA: Will the 
Minuter of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether he convened a confe- 
renc<? of Chief Ministers of States to 
consider the step* to improve the dis- 
llrit>ution of kerosene and diesel in
Plages; .

(b) if so, when w* the
called and the broad outUnM of de-
cisions arrived;

(c) whether the representative of 
the Gujarat State has pointed out cer­
tain difficulties in moving the kero­
sene to the villages and drought affect 
ted areas and the Central  Govern­
ment have agreed to help in this re-* 
gard; and

(,d) whether the allocations to these 
drought affected States will be impro­
ved with the help of Union Govern* 
ment?

THE DEPUTY MINISTER IN TW 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a)  and (b). Minister  of Petroleum 
and Chemicals had a meeting; With re£ 
preservatives of some State Govern­
ments including Gujarat, on 10-lli* 
74, to assess their diesel requirements 
particularly for the agricrultucal piv 
grammas in the coming Ratal seam* 
Steps for improvement of kesp—f
oil distribution in rural  areas jssra 
also discussed.

State Government* were reqiMtfftsd 
to re-assess their diesel oil require­
ments on a realistic basis and fix rea­
sonable norms for consunnMioA W ir­
rigation pumps and agricultural ma­
chinery.  state Governments  were 
further requested to ensure availabi­
lity of diesel oil to agricultufistr tfBi 
priority through quota cards if neces­
sary and to effectively check malprac­
tices like hoarding and black maaket- 
ing.  The State Government* vsesa 
also requested to set up an' affective 
system of kerosene oil  distribution 
particularly  in rural  artas.  They 
were assured that tha Centra! 
eminent is trying to meat the imqiirs 
menta of diesel oil particularly for 
the agricultural programmes in full

(c)  and (d). The diesftl retfiM* 
mentt fer agriculture in Gujarat mm 
brought out in the meeting.
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ftom the monfti of Novenifoer, the 
extant of cut> on kerosene  quotas 
which were increased  upto 30 per 
cent In some months has now been 
reduced to achieve an overall saving 
ui consumption of about 10 per cent 
•nty  At a result kerosene alloca­
te*  for Gujarat was  increased to 
M,m MTs m November 1974 against 
It,150- in October  In December the 
quota for Gujarat has been increas­
ed further te 25,3 IS MTs

WBtnariea with Mr Maurice Schu­
mann «f France On Oil Situation

384# SHRI R V SWAMINATHAN 
Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state

(a) whether Mr Maurice Schumann 
Special Emissary of French Pi evident 
visited India m November, 1974 and 
had discussions with the India’s lea­
der* and Ministers, and

(fe) if io, whether he discussed the 
French Plan for an oil  Conference 
aaned at stopping escalation on the 
eil issue?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C P  MAJHI)
(a) Yes, &r

<b) Yes, Sir

f m 'rrfk*r  % w w vnf- 

fW

3141.

*n  *nft ̂  *1 ftt to fr

(v) mr 'rf?nr

*r̂T?r vti ̂  

qwWfl «fV «rr?ft I, «r> 

(w) w i&sz tft Tf̂nr * 

*4** wrt ( ,  ufagr, ?r> snr m; 

K affir *  ̂ % m mrtt
?

(*)  (or) *rr£ m

% fRT̂Trf,  srcd,  *mfr

tfk  for spr  "Tpw

*  frqr  f1  srfaf̂Rr

fs®5TT qrfr«iT sraw- 

fa?r f-g&n  snfe   ̂ | fwpt 

' 7f?nT yrft *T SRft- m*n

*RTT I T̂5rTO5TS,TI falrff<fT WWST 

wr ?rspT-5R»r srfaraT *  T*N-if?3n

Tt Thrift  *nfo?r |

reT̂fHr vr vm* forr  f1 q̂Frfrr

grfVtjrfl iTcr 3’̂ ?̂rr m t

7' ̂   t I

Detention of Consignments in Goods/ 
Farcel Sheds

3842 SHRIMATI BIBHA  GHOSH 
GOSWAMI  Will  the Minister  of 
RAILWAYS be pleased to state

(a) how many consignment# were 
detained m the Goods]Parcel Sheds 
beyond the usual delivery time duim 
the Railway strike period

(b) how much wharfage accrued on 
this account and how much has been 
collected during the same time, and

(c) the amount of loss on this ac­
count’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH)  (a) to (c) The In­
formation is being collected and will 
be laid on the table of the Sabha

Compensation to Persons died  in 
Police Custody during Strike Period

3843 SHRI KRISHNA CHANDRA 
HALDER Will the Minister of RAIL­
WAYS be pleased to state

(a) how many  persons  died  in 
police custody during the period oS 
Railway Strike and  whether  any 
compensation has been paid to th«r 
families,

(b) if so, the amount thereof, and
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(c)  how many persons were arrestee' 
in connection with Railway Strike and 
the amount spent by Railway Minis­
try on this account?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) and (b). Infor­
mation is being collected and will be 
laid on the Table of the Sabha.

(c)  19.883 employees were arrested 
in the context of the strike in May 
1974. It is not possible to give any 
such assessment as to what was spent 
for the arrests.

Arrest of Railwaymen prior to Strike

3844. SHRI  D1NESH  JOARDER 
Will the Minister 0f RAILWAYS be 
pleased to state:

(a) how many  railwaymen  were 
arrested prior to the strike between 
27th February. 1974 and 7th  Mav. 
1974 and how many of them are si ill 
in jail;

(b) how many of them have been 
dismissed from Service under 14(11) 
of Discipline  and  Appeal  Rules, 
311(2) (B) of the Constitution of India 
and Rule 149 of Estt. Code Vol I;

(c) how many out of them have 
been reinstated; and

(d) how many of them are  still 
under suspension a"d  the  reaŝ 
therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) to (d). Informa­
tion is being collected  and will be 
laid on the Table of the Sabha.

vtafar—yftmywj  wfar

3845. sfteft :«PTT

(q?) *TT %T5T % rfarf Sjr

wtftar THf to* tftwr* 

^ *rm ifarr |; *rK

(»t)
wtt *****  *r

*qi  VV 5TT  ?

*̂*TO*33TOft («ft *CTf*|) :

(̂f») jft  I

(v)  *Tr**t m f**W * f** 

■frfa* f«Tfir *T*feT $ *\x *f *t* 

T7T l&t <TTT  fhft

£ OTf V Ht.t  **f rff *|V | I W*

5*  F̂7t *rr**

farr̂nr, **** *?fr i i

Alternative Employment I* Werti— 
proposed to be retrenched

3846. SARDAR SWARAN  SiNWi 
SOKHI: Will the Minister of RAIL­
WAYS be pleased to state:

(a) whether  the  Railways  are 
going to retrench about 20,000 werkan 
very shortly;

(b) whether on the other hand tke 
Railways are increasing the Posts 
gazetted officers and upgrading near­
ly 1,200 posts of officers; and

(c) if so, what steps  Government 
propose to take for  alternative em­
ployment of these workers, who w& 
have to starve and the reasons far 
increasing  the posts ei  gazetted 
officers and their upgradation?

THE DEPUTY MINISTER IN THU 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) Regular staff will 
not be retrenched. But casual labour 
engaged for various works, will have 
to be laid off to some extent dm to 
economy drive and  deceleration 
works.

(b)  There is no proposal to increase 
the number of Gazetted posts, and 
only 90o posts in various grades %*• 
been upgraded as a part pf 
flcation scheme.
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fc) Omd labour found surplus 
«nd laid off wall .be considered for re­
engagement when new work* are 
sanctioned osr other vacancies arise in 
the area

The upgradation of officers’ posts 
has been made on the basis of in­
creased responsibilities  and  work-

(b) whether any assessment ol the 
loss on this account has been made 
year-wl*e during the last 3 years, and

(c) whether Government was con­
sidering the  desirability of handing 
over  the responsibility of railway 
yard to the army and if so, whether 
any decision m  this regard has 
been taken’

.Pilferage of Petroleum products 
from Barauni Railway Yard

mi SHRI N K. SANGHI* Will 
the Minister of RAILWAYS be pleas­
ed to state*

(a)  whether lots of petroleum pro- 
***** ar® pUfered  from Barautu
railway jwfi;

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH) (a) No

(b)  Yes The number of cases of 
theft of petroleum  products  from 
Barautu railway yard during the past 
three years and loss sustained by the 
railway on this account and the re 
covery of stolen petroleum products 
are as under—.

N?*  esses of theft Approximate amount  Approximate a Ivi 
0*  petroleum pro-  of los& of prc pertj rt
ducts reported covered

Rs Rs.

1971 • Nil Nil Nil

• Nil Nil Nil

HTJ • 1 f 6,000 ‘ 2,400

13-11-74)

f (0 Not kntrwn 25,000
2

1 00 45>ooo 6,Ml

(c)  (Security arrangements in the 
JtertUni Exchange Yard have been re­
inforced. An enquiry into the extant 
of losses of refinery  products from 
.fiuaiinl Yard and the causes thereof 
if being arranged After the comple- 

, #>a 0* «*ch enquiry, the question of 
fftitihwtag the security arrangements 
•oltoe Other agency will be consi-. 

M ,

Railway Electrification  Programme 
during Fifth Five Year Plan

3848 SHRI BANAMAL! PATNAIK 
Will the Minister of RAILWAYS be 
pleased to state:

(a)  whether  any  comprehensive 
railway  electrification programme 

hag  been chalked out during the 
Fifth Five Year Flan;
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(b) if so, the salient features there­
of; and

(c) the lines proposed to be electri­
fied, the allocation made for the pur­
pose and the time by which work is 
likely to start on these lines?

THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS  (SHRI 

BUTA SINGH): (a) Yes.

(b)  and (c). The position  of the 

various sections is as given below:

(*) Virar-Bhestan (as part of Virar-Sabar- *] 
mati Electrification Scheme).  j

(ii) Panskura-IIalJiâ 

(Hi) Tundla-Delhi*

(iv) Waltair-Kirandul'

(v) Madrâ-Vijayawadaf

(vi) Madras-Trivcllore*v 

(vti) Bhvsaval-Nagpur

y Work is expected to be completed in V 
Plan.

Delegation beaded by the Minister of 
Law, Justice and Company Affairs to 

Russia

3849. SHRIMATI SAVITRI 
SHYAM:

SHRI K. M. MADHUKAR:

Will the Minister of LAW,  JUS­
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether a delegation  headed 
by hi*m visited Russia recently;

(b) the particulars of other mem­
bers in the delegation;

(c) the purpose of the said visit; and

(d) the main features Of the discus­
sions held there and decisions arrived 
at? ,

THE MINISTER  OF STATE  IN 
THE MINISTRY OF LAW, JUSTICE 
AND COMPANY AFFAIRS (DR. SA- 
ROJINI MAH1SHI): (a) The Minis­
ter of Law, Justice and  Company 
Affairs led  a delegation  of Indian 
Lawyers to the USSR at the invita­
tion of the Ministry of Justice, USSR.

(b)  (1) Dr. V. A. Seyid Muham­
mad, M.P.

Work will be progressed deper.dirg upon the 
$  resources position.

(2)  Shri Lalit Bhasin, Chairman, 
Delhi Bar Council.

(c)  and (d). In December, 1978, a 
Soviet Lawyers’ delegation led by 
the Deputy  Minister  of  Justice. 
USSR, visited India to meet Law Offi­
cers,  Jurists,  Lawyers  and Law 
Bodies.  As a reciprocal gesture the 
Ministry of Justice, USSR, Invited a 
delegation from India.  The discus­
sions which the delegation had with 
the judges, jurists, lawyers and law 
bodies in the USSR were exploratory 
with a view to familiarise itself with 
the working of legal procedures and 
functioning of courts in the USSR. 
There was no question of any deci­
sion being arrived at.

Proposal from West Bengal for S0t>
ting up of a Pyrites baaofl Mart

3850. SHRI S. N. SINGH CTO: 
SHRI TUNA ORAON:
SHRI SAKTl KUMAR 

SARKAR:
SHRI DEBENDRA NATH 
MAHATA:

Will the Minister of PETROLEUM 
AND  CHEMICALS be pleased to 
state:
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(a) whether his Ministry has re* 
ceived any proposal from West Bengal 
for setting up a Pyrites-based plant 
in the State;

(b) if so, the main features of the 
proposal; and

(c) action taken thereon so far?

THE MINISTER OF STATE  IN 
THE MINISTRY  OF PETROLEUM 
AND CHEMICALS (SHRI K. R. GA- 
NESH): (a) to (c) The  Acid and 
Chemicals Manufacturers Association, 
Calcutta, wrote to the Managing Di­
rector, Pyrites, Phosphates and Che­
micals Ltd. (with copy to the Minis­
try of Petroleum and Chemicals) in 
regard to the need for setting up of 
a pyrites based Sulphuric Acid Plant 
near Calcutta, but no details were 
furnished.

iBStntetiona regarding reservation of 
Posts for Scheduled Castes and Sche­

duled Tribes

3851.  SHRI P. M. SAYEOED:
SHRI  SAKTl  KUMAR 

SARKAR:

Will the Minister of PETROLEUM 
AND  CHEMICALS be  pleased to 
State:

(a) whether all instructions issued 
by the Department of Personnel and 
Administrative Reforms  relating to 
reservations and other service conces­
sions lor the Scheduled Castes and 
Scheduled Tribes in the Central Gov­
ernment services and posts, have been 
made applicable to all autonomouŝ  
statutory and public sector  under­
takings with which his Ministry is 
concerned;

(b) if so, from which dates these 
orders have been made applicable i* 
etch of such offices; and

(c) If these orders have not been 
made applicable in case of any such 
srgftnisattat, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) to (c). The information is being 
collected and will be placed on the 
Table of the Sabha in due course.

3852.  3IHWW «rcrm : w| 
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S.C./S.T. Railway Employee* dismis­
sed/removed/discharged from service 

due to Railway Strike

8853. SHRI AMBESH: Will the Mi­
nister of RAILWAYS be pleased to 
state the number of temporary and 
permanent employees belonging  to 
Scheduled Castes, category-wise and 
Division-wise, who have been  dis­
missed or  removed or  discharged 
from service during and after the 
strike period for taking part in May,
1974 strike?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): In the context of the 
strike in May, 1974 action wherever 
called for, has been taken against the 
striking railway staff for their acti­
vities as railway servants irrespective 
of whether they belong to Scheduled 
Castes  or  otherwise.  No separate 
statistics have been maintained.

(fang- of Looters of Trains unearthed 
fey R.P.F. in Allahabad Division

3864. SHRI R. P. YADAV: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) Whether  Railway  Protection 
Force has been able to unearth a gang 
•f miscreants who used to loot the 
trains in Allahabad Division;

(b) whether the arrested miscreants 
have also confessed that they had 
assaulted and looted the guards on 
different occasions; and

(c) if se, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) No.

(b) and (c). Do not arise.

Inventory Control Measures 
Railways

3855.  SHRI SHASHI  BHUSHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the steps taken to tighten up in­
ventory control measures on the Rail­
ways;

(b) the progress made so far in in­
troducing computerised control of in­
ventories in the Indian Railways;

(c) whether the Quresfoi Committee 
on Materials Management on  the 
Indian railways has submitted its re­
port; and

(d) if so, the salient features there­
of and if not, when the report is likely 
to be received?

I

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) and (b). A state­
ment is attached.

(c) No.

(d) First Report of the Committee 
on Inventory Management on  Rail­
ways is expected to be submitted very 
shortly.

Statement

(a)  In order to tighten up the con­
trol on Inventories, the  Railways 
have introduced  modern techniques 
of inventory control like codification, 
standardisation,  variety  reduction, 
value analysis, ABC analysis etc. In­
ventory Control Cell was also set up 
in each of the Zonal Railways by the 
end of 1872 and was inter alia en­
trusted with the work of laying down 
procedures and practices necessary to 
be followed on the Railways for 
effective inventory management and 
to pursue their implementation by a 
selective control over all aspects of 
Materials Management on the Rail­
ways.

In addition, a High  Power Com­
mittee on* Inventory Management on
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Railways under tike Chairmanship of 
Minister of State for Railways  in* 
eluding some non-official experts has 
also been set up to review inter alia 
the policies and procedures on the 
Indian Railways for inventory con­
trol and procurement of stores ensur­
ing materials availability and at the 
same time keeping inventories at the 
optimum level.  Their  report is 
awaited.

(b)  The computerisation of Stores 
Accounting and  Inventory Control 
has been comprehensively grouped 
into phases and is currently  under 
implementation. The latest position is 
that three phases relating to main­
tenance of priced ledgers on  com­
puter, preparation of various account, 
ing statements and exception reports 
for  better  Materials  Management, 
computerisation  of  all  purchase 
orders and preparation of Exception 
Reports for selective chasing of pur­
chase orders have since been imple­
mented.

The next phase relating to taking 
over the review of Stocks and issue 
of recoupments for procurement auto­
matically from the computer' on the 
due dates as and when warranted 
according to pre-determined recorder 
levels, is under implementation in all 
the Railways.

final Location survey for Jakhapura- 
Baaspani Railway

3856. SHRI ANADI CHARAN DAS: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the progress of  final 
location survey of  Jaklhapur-Bans- 
Pani railway link is suffering badly 
due Jb frequent transfer of officers;

(b) whether the  Engineer-in-Chief 
and the Accounts  Officers-in-charge 
of this survey work are still function­
ing in Calcutta; and

(c)  in view of the importance of 
this line in the economic development 
of the State, whether  Government 
are thinking to complete the survey 
before the end of the calendar year?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) No.

(b) Yes, for the present.

(c) All attempts are 'being made to 
complete the survey by end of the 
financial year.

Re-instatement of Railway  Workers 
served with Notices of Suspension and 

Termination

3857.  SHRI SARJOO PANDEY: 
SHRI PHOOL CHAND 

VERMA:
SHRI S. M. BANERJEE:
SHRI RAMAVATAr SHAS- 

TRI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) tihe Zone-wise  latest  figures 
about the railway  workers  against 
whom notices of suspension and ter­
mination of services have been with­
drawn and who have been thus reins­
tated; steps taken for  reinstatement 
of all casual labour and about con­
doning break in  service of workers 
who joined the strike and the num­
ber of those who have not been taken 
back;

(b) steps taken for resumption erf 
talks with Railway  unions and All 
India Organizations in this regard;

(c) number  of cases  instituted 
against Railway workers; and

(d) flhe number of disciplinary cases 
relating to the last railway strike still 
pending?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) A statement 
attached.



Railway  Administrations are  re­
engaging casual labour depending on 
the work needs and resources posi­
tion

As regards  condonation,  General 
Managers having been empowered to 
condone break in service depending 
on extenuating circumstances  have 
been considering individual  appeals 
and so far have condoned the break 
in service for about 3.90 lakh em­
ployees  The  process is continuing 
depending on the appeals sent by in­
dividual railway employees and their 
scrutiny

(b)  A forum is  already available 
with two recognised Federations  to 
bung up items for discussion in the

Statement
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Notices of  No ol permanent and
suspension  temporary staff put back
withdrawn  to duty on individual

appeel/representation

871 M 77

astern . • 1,049 1,738

Northern 1,175 M 72

'Jorth Eastern • . . . 681 610

"lortheast Frontier . 88 2,141

Southern 226 247

*°uth Centra! 34 567

>'»uth Eastern  . 1,737 1,251

Western . • . 3,398 2̂745

-1 W. . 43

l.w. . • ■ • • }02

( I’. 107 2C

Railway

Parmanent  Negotiating  Machinery 
and the  Joint Consultative  Machi­
nery

(c) Cognisance having been taken 
by certain unlawful activities, Rail­
way employees were arrested and re­
leased on appeal  Some court cases 
were instituted by the State Govern­
ments. So far only 5,300 cases remain 
pending m courts.

(d) Apart from employees who are 
under suspension  because of court/ 
police cases already instituted against 
them, and those dismissed or removed 
from service,  departmental  action 
under the Railway  Servants Disci­
pline & Appeal Rules is m progress 
in about 350 eases

LS-5.
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I Absorption of Casual Labour Substi­
tute belonging to SC/ST

3859. SHRI SAKTI KUMAR SAR- 
KAR: Will the  Minister of RAIL­
WAYS be pleaeed to state:

(a) whether due to  absorption of 
surplus casual  labour  substitutes 
screened out by tlhe screening com­
mittee, a number  of posts in  the 
various Railways, which in the ordi­
nary course should have been reserv­
ed for the Scheduled Caste and Sche­
duled Tribe candidates were filled by 
general candidates during last couple 
of years; and

(b) if so, what steps the Railway 
Ministry have taken to set right this 
lapse on the part of the authorities 
concerned to ensure  that vacancies 
thus lost to the Scheduled Castes and

Scheduled Tribes  are  filled  from 
amongst them?

THE DEPUTY MINISTER IN 'THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) Yes,  in certain 
cases it had not been possible to ob­
tain requisite  number of Scheduled 
Castes and Scheduled Tribes while 
scieemng casual labour/substitutey to 
fill the quota reserved for them  in 
regular Class IV cadres.

(b)  Instructions have been  issued 
to the Railways that while engaging 
casual labour/substitutê it should.be 
ensured that adequate  number of 
Scheduled  Castes  and  Scheduled 
Tribes, equal to the peicentage of re­
servation quota pi escribed for them, 
should bo taken so that there  may 
not bo any difficulty in filling their 
reserved quota at the time of their 
screening for icgular appointment.

The unfilled  quota of Scheduled 
Castes  and  Scheduled Tribes  is 
cai i led forward to three subsequent 
recruitment years

Steps taken to De-Casualiae  Casual 
Workers

38(50 SHRI S M BANERJEE: Will 
the Ministei of RAILWAYS be pleas­
ed to state.

fa) Wh.it Jurlher steps have been 
taken 1 > dc-casualise Ihe casual work- 
us on .*11 rauwnys,

(b; whether any scheme has been 
ihalkcd out; and

(() if so. the salient features ot the 
m home ’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) to (c). Suitable 
instiuctions have been issued to Rail­
way  administrations to carry out a 
<-adre revision and to create addition­
al posts, if necessary, in case it is 
lound that casual labourers are being 
employed against  works of regular 
nature in  Workshops,  Loco-sheds, 
Train Lighting  Establishments, Car­
riage & Wagou Depots, Yards and.
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Stations. As regards Civil Engineer­
ing,  Signal &  Bridge-Malntenance, 
casual labourers will not be employ­
ed except for seasonal and fluctuat­
ing works, casual renewals and occa­
sional renewals.

Number of SC/ST Dependents of Loyal 
Workers i„ Class III & IV Posts ap­
pointed in Mysore Division (South­

ern Railway)

(c) the steps taken to improve the
drawbacks?

THE MINISTER OP  STATE  IN 
THE  MINISTRY OF PETROLEUM 
AND  CHEMICALS  (SHRI  K. R. 
GANESH>: (a) No enquiry has been 
i(inducted by the Government  into 
the working of MFL, Madras during 
the lav-t 3 years.

(t>) and (c) Po mol arise

3881. SHRI S. M. SIDDAYYA: Will 
the Minister of RAILWAYS be pleas­
ed to state-

(a) how 'many sons and daughteis 
of the loyal workers have been .ip- 
pointed to Class III and IV posts in 
each of the Railways during and after 
last Railway Strike in 3 974.*

(b) of them, how many belong to 
the Scheduled Caste*? and Scheduled 
Tribes and Ihow many  applications 
were received from these castes and 
tribes in each Railway; and

(c) whether in Mysore Division, in 
Southern Railway,  the  Scheduled 
Castes and Scheduled  Tribes  have 
been discriminated against?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH); (a) and (b). The in­
formation is being collected and will 
be laid on the Table of the Sabha.

(c) No.

Enquiry into Working of Madras 
Fertilizer Limited

3862. SHRI S. N. MISRA: Will the 
Minister  of  PETROLEUM  AND 
CHEMICALS be pleased to state;

(a) whether Government have con­
ducted any inquiry- into the working 
of Madras Fertilisers limited, Madras 
during the last 3 years;

(b) if ao, the nature of irregularities 
found by Government; and

Movement of ships carrying oil to 
India through Suez Canal

:i8(>3 KUMARI KAMLA KUMARI: 
Will the Minister  ol PETROLEUM 
AND  CHEMICALS  be pleased to 
s1 ate:

(a)  the impact of reopening of Suez 
Canal on  oil -movement  to India 
through this canal; and

(b; whether Indian ships are facing 
.lonip trouble in the movement of oil 
through the canal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI C P. MAJHI): 
faj Suez Canaj has not yet been 
opened for maritime traffic. Reopen­
ing oi the Canal may affect the tan­
ker market  situation of which  no 
clear estimates can be made at pre­
sent  Regai ding .supplies of petrole­
um  products to  India, except for 
impoils  from  USSR, bulk  of the 
country’s requnements are met from 
tho Persian Gulf  areas under long 
term aminyement*  which are  not 
likely to be affected hy the reopen­
ing of Sue? Canal.

<b) Does not arise in view of (a) 
aoove.

Project Report of the Super Tanker
Oil  Terminal Project at Cochin Port

3864.  SHRI A. K. GOPALAN: Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:
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(a) whether the detailed project re­
port prepared by Messrs. Engineers 
India Limited on the Super Tanker
Oil Terminal Project at Cochin Port 
had found out that on the basis of sta­
tistics that when the new project is 
commissioned  the  affreightment  of 
crude oil for the Cochin  Refinery 
would be cheaper by Rs. 8.26 less per 
tonne, thus providing a saving  of 
Rs. 2.8 crores per annum;

(b) whether despite the above find­
ings in the Project Report his Minis­
try has been standing in the way of 
the Super Tanker Oil Terminal Pro­
ject at Cochin Port; and

(c) if 80, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a)  Yes, Sir.

(b) No, Sir.

(c) Does not arise.

Lom to Hallways due to Non-Weighing 
of Wagons

3865.  SHRIMATI  BIBHA GHOSH 
GOSWAMI: Will the Minister of 
RAILWAYS be pleased t0 state:

(a) what was the coaching earnings 
during the period from the 27th April,
1974 to 27th May, 1974 comparable to 
the eame period of 1973;

(b) how many wagons were loaded 
in the collieries, mines and quarries 
during the period from 2nd May, 1974 
to 27th May, 1974 which could not be 
weighed in the weigh bridge at any 
point;

Ce) bow the freight has been calcu­
lated and whether any arrangement 
was made to check against overload­
ing; end

(d)  what is the loss of earnings on 
this account?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a)  Data on actual 
coaching  earnings  are  maintained 
only on a monthly basis. The coach­
ing earnings for the months of April 
and May, 1974 compared with  the 
figures for the corresponding months 
of 1973 are as under:—

Coaching earnigs (in crores of Rs.)

1973  1974

April  . .  . 38-03 40*54

May  .  . 42-02 24-07

(b)  to (d).  Information is  being 
collected and will be laid on the Table 
of the Sabha.

Petrol Pumps Allotted to Bihar State

3866. SHRI M. S. FURTY: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state the total 
number of petrol pumps  allotted to 
the State of Bihar during the last two 
years, district-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
No, allotment  of petrol  pumps ift 
made on a State-wise basils.

The number of retail outlets (Pet­
rol Pumps) opened district-wise  in 
the State of Bihar during the last two 
years is given below:—

Name of the District 1972 1973
(x) (2)  (3)
__

(1) Hazari Bagh  .  z

(2) Champaran  , 2 1

(3) Fumea ________x 1
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(I) (2)

(4) Shahabad 3

(5) Ranchi . 1

(6) Saran 1

(7) Muzaffarpur . 1

(8) Dhanbad 3

(9) Patna j . 2

(io) Gaya 1

(n) Palamu . •

(12) Darbhanga 1

(13) Monghyr 2

(14) Chatara .

(15) Santal Parganas ••

(16) Sitamarhi

(17) Bahagalpur  . 1

(18) Jumshedpur .

Total 20

Revision ol  Electoral Rolls

3867. PROF*  NARAIN CHAND
PARASHAR: Will the Minister of
LAW,  JUSTICE AND  COMPANY 
AFFAIRS be pleased to state:

(a) whether the Electoral Rolls are 
being revised in the country;

(b) if so, the dates on which the re­
vision commenced in each one of the 
States and the Union Territories; and

(c) the likely date/dates by which 
the process is likely to be completed 
in each one of these States and the 
Union Territories?

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW, JUSTICE 
AND  COMPANY AFFAIRS  DR. 
SAROJINI MAHISHI): (a) Yes, Sir.

(b)  and (c). A statement contain­
ing the  required  information  is

laid on the  Table of the  House. 
[Placed in Library. See No LT-8716/ 
74.]

New Railway Lines Exempted from 
Payment of Dividend  Liabilities

3868.  PROF.  NARAIN CHAND 
PARASHAR: Will  the Minister of 
RAILWAYS be pleased to state:

(a) the names of the new Railway 
lines constructed during the last ten 
years which have been fully or par­
tially exempted from the payment of 
dividend liabilities to the Central Re­
venues, Zone-wise;

(b) the reasons for this exemption 
in each case;

(c) whether this concession is likely 
to be extended to certain other new 
Railway lines sanctioned on strategic 
consideration; and

(d) if so, the names of such lines?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) and (b). No new 
railway lines have been constructed 
on which there is partial exemption 
from payment of dividend liability to 
Central  Revenues.  The  following 
strategic lines constructed during the 
last ten years are fully exempted for 
payment  of  dividend  to  Central 
Revenues:

Northern Railway-

Jaisalmer-Pokaran Section.

Northeast Frontier Railway:

(i) Rangapara  North-North La- 
khimpur-Murkongselek  Sec­
tion.

(fi) New  B.G. line  from Rani 
nagar on  Siliguri-Haldibari 
converted to B.G.

In addition,  Kathua-Jammu  line 
which was constructed for restoring 
rail communications to Jammu  and 
Kashmir State which it was deprived 
of after independence, was also ex­
empted from the payment of Dividend 
liability with the  following  provi­
sos:—
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“For a period of twenty years or 
till the line becomes remunerative 
to meet the  dividend obligation, 
the losses, if  any in Its working, 
will be borne by the Railways and 
any profits will be credited to the 
Central  Revenues.  The Railways 
will not, however, be liable to pay 
dividend to the Central Revenues 
till the  line becomes  remunera­
tive.”

(c) No  new  strategic  lines are 
under construction at present.

(d) Does not arise.

Railway Line between Rhavnagar- 
Tarapore

3869. SHRI  ARVIND M. PATEL- 
Will the Minister of RAILWAYS be 
pleased to state:

(a) wthether a proposal to construct 
a railway line between  Bhavnagar- 
Tarapore is under consideration;

(b) if so, the progress thereof: and

(c) when the work is likely to be 
started?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) to (c). A  final 
location engineering and traffic sur­
vey is in progress to consider  the 
construction  of Bhavnagar-Tarapore 
BG railway line. The survey is ex­
pected to be completed shortly.  A 
fitnal decision on the construction of 
this line  would be taken after the 
survey  is completed and the report 
thereon is examined from all aspects,

and subject to availability of funds 
for this purpose.

Naptha produced in Gujarat State 
during 1973-74

3870. SHRI  ARVIND M. PATEL: 
Will the Minister  of PETROLEUM 
AND  CHEMICALS be  pleased  to 
state:

(a) the total  quantity of Nephtha 
produced in Gujarat State during the 
year 1973-74;

(b) to which concern that was sold;

(c) the quantity of Nephtha export­
ed to other States  during the year 
1973-74; and

(d) if so, to  which State and at 
what rate?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI)'
(a)  The total  quantity of Naphtha 
produced at Koyali  Refinery during 
1973-74  was  approximj-toly  2,93,300 
tonnes.

(b) The above quantity was  sold 
to the following units:—

1. Sriram Fertilizer & Chemicals,
Kota.

2. Gujarat State Fertili7er  Cor­
poration, Baroda.

3 Indian  Petro-Chemicals Ltd.,
Baroda

4. Hindustan Steel Ltd., Bhilai.

(c) and (d) Out of the above four 
units two are located outside Guja­
rat and the quantity supplied to them 
in 1973-74 with rates is as below:

Rate
Rs*/MT 

Fertilizei Units 
upto “ I0.6.1973 1 '44.13
From 11.6.1973 192*25
From 22.3*1973 252.25
Non—Fertilizer Units 
upro 10-6.1973 150.45
From  n.6.1973 198.57
From  23.8.1973  2J8.57
From 23.X.1974  452-63
From  2.3*1974 2326.38
From 26.3*1974 1006.3a

Quantity
(Tonnes)

105400

17100

Sriram Fertilizer & 
Ghemicfcls, Kota, 
Rajasthan

Hindus* n Steel 
Limited̂ Bhilai, 
Madhya Pradesh.
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lire in three bogles of Madras-Bombay 
Mall

3871. SHRI D. P. JADEJA: Will 
the  Minister of  RAILWAYS  be 
pleased to state:

(a) whether three bogies of Madars- 
Bombay Mail caught fire on the 8th 
November, 1974;

(b) whether any arrest has  been 
made hi this connection; and

(c) if bo, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH):  (a)  No. In  this
accident the engine and one coach on 
the tram caught fire.

(h) No

<c) Doc<j not aribt'

Manufacture of Drilling Equipment by
O.N.G C. for  Exploration

M72 SHRI  GAJADHAR MAJHI* 
Will the  Mi Mi-ter of  PETROLEUM 
AND  CHEMICALS be  pleased to 
state-

(a) whether the Oil and  Natural 
Gat Commission has decided to manu­
facture drilling equipment in the coun­
try for exploration and production of 
crude oil; and

(b) if so, the broad features there­
of?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI)’ 
(o> and (b). The Or. ’»nri Natural Gas 
Commission has  taken a number of 
measures to  identify  and  develop 
indigenous capabilities for manufac­
ture of a number of material inputs 
required for its large oil exploration 
and  development  programme.  Its 
programme Includes the manufacture 
of the following rigs:

i. Work-over rigs  of 50 tonnes 
capacity;

u. Crawler  type  work-over  rigs 
of 28 tonnes capacity.

Royalty for Crude Oil Produced in 
Gujarat State

3873.  SHRI VEKARIA: Will  the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) the total production of crude oil 
in Gujarat State during the year 1973- 
74.

(b) the shaie of Gujarat State out cf 
it; and

(c) the total amount realised as a 
loyally therefrom during the  year 
1073-74?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI) •

(a) 3 573 million tonnes.

(b) The oil is sold by ONGC to the 
Indian Oil Corporation

(c) A sum of Rs. 535.96 lakhs was 
paid to the Government of Gujarat 
as Royalty on crude oil for that year.

Production and Prices of Naphtha

3H74 SHRI VEKARIA:  Will  the
Munster of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) the tottd quantity of Naphtha 
pioduced in India, refinery-wise dur­
ing the year 1972-73 and 1973-74;

(b) the names of the  companies 
which are using this Naphtha;

(c) what was the price of Naphtha 
during the year 1972-73 and what is 
the price at present; and

(d) if there is any difference  in 
prices, the reasons therefor?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI):

(a) Quantities of Naphtha produced 
in India during 1972-73 and 1973-74 
are indicated below:—

(Figures in ’ooo Mts.)

Name of Refinery 1972-73 1973-74

A.OC (Assam Oil Company) 

BSR (Burmah Shell Refinery) 

ESSO Refinery 

CORIL (Caltex Refirerv̂ . 

GHT (Ĝuhati Refinery) . 

BNI (Barauni Refinery; 

GUJARAT (Koyali Refinery) 

CRL (Cochin Refinery)

MRL (Madras Refinery)  .

Toiai

253-4 

156.0 

61 X

267 2 

245 9 

80 1 

174-6

343 4 

2?3’i 

71-8

260-9

293-2

89*3

210 I

1239 9 I501'8

(b) The major  consumers who are 
using Naphtha are listed in attached 
statement

(c) The basic ceiling selling price 
of Naphtha at Bombay as on 1st 
April 1972 was Rs. 144.13 per tonne. 
Currently the price of Naphtha when 
used for manufacture of fertilisers is 
Rs. 486.31 per tonne and for  other 
users it is  priced at Rs. 1000  per 
tonne.

(d) The difference in prices is due 
to p steen increase in the price of 
imported crude oil.

Statement

The list of major consumers of Naph­
tha

(1) Madras Fertilizers Ltd., Mad­
ras.

(2) Fertilizer  Corporation  of 
India:

(i) Durgapur

(ii) Gorakhpur

(iii) Sindri

(iv) Barauni 

(?) Trombay

(3) Sriram Fertilizer and Chemi­
cals, Kota.

(4) Indian  Explosives  Limited, 
Kanpur.

(5) Hindustan  Steel  Limited, 
Rourkela.

(6) Gujarat State Fertilizer Cor­
poration, Baroda.

(7) Plastic Resins and Chemicals 
Limited, Sahupuram.

(8) Fertilizer and Chemical Tra- 
vancore Ltd., Cochin.

(9) Fertilizer and Chemical Tra- 
vancore Ltd., Alwaye.

(10) Indian Petrochemicals  Ltd., 
Baroda.

(11) Zuari Agro Chemicals, Goa.

(12) Indian  Farmers  Fertilizer 
Cooperative Ltd., Kalol.

(13) National  Organic Chemicals 
Industries Limited, Bombay.

(14) E. I. D. Parry Ltd., Madraa.
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(15) Mangalore  Fertilizers  Ltd., 
Mangalore.

(16) Southern Petrochemicals In­
dustries  Corporation,  Tuti- 
corin.

(17) Coromandal Fertilizers, Vizag.

(18) Hindustan  Organic  Chemi­
cals, Easayani.

(19) Union  Carbide  India Ltd., 
Bombay.

(20) Hindustan  Steel  Limited, 
Bhilai.

Opening of Kerosene Retail Outlets in 
Southern Region by I.O.C.

3875. SHRI C. K. JAFFER SHARI- 
EF: Will the Minister of PETROLE­
UM AND CHEMICALS be pleased to 
state:

(a) whether Indian Oil Corporation 
has decided to open its own kerosene 
retail outlets in the Southern region; 
and

(b) if so, the main features of the 
proposal?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI)*
(a) and (b) IOC has  at present no 
proposal to open its own kerosene 
retail outlets m the Southern region.

Decline la Sale of Platform Tickets

3876. SHRI  SUKHDEO  PRASAD 
VERMA: Will the Minister of RAIL­
WAYS be pleased to state:

(a) whether sale of platform tickets 
has declined  since the increase in 
their rate; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) Yes.

(b)  The decline in the sale of plat­
form tickets is obviously due to in­
crease in the price of platform tickets 

2953 LS—6

from 1st  April, 1974.  The increase 
in the price was effected with a view 
to curb the tendency of persons to 
visit the station platforms which Is a 
source of inconvenience to the bona- 
fldr passengers

Permission for Diversification Granted 
to M/s. Hoechst

3877 SHRI K S. CHAVDA* Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state*

(a) what are the provisions of policy 
undei which M/s. Hoechst were grant­
ed registrations with DGCD an! per­
mission under  diversification during 
the last three years;

(b) the names of the raw materials 
icquired for the  approvals granted 
under (a) above;

(c) what are the particulars regard­
ing name of the items and the capa­
city applied in the various applications 
fcuhmitted bv this Companv for the 
grant of COB licences in 1973; and

(<D whether this Company has al­
ready been issued COB for the  ap­
plications referred to in (c) above?

THE MINISTER OF STATE IN THE 
MINISTRY OF PFTROLEUM  AND 
CHFMICALS (SHRI K. R GANESH):
(a) The information is being collected 
and will be laid on the Table of the 
House as <?oon as possible.

(h)  A statement indicating the name 
ot the item, whether  manufactured 
under registration or  diversification, 
capacitv intimated and the name  of 
raw materials required for each item 
is laid on the Table of the House 
TPtofed in tibrarv. See No LT-8717' 
74]

(c) A statement indicating the name 
of the item and capacity applied for 
the trrant of COB licence is laid on the 
Tnhle Af the House TPlnced in Library 
Srp No LT-8717/74].

(d) No, Sir.
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Bulk Drugs Produced by Foreign 
Firms

3878. SHRI K. S. CIIAVDA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) what are the names of items of 
bulk drugs; licence number and date 
and capacity granted for these items 
in favour of foreign firms during the 
Fourth Five Year Plan period;

(b) whether these companies have 
been utilising their own bulk drugs 
for their own captive consumption and 
if so, details of production year-wise 
and quantities utilised for captive con­
sumption;

(c) whether with the coming into 
force of the  policy of Rs. 2 crores 
these foreign companies have benefit­
ed to the extent that they are over* 
producing formulations without caring 
for the I (D&R) Art; nnd

(d) what action Government pro­
pose to take against these firms?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESII)
(a) and (b). The requisite details have 
already been furnished vtde statement 
enclosed with reply to the Lok Sabha 
Unstarred Question No 2919 answered 
on 3-12-1974.

(c)  and (d). There are 36 units with 
majority foreign equity in the orga­
nised sector which are producing for­
mulations whose number  runs  into 
thousands. Many of these companies 
are manufacturing1 bulk  drugs and 
drug formulations covered by author­
isations under (i) Registration Certi­
ficate: (ii) Permission/No  Objection 
Letters; (iii) Industrial Licences; (iv) 
Production taken up under schemes of 
diversifications and capacities approv­
ed under c.o.b. licences. Hence it is not 
possible to assess for formulations, 
the excess of production of such for­
mulations or their value or co-re!ate

the manufacture of formulations with 
bulk drugs manufactured bv the firms. 
Moreover, the manufacture of formula­
tions varies trom year to yeai depend­
ing upon the market ability of cach 
individual formulation/drug

For the country  to  achieve  self- 
reliance in the field of drugs, it is 
necessary that  production  of bulk 
drugs  maximised.  The Indian com­
panies with a turnover exceeding Rs. 2 
owes are also expected to contribute 

then edfntj* to this so that imports are 
minimised and dependence on foreign 
companies  reduced  Whclly  Indian 

companies oi thosp with foreign equity 

below 26 per cent are allowed 2 or 3 
years’ time for producing the concern­
ed bulk drugs and are meanwhile al­
lowed to maiket foimu’ation'. by im­
porting the bulk drug or purchasing 
U from others.  On the other hand in 
case of approvals to conmames with 
a foreign equity of 26 per cent or more 
they are now ordinarily tequired to 
manufacture  formulations from the 
bulk drugs produced bv them  Such 
companies are also required to part 
with a larger proportion of the bulk 
drug production for supply  to non­
associated formulators or towards ex­
ports.  In câe of units in the small 
scale sector and of which there are 
over 2000 m the country  other  than 
those belonging to foreign companies 

or large houses, no industrial licence 
is required

The Committee on Drue's and Phar­
maceuticals Industry constituted under 
the chairmanship of Shri Jaisukhlal 
Hathi is examining various aspects of 
the  drug  industry  including  the 
measures for promoting  the rapid 
growth of the drugs industry and par 
ticularlv of the Indian and small scale 
industries sectors and the institutional 
arrangements to ensure equitable dis­
tribution of basic  drugs  and  raw 
materials. Appropriate action will he 
taken on receipt of the renort of the 
said Committee.
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Production of Item* by certain Drug 
Firms

3870.  SHRI K. S. CHAVDA: Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) what are the items being manu­
factur'd b> M/s. 'Roche and M.S.D. 
without any industrial licence or ap­
proval;

(b) their production during the last 
three years; and

(c) what action Government have 
taken against these firms for produc­
ing the items without any valid autho­
risation?

THE MINISTER OP’ STATE IN THE 
MINISTRY OP PE'l ROLEUM  AND 
CHEMICALS (SHRI K R GANESH)-
(a)  1o (t>  lnlormation >s being col­
lected ,m<l will he laid on the Tab’e 
of the House

Formu'ations Produced by M/s 
Hoechst using Analgin

:1880  SHRI K  S  CHAVDA Will 
the Mim-tei oi PETROLEUM AND 
C11EMICAI S 1 e pVâed 1o state

(a) what au> the names of formula­

tions of various items manufactured 

by M/s. Hoechst using Analgin as one 

ol the law materials;

(b) what is the entitlement of ‘as 

parly for the allocation of Analgin nr 

the basis of above approvals; a..d

(c) what were the quantities al’o- 

eated to  M/s lloechst for Analgin 

during the Fourth Plan period and the 

basis on which they weic allocated?

THE MINISTER OF STATE IN *1 HE 
MINIS 1RY OF  PETROLEUM  ANI) 
CHEMICALS (SHRI K. R GANESH).
(a)  to (c). The information is being 
collected and will be laid on the Table 
of the House as soon as possible.

Guidelines for Expansion of Foreign 
Drug Companies with more than 

26 per cent equity

3881  SHRI BHAUIBHAI PARMAR: 
Will the Minister  of  PETROLEUM 
AND CHEMICALS be pleased to state:

(a) what are the guidelines decided 
to regulate expansion oI foreign drug 
companies with more than 26 per cent 
equity in this country; and

(b) the names of the companies and 
their pioposals for expansions approv­
ed, reduction in equity asked lor but 
suli not implemented, the loss to the 
exchequer, directly or indirectly be­
cause of non-implementation of reduc­
tion m equity and loss to the deve­
lopment and growth of Indian Phar­
maceutical Industry due to that?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
(a) At present there are 36 foreign 
< fimpantos i e companies having loreign 
equity of more than 50 per cent. Drugs 
and Pharmaceutical Industry is includ­
ed in appendix I of the Ministry of 
Industrial Development  Notification 
dated the 16th February, 1973. Foreign 
companies  and  subsidiaries  and
branches of foreign  companies  are 
el: si Me to participate in the field of 
drut's but their investments will  be 
subiect to the guideline*. on the dilu­
tion of foreign Oviuity and  will  be 
examined with special  reference to 
1e> hnologicul aspects, export possibili­
ties and the o\e4all effect on  the 
Inlaw e of paxmcnt- The equity will 
lie diluted m accordance with the fol- 
!o\sin<; formula announced bv Ministry 
of Finance inde their Press Note dated 
1 {)-2-15)72 —

40 , of the  In the case of Excc«.’ing 7<% 
cstnrntei  companies 
uistolev- with foreign 
pansmn  holdn g

J3-i 3 - »  >,  Exceeding 6o"»
but not exceed­
ing 75%

25°«  «  »  Exceeding 51%
but not exceed- 
iiut 60%
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Moreover, under the Foreign Ex­
change Regulation Act foreign incor­
porated companies as well as Indian 
companies having foreign holding of 
more than 40 per cent will have to 
obtain approval of the Reserve Bank 
of India before entering into new lines 
.of business etc. 

Industrial licences a,re usually not 
issued to foreign firms for producing 
formulations unless linked with the 
production of bulk drugs and they are 
also asked to take up production of 
bulk drugs from more basic stages 
and to make available a suitable por­
tion of their bulk dru_g production to 
non-associated formulators in the 
count,ry as a condition for being per­
mitted expansion in capacity or taking 
up new activity. 

(b) A statement indicating the names 
0£ the companies, proposals approved, 
during 1971, 1972, 1973 and 1974 (upto 
October, 1974) condition of reduction 
in equity imposed and the present posi­
tion is laid on the Table of the House. 
[Placed in Library, See No. LT-8718/ 
74]. Since the applicants have been 
given a time limit within which the 
equity should be reduced and this time 
limit is not yet ::>ver the qvestion of 
any loss to the Exchequer, directly and 
'.ndirectly for · non-implementation of 
the condition of reduction of equity 
does not arise. Since the proposals 
relate to ,reduction of foreign equity, it 
would not effect the Indian sector. 

In addition M/s. German Remedies 
Limited, and M/s. Smith and Nephew 
(India) Limited, have voluntarily re­
Juced their foreign equity. M/s. Searle 
(India) Limited, Bombay have also 
voluntarily shown some inclination to 
reduce the foreign equity, 

Smuggling of raw materials by some 
foreign firms 

3882. SHRI BHALJIBHAI PAR­
MAR: Will the Minister of PETRO­
LEUM AND CHEMICALS be pleased 
to state: 

(a) whether some of the foreign 
firms with more' than 26 per cent for­
eign equity have been smuggling the 
basic raw materials · for which they 
· are licenced and have been .'Jelling 
them as their own manufactured ma­
terial; 

(b) if so, the names of the firms, 
the details of the raw materials smug­
gled and marketed by them, the value 
thereof during the Fourth Five Year 
Plan period; and 

(c) what _action Government have 
taken against them and whether Gov­
ernment proceed against them under 
MISA,? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CBEMICALS (SHRI K. R. GANESH): 
(a) to (c). /he information is being 
collected and will be laid on the Table 
of the Sabha. 

Pre-conditions for grant of licences to 
foreign drug companies 

3883. SHRI BHALJIBHAI PARMAR: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) what are the pre-conditions for 
the grant of industrial licenc0s to 
foreign drug companies which Govern­
ment keeps in mind; 

(b) what are the similar pre-condi­
tions which Government keep in view 
while granting industrial licences to 
Tndian companies; 

(c) what are pre-conditions for new 
undertaking,s in medium scale and 
technocrat-oriented proposals; and 

(d) what are the main distinctions 
in the industrial licencesJletters of in­
tent granted to (i) foreign companies 
{ii) Indian manufacturers and (iii) 
new undertakings during the last one 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM ANJ;) 
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CHEMICALS (SHRI K. R. GANESH):
(a) and (b). Industrial approvals are 
granted keeping in view the existing 
production if any of the concerned ’ 
drug and the likely future demand and 
whether the proposal is  sufficiently 
basic. The Indian Sector of the indus­
try is given preference m approval of 
manufacturing  .schemes.  Industrial 
licences are usually  not  issued  to
foreign firms lor production ot formu­
lations unless linked with the produc­
tion of b.jlk drugs.  They are asked 
to take up production ot Tnilk drugs 
from mop basic stages and to make 
available .1 suitable portion of the bulk 
drug production to non-associated for- 
mulators.  Appropriate export obliga­
tions are also imposed.  Approval to 
expansion proposals  of the foreign 
companies are  also  subject  to the
foreign equity  dilution formu’a

(<*> The Government Policy is  to 
encourage the  competent  small and
medium enterpreneurs  The* de-licens- 
ed sector  of investment  upto Rs. 1 
croro is meant primarily for small and 
medium onterprencurs including tech­
nocrat-oriented proposals  The details 
may be seen in Notiiication No. IDRA/ 
29B, 7.J-I « ated the Kith February. 1973 
of thê Mi nstrv of industrial Develop­
ment.

(cl) In the case of approvals granted 
to va/ious drug companies during past 
one year, the following type of condi­
tions have been generally imposed in 
addition to normal conditions relat­
ing to prior approval of Government 
in respect of import of capital goods 
and foreign  (ollaboration  arrange­
ments. etc.

Foreign Drug Companies:

(i) Reduction  of  foreign  equity 
participation.

(li) Export obligations.

(m) Supply of a specified percentage 
of artual bulk drug production 
to other  non-associated/formu- 
lators.

(iv) Basic manufacture of bulk drug 
involved

Indian Drug  Companies find  New 
Undertakings:

(1) Linking of basic manufacture of 
bulk drug involved in a specified 
period ot time after btarting the 
manufacture of a particular drug 
formulation.

du Supply ol a specified percentage 
of actual production ot bulk drug 
to other non-associated formula- 
tors.

(m; Export  obligation 111  suitable 
cases.

Knowledge for development of new 
drugs

<384 SHRI BHAL.J1B11A1 PARMAR- 
Will the Minister of PETROLEUM AND 
CHEMICALS Le pleased to state:

(a) whether the piincipals of hand­
ful of foreign companies operating in 
India possess the know-how  for all 
the new drugs developed/to be deve­
loped in the World;

(b) whether there are large numbei 
of other foreign firms who possess ne- 
cessay know-how for numbar of new 
drugs and these foreign companies are 
prepared to give this know-huw  to 
the Indian drug firms for consideration 
of small lumpsum or royalty;

(c) whether Government wd3 allow 
few foreign multinational giants the 
patronage and manoeuvring witn offi­
cials or Government would pr?fer to 
give a free hand to the Indian sector 
and hew undertakings to have access 
to the research and know-hov' of new 
drugs on payment or luznpsum or ro­
yalty; and

(d) the grounds on which proposal 
of a public sector undertakings and an 
Indian concern for Doxycycline know­
how is not given preference over that 
of a foreign equity connected com­
pany?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESH):
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(a) Ihe medical protession uses  a 
verj large number of drugs. The drugs 
and Pharmaceuticals Industry is highly 
research oriented and researches are 
going on in several countries for dis­
covering and developing new drugs for 
various diseases. It is, therefore, not 
possible for any particular group of 
companies to possess know-how for all 
new drugs.

(b) There ato othoi loreign drug 
manufacturing companies v\ho possess 
the necessary know-how and might be 
willing to give the know-how lor some 
of the drugs to the Indian companies 
on various terms and conditions.

(c) Each proposal tor foreign tech­
nical know-how is considered on its 
merits.  Foreign collaboration is per­
mitted on’y where the import ol foreign 
technology is  considered  nece* >ary. 
Government have appointed a Com­
mittee ot Drugs, and Pharmaceuticals 
Industry under the Chairmanship ol 
Shri Jaisdkhlal Hathi  one oi who.se 
terms ol reference is> ao follows —

‘•To examine the piesent anange- 
ments fjr the m-How of technology 
into thi industry and make recom­
mendations therelor.

(d) The Indian Drugs  and  Phai- 
maceuticals Ltd and  M/s. Ranbnxy 
Laboratories Ltd have been granted 
letters ol Intent for the manufacture 
of Doxyeycline subject inter aha to 
condition that the terms  of foreign 
collaboration, if any, shall be settled 
to the satistaction  of  Government. 
Both above companies have submitted 
proposals for foreign  technical col­
laboration for the  manufacture of 
Doxycycline and their proposals  are 
under sciutiny of Government.

Appointment of persons to various 
Commissions and Committees

3885. SHRI SAMAR  GUHA:  Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased  to 
state;

(a)  whether Government have pre­
pared anj panel of retired judges for

appointing personnel of various com­
missions and comuuttecs set up by 
Government for different purposes';

(b) if so, the principles guiding the 
selection of retired judges for  the 
panel and the names of the judges in 
the existing panel;

(c) the names of  the  ex-judges 
given assignments to various Com­
missions and Committees, set up by 
Government since 1970 and the nature 
oi assignments given to them; and

i,d) the facts about the emoluments 
and other benefits given to such as­
signees?

'lhe minister of law, justice
AND COMPANY  AFFAIRS  (S1IR1 
H K GOKHALE)- <u) No Sir.

(’>) Does not arise.

(<•)  and  (cf)  The  mtornialion  i*

• eing collected and will be laid on the 

I at<le oi the House.

Setting up of a chemical complex in 
M.P.

S1IRI BHARAT S1NU 
CIIOWIIAN.

SHRI NATHl’ RAM 
AHIRWAR:

DK LAXMINAHAYAN 
PANDEYA:

Will the Minister of PE1ROLEUM 
AND CHEMICALS bo pleased to state:

(a) whether  romc  industrialists 
have approached the Central  Gov­
ernment through  Madhya  Pradesh 
Government for setting up a chemi­
cal complex based on lime stone and 
coal in Madhya Pradesh;

(b) if so, whether the Central Gov­
ernment have accepted the proposal; 
and

(c) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI K. R. GANESII):
(a) to (c).  Based on the utilisation 
of basic raw materials like lime stone, 
coke, salt, etc., ccrtain proposals for 
setting up units in Madhya Pradesh for 
manufacture of chemicals like calcium 
carbide, vinyl chloride and PVC vinyl 
acetate, soda ash, with whif'h the Min­
istry of Petroleum and Chemicals is 
concerned, have been received during 
the last one year or so. Some of the 
proposals have already been rejected 
Certain proposal*? for manufacture of 
calcium carbide vinyl  chloride  anti 
PVC and vinyl acetate »eceived from 
private parties, are  presently under 
examination.

Proposal to set up a nylon plant in 
South Kanara District of Karnataka

.'{887.  SHRI P R. SHFNOY  Will 
the Minister of PETROLEUM AND 
CHFMICALS be pleased to state-

fa) whether there is any proposal 
to establish a nylon plant in South 
Kanara District of Karnataka State;

(b) what is the estimated cost of 
this plant and what is the employ­
ment potential of this proposed plant;

(c) which are the parties interest­
ed in the plant: and

(d) whether Government have ap­
proved the proposal?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS fSHRI K. R. GANESH) 
fa) to (d). M/s. Mysore State Indus­
trial Investment and Develooment Cor­
poration Ltd., Bangalore were issued 
a letter of intent in December 1971 
for setting up a new industrial under­
taking at Bangalore for the manufac­
ture of 2100 tonnes/annum of nvlon 
filament yarn subiect to certain condi­
tions.

In January 1972 the Corporation ap­
proached the Central Government for

approving their  proposed  financial 
participation with the Tata Group and 
Syndicate Bank for the project. This 
was approved by the Government of 
India in January 1973 subject to cer­
tain conditions.  Thereafter  a  new 
joint ftoek company was registered 
un'lor the name nnd style of Mynylon 
Ltd for implementing the nylon pro­
ject with 3 representatives of the State 
Development Corporation  and  two 
representatives of the Syndicate Bank 
T.td on the Board and the nominee of 
the State Development Corporation as 
the Chairman  In June 15)73. the new 
compnnv submitted their  application 
for conversion of the letter of intent 
into an industrial licence in its name. 
In thî application the estimated cost 
of the project has, been  shown  as 
Rs 16.8 crores  The number of per­
sons nroDoced to he employed for im­
plementation of the project is shown as 
”00 The nvlon unit is pronosed to be 
located at  ShivalM.  Maninal. Distt. 
Fouth Kanara in Karnataka

Certain important aspects like the 
overall development for nylon yarn 
mdutrv in the country and need for 
import of foreicn technology for nylon 
"lants are under examination in the 
licht of the various relevant factors. 
Neoêarv action with regard to the 
proposals for import of capital goods, 
foreign collaboration  proposals, con­
version of letters of intent into Indus­
trie licences etc. received from vari­
ous State Industrial Development Cor­
porations would be taken  after the 
neneral issues are resolve*!.

Revision of Electoral Rolls in Gujarat

3888 SHRI ARVIND M.  PATEL: 
Will the Minister of LAW. JUSTICE 
N̂D COMPANY AFFAIRS be pleased 
♦o state:

(a) whether Electoral Rolls  have 
been revised in the State of Gujarat 
for holding election;

(b) whether the delimitation  of 
constituencies have also been com­
pleted; and
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(c)  if not, when the work in this 
regard is likely to be completed?

THE MINISTER OF STATE IN TITE 
MINISTRY OF LAW JUSTICE AND 
COMPANY AFFAIRS (DR. SAROJINI 
MAHISIID: (a) The electoral rolls in 
the State of Gujarat are, at present, 
under revision.

(b) The delimitation of constituen­
cies in the State has been completed 
and the final order of the Delimitation 
Commission ha<? been published on the 
8th November, 1.074.

(c) The work regarding the revision 
of electoral rolls is likely to be com­
pleted by January 6, 1975.

Demand for increase in supply of 
kerosene oil in States

3890. SHRI GAJADHAR MAJHI: 
SHRI N E. HORO:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state-

(a) to what extent  Government 
have increased the quota of kerosene 
oil to the States recently, State-wise; 
and

(b) whether most of  the  States 
have requested the Centre to increase 
it further as they are not in a posi­
tion to meet the requirements of their 
States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI)-
(a)  A statement  giving  State-wise 
quotas allocated for the months  of 
October and November and the extent 
of increase m November over  the 
previous month, is laid on the Table 
of the  House. \Placed in  Library. 
See No. LT-8719/74].

(b)  So far Mizoram has approached 
the Central Government for increase 
in their allocations since  November 
l<*74.

Amount Spent on Foroes Deployed 
during Strike Period

S8U1. SHRI KRISHNA  CHANDRA 
ILALDER: Will the Minister of RAIL- 
WAYS be pleased to state:

(a) how many units of (i) Terri­
torial Army (ii)  C.R.P. (iU) B.S.F. 
(iv) PAC (v) CISF and forces other 
than Army were deployed in connec­
tion with May, 1974 Railway Strike 
and the amount spent for (i) Wages 
and allowances (ii) Conveyance and 
transportation including  air passage
(iii) Special allowance and any to­
ward diet/Hard duty etc.;

(b) how many regular Army Units/ 
Signal Corps and other units  were 
deployed in this connection and the 
total amount  spent in wages/con­
veyance/transportation, Special allow­
ance etc.; and

(c) how  many  tents  and other 
equipments were purchased by the 
Railway authorities  for these per­
sonnel?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH)- (a) to (c). Informa­
tion is being collected and will be laid 
on the* table of the Sabha.
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Attack on trains going to Patna

3983.  SHRI  K. M. MADHUKAR: 
Will the Minister of RAILWAYS  be 
pleased to state:

(a) whether  during the  second 
week of November,  1974,  different 
trains coming to Patna from various 
directions were attacked and passen­
gers injured as a result thereof; and

(b) if so, the particulars of trains 
attacked and the number of persons 
injured?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH): (a)  Yes.

(b)  The trains  attacked and  the 
number ot passengers injured is  as 
follows:—
(1) Bhojpur Shuttle—9  persons

(2) 2$ UP Pataltputra Express
—I person.

tat**! ef tfalrttittttee in Carriage and 
War* PWWfftiwi# in  l*vi~

ant«r» Briwng)

3<M. SHttI K. «. MAJJHUKAE: 
WUJ «t Mloirttt ol  RAILWAYS M
DleuMt to Kite;
2flM t ja n

(a) the number of substitutes re­
moved in Carriage and Wagon  De­
partment in  Dhanbad Division in 
Eastern Railway;

(b) the reasons for summary re­
moval of such a large number of sub­
stitutes who had  already  acquired 
temporary status; and

(c) the justification for not rein­
stating them in service  inspite  of 
judgements of High Courts and Sup­
reme Court of India to give  one 
month’s notice and pay for such re­
moval which has not been followed 
m these cases of removal of substi­
tutes’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH) (a) 102.

(b) Their services were terminated 
for participation in the illegal strike 
of May, 1974, and because they were 
not  available  when  required  for 
work. -

(c) These is no judgement directing 
reinstatement of these substitutes

Reduction in pace of work on Under- 
ground Railway Projects

3895. DR. RANEN SEN:

SHRIMAT1 PARVATHI KRI- 
SHNAN:

Will the Minister of RAILWAYS bo
pleased to state:

(a) whether the Railway Board has 
called for a reduction in the pace of 
work on all Underground Railway 
Projects, including the one in Bom­
bay for which tree foreign exchange 
has been sanctioned earlier;

(b) if so, the reasons therefor; and

(c) when are these projects likely 
to be completed?

THE DEPUTY MINISTER IN TH* 
MINISTRY Of RAILWAYS (SHRI 
BUTA SINGH); (a) and (b). Due *»
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difficulty in meeting foreign exchange 
and the enhanced cost of the Calcut­
ta Underground Project, its progress 
has been regulated  pending issue °* 
Government's fresh directive on  the 
Project.

No construction  work  on  M. T. 
Project  for Bombay  has yet  been 
sanctioned by the (government as the 
detailing work on the same has  not 
been completed yet.

The original budget provisions  for 
the Metropolitan  Transport Projects 
in 1974-75 had to be pruned due  to 
the need to reduce the plan  expen­
diture.

No change in the pace of the 
M. T. Proiects  investigation  works 
which are in hand at Delhi and Mad­
ras is contemplated.

(c)  The original construction sche­
dule of the Dum  Dum-Tollyganj Ra­
pid Transit Line viz., completion by 
1979 is being reviewed in the light of 
availabiltiy  of  resources and it  is 
likely to be extended by a couple of 
years.

The  Bombay Project  will take 5 
years to complete, after its construc­
tion is sanctioned.

No Projects in Delhi and  Madras 
have reached  construction  stage as 
yet.

Production of Fertilisers

3896. SHB1 DHAMANKAR:

SHRI VASANT SATHE:

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased  to 
state:

(a)  whether the present level of 
production of fertilizers is sufficient 
to meet only 33 per cent of our re* 
<|uirement in the Agricultural Sector;

(b) if so, steps, short terms,and 
long terms, proposed to be taken to 
meet the gap between damand and 
supply; and

(c) steps taken and proposed to be 
taken to step up capacity utilisation 
of the existing fertiliser plants?

THE  MINISTER  OF STATE  IN- 
THE MINISTRY  OF  PETROLEUM. 
AND CHEMICALS (K. R. GANESH):
(a) Fertilizer production during 1974- 
7*5 is now estimated  at  about 12.70- 
lakh tonnes of Nitrogen and 3,50 lakh 
tonnes of P205, while the demand for 
the same year is  assessed at about 
27.86 lakh tonnes of Nitrogen and 9.31 
lakh tonnes of P20.

(b)  and (c).  A large scale pro­
gramme is under implementation for 
creation of additional fertilizer capa­
city and when this programme is im­
plements, the capacity for production 
of nitrogenous fertilizers would go up 
to about 6 million tonnes of Nitrogen 
and 1.7 million tonnes of P205 in 1978- 
79.  In  addition,  steps are  being* 
taken on a continuing basis to opti­
mise production in the existing units 
through  measures  like  renovation, 
debottlenecking  and  modernisation 
etc.

Loss of Banning Allowance to Ruanlaf
staff due to cancellation of trains

3897.  SHRI  CHANDRIKA  PRA­
SAD:  Will the  Mini&ter of  RAIL­
WAYS be pleased to state;

(a) whether 60 per cent of wages 
are paid in form of Running Allow­
ance to the Running Staff, and in 
cases of cancellation of trains Run­
ning Staff are losing the wages (pay 
element in Running Allowance} and 
to  compensate  these  losses  some 
allowance is being paid;

(b) if so, the salient features of 
the allowance being paid in cases of 
cancellation of trains due to admin* 
istrative reasons for days  together, 
for one day or for non-runnintf
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trains, to compensate the losses  of 
wages and if nothing is being paid, 
the reason* therefor with broad out­
lines of the rules in support therefor; 
and

(c)  the steps Government consider 
to take to compensate the loss  of 
wages to Running Staff for not book­
ing them to earn Running Allowance?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) to (c).  It  is
not a fact that 60 per cent of wages 
are paid to Running Staff in the form 
of Running Allowance..  This allow­
ance is paid to various categories of 
Running Staff at stipulated rates for 
every 100 Kms.  creditable to  them 
and not as a given  percentage  °f
pay.  While, therefore, the  pay of
a member of the  “Running Staff'* 
is unconnected with the actual “run­
ning”  duty performed by him, the
“Running Allowance" payable to him 
varies with the “kilometrage” credi­
table to him during the month. The 
proportion of Running Allowance  to 
pay in any given month thus varies 
not only from  category to category 
but from individual to individual.

Running Allowance is essentially a 
special  form of  compensation  for 
“running” duties and cannot obvious­
ly be claimed regardless  of whether 
or not running duty is performed. The 
rules provide, however, that when a 
train is cancelled after the Running 
Staff concerned have come on duty, 
an allowance called Waiting Duty Al­
lowance should be paid.

When the requirement of Running 
Staff in a particular grade declines 
«s a result of a longterm cut in train 
services, efforts are made to suitably 
adjust the effective strength  of staff 
in that grade so  that idling ot staff 
Is avoided.

Oil Exploration by O Sc SGC In 
Kashmir Valley

3898. SHRI P. GANGADEB:
SHRI D D. DESAI:
SHRI RAJDEO SINGH:
SHRI SHRIKISHAN MODI: 
SHRI FURUSHOTTAM 
KAKODKAR:

SHRI RAGHUNANDAN LAL 
BHATIA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether O & NGC has selected 
from sites in the Kashmir Valley for 
oil exploration;

(b) if so, whether Commission ex­
perts are optimistic about quantities 
of natural gas in the area;

(c) whether Commission has also 
ordered for a special drill or drilling 
at Surinsar in Jammu; and

(d) if so, whether  prospects  of 
natural gas appear to be bright?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI C. P. MAJHI) : 
(af Yes, Sir.

(c) No, Sir.

(b)  and (d). It is not possible to 
predict the prospects of presence  of 
oil/gas at this stage.  Prospects of 
hydrocarbons can be known only 
after the wells are drilled and tested.

Manufacture of Producer Gas 
Generators

3899. SHRI  N.  K. SANGHI: Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state;

(a)  whether fuel experts are of the 
view that  producer gas generator* 
would be more economical than the 
use of furnace oil even in the case of 
heavy Industries;
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Cb) whether India hal Vie necet- 
•ary expertise and resources to manu­
facture the said generators;

(c) whether the comparative bene, 
fits of the generators as also the fuel 
gas have been worked out and if so, 
the broad outline* thereof; and

(d) what steps are being taken to 
popularise the use of  generators 
among the different industries?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS  (SHRI C. P. MAJHI): 
<a) Views have been expressed that 
with some modifications of the burn­
ing system, producer gas can be used 
even in the case of heavy industries 
but complete replacement of fi .ranee 
oil is not possible. A comparison of the 
economics will be depend on a num. 
her of factors including price of coal 
as well as furnace oil.

(b) and (d).  Only one unit has 
been registered with DGTD  recently 
for the manufacture of producer gas 
plants with indigenous know-how. 
Unless the plants manufactured bv 
this  unit have been  commissioned, 
no comments can be offered regard­
ing the quality of the plant and the 
expertise needed for such manu­
facture.

(c) Not yet.

laqoiry into the Working of Engineers

3901.  SHBI S. N. MISRA: Will the 
Minister  of  PETROLEUM  AND 
CHEMICALS be pleased to state:

(a)  whether Government have in­
quired into the working of Engineers 
India Limited, New Delhi during the 
lsftt three years;

Cb) if so, the nature of irregulari­
ties found by the Government; and

Cc) the steps taken to remove the 
dffjOTbttfetf

THE DHFUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI): 
<a) No, Sir.

(b)  and (c). Do not arise.

Inquiry into Hie Working of Nadias 
Refineries Ltd.

3902. SHRI S. N. MISRA: Will the 
Minister of PETROLEUM AND CHE­
MICALS be pleased to state:

(a) whether Government have in* 
quired into the working of Madras Be*, 
fineries limited, Madras during the 
last three years;

(b) if so, the nature of irregularit­
ies found by Government; and

(c) steps taken by Government to 
remove the drawbacks?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS  (SHRI C. P. MAJHI;:
(a) No, Sir.

(b) and (c). Do not arise.

Excelsior Plant Corporation, 
Faridabad

3903. SHRIMATI  i’ARVATHl
KRISHNAN- Will the Minister  ot 
LAW,  JUSTICE  AND  COMPANY 
AFFAIRS be pleased to state:

(a) whether Government are aware 
that Board of Directors of Excelsior 
Plant Corporation, Faridabad in the 
Meetings held on 22nd May, 1974 and 
7th September, 1974 passed a resolu­
tion reinstating the Works Manager 
whose services were terminated  by 
the Managing Director and also decid­
ing to hold investigations into  the 
charges against the Managing Director;

(b) whether Hie decisions were im­
plemented and investigations  made; 
and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THIS 
MINISTRY OF LAW, JUSTICE’ AN® 
COMPANY AFFAIRS (SHRI BffiOA- 
BRATA BARUA):  (a)  to <c).  A
complaint dated 17th  May, 1974 re­
ceived from Shri R. S. Asthana  al­
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leged that Shri  R,  Hazra,  Works 
Managed of Excelsior Plant Corpora­
tion Ltd.  was relieved of his duties 
unlawfully with effect from 16th May, 
1974.  An inspection of the books 
of aceount of the  company  under 
Section 209(4) of the Companies Act 
has brought out the following facts;-—

Oa 22*5-74 the Board of  Directors 
of the company, after considering the 
report dated the 16th May, 1974 from 
the Managing  Director on the  cir­
cumstances under which he was com­
pelled to dispense with the  service# 
of Shri R. Hazra, Works  Manager- 
citm-Chief Engineer as also the re­
presentation from Shri R. Hazra, de­
cided to reinstate  Shri R.  Ha/ra 
with effect from 16th May, 1974. With 
regard to the allegations contained in 
the letter from the Managing Director 
and in  the  representation  of the 
Works Manager-cum-Chief Engineer, 
the Board decided on an enquiry by 
an independent agency to be appoint­
ed by the Chairman with the  help 
of an auditor where necessary.

The minutes of subsequent meeting 
of the Board on 23-8-74 .showed that 
on account of certain questions of law 
arising out of the suit that was filed 
by Shri R. Hazra. which were subse­
quently brought to the notice of the 
Board, consideration of implementat­
ion of the decisions of  the earlier 
meeting was adjourned to next meet­
ing.

This Department does not have any 
information about subsequent  devel­
opments.

mm to nMtk* Popttlar Varieties of 
StMUP •vUMM* to connon Man

3904 SHRI G. Y. KRISHNAN: 
SHRI K. MALLANNA:
SHRI SHRIKISHAN MODI: 
mm P. GAHGAPKB:

WiU the fcfinister  of PETROLEUM 
Am CBWflCAL$  be pleased  to 
state;

(a) whether  the  availability  of 
popular varieties of soaps within the 
-reach of the common  man has not 
yet improved; and

(b) if so, the steps Government pro­
pose to take in this regard?

THE  MINISTER OF STATE IN 
THE MINISTRY  OF  PETROLEUM 
AND CHEMICALS  (SHRI K. R. 
GANESH):  (a) and (b). With the
lifting of the informal price control 
on soaps produced by the organised 
sector with effect from 19th August 
1974  the  availability  of  popular 
varieties of  soaps has  improved. 
The  organised  sector of the  soap 
industry  promised  to  introduce 
within 3 to 6 months from that date 
Janata variety toilet soaps to be avail­
able to the consumer at Re. 1 to Rs. 1*05 
per cake of 100 grams. Two compa­
nies have already put such soaps in 
the market.

Contract to Food Vendors and Book­
stall Owners

3905.  SHRI MADHU LIMAYE: 
SHRI BHAGXRATH 

BHANWAR:

Will the Minister of  RAILWAYS 
be pleated to state;

(a) whether contracts of food ven­
dors and book-stalls owners on Indian 
Railways were terminated premature­
ly by the Railway Board’s/Ministry’s 
Orders;

(b) whether the new contracts were 
granted on payment of huge sums of 
bribe money;

(c) whether the Minister’s attention 
has been drawn by a Socialist MP, to 
a case involving Jhajha officers and 
Danapur D.S, in which bribe money 
was collected from everybody who 
applied and was returned to those 
who did not eventually get the con­
tracts; and

(d) if so, the action taken?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) No.

(c)  Yes.

(d) Investigations are in progress.

Axrnoal Report and Account* of Marnt! 
Limited for 1975-74

3906.  SHRI MADHU LIMAYE- Will 
the Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS  be pleased to 
xefer to the Maruti Ltd. Annual Re­
port and Accounts for 1973-74  filed 
with the Registrar of Companies, 
Delhi and state:

(a)  whether  a  sum  of  over 
Rs. 10,22,000 was paid by the Company 
for the technical know-how and ser­
vice charges;

<b> if so, to what individual/firms/ 
companies were these amounts paid 
and how much to each of them; and

(c)  what were  the technical qua­
lifications of these individuals/partners 
of firms/directors and companies?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI  BEDA- 
BRATA BARUA):  (a)  A sum  of
Rs. 3,21,923 is debited under the 
Head “Technical know-how  and ser­
vice charges” for the year 1973-74.

(b)  The analysis asked for is aot 
available in the profit and loss  ac­
count lor the year ended 31-3-1974.

(c) Does not arise.

Missing Salt Link for Mangaiore- 
Hassan Railway Una

3907. SHRI P. R. SHENOY:  Will
the Minister of RAILWAYS be pleas­
ed to state:

(a) whether one of the main obejcts 
for the construction of Mangalore- 
Hassan Railway was to transport iron
ore from Hospet region to Mangalore 
Port;

(b) whether to  fulfil this object, 
the missing railway link  between 
Kottur and Harihar should be oro- 
vided; and

(c) the action taken by Government 
/to provide this missing link?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH):  (a) Yes.

(b)  and (c). Construction of Kottur- 
Haxihar rail link is also linked with 
fae conversion  of the  Miraj-Hubli- 
Hospet MG lme into BG.  Survey re­
ports for this conversion as well  as 
the report  for the  Kottur-Harihar 
rail link project are under examina­
tion and a decision  on the new rail 
link will be  taken as soon as  the 
examination  is completed in all its 
aspects.

Mangalore-Hassan Railway Line

3908. SHRI P. R. SHENOY;' Will the 
Minister of RAILWAYS  be pleased 
to state:

(a) when the  Mangalore-Hapsan 
railway line will be completed; and

(b) the work that is pending lor 
completing tills line?

THE DEPUTY MINISTER m THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH): (a) The lint tirget- 
ted is to be completed by t9W, sub­
ject to availability of funds.
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<b) The following work is pending for completing the line:

(a) Earth works in banks.............................................6-70  lakh cubic metres

(b) Earth works in cutting....................................11-72  lakh cubic metres

(c) Ro:k Blasting  .  ,  ,  #  »  • 3*08 lakh cubic metres

(d) Bridges Major Minor.............................................67  Nos.

(e) Tunnelling................................................................937  Metres.

(f) Li iking Mam/Siding............................................................121-12  Kms.

Persons Killed in Accidents during 
1973-74

3909.  KUMARI KAMLA KUMARI- 
Will the Minister oi RAILWAYS  be 
pleased to  state:

(a) the total number of persons 
lulled in Railway accidents during
1973-74; and

(b) the number of persons out of 
them whose  relatives  have  been 
awarded compensation  during  that 
period?

THE DEPUTY MINISTER IN THE 
MINISTRY OP  RAILWAYS  (SHRI 
BUTA SINGH): (a) During the period 
1-4-1973  to  31.3.1974, 241  persons 
were killed in train accidents m the 
categories of collisions,  derailments, 
level crossing accidents and Arcs  in 
trains  on the  Indian  Government 
Railways.

(b)  Dependents of  ’3 persona, kil­
led in the  accidents that  occulted 
during 1973-74 have so far been paid 
compensation under Indian  Railway 
Act, while in 12 cases of railway em­
ployees compensation was paid under 
the Workmen’s Compensating Art.

Doubling of SncvatFttlpit Kailway 
Line

3910.  KUMARI KAMLA KUMARI: 
Witt the Minister of RAILWAYS be 
utaftsed to refer to the reply  given 
to Unstarred Question No, 973 on the

26th February, 1974 regarding doubl­
ing of Railway line from Sonepat/ 
Panipat to Delhi and state:

(a) whether the work of doubling 
the railway ]me from  Sonepat  to 
Panipat has been started; and

(b) if so, the time w>hen the work 
will be completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) and (b). Doubl­
ing of 56 35 Km. between Subzimandi 
and Ganaur (Sonepat falls between) 
has been Included m the Budget for
1974-75.  The  work has not been 
started as the necessity for this doubl­
ing is, being reviewed m the context 
of routing  the traffic via,  Rohtak- 
Gohana-Panipat section.  There is no 
proposal at present to double the line 
between Ganaur and Panipat.

Construction Work on Gohana- 
Panipat Railway line

3911. KUMARI KAMLA KUMARI: 
Will the Minister of RAILWAYS  be 
pleased to state:

(a) whether the construction work 
on Gohana-Panipat Railway line hm 
been completed; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI 
BUTA SINGH): (a) Not yet.
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(b)  The work is progressing satis­
factory and is targeted to be comp­
leted by 1-4-1977.

Basis for Allotment of Petrol Pumps 
to States

3912.  SHRI SUKHDEO  PRASAD 
VERMA: Will the Minister of PET­
ROLEUM AND CHEMICALS be plea­
sed to state:

(a) the basis for allotment of Petrol 
Pumps to the States; and

(b) the number of Petrol Pumps

allotted on such basis during the year 
1973-74, State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) and (b). No State-wise allotment 
is made for potrol pumps. Opening of 
new retail outlets (petrol pumps) is 
considered by the Oil Companies on 
the basis of trading potential of the 
area and other commercial considera­
tions.

The number of new retail outlpfc;
opened in  different States  on the
above basis is however given belovr.

Name of Company
Name of State

I.O.C.

I973*74

Caltcx II.P.C.

(O U.P.  . . .  25

fz) Delhi  . . .  17

(3) Haryana  . . .   3

<4; J. & K.  .  .  . 20

(5) Punjab  . . .  27

(6) Rajasthan.  .  . 5

(7) M.P.  . . .  12

(S) West Bengal  .  „ 24

(9) Bvhar  . . .   X

(10) Orissa  . . .   x

(ri) Assam  .  .  . 12

(12'j Meghalaya  .  . 1

(131 Tamil Nadu  .  . \

(I4‘ Kerala  . . .   3

(15) Andhra Pradesh  . 0

(16) Karnataka  .  .  rr

(17) Goa  . . .   r

(18) Maharashtra  .  .  xo

(19") Gujarat  . . .  22

Total  .  .  215

1973-74  »97*-74

1

t

2

I.P.P

1973

1

6

Shell

1971

48 25

Inforrmrtion from IBP and Burmah-Shell is available only on calendar year basis.
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New Railway Line from Dadra to 
Nagar Haveli during Next 

Five Years 

3913. SHRI R. R. PATEL: Will 
the Minister of RAILWAYS be pleas­
ed to state: 

(a) whether there is any prnposal 
to construct new railway line in 
Dadra and Nagar Haveli during the 
next five yeara; and 

(b) if so, the salient feature., there­
of? 

THE DEPUTY MINISTER· IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) No such propo­
sal is under consideration at present. 

(b) Does not aris,e. 

Short Supply of Gas from Burmah 
Shell Refinery 

3914. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of PET­
ROLEUM AND CHEMICALS be 
pleased to state: 

(a) whether Gas from the Burmah 
Shell refiner} is in short supply; 

(b) if so, reasons therefor; 

(c) what would be the expected 
shortfall dming the current year; and 

(d) 0teps taken by Governm�nt to 
meet the situc:.tion? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
(a) and (b). Availability of LPG (Do 
mestic Gas) from Burmah Shell re­
finery in Bombay is expected to be 
less this year as compared to the last 
year. This drop in availability has 
been due to a reduction in the crude 
through-put at the refinery in view 
of the limited foreign exchange ma'de 
available for import of crude o'il and 
petroleum products during the cur­
rent year. 

(c) Shortfall in availability against 
demand was, estimate'ci to be about 
2400 tonnes per month. 

(d) To meet this short-fall, redis­
tribution of markets was arranged 
between HPC and ICC by shifting 
some of the markets supplied from 
Bombay refineries to Koyali and by 
transferring/some o:1' the consumer ac­
counts in Bombay from Burmah Shell 
to HPC. This arrangement was ex­
pected to make up the short-fall to 
the extent of about 1100 tonnes a 
month. The balance shortfall was. 
proposed t0 be met by increased allo­
cation of kerosene oil in the affected 
areas. However, by readjustment of 
product and crude oil imports and 
with the additional foreign exchange" 
released recently, thfs shortfall is like­
ly to be made up with the increased 
LPG availab'ility now expected from 
the Bombay refineries. 

�� �-q.:T it f.:r<fi"e �'" .::!ffin en�) 
�� lff;fT �r i:t �rm � 

iiflrfT 

3915. P,;ff �� 'q<c{ �: 
f "'11 �m srn,q ct q-i : 

<fl:fT � +1\:rr .:r� ifm;:r <fir � �� r 91 : 

(qi") cfl:fT fo.rtc.fi 1 2 .fcf+ef .::, 1 9 7 4 
<fiT tJ:cf �� it .::r+r�,.:: �+TU �1� �f �� 
R"!IT<fr it .rr:;:r f�� ;;rr� cfrat" 
��r� � i:mrr -rl6r ir ,,:rFr � <Tt · 
�r; �'h 

( � ) .:rfa �t 1 dT �� it ql:fT <fil.:.UT 
� �1� �� 'efc.fl i:f 1<.fid� c<ff'1'd 'efn::r� 
g� �h f cfia� +fl� <. lJ; ��T �FJ. +fRa: 
f qi(f;:r ��.:r ifi"T tflqf 'n ;:; tc 2t, ? 

�. � ij �qtjm ( P,;ff "!_el fo"�): 
(cf) ;;ff �t I �f 9'i.f , cf� "TT6T tl"+f�� 
<fir ;;rr �r qr I 

(l?f) B ��ITT it��� �I T{T 
�, �m <FT f"{tl"Ti ili"T srfmr � 1 
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12 arfimt *ft£ sn*ft i

*T*<T% ̂f»r gf srf?T 5T *n£*TH 

wr* i,oo,ooo  sr-ptt *rcrr £ t

m m m  srk  jpr

3916. Jjft gSPRT 3F* <fî m : *m

wfr Ttm* rmt w f̂tr *pt

FTT ̂  %

(̂)  1 07 4-7 5 n 1

1974 %  3  SPf̂,  1074cR:̂ T

%»T TT STFTFT IVqT ̂PTT f , ?rV
m

{&} ?fk$T,tft%rrtmf̂ nrsth*rm 

wrr srr?r f-rcr ̂  wt  '

vfcr Tm*&  iwrm H

3W?fl (sft ?fto <fto Tmft :

(*) "TT3T I

(v) faf̂ sr̂ %«rTf’-r?<T ?m 

ti  w mvfaftm w r̂r/ml vx faUv 
*m> *r fimr wr  f  sr> 7*r far*

srF?r*fteT ?pt rr wv TnT fsRpfpr 

i

*SRtaT *sm % HfciTJT 5RT*r % mfam 

•TT ?WfTT

3 917. *ft  âr srsjarra :

sft *><!# HT

w ĵt iz sptpt tfr me ̂ vr fa '•

(̂) «pnfr*r*r 10 *papr, 1974 

tttt   ̂*rdcrr eswr <r qrŝ

5TR arr*ft 5r̂ >̂-Kftâv

f̂crt jj-  irrflnTtTĈaf̂fNf sitt

$R*TT  f*&T  *RT «TT fsTO% T̂p̂T

*pn»t?fr»r«n<T?Tfq; «fK

(sr)  «rf%r $r, eft fsrarr  spr# 

sffr apl?r ̂ «rk  f̂T  %• afTp̂r

facCT ®T% wpxsr gtT ?

tH«hmrrr5rwhA :

(*ff)  ̂£T, «fT̂T ^HR <T<  *T far 

gtt̂ T W  «Tt I

(*?) fgr-r ffTfawft % srfW <n 

frzrr «rr  wrr  <wrr 

 ̂  11 tt &rfk¥ vtzfi  m

«r i

ftr̂rr aRr % affcR r$ ̂  mi 

*nfiwi

3918. «ft 5̂ ? : ?*f

 ̂STrTtf Tt f?<Tr <̂>t fV 4-Tar«r- 

1974 7̂T  T?  % ’r=TPr€r

f̂ p- % stTT̂T-̂T *nft TBr̂ ̂ fsppfr 

3?mt «rrfir<fr ?r«rT fr̂ r̂ jtr »n1̂ri 

*?rr t̂jtt srrfsr̂ rq- % cT4T fTfwt f i 

WflT̂ T’PT̂aT'-T TT f̂57 JRT W '

33 r̂rflr «rrf̂rr  ̂  jstV  i

3T.f¥ffT 5H7PT  cflT <r q«ft sfV T 1

P̂W'ffr! irrTirrfr ̂  fr?j  ̂»pfr 4 i

H*f\56̂lr vtimitira ?wt  wn»n?nt 

Jf •A ynrF̂f *ft% ?nn

wn Bjfewf  f̂ 

SfTT SRrTW

3919. «ft fwfif fW : ̂PT 

?t|TO VWft «FW *RfV   ̂  rt 

frrr »îr f'P .

(*) m STRFTt

cwr xrm?r*t n tffarnrirr

;
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1  2 3
(*sr) *wt  tftaiwsr %• 

srfafT̂ rift  war sfcrtf ̂rsrr

(n)  T̂tnswf Sf %

nm srfa®fte t» i. srfc

(*) *PTTTO»K«PT f̂RTT ff̂TT-

w«r»rr w* ̂ ?wr 

ss/<$0ss/<$0

fafa, sftr f*j$, f*j$, *pt4 *rft

(sft tjnaro *rTT°  :  (*») *ft*

(̂)  1961  %. *Tf  SW-ff  I**

r’TfXm  <U  OT  frTT  *T̂T i 

f?.   ̂ srefoaT sr* sm*

f̂3̂ r̂?r% 

fe;ir«frq*fiT q7rc=|ifofTqrnr«rr 2iotf

"PT  >̂fh jffT ̂  T̂rTTT tfTTCW 

TlTOSfr,  wnWTSplfalR, 1966

3 uft TOT | fo ̂ WTRPFnT  IRTftr 

-M< /Vfss$s p< ̂<$̂c$s ,̂$$, pw$, e ®$£j$s-M< /Vfss$s p< ̂<$̂c$s ,̂$$, pw$, e ®$£j$s 

ft anyrfiw, srsrftr f?w?r *t «mf 

VJP̂r % WT srmfEFTfrf qv TO fan 

t̂ f: 1

(?T) fqepmf ̂nffn & I

M  M  3$,  e$,  e

finnir

'■'TRTFPT 7T JTTH 5̂. 1974 % SFT 

tt: ̂f̂rr trif%

CS't’T̂ 12,89 5

êr̂tmrmsr

1 F5T̂T«rr? 93,276

2 5TF&T 22,332

J *TR?f 'i 47,124

65,990

5 terV 20,554

6 4,907

7 T̂-JRTcT 12,860

8. f̂rrasr ŝsr 2,195

9 jf|T*T-3P9r*fh: 2,55(>

10. r̂fe'H*1 11,601

11. 31,660

12-  st̂st 31,564

13. HJRT 33,8 28

14 ifhanr 5,86 >

15. 26,006

16 tutct ?tV 2?, 509

17 *T5̂«TTn 16,142

vtrrH, j«ff ̂ *7TR fsf̂r 3r cp> 

cr-ff mm

3920 «ft fsnjftr ftrw: n̂

f̂fCTRf  TWR ̂  tf£ «HM 3p| ̂ qr

(*) apn % wr TTqfigR *T

fa?R «F  T̂PTRff fa% XT  %

F4T?T ff’ «TT *f~ JFTtV) ĉFT tt frsrvl 

TFT  'TT 3TT fciTT o,

(cr) WT  Wfr 3FFTT * *3?T 

qr qf̂r *fr fW srrY sft

T̂TSfT-̂JT ? :

(*T) WT 5*T TT*% *T 4*TT *5, TF 

?rcr sft? TpTT-fr ^r | ;

(*) wm ?t :o *fter

5T> TT I , *fa

(*) 3TTT̂ 7fVf̂frrzfT *T JpW SR 

aflT rw< *Fqr  7̂T

* ?
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tfsrpw Sf 

 ̂  («ft  <ft*  mfft): (w)

*r§TT3f r\  ST  % fan; *TF7fta

frr fa*m rr err fWir %*s t stt vn̂fw 

fwr  l̂r̂rr* wrmvt ̂ tpfa«rr

3,7% w f̂r zfmi t srepfa ftftPt 

fspzrr ircr «rr 1

(«) ?r (w) • w*tjv *r *rcr

f̂qrfe t̂5r * f̂TCT >̂«r TTT r̂f̂TT 

fair wft vV 5r̂cfT qr t?% f**rp> 

tor *r«rr «rr *tf  -stot htt 

ft»r fm  jft  r̂pfnPT  fw 

*rqrr «rri  crcrfa. 1973 *r
 ̂  * sf *rrfra[f$%

«rfHT̂ w Graft% srnrat *?rr Sr ̂  

fft  spy *t«mi *ft 1 mi wit* % 

trter  *fS> *fawrr **rTfor *r*sn 

?rm?  ̂ *msrr *rcr *rr»  ̂  *fa- 

fr®Fr *rt *rr Sr jftr̂ mfnfr tfr 

*|?t w & «r> w w?r *r *f srr̂rT rHr 

*rY tfVfarr11 wrfar m  fH*r*r 

*pr ifrfrsm xr ̂   «r*nr t ̂r> wra 

$r 3r*ra*r 18 jfto ¥V ̂ fr <n: fw 11

(?) &  WT ^ STfTT3T ?rrfw

ft *r tPft ̂r wr wr 1 ̂rfa, ̂*r 

JTFfR 3FF far*PT 1*T

<RT>.T0T 5fr̂TT 3PT 1PT WPf fff STm’’

q̂rrsqTTT *t ifter f̂rf7? %■ W ̂f«p*T*rf 

«pt f̂rfpf fr̂rr stht Tta *nr?n smm 1

Criminal Cases against Staff removed 
from Service ol CX.W.

3921.  SHRI SAMAR MUKHERJEE- 
Will the Minister o* RAILWAYS be 
pleased to state:

(a* whether any criminal case  is 
pending against the staff of Chairman* 
jan Locomotive Works who Were re- 
moved from service tor participating 
In May, 1974 Railway Strike; and

(b)  if not, the reasons for which 
they were removed from service?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) No.

(b)  They were removed from ser­
vice for their gross misconduct in con­
nection with the strike.

Demand far Publication of a Journal

3922.  SHRI SAMAR MUKHERJEE: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas­
ed to state:

(a) whether attention of  Govern­
ment has been drawn to the demands 
for the publication of a Journal made 
by the Election Commission of India 
Employees Union to the Chief Election 
Commissioner of India on the  21st 
September, 1978; and

(b) if so, the action taken thereon 
by Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR. SAROJI- 
NI MAHISHI).  (a) Yes, Sir.

(b)  The matter is, under the consi­
deration of the Election Commission

Indian Delegations visit to Libya for 
Crude Oil

3923 SHRI BIKENDER SINGH 
RAO*

SHRI MUKHT1AR SINGH 
MALTK:

SHRI R V SWAMINATHAN: 
DR H P SHARMA:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state*

(a) whether Indian Economic dele­
gation visited Libya during the month 
of October. 1974;

(b) whether the delegation  had  a 
talk with the Libyan Government lor
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the export of Crude Oil to India dur­
ing 1975; and

(c) if so, the result achieved?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P.  MAJHI):
(a)  to (c). In accordance with the ag­
reement concerning cooperation in the 
field of oil between the Government 
of Libya and the Government of In­
dia  signed  in September 1973, a 
Joint Committee on Oil to supervise 
the execution of this agreement and 
to encourage and develop  technical 
cooperation between the two countries 
had been set up. At the first meet­
ing of the Joint Committee held in 
Tripoli from October 9 to 12, 1974, it 
was decided in principle that India 
would purchase 2 million tonnes of 
crude oil from Libya during 1975 on 
terms and conditions to be specified 
later.  India would explore the pos­
sibility of exchanging this crude oil 
with fertilizers.

Proposal from M/s Hindustan Levers 
Limited for manufacture of  Sodium 

Tripoly phosphate

3924.  SHRI  BIRENDER  SINGH 
RAO:  Will the Minister of PETRO­
LEUM AND CHEMICALS be pleased 
to btate:

(a)  whether Government have since 
taken any decision on the application 
submitted by M>, Hindustan Levers 
Limited, Bombay for the  establish­
ment of a new undertaking at Haldia 
for manufacture of  Sodium Tripoly 
Phosphate and other related chemi­
cals; and

<b) if go, what are the broad out­
lines thereof and the reason* for al­
lowing further expansion of this multi­
national company?

THB MINISTER OF STATE IN THE 
MINISTRY OP PETROLEUM  AND 
CHEMICALS (SHRI K, R. GANESH):
(a)  and (b). Yes, Sir. A letter  of 
intent has bean issued to M/s. Hindus, 
tan Lever X4&* on the 6th March, 1974 
for the establishment of a new under­

taking at Haldia (West Bengal) for 
the manufacture of the undermen­
tioned items for capacities mentioned 
against each: —

tonnes/annum 
Sodium Tripojy Phosphate  .. 30,000

Sulphuric Acid..........................*54,000
Phosphoric Acit  ..  ..  *19,500

* for captive use in the man ifavture 

of STFPj.

The letter of intent is subject  to 
the following conditions:

(1» The Company should i?sue fresh 
shares to the Indian public, to  the 
exclusion of the foreign shareholders 
to the extent which will, after  the 
proposed issue of bonus shares in the 
proportion of one new share to every 
six shares reduce the share holdings 
of the non-resident shareholder from 
the present figure of 85 per cent at 
the most to 70 per cent during the 
course of implementation of  only 
this project for the manufacture of 
sulphuric acid, phosphoric acid  and 
industrial phosphates (STPPV  This 
condition will not operate as a pre­
cedent for any other future projents 
of the company.

(2) The company shall adhere  to 
the phased programme indicated in 
the application pertaining to this pro­
posal namely it will achieve a produc­
tion of 18,000 tonnes in the first year 
of tlie commencement of the produc­
tion. 27,000 tonnes in the second year 
and 30.000 tonnes in the 3rd year.

<3) The import of capital goods for 
the project shall be subject to appro­
val of the Government.

(4) The project shall be located at 
Haldia in th District of Midnapore, 
West Bengal.

(5) The company will try to obtain 
technology and know-how for  the 
proposed project from Indian sources 
and for the purpose the company will 
issue an advertisement inviting pro­
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posals from Indian' parties and consi­
der the same and the terms and con­
ditions on which these are offered.

(6) The company will go in for im­
port of technology and know-how 
from foreign sources only if requisite 
technology and know-how is not 
available in India or is not up-to-date 
and satisfactory or Is not available 
on suitable terms and conditions and 
subject to prior approval of the Gov­
ernment.

(7) The company will earmark a 
certain percentage of its STPP pro­
duction for sale to outside parties and 
will submit a scheme for this purpose 
for prior approval of Government.

(8) The company shall supply STPP 
produced by it to other manufacturers 
of Synthetic Detergent at the same 
rate at which the company will supply 
STPP for its own captive consump­
tion. For this purpose the company 
will maintain separate cost accounts 
for the new project so that the cost 
of the production of STPP may be 
separated determined and Govern­
ment may, if necessary, consider the 
question of taking action under Sec­
tion 209 (1> (d) and/or Section 233B 
of the Companies Act, 1956.

(9) The company shall undertake 
export obligation at least upto the 
leve’ of 20 per cent of its annual pro­
duction of STPP. It will however, be 
open to the company to apply to the 
Central Government for considering 
the question of waiving this export 
obligation for a period of time in Ihe 
light of circumstances then prevailing 
5n the country in regard to demand 
and supply of this basic raw mate­
rial,

(10) The loans from jfinancia1 ins­
titution^ shall be subject to the right 
of insertion of convertibility clause 
according to Government policy.

(11) The company shall ensure that 
the debt-equity ratio does not exceed 
2 :1 and net block-debt ratio does not 
exceed 1:0.5.

(12) The validity of the letter of 
Intent will be for a period of one 
year.

The reasons for giving letter of in­
tent are as follow*:

(1) The proposal satisfied the cri­
teria of approval laid down in Section 
28 of the Monopolies and Restrictive 
Trade Practices Act. namely, by bring­
ing into existence a new enterprise as 
countervailing force to an existing 
monopoly fostering competition, re­
ducing regional disparities through 
the development of backward areas, 
generating employment etc.

(2) The proposed plant is capital 
intensive, involving sophisticated 
technology and is to be located in a 
backward area. It will generate emp­
loyment and also provide the benefits 
of import substitution. Investment in 
such a project by Hindustan Lever 
Ltd., a foreign majority company is 
permissible in terms of the current In­
dustrial Licensing Policy of Govern­
ment.

(3) The reposed plant at Haldia 
will produce 30.030 tonnes of STPP per 
annum and thereby save about Rs 5 
crores in net foreign exchange. 
Further 30 000 tonnes of STPP will 
enable the production of about 1 ,00,000 
tonnes of Synthetic Detergents which 
in turn will avoid the import of about 
10,000 tonnes of tallow for soap 
mak'ug. The leaving in foreign ex­
change out go would be Rs 3 crores 
per annum.

(4) The MRTP Commission on a 
review of 1he over-all position felt 
tV it the proposed p^nt by Hindustan 
T ’vcr is cxnecled to be one of the 
r sickest to be implemented as the 
"imyany is professionally managed 
1ms a prover record for speedy utoii 
sation of capacity and a research 
oriented outlook with a strong R & 
base.

(5) The project will, it is estimated, 
generate employment directly *0 800
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persons and indirectly to many times 
that numbrr.

(6)  An estimated sum o£ about 
Rs. 14 crores will accrue as revenue 
under various heads to the State and 
Central Governments

(7) All India demand for STPP by 
the enri of the Fitth Plan period was 
estimated to be 1,33,000  tonnes. 34 
per cent of that demand is expected 
to be m the Eastern Region, i.e. ap­
proximately 43 000 tonne*. The Hind­
ustan Levei was the only applicant 
ready to set up a plant m the Eastern 
Region and that too in a backward 
area.

(8) At present almost 100 per cent 
monopoly position m the production of 
SrPP  t»  held  by  M s  Albright 
Morarji & Pandit  Private  Limited, 
ha' mg 46 per cent non-resident share­
holding nnd a company belonging to 
the Dharamsv  Morarji  Group. The 
proiecl  of  the  Hindustan  Lever 
will be on® which will quickly break 
this monopoly.

(9)  The project will be set up in a 
backward district and will encourage 
the growth of a number of anciUiary 
and small scale industries in the area.

(10)  The proposal will lead to a 
very significant reduction of foreign 
shareholding in the applicant com­
pany bv 15 per cent  The  company 
bas agreed to bring down the foreign 
shareholding fiom the existing level of 
85 per cent to 70 per cent.

<11) The project will constitute less 
than 20 per cent of the All India 
capacity so far approved and under 
consideration and thus there  is  no 
possibility that the applicant company 
will occupy & commanding position 
in the field of STPP manufacture.

Representation of General Secretary 
of Ail India Railwaymen’s Federation

3925.  SHRI SAMAR GUHA: Will
the Minister of RAILWAYS be plead­
ed to state:

(a)  whether General Secretary of 
All India Railwaymen’s Federation re­
cently met the Prime Minister, Home 
Minister,  Railway  Minister,  State 
Minister of Railway and made repre­
sentation about permanent and casual 
railwaymen who have not yet  been 
taken back to servico  and  against 
whom court cases are pending,

(h)  if so. facts about the represen­
tation's m«*de by them arH

(c)  the steos taken or proposed by 
Government t sympathetically consi­
der the cases of the railwavmen whcsp 
cases, in general, have been represent­
ed by the General Secretary of the A«I 
India Railwaymen’s Federation?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH)  u) Yes.

(b)  and (c).  While the representa­
tions relates to the taking back of emp­
loyees dismissed, removed, discharged 
or whose services were terminated, it 
has been hinted that a general am­
nesty be given.

The policy of the Government  is 
that while no general amnesty can be 
given to staff irrespective of the se­
riousness of their actions against na­
tional interests in maintaining  the 
nation’s life lines, the Railway Admi­
nistrations are considering all appeals 
and representations  with  sympathy 
putting staff back to duty wherever 
possible, condoning break in service 
where  extenuating  circumstances 
brought out on appeal are acceptable, 
and also dropping cases where charg­
es are not serious.
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AIRF enjoys negotiating facilities 
under the Permanent Negotiating Ma­
<Chinery and the Joint Consultative 
Machinery. 

Delimitation of Parliamentary Consti­

tuencies and revison of voters' list 

3927. SHRI SAMAR GUHA: Will 
the Minister 9f LAW, JUSTICE AND 
<COMPANY AFFAIRS be pleased to 
state: 

(a) whether after completion of 

·delimitation 0f Parliamentary constitu­
encies by July, 1975 opportunities will 
.be given for raising objections; 

(b) if so, facts thereof; 

(c) whether r'evision of voters' list 
,of such constituencies will also be 
completed by that time; 

(d) the period 01' time required for 
.balding of either Lok Sabha and As­
sembly elections after delimitation of 
C(}nstituencies and completion of the 
revision of voters' list; 

( e) conditions to be fulfilled for 
hc:ding Lok Sabha and Assembly 
Elections; 

(f) whether there ar·e any provisons 
·for obviating such requirements; and 

(g) if so, facts thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (DR SARO­
JINI MAHISHI): (a) and (b). No, 
Sir, Sub-section (2) of section 10 of 
the Delimit11tion Act, 1972, provides 
that upon publication in the Gazette 
of India and Order made by the Deli­
mitation Commission under section 8 
or section 9 of the Act shall have the 
force of law and shall not be called 
in question in any court. 

(c) Yes, Sir. The rev1s1on of electo­
ral rolls in all the States and Union 
Territories in respect of the newly 

delimited constituencies is expected to 
be completed by July, 1975, except in 
the case of a few constituencies com­
prised in areas which will be snow­
bound, during the early part of 1975. 

(d) .No specific period has been 
prescribed for holding elections after 
the delimitation of constituencies or 
completion of revision of the voters' 
lists. 

Section 14 of the Representat10n of 
the People Act, 1951, which deals with 
the notifications for the general elec­
tions to the House of the People,. con­
tains a provision to the effect that 
where a general election is held, 
otherwise than on the dissolution of 
the existing House of the People, no 
inotification calling upon parliamen­
tary constituencies to elect members 
shall be issued at any time 
earlier than six months prior 
to the date on which the dura­
tion of that House would expire under 
the provisions of clause (2) of article 
83. Similar requirement in the case 
of general e'.ection to the Legislative 
Assembly of a State is. to oe found in 
the proviso to sub-section (2) of sec­
tion 15 of the said Act, which is the 
relevant provision which deals with 
notification for general election to a 
State Legislative Assembly. It may 
also be mentioned that by virtue of 
the provisions of section 30 of the said 
Act, the minimum statutory period of 
time-lag required before holding an 
election to the Lok Sabha or to the 
Legislative Assembly of a State will 
be thirty days after the issue of the 
notification calling the election. 

• (e) The conditions precedent for 
the holding of general elections to the 
Lok Sabha and the Legislative As­
sembly of a State are laid down in 
section 21 of the Representation of 
'the People Act, 1950 and articles 82 
and 170 of the Constitution, read witk 

' .... 
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the provisions of the relevant Deli* 
imitation Act.  They are:—

(1) Unless otherwise directed by 
the Election Commission, for 
reasons to be recorded  in 
writing, revision of the elec­
toral roll in the prescribed 
manner by reference to  the 
qualifying date  before each 
general election to the House 
of the People or to the Legis­
lative Assembly of a State and 
before each v ye-e'e< tion to fill 
a casual vacancy in a seat al­
lotted to the constituency.

*(2) Publication of final orders by 
the authority (namely, the 
Delimitation  Commission), 
constituted by law  (namely, 
the relevant Delimitation Act) 
as required by the relevant 
provisions of the Constitution 
(namely, articles 82 and 170) 
re-adjustinff the  number of 
seats in the House of the Peo­
ple and the total number of 
seats to be assigned to  the 
Legislative Assembly of each 
State (subject to reservation 
for Scheduled Castes  and 
Scheduled Tribes)  on  the 
basis of the relevant figures 
of the population of the rele­
vant  last preceding  census, 
which have been ascertained 
and published and delimiting 
the constituencies in accord­
ance with the provisions of 
the  relevant  Delimitation 
Aet.

(f)  and (g). The requirements, re­
ferred to above, axe on the basis  of 
the Constitutional provisions as  well 
as the provisions of the relevant laws, 
namely, the Representation of the Peo­
ple Acts, 1950 and m i and the Deli­
mitation Aet, 1972. There are no pro­
visions for obviating such  require­
ments, However, as already stated in 
answer to Part (e) of the Question, 
**oti«a SI of the Representation of 
the Peopto Ml, 1980, empowers the 
Election Commission  to dixect*  lor 
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reasons to be recorded In writing, that 
the revision of electoral rolls, which 
would otherwise be required  under 
the provisions of the said section, need 
not be done.

Cool-based Fertilizer Plant at Talcher

3928. SHRI RAJDEO SINGH;  Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) whether  the  World’s largest 
coal-based fertilizer plant is fast com­
ing up at Talcher m Orissa costing 
about Rs.  140 crores,  one-third of 
which will be in foreign exchange; and

(b) whether to produce half a mil­
lion tonnes ol urea a year, it will con­
sume as a feed a million tonnes of 
roar

THE MINISTER OF STATE IN 
THE MINISTRY  OF PETROLEUM 
AND  CHEMICALS  (SHRI K.  R. 
GANESH): (a) Considerable progress 
has been made on this project which 
is presently estimated to cost  about 
Rs. 140 crores  (including a foreign 
exchange component of Rs. 40 crores).

(b) Yes, Sir.

Printing of reports of MJR.T.P. Com­
mission

3929. PROF.  MADHU  DANDA­
VATE: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether a request  has  been 
made to Government that all the re­
ports of M.R.TJP. Commission, includ­
ing the administrative reports should 
be printed so that they are easily 
available to the Members 0f Parlia­
ment; and

(b) if so, the reaction of Govern­
ment thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA-
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BRATA BARUA):  (ft) and (b). The
Commission in Chapter V of its An­
nual Report relating to the working 
of the Commission for the calendar 
year ended 31st December, 1973, which 
will be laid on the Table of the House 
shortly, has reiterated its suggestion 
that the Reports submitted by it under 
Chapter III of the MRTP Act may be 
printed.  The Government  agree in 
principle with the Commission that it 
might be desirable to print the Re­
ports of the Commission  and  make 
them saleable publication. However, 
it would be necessary to assess  the 
probable demand for such Reports to 
ensure that printing of the  reports 
may not be altogether a financial loss. 
The incurring of expenditure for prin­
ting a whole series of reports may not 
be justifiable in the  present context 
of the need for effecting drastic eco­
nomy by eliminating all avoidable ex­
penditure and  prescribing stringent 
conditions for the use of paper  for 
writing and printing in view of a vir­
tual paper famine.

Utilization of Oil Drilling Ship ‘Sagar 
Samrat*

3930. SHRI S. R.  DAMANI:  Will
the Minister of  PETROLEUM  AND 
CHEMICALS be pleased to refer  to 
Unstarred Question  No. 163$ on the 
6th August, 1974 regarding utilization 
of oil drilling ship ‘Sagar Sam rat* and 
state:

(a)  whether the information  has 
since been collected and, if so, the 
particulars thereof; and

(b> what steps are taken to .nake 
the Sagar Samrat at for use through­
out the year and in all weather con­
ditions?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM  AND 
CHEMICALS (SHRI C.  P. MAJHI):
(a) Reply in fulfilment of the  assu­
rance to Unstarred Question No. 1635 
on the 6th August, 1974 has been laid 
on the Table of the Sabha on Novem­

ber 20, 1974 vide item No. 69 State­
ment in.
(b)  Sagar Samrat is  At lor use- 

throughout the year within the permis­
sible water depth and weather con­
ditions.

Amount collected through sale el 
Tickets and freight charges

3931. SHRI  DINEN  BHATTA­
CHARYYA:  Will the Minister of
RAILWAYS be pleased to state:

(a) total amount  collected, zone- 
wise, through sale of tickets during 
last 3 years, year-wise; and

(b) total  amount  collected scone- 
wise through freight charges during 
the last 3 years year-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH):  (a)  A statement-I
showing total  amount of  zone-wise 
earnings through sale of tickets during 
last three years is laid on the Table 
of the House [Placed in Library. See 
No. LT-8720'74],

(b)  A statement-II  showing  total 
amount of zone-wise earnings through 
freight charges during the last 3 years 
is laid on the Table of  the  House, 
fPlaced in  Library.  See No.  LT~ 
8720 *74].

Strike notice *enred by railway 
Qflfteen’ Organisation

3832.  SHRI  DINEN  BHATTA­
CHARYYA:  Will the  Minister of 
RAILWAYS be pleased to state:

(a) whether any  Railway ©Weert* 
organisation served  strike notice 
to participate in the
held in May, 1974;

(b) whether flwy w«» granted 
benefit in connection with the «trik«> 

and

<e> « m. m wft«t ^

bnMfitr
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THE DEPUTY MINISTER IN THE 
MINISTRY Of RAILWAYS  (SHBI 
BUTA SINGH): (a) No.

(b)  and (c).  Government’s policy 
has been to suitably  recognise the 
service rendered by Railway Servants 
during the strike period who stuck 
to their posts and In this matter the 
criterion lor the grant of benefits was 
the same  for Officers as for other 
staff.

Unemployment in West Bengal and
Bihar to not placing orders for 
sleepei* with foundries in 

Eastern Region

mz. SHRI  DINEN BHATTA- 
CHARYYA: Will the Minister  of 
RAILWAYS be pleased to state:

(a) whether the Railway Board has 
decided not to place any order  for 
sleepers with the foundries of Eastern 
region specially in Wort Bengal and 
Bihar;

(b) whether as a result of'it, more 
than 50,000  workers have loot their 
employment; and

(c) if so, the reasons for the same 
and steps taken by Government in the 
matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI

BUTA SINGH): (a) No.

(b) and (c). Do not arise.

Proposal from Glaxo Laboratories for 
manufacture of certain drugs

3934.  SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of PET­
ROLEUM  AND  CHEMICALS  be 
pleased to state:

(a) whether Glaxo Laboratories are 
proposing to manufacture three other 
drugs;

(b) if so, the names of the drugs to 
be manufactured;

(c> whether the company has ap­
proached Government for great  ot 
loan for the manufacture of the drugs; 
and

(d)  the expected annual production* 
of the drugs and the extent to which 
these would meet the country's  de­
mand?

THE  MINISTER  OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS  (SHRI K  R. 
GANESH):  (a), (b) and (d). Parti-
culars of proposals of Glaxo Labora­
tories for manufacture of other drugs, 
with  their present  status, are  as 
follows:—

S.
Nos.

Name of product Capacity  Estimated (1978-79) 
applied" requirements of the 
for  country

t Solbutamol .  *00 Kg#. Not assessed

% Medaxfoe Hydrochloric  . 400 kg».  ,»

Present status

Letter of intent is­
sued.

Under consideration

(c) No, Sir.
Setting *p of fertiltser plants in

8991 SHRI NAWAL KISHORE 
KHABMA:Will the Minister of PET­

ROLEUM  AND  CHEMICALS  be 

pleased to state whether there is a 

proposal to aet up any new fertiliser 

plants tn Rajasthan?
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THE  MINISTER  OF STATE IN 
THE  MINISTRY OF PETROLEUM 
AND  CHEMICALS  (SHRI  K.  R. 
GANESH): A letter of intent has 
been granted to M/s. Delhi Cloth and 
General Mills Company Limited  for 
further expansion of their fertilizer 
plant at Kota in Rajasthan envisag­
ing an additional production of 3.45 
lakhs tonnes of Nitrogen in the form 
of Urea and other products. In addi­
tion, some studies are also under way 
regarding the feasibility of setting up 
of a fertilizer complex in Rajasthan 
based on the locally available Pyrites 
and Rock Phosphate.

Enquiry info mal-practtces of certain 
concerns by M.R.TJP. Commission

3986.  SHRI  NAWAL  KISHORE 
SHARMA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether the  Monopolies  and 
Restrictive Trade Practice Commission 
has decided to  enquire into certain 
alleged malpractices in some of  the 
private concerns in the country;

(b) if so* the particulars of the con­
cerns against whom enquiry is to be 
conducted together with the  reasons 
therefor; and

(c) the time by which the enquiry 
is  expected  to  be  presented  to 
Government?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA): (a) and (b>. In­
formation  relating to the  inquiries 
instituted by the M.R.T.P. Commis­
sion from time to time against alleged 
malpractices indulged in by private 
concerns is contained in the first and 
second Annual Reports on the Work* 
ing  and Administration  of  the 
M.R.T.P. Act, 1969 already laid  on 
the Table of the House and in the 
Third Annual Report for the period 
1st January, 1973 to 31st December, 
1973 which will be laid on the Table 
of the Hrmse shortly.

(c)  Under the previsions of  the 
M.R.T.P. Act, 1969, the Commission, Is 
not required to submit to Government 
any report of inquiry in cases off in- 
quiries instituted under section 10(a)
(i), (ii), (iii) and (iv) of the Act. In 
regard to section 31 and 37(4) of the 
Act, no time limit is prescribed iqr 
submission of the Commissions1 report 
to  the  Government.  However, the 
proceedings before the Commission in 
all the cases under section 31 and sec­
tion 37(4) of the Act have been stayed 
by the High Courts on’ writ petitions 
filed by the companies.

Meeting with representatives of States 
on distribution of diesel

3937.  SHRI  NAWAL  KISHORE 
SHARMA; Will the Minister of PET­
ROLEUM  AND  CHEMICALS  be 
pleased to state:

(a) whether he held a meeting with 
tire States Representatives recently;

(b) if so, the broad outline of the 
discussions held about the supply of 
high speed and light  diesel to the 
States to boost up agricultural produc­
tion in the States;

(c) whether some discussion  was 
also held about the supply of diesel 
to the State to meet the requirements 
of trucks which have gone off  the 
road; and

(d) if so, the broad outlines of sup­
ply of high speed end light diesel oil 
for production and far use in trucks 
separately?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI):
(a) Minister of Petroleum and Che­
micals had a meeting recently with 
representatives of  some State Gov­
ernments to assess  their diesel re­
quirements particularly for fat agri­
cultural  programme !n the  earning 
Habi Season. ,

<t>) State Governments were  re­
quested to re*MMM their diesel oil 
requirements on a realistic basis and 
fix  reasonable norms for consump­
tion in irrigation pumps and f«
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cultural  machinery.  State Govern­
ments* were further requested to en­
sure availability of diesel oil to agri­
culturists  on priority if  necessary 
through quota cards and to effective­
ly check malpractices like hoarding 
and  black marketing.  They  were 
assured that the Central Government 
isk trying to meet the requirements of 
diesel oil particularly for the agri­
cultural programmes in full.

<c) and (d). As far as the require­
ment of HSD for the transport sector 
is concerned State Governments have 
already been requested to  achieve 
maximum economy in the consump­
tion’ of HSD through various  mea­
sures.  However, some of the  mea­
sures suggested to State Governments 
have been reviewed by Government 
and related  instructions are  being 
issued.

At present no allocation of quotas 
is made for HSD or LDO either State- 
wise or for agricultural and transport 
sectors separately.

Cases pending In Delhi Courts In 1972, 
1m  and September. 1974

3938.  SHRI INDERJtT  GUPTA: 
Will the Minister of LAW. JUSTICE 
AND COMPANY AFFAIRS be pleas­
ed to state:

(a)  the number of civil, including 
rent control cases and criminal cases 
pending in Delhi courts (excluding 
the High Court) at the end of 1972,
1973 and September, 1974;

(b) the total cadre strength of sub­
judges, Rent  Controllers,  Judicial 
Magistrates of Delhi during the same 
periods;

(c) whether the number of pending 
cases is continuously increasing; and

(d) If so, remedial measures taken 
by Government?

THE MINISTER OF LAW,  JUS­
TICE AND  COMPANY  AFFAIRS 
(SHRI H. R  GOKHALE):  (a)  A
statement-I is attached.

(b) A statement-II is attached.

(e) and (d).  (i) The Delhi High
Court has appointed  nine special 
Metropolitan Magistrates and various 
types of casos under special and local 
Acts have been made over to them 
for disposal.

(ii)  The High  Court has  recom­
mended appointment of twenty offi­
cers to the Delhi Judicial Service on 
the basts of a competitive examina­
tion held by it in 1973 out of whom 
none officers have already joined and 
the rest are likely to take over  in 
the near future. Some of these offi­
cers will be appointed as subordinate 
Judges ana some as Magistrates.

(lii) The Delhi High Court has pro­
posed the creation of more posts of 
Additional  Rent  Controllers  and 
Additional District and Sessions Jud­
ges.  These proposals are being ex­
amined.

Statement-I

At the end of At the end oi Al the iad of
1972 1973  September,

1974

t. Civil Gates lndtadfet Rent Control
Caies . . .

a* Ctimlna! Open . . . .

9. Other CMC* I© the Courts of Metro* 
potom Magktrtte*

4680 4737* 47304

798 *0*4 2291

2M*7° 336258
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S.  Cadre Strength At the end of At the end of At the end of
No. 197* 1973  September*

*974

x  Sub-Judges . . . . *4 Z7
2 Honorary Sub-Judge (dealing with 

cases under Musum laws) X X X

3 Rent Controller* 4 5 5

4 Judicial Magistrates/Metropolitan 
Magistrates . . . . 30 46 vr 41

ttopoUtaA  Ma­
gistrates).

DivWw-wiae break up of employees 
petnished for participating in strike 

(North Eastern Railway)

3039.  SHHI  BHOGENDRA JHA: 
Will the Minister of RAILWAYS be 
pleased to refer to  the reply given 
to Unstarred Question; No. 33S on the
12 November, 1974 regarding restora­
tion of status  quo ante  as existed 
before May, 1974 strike and state:

(a)  what is the total break up of 
Railway employees undergoing break* 
in-service, suspension removal or be­
ing prosecuted, Railway-wise  throu­
ghout the country and Division-wise 
on the North Eastern Railway;

(b)  what is the  union-wise break 
up of such employees in various Divi­
sions of the North Eastern Railway;

<c) whether under Saxnastipur Di­
vision of the North Eastern Hallway 
even now employees are beui* pro­
secuted in connection with the 33-days 
strike it* Barauni Garabara axea and 
President of the Samastipur Divisional 
branch of the AITUC affiliated union 
stands removed from service In viola­

tion of the written egreemeat signed 
by the then Minister of Labour; and

(d)  if so, whether the agreement is 
to be implemented in full and if not, 
why?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) A statement  is 
attached.  Division-wise break up of 
the North Eastern Railway employees 
undergoing break-in-service, suspen­
sion and number of court/]police cases 
pending in the courts is being collect­
ed and will be laid on the Table of 
the Sabha.

(b) This information Is not main­
tained by Railway AdxnixUstratton.

(c) and (d). No written agreement 
signed by the then Minister of La­
bour is  available In regard to the 
action to be taken against xtatt who 
partk̂pated in the illegal strike in 
Barauni-Garhara area ol the North 
Eastern  KAilwuy  to  Martfa*Apr&
1971. The  Railway AdmteWratlon 
also has no  inlotKflittaii as iwrds 
the office-hMiwrt of the XtfflC affi­
liated union referred to ig H tt iwt • 
recognised
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Railway No. of cm-  No. of Em-  No. of per* No. of Court/ 
ployees still ployees still manem &  police case
undergoing under sus-  Temporary  pending ag-
break in  pension  ,  staff dismis* ainst railway
service sed/removed employees

or dischar­
ged from 
service but 
not so far 
taken bade 
to duty.

Ottttal 20,552 H3 224 i?349

Batten 15,611 147 «47 337

Northern . 16,947 33 217 577

North Eastern  . 7,100 179 2X6 412

Northeast Frontier 50 944 9 1,195 IS

Southern . 15,665 60 283 108

South Centra!  . 7,043 140 65

South Eastern 38*00 198 838 408

Western 17,381 33 762 t.̂ 7

CX.W.  . 8,414 12 1 4*

U.L.W.  . 79* • 11 36

I.G.F. 3,296

Z?wuwiMrt« Break uptN.E.

20

Ratlttay

4 20

T ygtnygar , m * 37 «

Lucknow . « m 37 *

Varanasi • * 455*
♦

Samastipur. *
* 5*

*

•Infomwtjkm i« being collected and will be laid on the Table of the Sabha.

Shntel Xittwar AMNttiii 8%«*»- 
Mhif Railway Money 

mt mm chandra shekhar 
smam win the mmm** of rail­
ways fee pleasad to state:

<a> whether to* attention of the 
Railway IMvfcr bm Ma town to 
*** ****  Railway atithori-
tiet squandering Railway wooey*  at

published in the  Coal field Gazette 
dated 31st March, 1974; and

(b)  If to, the action taken on th©« 
specific  allegations of  «quanacnng 
Railway money?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  iSHRl 
BUTA SINGH): (a) No.

(b) Question does not arise.
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Consequences of break  In-service 
notices served on Railway 

Employees

3942. SHRI  JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to state:

(a)  Railway-wise and Railway Di­
vision-wise, number of employees ser­
ved with “break-in-service” notices on 
charges of participation in the last all 
India general Strike of railway-men;

\.b) m how many  cases, break-in- 
service notices, Rail way-wise remain 
in force to date;

(c) what are the conseauences of 
the break-in-service; and

(d) what are the terms and condi­
tions of withdrawal of these notices?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) to (d). Informa­
tion is being collected and  will  be 
laid on the Table of the Sabha.

Decline in efficiency of utilisation of 
wagons, coaches and locomotives

3943. SHRI  JYOTIRMOY BOSU: 
Will the Minister of RAILWAYS be 
pleased to state:

(a)  whether according to an inde- 
pedent scrutiny, efficiency of utilisation 
of wagons, coaches and locomotives in 
the Indian Railways bad decline* dur­
ing the period April-July, 1974  a* 
compared to the corresponding period 
to 1978;

tb) if so. the facts thereof; and

(c) Government's reaction thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) to (c). No speci­
fic studies have been carried out, of 
the utilisation of wagons, locomotives

and coaching stock during the period 
April to July, 1974  compared with 
the corresponding period of last year.

The indices of rolling stock utili­
sation, however, show a general de­
cline during April to July 1974 pri­
marily due to the ‘go-slow*, ‘work-to- 
rule* and other agitations by staff in 
April,  1974, culminating in the All- 
India  Railwaymen’s strike in  May, 
1974.  Some  of the other  factors 
which have  affected utilisation are 
civil disturbances, industrial stagna­
tion on account of power cuts, Hoods 
and breaches, $tc.

Recommendations of MUariya Com>~ 
mittee on  O & NGC

3944 SHRI  JYOTIRMOY BOSU. 
Will the  Minister of  PETROLEUM 
AND CHEMICALS he pleased to state:

(a)  what were the main recomen- 
dations of the Malaviya Committee on 
ti»e Oil and Natural Gas Commission*

<b) what steps, if any, have been 
taken to implement those  recommen­
dations; and

(O the reasons why tha Commit- 
toe’s report has not been  presents
before the Parliament?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI C. P. MAJHI):
(a) to (c). The Report of the "Com­
mittee for the review of the OJK3C" 
headed by Shri R. D. Malaviya *** 
placed on the Table of file Sabha on 
December 22, 1973* The Action-taken 
report detailing the  various recom­
mendations of the Malaviya Committee 
along with Government's decisions on 
most of them was laid on the Table of 
the Sabha on August 32, 1978.  The 
recommendations relating to ifcosfas1* 
sation/reconsfitutlon of the QFKJC ar*

wwriAMMiSnn,
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Lou suffered In setting up of  tbe 
refinery at Haldia

3945. SHRI  JYOTIRMOY  BOSU: 
Will the  Minister of  PETROLEUM 
AND CHEMICALS be pleased to state:

(a) how much did it lost to set up 
the Public Sector refinery at Haldia; 
and

(b) the total capacity of the re­
finery?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI C. P. MAJHI):
(a) The revised cost estimate ol Haldia 
Refinery, as approved by the Govern­
ment in July 1972, is Rs. 67,50 crores. 
There is likely to be some increase in 
the total cost when the Refinery  is 
fully completed. This is mainly due to 
increase in the construction period ex­
penses due to delay m c'ommissioning 
of the refinery, escalation in the prices 
of construction materials, increases In 
wages and additional cost due to ex­
tended period of stay of the specialists 
etc.  As the Refinery is still under 
construction the question of any loss 
suffered by it does not arise.

(b)  The Refinery will have capacity 
to process 2,5 million tonnes of crude 
oil per annum.

£*i!way Unions of £01090, Australia 
and Asia demanding reinstatement 

of railway employees

3946.  SHRI G K. CHANBRAPPAN: 
Will the Minister of RAILWAYS  be 
pleased to state:

(a)  whether eleven major railway­
mans Union belonging to Europe 
Australia and Asia asked the Govern- 
ifcai&tit India to MMati all sattway- 

who wer* removed from services 
Allowing the Strike In last May; and

(b)  if so, the salient features ther- 
of and response of Government there­
to?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS (SHRI 
BUTA SINGH): fa) Yes Sir—from 10 
unions.

(b)  The Government’s policy is not 
to victimi se employees for legitimate 
Trade Union activities.  However, 
when they act against the law of the 
land, appropriate action has to be taken. 
The policy of looking into individual 
appeals  sympathetically has already 
been announced in the Parliament, and 
as a result of it about 85 per cent of 
those employees who are dismissed or 
removed and who appealed have been 
taken back.

Inquiry into Bata India Ltd. (Bombay), 
Carona Sahu Company Ltd. 
(Calcutta), and Uaha Sales 
Private Ltd. (Delhi)

3947. SHRI C. K. CHANDRAPPAN: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether a large number of res- - 
trictive trade practices are being in­
dulged into by Bata India Ltd. (Bom­
bay), Carona Sahu  Company  T4d 
(Calcutta) and  Usha Sales private 
Ltd., (Delhi).

(b) if so, the facts thereof;

(c) whether MJR.T.P. Commission 
propose to conduct an inquiry against 
these three companies; and

(d) if so, when?

THE DEPUTY MINISTER IN TUB 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BABUA): (a) and (b). The 
restrictive trade  practices  allegedly
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indulged into by the three companies are as stated below;

St  Name of the Company  Nature of restrictive trade practices.
No.

i Bata India Ltd. Bombay . Full-line forcing payment of discount/bonus, resale
pnce maintenance, attracting the  provisions of 
clauses (a) (b), (f) and (e) of section 33(1) of the 
M.R.T.P. Act, 1969.

2. Carom Sahu C). Ltd., Calcutta. Restrictions on dealers to whom the goods and (told
by the company, full-line forcing, resale pnce main* 
tenancc and payment of discount/bonus, attracting the 
provisions of clauses (a), (b), (c), (f) and (e) of section 
33(1) of the M.R.T.P. Act, 1969.

3. Usha Sales Pvt. Ltd., Delht  . Territorial restrictions, exclusive dealership, resale
price maintenance and allowing rcbatc/dj'ci ur t- 
attracting the provisions of clauses (g), (a), (c) and (0 
of section 33(1) of the M.T.R.P. Act, 1969.

(c)  end (d>. The Registrar Restrictive 
Trade  Agreements has filed applies* 
tions  against these three companies 
viz., Bata India limited, Catena Sahu 
Company  limited  and Usha Sales 
Private Limited. Under section I0(a'»
(iii) of the M, R. T. P. Act, 19«9 with 
the Monopolies and Restrictive Trade 
Practices Commission on 23-2-1974, 
15-2-1974 and 19-6-1974,  respectively, 
lor an inquiry under scctton 37 ol the 
Act into the restrictive trade practices 
allegedly indulged in by these compa­
nies. The inquiry by the Commission 
is in progress.  The member's atten­
tion Is also invited to the reply given 
the Unstarred Question No. 213$ in the 
House on 26-11*74 regarding the case 
of M/s. Bata India Limited.

Railway link wife Jhalawar City In

394*. SHRI ONKAR LAL BERWA: 
Will the Minister ol RAILWAYS  be 
pleased to state:

(a) whether Government propose to 
construct new railway lines in those 
industrially  backward areas  which 
need  Infra-structure  lor  economic 
development In Rajasthan;

(b) whether Jhalawar city will be 
linked with railway line in vitf

abject poverty,  unemployment  and 
economic backwardness ol the district;

(c) whether in the past,  Govern* 
ment had assured that when economic 
situation ol the country improves the 
proposal will be considered; and

(d) whether any fresh thought has 
been given to it and if not, the reasons 
therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP RAILWAYS  (SHRt 
BUTA SINGH): (a) It is the policy of 
the Government to construct new rail* 
way lines in  backward areas which 
need infra-structure lor economic dev­
elopment. As per this policy, a preli­
minary engineering-cuxsktratQc survey 
is in progress to consider construction 
of a BG line from Hatlam to Banswara. 
a backward area In Rajasthan.  The 
proposal would be further considered 
after completion 01 the survey.

(b)  to (d). Owing to the v«ry malt­
ed  availability of funds, there Is w> 
proposal to jwevide a new Hue connect­
ing Jhalawar City* Bis aoestioa  of 
constructing a new Raa to tmamct 
Jhalawar Gtty can be considered ***> 
the position el funds improves wart* 
derably.
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large bwtMn hooMs In the country

3950. SHRI B. V. NAIK; Will  the 
Minister ot LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased  to 
state:

(a) the numoer of larg* business 
houses in this country at present;

(b) the total number of independent 
manufacturing, trading and other busi­
ness unit* functioning under them; 
and

(c) the total number of incorporated 
companies functioning under each one 
of them* separately, giving the name 
of each large business bouse?

THE DEPUTY MINISTER IN THE 
MINISTRY oar LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA); (a) to (c). In the 
light of the revised industrial licens­
ing polity- announced in February 1673, 
undertakings registered under Section 
$ft of the Monopolies and Restrictive 
Trade Practices Act, iM9, i.e.

(0 undertaking  which by them* 
selves or together with inter- 
connected undertaking have 
eaeet* <rf not lees Hum Rs, 20 
Wwm, thereby itbtditu the 

of Section 20(a); or

dominant undertakings which 
t*f dNMtfwfe or together with 
tbm  interconnected under* 
ta*£*«s b*v» assets of not less

than Rs. 1 crcre, thereby at­
tracting the provisions of Sec­
tion 2<Kb) ot the M.R.T.P. Act,

are considered as large business houses.

2. As on 31st October 1974, the num­
ber of undertakings belonging to dif­
ferent groups which have been regis­
tered under Section 28 of the M.R.TJP. 
Act and the number of companies 
among them either incorporated under 
the Companies Act or otherwise cover­
ed by the provisions of Section 591 of 
that Act are shown :n the Statement 
laid on the Table of the House. [Placed 
wi Library, See No. LT-8721/74J.

3. Information on the number of in­
dependent units belonging to each 
undertaking is not available as such 
units are not registered  individually 
under the M.R.T.P. Act.

Scheme t® introduce Rajdhani Expre* 
between Bangalore and New 

Delhi via Madias

3851. SHRI B. V. NAIK Will £be 
Minister of RAILWAYS be pleased to 
state:

(a) whether there Is any scheme to 
introduce a Rajdhani-Express between 
Bangalore and New Delhi Dio Madras: 
and

(b) if go, the salient features there*
of

THE DEPUTY MINISTER IN THE 
MINISTRY OP  RAILWAYS (SHRI 
BUTA SINGH): (a) No.

(b) Does not arise.

Foot ever bridge at Ottiwr Railway 
Station (Kastevto Railway)

3m. SKRl RAMAVATAB SHAS- 
TRI:  Will the Minister of RAIL­
WAYS be pleased to state:

(a)  whether the existing foot  over 
bridge at Danapur Station  (Eastern
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Railway) which is very old connects 
the UP and Down Platforms;

(b) whether due to increase in the 
population as well as in the number 
of trains the overbridge has become 
over congested and impassable when 
trains arrive simultaneously  on Up 
and Down Platforms;

(c) whether the General Manager, 
Eastern Railway had agreed to cons­
truct another foot ovier-bridge  near 
the Good shed and also to widen the 
existing footover-bridges there; and

(d)  if so when the assurances given 
in the Users’ Consultative Committee 
meetings with General Manager, Eas­
tern Railway «*nd Divisional Superin­
tendent, Danapur will be implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH)* (a).  Yes. The foot- 
over-bndge has  also been  extended 
upto  approach roads  connecting the 
settlement on either side of Railway 
line.

(b) No. However, at times the foot 
over bridge gets  congested for short 
duration, when due to bunching  of 
trains which arrive simultaneously on 
Up and Down platforms and the in­
habitants of the settlement also avail­
ing of the facility simultaneously.

(c) No.

(d) Does not arise.

Provision of Artisan  Staff In TUs, 
*ower Stomm mil Head !4gi*St*kms 
In Electrical Department (Eastern 

Rahway).

3953. SHRI  RAMAVATAR SHAS- 
TRI; Will fhe Minister of RAILWAYS 
be pleased to state:

(a) whether there is any yardstick 
prescribed for provision of artisan staff 
in TLIs, Power Houses and Head Light 
Stations in Electrical Department or 
Indian Railways;

(b) whether there fc any preBcribec 
percentage o* posts in skilled, semi­
skilled and unskilled graded in the 
Electrical Department;

(c> whether staff have been provid­
ed according to the prescribed yard­
stick and percentages on Eastern Rail­
way,  separately  for TLIs,  Power 
Houses and Head Light Stations in 
Electrical Department; and

(d)  if not,  whether  Government 
propose to  prescribe yardstick and 
percentages for each section in Elec­
trical Department on Eastern Railway?

THE DEPUTY MINISTER IN THI 
MINISTRY OP  RAILWAYS (SHRI 
BUTA SINGH): (a) No yrrdstick has 
been  prescribed by  Railway Board 
The Railways have evolved their own 
guidelines.

(b) No.

(c) Staff have been provided accord­
ing to the guideline* evolved by the 
Railway Administration which dp not 
prescribe any percentage* for the vari­
ous categories. However, the exirtin* 
percentage of staff on Eastern Railway 
in these sections is as under;

Category Power House  Hotd Light  Twia Liglitii g

Skilled .
Scmi-SMed

Unskilled

37%

*4%

49%

3% 

*  4*%

44%

t%

Sf%
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<«) The existing percentage of staff 
in the variouse electrical units d the 
Eastern Railway are wbrking satisfac­
torily as they are based on work-load 
in each area.
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Special Tribunal* to abp  ̂«f me*, 
tfeii Petitions

B®5®rp*̂ *  NARAIN  CHAND

u1S^AR: WUl °* ̂ ter of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to Hate:

(a)  whether Government are aware 
<* «»e extreme hardship and incon- 
veniene* caused io  Hie  candidates 
Si"* JwjMMfc delay involved in the 
disposal of Ete*0<* *et»k»* in the 
varim* court*, betaus* ttf the heavy 

Tricon them; and

Owfcrament pi*, 
pose to set up special tribim*J$/*uth<>-

rities to decide such cases, within a 
short time and also simplify the whole 
procedure?

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS  (DR. SARO- 
JINl MAHISHI):  (a) The practice
of trial of election petitions by High 
Courts, which was introduced in this 
country by amending the Represen­
tation of the People  Act, 1951, tn 
1966, has, in the Government’s view, 
resulted m speedier disposal of elec­
tion petitions than under the system 
of election tribunals.

(b) Does not arise.
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Agreement on pricing and distribation 
of Nylen *m

3957.  SHRI  MADHURYYA  HAL- 
DAR. Will  the  Minister  ot LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state;

(a) the main features of the volun­
tary agreement on pricing end distri­
bution of nylon yarn entered Into bet­
ween spinners and weavers, Jn Sep­
tember, 1974;

(b) whether the MRTP Commission 
ha* held that the sasa agreement H 
fell of restrictive trade practices;

(c) if so, the broad outlines 44 Hu 
observations made by the MRTP Com. 
mission in this regard; and

(d) the  reaction of  Governmen 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AMD 
COMPANY AFFAIRS (SHRI SSDAB* 
RATA BARUA): <a) A statement indi­
cating the salient features of the agree­
ment on pricing and distribution ot 
Nylon Yarn entered into between lour 
Nylon Spinners and 18 Actual Users' 
Associations on 9th September, 1973 
is laid on the Table of the House.

(b)  and (c). The R.T.P. Commission 
has not passed final Orders in this 
case as the matter is still under its 
consideration. By its order dated 21st 
October, 1974 in respect of certain pre­
liminary issues raised by the spin­
ners, it has stated inter alia that the 
operation of the agreement resulted 
in respective trade practices within the 
meaning of section 2(0) of the M.R.T.P 
Act, 1969. The Commission has also 
observed that several  clauses of the 
said agreement fall within the cate­
gory of  restrictive  trade practices 
under section 33(1) of the Act The 
preliminary issues having been settled, 
the commission hat decided to proceed 
to final hearing, inter alia lor deter­
mination to whether  the restrictive 
trade practices of four are prejudicial 
to  public  interest  and as to what 
orders under section 37(1) will be ap­
propriate.

(d)  Does not arise in view of whet 
has been stated against (b) and (c> 
above.

Statement

Four Nylon Spinners JJL, Sytttbstfc* 
Ltd.,  Nixion Synthetic Fibres end 
Chemicals Ltd.. Garwat* Nyk® Ltd.* 
and Modijxro Ltd., enter*! into 
agreement on 9th rt 1973
with 18 Actual Users AtoadSttme for 
sale and distribution *f ISjyfcm Yarn*
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2. The Agreement provides that 75 
per cent ol the Nylon Yarn produced 
toy the 4 spiaoet* will be distxiubuted 
«t the fixed price  mentioned in the 
agreement to “Actual Users'* end the
4 spinners will be free to sell the res 
mainlng 25 per cent of the production 
at any price that the market can bear. 
The 18 Weavers Associations, who are 
signatories to the agreement, purport 
to act for and on behalf of the membra 
who hold permits and licences for weav­
ing and manufacturing fabrics out of 
the Nylon  yarn. The  expression 
“Actual Users" is defined in the agree­
ment as licensed  manufacturers of 
fabrics and/or ribbon on powerlooms 
or machines. They alone are deemed 
to be actual users while the crimpers 
and twisters are  expressly excluded 
from the definition of ‘deemed’ actual 
users.

3. The agreement provides that a 
body called “Central Nylon Committee*' 
consisting of representatives of spinners 
and representatives of weavers associ­
ations shall be set up. The agreement 
apart from providing the fixed prices, 
at which sales of nylon yarn will be 
made to the weavers associations, also 
provides that the spinners will endea­
vour to maintain the pattern of pro­
duction on the  basis of the require- 
mets of the Weavers who are entitled 
to benefit under the agreement and 
that the production pattern of April, 
1872 to March, 1973 will be maintain­
ed as far as possible.

4. One of the clauses of the agree* 
ment provides that the parties to the 
agreement agree that the crimpers are 
only processors and not actual users 
of nylon yarn. But, keeping in view 
that they have been getting yarna sup­
ply directly from  the  spinners or 
through their authorised dealers, they

tuppiy of nylon yarn from 
spinner* proportionate to the off-take 
to 0» petted from ApHU972 to March 
197$ at prices mentioned in the agree­
ment subject to the condition that such 
crimper* agree that  they are not 
»ctu*l user* and are ftroecasox* ot ae- 
ttul Went and agree to driver crimj>.

ed yarn equivalent in quantity to the 
filament  yam  bought  by i&em, to 
weavers who are parties to the agree­
ment at prices and on terms as to 
delivery laid ddwn  by the Central 
Nylon Committee.

5. The agreement  also states that 
any new comer to  the business of 
weaving has to apply to the Central 
Nylon Committee after  becoming a 
member of one of the signatory asso­
ciation and the Committee would con­
sider all such  applications and lay 
down a suitable procedure for distribu­
tion of Nylon yarn to the new comer 
depending on the availability of the 
nylon yam.

6. The agreement is stated to have 
come into effect from the 1st Septem­
ber, 19?3 and is to  remain in force 
upto 31st August. 1975 and may be 
extended thereafter  by mutual con­
sent.

Violation of Section 147 ol Compasses 
Act by Santosh Benefits Pvt Ltd* 

Gujarat

3059. SHRI Y. ESWARA  REDDY: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to &tate;

(a) whether Santosh Benefits Pvt. 
Ltd. incorporated in Gujarat has con­
travened the provision of Section 147 
of the Companies Act, 1966; and

(b) if so, what action has been taken 
or is proposed to be taken against this 
defaulting company?

THE DEPUTY MINISTER tN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
RATA BARUA): (a) On a complaint 
that the company did not comply with 
Section 147 of the Companies Act in 
describing the address of its Register­
ed Office correctly on its letter-heads 
the Registrar of Companies, Ahmada* 
bad, has reprotea that the complaint 
is not correct

<b> Does not arise.
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Sumher of appeals by Railwayman 
pending Zone-wise/DivistDit-wise

3960. SHRI Y. ESWARA  REDDY: 
Will the Minister  of RAILWAYS be 
pleased to state:

(a) the number of appeals for re* 
instatement by railway employees, 
which have been rejected by the Rail­
way authorities, Zone-wise and Divi­
sion-wise;

(b) whether the judgments of Cal­
cutta, Gujarat and Kerala High Courts 
were taken into consideration, while 
rejecting these appeals; and

(c) the trade union organisations to 
which  these  rejected  appellants 
belong?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) A statement is 
laid on the Table of the House. 
[Placed in Library, See No. LT 
5722/74].

(b) Appeals  have  been  or are 
being filed.

(c) The appellants do not give the 
names ot Trade Union to which they 
belong and Railway  admist rations 
are not aware of these particulars ex­
cept the names of office bearers mainly 
of recognized unions.

Class land H Officer? paste in Railway 
Board and Zonal Railways

3961. SHRI Y. ESWARA  REDDY; 
Will the Minister of RAILWAYS be 
pleased to state;

(a) the number of posts ot Class 1 
and Class II officers, created in the 
Railway Board office and on Zonal 
Railways during the last three years;

(b) the number of posts of Class I 
and Class IX officers upgraded during 
the same period; and

(c) the extra expenditure involved 
in making these changes?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
‘BUTA SINGH): £a) 2,116,
<b) 938.

<0 1971-12 — Rs. 50.00 lakhs (Ap- 
prrox).
1972-73 — Rs. 80.00 lakhs (Aj* 
prox).

1973-74 — Rs.  190.00  lakhs (Ap­
prox).

Cases under section 17, 18, 19, t$, 141 
and 186 of the Companies Act

3962.  SHRI  HAMENDRA  SINGH 
BANERA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a)  the total number of cases in­
volving change in object Clause  or 
location of registered office under See* 
tions 17, 18, and 19 of the Companies 
Act, 1956,  detected during the laifc 
three years;

to) the total number of cases  of 
violation of Section 79 of the Com­
panies Act relating to issue of shares 
at a discount noticed during the last 
three years;

(c) the total number  of cases in 
which violation of Section 141 of the 
Companies Act relating to rectification 
of Registrar of  Charges was com­
mitted during the  last three years; 
and

(d) the total number of  cases in 
which Section 186 of the Companies 
Act relating to convening of a general 
meeting was violated during the last 
three years?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA* 
BRATA BARUA); (a) to (d) The re­
quired Information is being collected 
and the same will be laid on the table 
of the House.

Fubttcation «f Journal *Htitl«d ‘Ceto- 
pany New, and NMitt*,

300$, SHRI  HAMENDRA  SINGH 
BANERA; WiU the Minister of LAW, 
JUSTICE AND COMPANY A*f%IBS 
be pleased to state:
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(a) whether the Journal "Company 
News and Notes’* which was a bi­
monthly one is not being published 
regularly despite heavy staff for this 
purpose in the Research and Statistics 
Division of the Department 0f Com­
pany Affairs;

(b) what was the circulation of this 
Journal during the last three years, 
year-wise;

(c) whether this Journal  is self- 
sufficient or a .financial losing proposi­
tion; and

(d) whether the circulation of this 
Journal has fallen down or is sta­
tionary, and the reasons theTefor when 
the Company population has since in-
1 leased which .should have stimulated 
the demand for such an official pub- 
jication?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
KATA BARUA).  (a) The Journal 
‘ Company News and Notes*’ was being 
published as a bi-monthly by the De­
partment of  Company  Affairs until 
December, 1072. Since then it is being 
i-ubisbed regularly as a monthly. There 
•s an Assistant Editor, helped by cleri­
cal staff, the works full time for the 
Journal. The Editor  of the Journal 
functions in an ex-officio capacity.

(b)  to (d). The paid circulation of 
the Journal during the last 3 years is 
'<S follows.—•

1972 948

1973 882

1974 730

The Journal has been and continues 
<> be self-sufiBctent, financially. How- 
*’vo»\ in order to counter the falling 

4,1 eolation, efforts are being
*  enlist aew subscribers.

-953 LS_9

Attending of  General Meetings  by
Public Trustee and UPgradation 

of this post

3964. SHRI  HAMENDRA  SINGH 
BANERA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) how many general meetings of 
such companies m which trusts hold 
shares <i) were held (ii) were attend­
ed by the Public Trustee apppointei 
under Section 153A during 1971, 1972,
1973 and 1974;

(b) how many general meetings of 
companies were attended by other 
officers of the Department of Company 
Affairs/Company Law Board on behalf 
of the Public Trustee, and why these 
meetings were not attended  by the 
Public Trustee himself;

(c) whether Government have laid 
down any qualification and experience 
for the post of Public Trustee; and

(d) the number of times the post 
of Public Trustee has been upgraded 
or down-graded to suit the conven­
ience of individual officers appointed 
to this poet?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, AND COM­
PANY  AFFAIRS  (SHRI  BEDA- 
BRATA BARUA):  (a) and (b).  A
statement showing the information is 
laid on the Table of the House.

<c> The recruitment and conditions 
of service of the  Public Trustee are 
governed by the Companies (Public 
Trustee) Rules, 1973, dated the 24ta 
August, 1973 (GSR 983) a copy cf 
which was laid on the  Table of the 
House on 11th December, 1973.

(d)  During the period 1st Septem­
ber 1964 to 30th March, 1966, the post 
was held by a retired secretary of the 
Lok Sabha. Thereafter the post has 
throughout been held by an Officer of 
the status of a Joint Secretary to the 
Government of India.
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Statement

1971-72 1972-73 1973-74 1974-75
(upto
30-11-74)'

Number of general meetings held 220 204 208 146

Number of general meetings attended by the Pub­
lic Trustee ............................................................... 2 10 13 9

Number of meetings attended by officers of the 
Department of Company Affairs as proxies of the 
Public Trustee . . . . . . 9 5 22 41

Sub-section  (2)  of  section 187B 
provides that the Public Trustee may, 
instead of himself attending the meet­
ing and exercising  the rights  and 
powers, appoint as his proxy an officer 
ci the  Government or the  Trustee 
himself to attend such meetings and 
to exercise such rights  and powers 
in accordance with the directions of 
the Public Trustee  sub-section (3) 
of the said section also enable so the 
Public  Trustee  to  abstain  from 
exercising the  rights  and powers 
conferred on him by this section 
it in his opinion on the objects of the 
trusts or the interests of the benefici- 
eries of the trust are not likely to be 
adversely affected by such abstention. 
Public Trustee is statutory authority 
and he has to exercise his discretion 
given to him by the said section as to 
whether he should attend any general 
meeting  himself or  through  his 
proxy or whether he  should abstain 
from attending or voting at a meeting.

Cases of Voluntary Winding up and 
Compulsory Winding op of Companies

-ms. SHRI  HAMENDRA  SINGH 
BANERA.  Will the  Minister  of 
LAW. JUSTICE AND COMPANY AF­
FAIRS be pleased to state:

(a)  the total number of pending 
cases of <i) voluntary winding up (if) 
compulsory winding up, of companies;

<b) how many of these have been 
pending few more than five years, and 
icr more than ten years;

(c) the number of cases  where 
voluntary winding up proceedings are 
pending merely for want of Reports 
under Section 497 (6) from the Official 
Liquidator;

(d) what remedial steps have been 
taken by Government to ensure a 
speedy liquidation proceedings so that 
the contributors and creditors do net 
continue to suffer; and

(e) the number of cases where penal 
action was taken for incorrectness of 
declaration at solvency under Section 
488 ( 3) of the Companies Act, 1956?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDAB- 
RATA BARUA):  (a) to (<e). The re­
quired information is being collected 
and the same will be laid on the tab’e 
of the House.

Wagons Claimed as *Not Received* by 
Assisted Sidings in Bitaspur Division

3966. SHRI JAGDISH  BAHATTA 
CHARYYA: Will the Minister of RAIL­
WAYS be pleased to state:

(a) the number of wagons claimed 
as not received by each of the assist­
ed sidings in Bttatpur DivWon of S 
Railway during the year* 1872, 19̂  
and 1974; and

(b) the arrangement made to 
off these claim* against unconnec.e
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wagons received by the  Assisted 
sidings during this period?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH); (a) Station-wise/Sid- 
ing-wj se statistics of claims preferred 
are not maintained and as such it is 
not possible to furnish information as 
asked for.

(bji Unconnected wagons  received 
by the assisted sidings  of Bilaspur 
Division were set off against wagons 
claimed as not received  during the 
years in question as under:—

197*  96  unconnected  wagons

1973 135  unconnected wagons.

1974 245  unconnected wagons.

Unconnected  Wagon*  la  Assisted 
Sidings of Bilaspur Division

3967.  SHRI JAGADISH BHATTA­
CHARYYA:  Will  the Minister  of
RAILWAYS be pleased to state:

N̂ me of Siding

(a) how many unconnected wagons 
have been placed in each of the attist- 
ed sidings of Bilaspur Division South 
Eastern Railway during  the  years
1972, 1973 and 1974;

(b) what procedure is followed for 
realisation of the freight charges and 
cost of materials for these unconnect­
ed wagons;

(c) the amount involved in freight 
charges and cost of materials for each 
siding, separately for these three years 
and how much amount has been rea­
lised and how much is still outstand­
ing; and

(d) the steps being taken to realise 
the outstanding charges?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
BUTA SINGH): (a) Based on claims 
preferred by the party, the number 
of unconnected  wagons  placed  in 
each siding m 1972, 1973  and 1974 
were as follows:—

Number of urcmrecttd wig< 1 * 
placed

1972  1973  1974

Jamal Cement Siding . . . .

Orient Paper Mills.....................................

lklpahar Refractories . . . .

(b)  Unconnected wagons  already 
delivered to  a siding are  adjusted 
against identical  consignments  on 
wagon to wagon basis against pend­
ing claims on booked consignments. 
If any wagon remains  unconnected 
after setting off, reimbursement bills

96  91  225

44

-----_i-----!-----1-... -.......-................
for the value of goods  and freight 
charges are submitted to the holder 
of the siding where wagon has been 
placed and the amount realised.

(c)  The amount involved for the 
year 1972, 1973 and 1974 is as under:—

Amount in lakhs et Rs. 

1972  19*3 1974

(0 laractl Cement Siding 

(**) Orient Paper Mill* 

(ill) Belpihar Refractories

1*97  6‘OS 

o 89

0*28
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The amount includes freight char­
ges also for which no separate figures 
are calculated.  The entire  amount 
has been realised.

(d) Does not arise.

Undercharges Raised in Assisted 
Sidings of BUaspnr Division 
(South Eastern Railway)

3968.  SHRI JAGADISH BHATTA- 
CHARYYA: Will the Minister of 
RAILWAYS be pleased to state:—

(a)  the amount of undercharges rais­
ed in each of the assisted sidings of

Bilaspur Division of South  Eastern 
Railway during the yours 1972, 1078 
and 1974;

(b) whether the entire amount has 
since been realised;

(c) if not the amount still due from 
each of these assisted sidings; and

(d) what steps have been taken to 
realise the saxneT

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH):

Onent Paper Mill 
Siding

Kotma Colliery Siding

(a) 1972 • Rs. 23,649 Rs. 94

1973 • R«. 11,731 Rs Nil

1974 • Rs. Nil

(b) No.

(c) Amounts still  due  are  as follows —

Orient Paper Mill Kotma Colliery
Siding Siding

Rs. 94

1973 . •  ♦  *  *  •  Rfc. 6,982 Rs. Nil

1974 • •  •  • R«. 2,061 Rs. Nil

(d)  Outstanding amounts are un­
der dispute between Sidmg Owners 
and Railway Administration  Math 
ter is being closely pursued with the 
Siding Owners.

Report of Oil Prices Committee

3969.  SHRI JAGADISH BHA1TA- 
CHARYYA: Will the Minister of PE­
TROLEUM AND  CHEMICALS  be 
pleased to state:

(a) whether the Oil Prices Commit­
tee has submitted its interim report; 
and

(b) if so, the main findings of the 
report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS (SHRI C. P. MAJHT):
(a) Not yet Sir.

(b) Does not arise.
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Cash Bevards to Railwaymen Includ* 
in? Officers

3976  SHRI KRISHNA CHANDRA 
HALDEK: Will the Minister of RAIL­
WAYS be pleased to state:

(a) how many railwayman <Includ­
ing Officers) have  been given cat'h 
rewards for the service during  the 
Strike, the rate of  such awards end 
the amount involve,* m the same;

(b) how many  railwaymen  have 
been given advance increments, the
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total amount involved during the y2ar 
1973-74 and what has to be spent on 
this account in each subsequent years; 

(<.:) how many railwaY.men had their 
services extended beyond 58 years for 
_1.aving worked during Strike and the 
amount involved in the same; and 

(cl) how many posts have since been 
ur:graded in tbe Railways after 2nd 
May, 1974 and amount of expenditure 
involved in the sam·e? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
BUTA SINGH): (a) So far, about 
1.16 lakh employees have been 
granted cash awards. The rate of 
st:ch awards varies depending on the 
merits of each case, however, the to­
tal amount so far involved is about 
Rs. 91 lukhs. 

(b) Advance increments were not 
granted to railway employees during 
the fina;ncial year 1973-74. So far, 
a•bout 4 . .58 lakh employees have been 
granted advance increments, costing 
ar;proximately Rs. 2.5 crores this year. 

(c) Su far, 478 employees, who 
reached the retirement age in the 
lll·rmal course, have beeri granted ex­
tension of s,ervice. The amount in­
volved is not readily available as it 
has to Le worked out with reference 
to the �tctual pay and allowances of 
each employee. 

(d) :2:80 posts of officers have been 
upgraded after 2nd May 1974. The 
approximate amount of expen'diture 
involved is Rs. 15.18 lakhs. 

;ledudng consumption of Furnace Oil 
by making improvements in 1''Uel 

efficiency. 

3977. SHRI P. M. MEHTA: 
SHRI R. V. SWAMINATHAN: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to 
state: 

(;;,.) whether experts !iave stated 
tnat improvement in fUel etficiency 
could cut down the consumption of 
furnace oil by 25· per cent and reduce 
the costs of industrial units; 

(b) whether Government have 
taken some decisions to effect sub­
stantial savings in furnace oil con­
sumption; 

(c) whether these proposals could 
not help in saving the oil, and 

(d) if so, what proposals were 
undutaken and reasons :!:or their 
failures? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI C. P. MAJHI): 
('a) Some reduction in the consump­
tion of furnace oil can be ach'ieved by 
fuel efficiency techniques,. However. 
the extent of savings would vary from 
plant to plant depending on a num­
ber of factors. 

(b) to (d). To achieve reduction in 
the consumption of furnace oil, a 
Standing Committee on Furnace Oil. 
headed by Secretary and Director 
General Technical Development has 
beeri appointed by the Government 
to recommend measures for a speedy 
switch over to coal of such oil based 
industries which on technological 
considerations, are capable of doing 
so. The Committee fo, also to lay down 
priorities for the allocation of fur­
nace oil to the different categories of 
consumers and monitor the progress 
made in the d'irection of economy in 
the use of furnace oil and fuel effici­
ency. 

A special training course was also 
organised jointly by the DGTD, IOC 
and National Productivity Council 
with a view to constituting a fuel 
efficiency service to industry in' order 
to provide in plant demonstration of 
fuel efficiency techniques and practi­
cal methods of achieving economy in 
the consumption of furnace oil with. 
either the existing equipment or with 
minor or major changes in plant and 
equipment. About 150 Industrial 
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units in Bombay,  Coimbatore  and 
Calcutta are being surveyed by this 
fuel efficiency team and the survey is 
expected to be completed some time 
in January, 1975.  A mid-term ap­
praisal of the survey being carried 
out has generally revealed some scope 
for bringing about savings  in the 
consumption of furnace oil through 
short-term, medium term and long­
term measures  The results of the 
survey after it is completed would be 
discussed and communicated  to the 
concerned Industrial Units so as to 
provide them an opportunity to eva­
luate the results of the survey and 
to determine the course of action in 
individual plants for implementing 
the suggestions regarding fuel effici­
ency.

All these measures  have brought 
about a general sense of economy in 
the use of fuel oil.  Most of the in­
dustries have taken steps for achiev­
ing a ID per cent reduction in furnace 
oil consumption through measures of 
economy. As 0 result of all these 
efforts, furnace oil sales in the first 
seven months of the  current year 
have registered a drop of about 6 per 
cent over actual sales in the corres­
ponding period of the previous year

Hindi Medium for Training to Signal­
ling ana Telecommunication* Staff at 

Irset, Secunderabad

3978.  SHRI  CHANDRIKA  PRA­
SAD: Will the Minister of RAILWAYS 
be pleased to state;

(a)  whether some of the staff of the 
Signalling  and  Telecommunication 
Department of  Railways who  were 
sent for  training to  institution  of 
Hailway Signal Engineering and Tele­
communication  (IBSET),  Secundera­
bad, were sent back during the period 
of  their training as they demanded 
'Hindi' as medium cit training instruc­
tions and later  on they all  were 
declared as 'unsuccessful candidates';

(b)  if so, the number of such traine* 
employees and the reasons for dealing 
them as hinsuccessful*  and whether 
any effort has been made to introduce 
’Hindi* as  medium of training at 
(IRSET), Secunderabad;

if so, the salient  features of 
various courses for which training in 
‘Hindi* has been introduced; and

(a) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
BUTA SINGH):  (a) to (b>. During
the last thiee ycrss six trainees de­
puted for the Promotion and Equip­
ment Courses at the Indian Railways 
Institute of Signal Engineering and 
Telecommunication?,  Secunderabad 
were returned to their Railways due 
to their not being able to follow the 
classes conducted in English.

None of them was declared unsuc­
cessful by the Indian Railways Insti­
tute of Signal Engineering and Tele­
communications,  Secunderabad  as 
they were all relumed tr> their Rail­
ways.

Hindi has not been introduced in 
any of the courses as medium of 
traininr at the Indian Railways In­
stitute of Signal  Engineering and 
Telecoi: irn unications, Secunderabad.

(c) Does not arise.

Id) The Indian Railways Institute

of Signal Engineering and Telecom­
munications, Secunderabad i$ not in 
a position to teach technical courses 
in Hindi due  to lack of technical 
books and notes in Hindi in* the dis­
cipline of Railway Signal and Tele­
communication Engineering,

Dally list of various grades of main- 
ta inerg, Asstt. inspector and Inspectors

3979.  SHRI  CHANDRIKA  PRA­
SAD: Will the Minister of RAILWAYS 
be pleased to state:

(a> whether as per Chapters XII to 
XIV of Indian Railway Signal Engi­
neering Manual, the duty lists of vari-
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ous grades of Maintainers and Aasisl- 
ant Inspectors and Inspectors are not 
distinctly, separately and clearly men­
tioned;

(b) whether this manual is quite 
silent about the working and duties of 
Telecommunication staff and if »o» 
the reasons therefor;

(c) whether majority of Maintained 
and Assistant Inspectors of this depart­
ment are not supplied with the upto 
date rule books like General and 
Subsidiary Rules, Signal Engineering 
Manual which are essential for effi­
cient working; and

(d) what is the percentage of this 
staff equipped with these upto date 
rule and reference books and whether 
insufficient supply of these books does 
not affect efficiency and safety of the 
Railways and the policy and reaction 
of the administration in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHR1 
BUTA SINGH): (a) Whereas Chap­
ter XII of the Indian Railway Signal 
Engineering Manual only describes 
the organisation of the Signal and 
Telecommunication Department,
Chapters XIII and XIV lay down the 
duties of the Inspectors and Main­
tainers respectively. These duties 
are applicable to all categories of Ins­
pectors and Maintainers and make no 
distinction between various grades of 
Inspectors or of Maintainers. The 
duties of Inspectors in the various 
grades are dependent on the nature 
and type of equipment to be main­
tained and cannot be distinctly and 
separately stipulated in the Manual, 
which only lays down the guidelines 
for duties generally to be performed 
by Inspectors, including Assistant 
Inspectors. Similarly whereas the 
duties of Maintainers have been clas­
sified into the main categories of Me­
chanical and Electrical Maintainers, 
these have not been distinctly and 
separately stipulated for individual 
grades of these two categories.

(b) Broad outline of duties of Te­
lecommunication Inspectors hag been

given in Chapter XIII of Signal En­
gineering Manual. More details 
about Telecommunication organisa­
tion, working etc. are being given in 
the Telecommunication Manual, which 
is under print and is expected to be 
issued in early 1975.

(c) Latest Rule Books, Manuals 
etc., other than those which are not 
available, have been supplied to most 
of the Assistant Inspectors and a few 
of the Maintainers.

(d) On an average about seventy 
per cent of the Assistant Inspectors 
and a few of the Maintainers have 
been supplied with these uptodate 
Rule & Reference Books. Efficiency 
and safety of Railways is not affect­
ed as instructions regarding the lat­
est rules and regulations contained in 
Rule Books like General Rules, Sig­
nal Engineering Manual etc. are being 
disseminated among Maintainers and 
Assistant Inspectors in the training 
schools and by issuing circulars on 
various important aspects from time 
to time. Moreover, the General Rules 
and Signal Engineering Manual etc. 
are always available in the Signal 
Inspector’s Offices for consultation.

Railwaymen meet at Dhanbad

3980. SHRI CHANDRASHEKHAR 
SINGH: Will the Minister of RAIL­
WAYS be pleased to state:

fa) whether his attention has been 
drawn to the news ‘'Railwaymen meet 
at Dhanbad” as published in the Coal­
field Gazette dated the 15th Septem­
ber, 1974; and

(b) the action taken against the 
revengeful attitude of the local Rail­
way authority against the strikers, 
mounting corruptions, irregular ap­
pointments and misconduct of the 
officers as pin-pointed therein?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS: (SHRI 
BUTA SINGH): (a) No.

(b) Does not arise.
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Inadequate accommodation in Kalka- 
Howrah Mali

3982.  SHRI VIRBHADRA SINGH: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is inadequate 2nd 
'-lasg accommodation in Kalka-Howrah
| Mail; and

(b) if aof whether Government pro­
pose to add more 2nd class compart­
ments to this train?

THE 0EPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH): (a) No,

(b) Does not arise.

fiwft W*Yf ffflpi ̂  WĴ Rf liftoff
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Detention of Wagons beyond usual 
Unloading Time in Goods Sheds dar­

ing Strike period

3984. SHRIMATI  BIBHA  GHOSH 
tJOSWAMI:  Will  the  Minister  of
RAILWAYS be pleased to state:

(a) the number of wagon*, detained 
m the Goods Sheds beyond the usual 
unloading time of 6 hours during the 
Railways strike period;

<b) the  amount  of  demurrage 
charge for the same and whether any 
amount has been collected; and

(c)  if so, the loss suffered on this 
account?

THE DEPUTY MINISTER IN THE 
MINISTRY OF  RAILWAYS (SHRI 
BUTA SINGH): (a) to (c). The in­
formation is being collected and will 
be laid on the Table of the Sabha.



STATEMENT RE. IMPORT LICENCE 
CASE

SHRI MORABJl DESAI  (Surat) : 
Sir, may I make a statement? After 
what the Deputy-Speaker at the end 
cf yesterday’s meeting said here he 
made an appeal for finding a way 
out of the log jam, as he called it 
I would say that I accept the offer 
made by the Prime Minister for plac­
ing all the relevant papers before 
the leaders along with you, without 
prejudice to our right which flows 
from Parliament, for any further 
probe or action which may arise after 
a uerusal of these papers, consistently 
with observing necessary secrecy.

MR. SPEAKER: I thank you very 
much for that. The proposal wa*, 
that the Speaker will preside over 
this meeting.  I am yet to decide 
whether I will preside over it or 
not,

SHRI DINEN BHATTACHARYYA 
(Serampore): Presiding over what.'

MR. SPEAKER*  Over the Com­
mittee of the leaders.

SHRI SHYAMNANDAN MISHKA 
(BegusaraiJ":  Then there is no per­
son in our side who can preside over 
this meeting except  the Speaker. 
We cannot accept any Minister to 
preside over this meeting. Let it be 
made absolutely clear.

MR. SPEAKER:  I have to think
over it for two or three days. Then 
I will tell you.

SHRI DINEN BHATTACHARYYA: 
You can take two or three days. But 
you should preside over it.

ME. SPEAKER:  I have already
told you flifil rrequire Tfro or three 
days to think over it. I will not give 
you a commitment tKat i will preside 
over it.

215

12 fan.

fte. Matter Under  2i€ 
Rule 37?

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour) r This has goHS on 
from last Friday till Monday. Yes­
terday the House has heard opinion 
from different quarters. Is it proper 
on your part now say that you have 
to think it over?

MR. SPEAKER: Kindly do not
tell me what is proper or not proper.

SHRI JYOTIRMOY  BOSU: 
have a right to tell you that.

*nj fan* (*M): *r *5

ff  fv  VPT  WiT  f>orzr

w  i

:  ?'r rff»r far £

i

PROF.  MADHU  DANDAVATt 
(Rajapur):  Only  remember that
justice delayed is justice denied.

MR SPEAKER:  I am sorry, it i-
not a question of justice delayed. It 
is not a question of justice. Two oi 
three days would not make much 
difference. "  ‘ *

1204 hrs

RE. MATTER UNDER: RULE 37?

SHRI P. K. DEO (Kalahandi)  1 
gave notice under rule 377. I made 
a request that I may be permitted to 
listen to the debate of the 21st Nov­
ember, 1974 which has been tapc- 
recorded.

MR. SPEAKER: That was dispos­
ed of.

SHRI P. K. DEO: It has not been 
disposed of and I will be writing t° 
you again and again. There should 
be verbatim recording and 
should be a faithful reproduction «* 
what has been stated here. May I 
humbly request you to T&ridljr 6ivc 
me permission to listen to it and clear

DECEMBER 10, 1974
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my doubt? I want a ruling on this. 
For the last 20 days it has been 
pending in your Secretariat and up 
till now 1 do not know where I 
stand.

MR. SPEAKER; The position was 
conveyed to you.

SHKI P. K. DEO: I want a ruling 
on that.

12.05 hts.

RE: QUESTIONS OF PRIVILEGE

MR. SPEAKER:  I have received
certain privilege motions from Shri 
Unnikrishnan, Shri N. C. Parashar, 
Shri Vasant Sathe,  Shrimati  Maya 
Iiay, Shri R. S. Pandey and Shri Dar- 
hara Singh against Shri Vaipayee for 
his reported  statement  that Parlia­
ment is reduced to a rubber ŝamp,
I will take some time to consider 
it. 1. have not seen the lull report.

Then, Shri C. M. Stephen and Shri 
D. C. Goswami....

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior):  May I request you that
he issue te referred to the Privileges 
Committee directly?

MR. SPEAKER:  I have yet to
lecide, whether to hold it in order

SHRI JYOTIRMOY BOSU  (Dia- 
nond Harbour): Sir, you are taking
•ecourse to a method which is not 
luite proper....

MR. SPEAKER:  Please sit down.

SHRI IYOTIRMOY BOSU:  You
lave to go by the Rules of Proce­
dure. Yesterday, Shri I*. N. Mishra 
fluttered a few words. We did not 
tear anything. We are not satisfl- 
irt

MR. SPAKER:  I had allowed him
to lay it on the Table of the House.

SHRI JYOTIRMOY BOSU:  That
privilege motion has not been dispos­
ed of.

MR SPEAKER:  Then, Shri C. M.
Stephen  and Shri D. C. Goswami 
have given a privilege motion against 
Shri Madhu Limaye for tearing  a 
statement of Shri L. N. Mishra.

SHRI ATAL BIHARI VAJPAYEE: 
Are you taking up both the privilege
motions?

MR. SPEAKER:  I have not yet
taken up any of them. I have just 
mentioned it. I have not given con­
sent to any of them yet. I said, they 
are duly received by me and I will 
consider them.

There is another privilege motion 
given by Shri Samar Guha against 
Shri Girish Mathur of “New Wave’* 
weekly.

I will consider them.

fiw* (srrer) : mm 

*•$ i 1

jfct wrwr w srw I \
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qe $ art, ?ft far srrr ft*
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sftfaq 1 

fafaito I  »
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(sutopt)

PROF.  MADHU  DXNDAVATK
(Rajapur): My point of order was 
heard outside the House.
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I  had been repeatedly rising on < 
point of order and before you coui< 
pmnit me to speak, the hon. Mtals 
ter of Railways began reading out hr 
statement. Now the point of e*̂
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Which has been rightly emphasized 
by Shri Vajpayee, is whether any 
other proceeding could take place 
when an hon. Member was standing 
on a point of order. Although the 
Chair was tasking towards me—I 
have no complaint against the Chair 
not looking towards me; the Chair 
did take notice of me—, yet, the 
Chair avoided my point of order ami 
with the implicit consent of the 
Chair, it seems, the hon. Minister 01 
Railways read out his full statement. 
The point of order for you to consider 
is whether, when any hon. Member 
wants to make a point of order, he 
can be so unceremoniously dismissed 
and whether any other Member can 
get a preferential treatment over the 
preceding Member who had been 
rising on a point of order.

Then, Mr. Speaker, another thing 
for you fo' consider is this. Only three 
ot four days beck, an hon. Member 
of this House was very severely 
castigated. He was castigated in the 
filtnitrt language possible by the 
members of the other side and you 
wcr> pleased to say within our hear­
ing that all these things were ex­
punged and yet, we found that thev 
were not expunged. I ask you, Mr 
Speaker, if this sort of castigation can 
go on refcord. All this filthy language 
has gone into tihe proceedings and 
the ,M] India Radio also broadcast it. 
Do we allow this kind of thing to ga 
on? If this is the game which the 
hon. members o* the other side want 
tp olav, let me make it absolutely 
clear thrt we can play that garuc 
better. I am informed that there 
is already a rroticn of breach of prt- 
vilcj;n against the All India Radio o“> 
ioat point whi-h >ou have not been 
able t0 consider.

Would you kindly enlighten us ori 
all these points?

SEVERAL HON. MEMBERS rose.

PROF. MADHU DANDAVATE: 
i have been on a point of order since 
12.35 p,m. yesterday.

SHRI ATAL BIHARI VAJPAYEE:
It was reported by the All India 
Radio and a notice of breach of 
privuege against All India Radio 
has been given. But you did not refer 
to that motion before taking up the 
motion of the Congress Members 
against me. Please do not discri­
minate.

SHRI K. P. UNNIKRISHNAN 
(Badagara): Mr. Speaker, Sir, please 
look to the side also.

SEVERAL HON. MEMBERS rose.

MR. SPEAKER: I am coming to
all of you.

SHRI JYOTIRMOY BOSU: My
humble submission is that during my 
tenure in this House, particularly, 
when >ou have been the Speaker—1 
mean, when you are the Speaker, 
whenever a privilege motion is given 
against anybody, the matter is re­
ferred to the person concerned for a 
reply from that person, although I 
remember in my case twice an ex­
ception was made and it was printed 
immediately and when it came up, 
the ruling party came on bended 
knees and retreated like a jackal. L 
remember this thing.

But the question here is: when
Mr. K. P. Unnikrishnan or, lor that 
matter, anybody from that side", has 
given a privilege motion against 
Shri Madhu Limaye, if there is fo be 
a certain amount of fairness and uni­
formity in the standard to be set, 
you should have sent that motion to 
Shri Madhu Limaye and given him 
reasonable time to explain what he 
had to say in the context of the 
motion that has been tabled.

I also hear that Shri Shyamnandui 
Mishra brought out before the House 
that a privilege motion is already 
pending before you about which, to 
my information, you had made ho  
mention at all and you have super­
seded that and put it in the list o f
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[Shri Jyotirmoy Bosu] 

priorities at the bottom and chosen 
a privilege motion which seeks  to 
serve the interests of the Congress
Party_(Interruptions) This is most
regrettable and I cannot still imagine.

The second thmg is about the char­
ges against Shri L. N. Mishra. In the 
privilege motion that was tabled by 
four of us, we were very clear and 
categorical. I also wrote  a  letter 
that the ruling of the Speaker was 
historic on your part and you being 
the Chairman of the parliamentary 
Union, your ruling has travelled  to 
the member countries...

MR. SPEAKER:  God help us.

SHRI JYOTIRMOY  BOSU:  The
question is:  what Shri L. N. Mishra
has said—I have seen in the Debates 
circulated—does not  cover even  a 
fraction of the allegations that were 
made here on the basis of documen­
tary evidence taken from the  CB1 
chargesheet; nothing has been cover­
ed and nothing has been met. So, 
under the rules, the matter is not at 
all closed. We will have a fresh de­
bate on the same and you have to sit 
in judgment impartially whether he 
has been able to reply to the pokits 
that 1 have raised on the basis of the 
•CBI charge-sheet and  other  docu­

ments. ..

MR.  SPEAKER:  That is not*  a
point of order.  You are making  a 
regular speech. **

SHRI JYOTIRMOY BOSU.. because 
now I am in possession of documents 
which I shall lay on the Table of the 
House whenever I feel it necessary, 
to show that Shri L. N. Mishra is the 
master-mind and the Prime Minister 
herself is involved. That is why the 
whole thing is sought to be suppressed 
like this... (Interruptions)

SHRI  K.  P.  UNNIKRISHNAN: 
’Sir, I am thankful to you for convey­
ing to the House....

MR. SPEAKER:  1 have yet  not
given my consent. I said that if 1 
find some prima jade case,  I will 
come. I only mentioned that  these 
have been received.

SHRI K. P. UNNIKRISHNAN:  I
am thankful to you for conveying to 
the House that you are  considering 
my privilege  motion  against  Shri 
Atal Bihari Vajpayee. I do not wa»t 
to say anything further cti it right 
now. But I am more thankful  to 
Prof. Shyam Babu for conveying to 
the House and referring to the activi­
ties of a particular Member. Shri R. 
N. Goenka from Vidisha constituency 
in Madhya Pradesh, to which  a re­
ference has been made. I have  a 
grievance against you.  Sir I  have 
b̂cn repeatedly writing to you since 
December 4, everyday. I wanted you 
to allow me and give me a chawce 
under Rule v77 v77 to raise a vital matter, 
the Patriot a daily of New Delhi m 
its December 4 issue had published a 
news item that “Shri R. N. Goenka 
and 4 others are to be tried for for­
gery”, charges for which Tulmohan 
Ram has been hauled  up in  this 
House, I wanted, you Sir, to identify 
whether this is the same person who 
is known as Mr R. N. Goenka mem­
ber from Vidisha  constituency.  1 
wanted you to direct the iHome Minis­
ter to tell us whether this is a fact. 
If so. that is a serious matter. I am 
sure all of you who shamelessly day 
in and day out shout  here  against 
Tulmohan Ram.. .(Interruption) You 
should find out the facts of the whole 
episode.

vt rail  WWI** * *

TT*T *rt fin***  $ I

warn ngtar : m  m

t$, t$, 377 

, m  «rtit tm mix*****



*325  k*< QumUom  agbav îtw a im mama*  # Hmm»« 336

SHRI K. P. UNNIKKRISHNAN: I 
wai* * e$wMte*t*on Sit, whether you 
hav« received my letters about Shri 
Goenka.  Will you kindly direct the 
<3#vemm<ent to make a statement? If 
lie fc identified as an M.p. I would 
like to know, the House would like to 
know whether he has been hauled 
up or nqt. I call them shameless as 
none of them after seeing this news 
had the courage to own it.

MR SPEAKER:  Are you talking,
about the Privilege Motion?

SHRI K. P. UNNIKRISHNAN: You 
owe it to the House, to every Mem­
ber of the House, wheti they say a 
Member is hauled up for such char­
ges.

SHRI SEZHIYAN iKumbakonam): 
He said, shamelessly.

MR. SPEAKER: 1 will see how it 
takes meaning in the context

SHRI K. P. UNNIKRISHNAN:  I
am sure the entire House agrees with 
me  Please clarify whether you have 
received that letter.

MR. SPEAKER:  Mr. Limaye, you
want to speak on what’ I have not 
given my consent.

SHRI K. P. UNNIKRISHNAN:  I
want to bring this privilege motion 
against Mr. Vajpayee.  He has raised 
the question of All India Radio. This 
is a very serious matter.

MR. SPEAKER.  Vajpayee has no 
objection,

SHRI S. M. BANKJRJEE (Kanpur):
1 rise on a point of order.

MR, SPEAKER:  I have  allowed
Shri Madhu Limaye.

! WWW!

wft mm 

as* ls-w

* r*m t fteirfirtr

**.........

mm *fm  :  frmtr mq*.

$r*r f irt nft m*t(»3%

* r t a r r  *rmrr

*rr  *<rr j  i

vft ** fan*  # itm tt *£r

wit -m -—#*r«RT ̂ .........

%mm fsrfainr

farm %—

neither did I ask him to refer to any­
thing about admissibility.

SHRI  MADHU  LIMAYE;  You 
allowed it; it is on record.

MR. SPEAKER:  I did not allow
anything.

«ft fmb  mrarar 

5**  sftoft * mft WT3  f—

%7T srw farif 3nr% % «rnr

warn  ■ Tm am tz  ?

*nj fa** : * qgii n

ĥtt — 5% vmi sftfesr 

|—srcrt ?—-ft

<?7nnw *p> t tsftt

^rr g—

“You have clearly and unequivo­
cally ruled that  Tulmohan Ram, 
Member of Lok Sabha., ”

warn  nftar . VT& ^

fjrspRT̂ *ar t * .........

wwrer

«TT¥t̂ |—

* wt^tt f

..........
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P̂TT 5>TT 3*rar>  ̂ ÎT  I Stf fw  

^  ̂t *n% |—*t rwt 5TT* % ̂ it i 

5m %5TT ̂t*1T eft «T5T?TT ̂ TT  I

*ft  *T̂  f*Wft  sr<TC  1-̂fCTpr

r̂ qr ?ft*r  t eft t *ft sfto t o t

f i ...........  (««mn)

fg-TTTO  *ft *rTflr̂Tf?rwrr aft jftfe* 

fan «rarr $, ̂ r *»ft *in*ft ̂  <mr mi 

% *t  |  i

new  *$tw  *r*rc  wr*r  gft?f

gft  *t#  i 

«ft *i| fan* . TT̂ <ET*TRT fa 
srftrer mrnFr fara wt vmr 

t̂ viv& surfer tft «ft, stft <jt *cg

ĉT%E 5TTO miX | —t 3FT ̂ t STRWT̂t 

%  if  flftw TifT jj?  I  *T5T afft

sftmft ff̂ rrr *rn#t tf\x *ft  mTTTsft

ml ^̂ TR̂JTFcrfq.̂ T 10-15  ̂

sjrar?«TT % *t«tft tk *x$ *ft *m

*ft -*m w w f̂ R :

?rr«r «r» *t *pn

«ft *pj f̂TR%  Tf% r̂ ?tft  *t*r 

sr̂t  %, r̂rtt *r? *rtarr *ft far $*r 

*fl»rt it % fosfr wrt '̂ftvT  f?v«r- 

r̂?f tftr *tt*rt £tr <**t & ?n*r 

?rf *tt i *rf̂  s*r ?rtifr vt fw w m  

ftrSr fflRT  «ft tTfanr nnnm fasr

«TS%  5PT  I  t  TlRft

% farr T̂TT S*<t f, %f«FT * $$ 

w«r— F̂srm  «rr,  r̂r  «ft, 

3T̂?Br «5TT, VfiraT *ft—*TF <TcTT Jfift $ I 

<tft <TT «*T5£ WTO  SST% % tvft 

f 50Tfr ft »rtt, ̂ rf̂ r vrrt f̂?nr ftwr 

fff 3*rtft 2faw 7TW T  TO I  « M
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*rro miT v> srwfTriRiT 

srTJTtfrsft fwtft | 1 w   aft 

r̂r«rr ?t1t aft  q»nnr—ft f̂ sr 

spTxft f,  arpr fir w  5̂ft»sift

fw . (uiwr) .  ...

SHRI C. M. STEPHEN (Muvattu- 
puzha). He is coming to the  same 
question regarding tearing of paper.
I have given a notice in this regard.

«ft *T«T f?r*r*  t S* T*  3ftW

f, fsrWrsr «r  ̂ 5ft̂ t?tt ^

w«w »i![t?w  f̂ r fHf*r  'R

5fK  I

«ft ̂  ftwi>   ̂sfcftqn; wk 

t̂ t f —*r ̂   cn im c?me3

m'T) 3RT#’?: ^   ? # ̂ r «ift

T̂zfen-̂t % T̂T ir Hft?T  |T, f̂tfv 

;rfBf?r  f ̂ % f̂ r̂nr;  ?ftift

WJ TT5fR |.........

MR. SPEAKKER: Are you speak­
ing about the subject-matter of the 
motion?

SHRI C M. STEPHEN: The sub­
ject-matter refers to the  privilege 
motion that is before  us. I  have 
given my notice already and,  you 
must hear me first before you hear 
him. 4f

MR. SPEAKER-  I shall take  it 
up separately and not when a point

of order is raised. ?ft̂ T

fan St3̂,

sft ETFT Wtfii  7
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<T*fV sfŶrr *r m  1 srĉft «mr «r?*r  i

«rt 1TIJ f*W* • 5T̂ sftar fFTT 5PT

t^ W KirT I 55TTT *T̂

?Tjft 1 $ *rpT*tft 3tt?t <n:

x%t j ............(szttot̂t)  t m ̂

TT ̂ FTT I  I

w«w if jtfer: 5fr  ̂|

r̂ wx wtt ̂nT̂n  ^ <r i

«ft »T̂ fa** : STPT aprfefT W*

(1)  I  ?TFT% T̂ I

Shri L. N, Mishra was allowed to
lay his statement on the Table.  It 
is not part of the proceedings.

ĴTTft TW *T '3*ft *T t?*T *T>r 7»T W

%m mix tt 5*   ̂«rrc %m
srwrfs*r % 1 t srmft *f*nr tt

TT ’aiTf *TT  'Sft rr?f O rnr o f*r*ST ̂

cT«n-vf«rr *£&& ̂ r   ̂vrfaTfV

tt fff̂TT *njV t 1 srft: ̂rt  «pt«t- 

arifft wrr fjrrxrr ̂  £ 3*r*rt  «ff 

?̂T̂t 4f?np srftmr t t $ w ̂hrt ̂  

te<TT jnp*  f 1

MR. SPEAKER: Whatever it may 
bo, you have no business to take the 
paper from the Table and tear it off.

SHRI  DINESH  CHANDRA GO­
SWAMI (Gauhati): His tearing  off 
the paper is the subject-matter  of 
privilege.  (Interruptions)

MR. SPEAKER:  All of you will
Please sil down.  I am  not able to 
hear all of you.

«nj fawft : t *%fe?T ***TK ( 1)

t *hfr$ %, %m ffppt  qrtnfr \

* **  , vHV *w'  #ir 1

*nj ftnA ': # nmh* sqar̂rr

5*T ̂  ̂ TfcTT f fa ̂fe?T fn̂T  ( 1) 

if sfr 3>rfaTgY  fv  ̂ *r£ | 

fâTFT  tffiw, q̂r  ?0S>

snir  srtr srr? ir <p*

sfftt «tctr  % fsra <rf̂r, ̂F«fff«i»

TO* sms «nir <$\  f̂rr f̂ft uT|

JTrrifsnfr frnr p̂tt fdr̂ n: me 

t  »

These proceeding are irregular and 
illegal and do not form part of the 
official  report of the proceedings. 

They may be expunged SJrC '̂TK ̂ 2

mix m %* 5frr far  «ft t̂ o 

fi7«r vt mv  i

PROF.  MADHU  DANDAVATE:
Kindly listen to my point of order. 
(Interruptions)  Yesterday  at  12-35 
p.m  I rose on a  point of order. 
Please permit me to raise the point 
of order today. If you say that you 
are not permitting me, I shall resume 
my seat.

SHRI  BIIOGENDRA JHA  (Jai- 
nagar)- Sir, I want to know what has 
happened to my notice of breach of 
privilege of the House against Shri 
Goenka which is pending for the last 
so many day. (Interruptions)

PROF. MADHU DANDAVATE: Sir, 
I want to make a submission m con­
nection with the point of order be- 
feie >ou give your ruling.

It is a strange coincidence that I 
rose to a point of order at 12.$5 yes­
terday and I am permitted to rise to 
a point of order at 12.35 today. Yester­
day I rise on a point of order and I am 
repeating it today, It Is regarding 
the order of busing in *be BbttNC '

> S  ‘
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[Prof. Madhu Dandavate]

My point of order is this. After 
Shri Morarji Desai made a statement 
in the House yesterday, * he fought 
clarification from the Prime Minister 
whether the reports, to which she had 
made a reference in her written state­
ment, would be available merely for 
perusal or whether they  would  be 
available for further action by the 
members  of  the  Opposition  and 
whether there would be no bar to 
any further probe at all. I insisted 
that this particular point of order re­
garding the procedural matter should 
be disposed of ...

MR. SPEAKER: This is no point of 
order.

PROP. MADHU DANDAVATE: I 
read in the papers your remark that 
you were not able to listen to the point 
of order. I checked the Lok  Sabha 
proceedings and I saw all the news­
papers. My point of order was re­
corded on three pages by the reporters 
in this House; it was also recorded 
by the members of the press sitting 
farther away from the Chair on which 
you are sitting.

MR SPEAKER: This is not a point 
of order.

PROF.  MADHU  DANDAVATE- 
About hearing the point of order, it 
seems that you alone in this House 
were not able to hear it. Therefore, 
for your information ...

MR. SPEAKER:  I said the Prime
Minister had nothing to add to her 
statement.

PROF.  MADHU  DANDAVATE: 
So today I am seeking your ruling 
that since we were raising a point 
of order and we were not allowed 
to raise it, no ruling was given at 
that time  yesterday, and  all the 
item* that were taken up thereafter 
were illegal and in violation of the 
Wlas etf  procedure o( the  Boost. 
OTl—rtari, they should be  eensi~ 
deved «s  and Shri J* H.
Mishra Aould be asked to make Ms

statement again and tfe* other mem­
bers of the House who rose on the 
privilege issue must be permitted to 
make their submissions on the pri­
vilege issue.

SHRI  P.  G.  MAVALANKAR: 
(Ahmedabad):  On a point of order.

MR. SPEAKER:  There is a limit.
This is the third  time.  Kindly sit 
down.  I will listen to you later.

Yesterday the proceedings started 
by the statement of the Prime Min­
ister  followed  by Shri  Morarji 
Desai's.  Then  some clarification— 
it was  not a point of  order—was 
sought the  Prime  Minister.  She 
said she had nothing to add, she go­
ing to the Rajya Sabha and all that. 
This was followed by noise. Then l 
tried to go ahead with the agenda.

SOME HON MEMBERS Whv7

MR. SPEAKER:  Why? It is my
duty to do it.

PROF.  MADHU  DANDAVATE: 
When a point of order is raised, the 
House cannot proceed.

MR. SPEAKER:  It is my duty to
do it.  Then I called  Shri L.  N. 
Mishra.  When he  was  called, he 
started reading. Then I said, if there 
is noise you can lay it on the Table. 
It was a paper  to be laid  on the 
Table.  No  speech is  made. It is 
just to be laid on the Table.  ,

So far as  the other  part is con­
cerned, I think none could hear what 
was going on. Even my placing the 
Bill, the clauses and all that could 
not be heard. Then I said I am not 
able to hear the speeches. It was all 
right if it was not followed by 
speeches. Rut in the ease of the Bill, 
where this was not audible, we will 
have to go through it again because 
it was neither reported nor could be 
heard.

•ft 9m t rn
rfr  {tar i
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ME. SPEAKER: 1 will m which
part was not reported by the press.

Now as regards the ooint of order 
concerning Shri  Mishra, I think we 
should try to  make it  up. 1 quite 
agree with Shri Vajpayee in this res­
pect.  He will kindly believe that I 
did not hear anything  and because 
of not hearing, I said, ‘It is all right. 
You lay it on the Table’. But I did 
commit myself to Shri Vajpayee. 
You gave it.  It was not with  me 
at the table at that time. Somehow 
it happened; I do  not know. The 
noise was going on. I will  permit 
you to express yourself on your point 
of order or whatever you have given 
to me. 4

About the other points of order re­
garding this, I would have no objec­
tion if the members concerned want 
to raise it. But in the case of Shri 
Vajpayee it was expressly said.  He 
can raise it. In the case of others...

SHRI SHYAMNANDAN MISHRA: 
What about my point of order?

MR. SPEAKER: You can also raise 
your point of order; those who had 
raised, they could raise it. It was an 
extraordinary  situation  yesterday. 
I cannot say that some people were 
heard and some  people  were not 
heard; it is physically impossible.  It 
is all right if the matter relates to 
papers being laid.  If he  makes a 
speech it is impossible to hear, either 
for me or for the Reporters. I really 
wonder.  In such circumstances it is 
very  difficult.  When Shri  Mishra 
was saying  something, I tried  my 
best and I could not hear and then I 
asked the Secretary-General what he 
was saying and then he came to me 
and told me that he wanted to raise 
a point of order.  I asked  him to 
inform him that it could be  done. 
The Chair cannot function when there 
is so n*’ich noise; the Reporters can­
not function when there is so much 
noise.

SHKt SHYAMNANDAN MISHRA: 
‘Will youtii* nolle* of thfc statement

read by him when we were not able 
to hear it?

MR. SPEAKER: It was laid on the 
Table.

SHRI SHYAMNANDAN MISHRA: 
It should be circulated to us.

MR.  SPEAKER:  It was laid on
the Table; it can be circulated.

I shall see all those things which 
are pending.

(Interruptions)

MR SPEAKER:  I will see every­
thing. In Britain there is hardly one 
privilege motion in a year but here 
we have every  day 8, 9 or 10.  It 
should not be taken up lightly; I have 
to look into this. Now let us take up 
next business ... (Interruptions).

Shri Mavalankar.

SHRI P. G. MAVALANKAR:  My
point of order is two-fold. You were 
pleased to tell the House today that 
you had received certain notices of 
motions for  privilege  against Shri 
Vajpayee and Shri Madhu  Litnaye. 
My point of order is this.  When 
certain other motions of  privilege 
about which notice was already given 
to you and  about which  reference 
was made, are pending, without dis­
posing them of earlier, how can you 
refer to these two  motions in  this 
House?

MR SPEAKER;  Why do you not 
hear what I said?  When they came 
in large numbers, I just said: I have 
taken due notice of them and they 
will come in course of time.

SHRI MADHU LIMA YE: You said 
nothing about the All India Radio.

SHRI P. G. MAVALANKAR: We 
write to you letters including notices: 
you do not read  them out on the 
floor of the  House Why did  you 
read out these notices when previous 
notices on Hie setae subject of pri­
vilege are pending?....
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MR. SPEAKER:  1 had  explained
the position.

.SHRI P. G. MAVALANKAR:  Be­
fore completing my sentence, you are 
giving your  answer.  Without dis­
posing of the earlier  privilege mo­
tions, how  is it that  you chose to 
make a reference to these motions on 
the floor of the House?

MR.  SPEAKER:  In the  earlier
cases also, it was made.

SHRI  P.  G.  MAVALANKAR: 
Then, I rise on a point of order about 
the Lok Sabha Bulletin Part I about 
yesterday’s proceedings. Upto  item 
3, it is all right—Starred Questions, 
Unstarred Questions, Statement about 
import licence case.  But from item
4 onwards, nothing happened but it 
has all appeared in the bulletin as 
record of the proceedings, when those 
proceedings did not take place at all. 
If you look at page 2 of the bulletin, 
item 7 is about  Supplementary De­
mands for Grants (Gujarat) 1974-75. 
In the noise, I could not hear but by 
imagination and  intuition I inferred 
that Gujarat was coming and at that 
point of time I rose  on a point of 
order... Gujarat is under President’s 
rule and if we,  Members of Parlia­
ment from Gujarat are not allowed 
to raise a point of order, what is the 
remedy?

MR. SPEAKER:  It was just a
presentation of  the  Supplementary 
Demands.

There was no debate on it.

SHRI P. G. MAVALANKAR:  But
I wanted to raise a point of order. 
There is no  Assembly in  Gujarat. 
This is the only forum.

MR. SPEAKER: When it comes up 
before the House, you can certainly 
raise that point of order. I will allow 
you at that time.

DR.  HENRY AUSTIN  (Ernaku- 
lam):  In view of the fact that so
much of legislative business of great 
importance  to the  people of  this

country are being held up, the Spea­
ker in his wisdom should fix up some 
time every day when  Government 
business can be  transacted without 
these endless points of  orders. We 
have got to have some time so that 
we may  carrying on  Government 
business____(Interruptions).

MR SPEAKER:  Now.  papers to
be laid on the Table.

12 51 hrs.

PAPERS LAID ON THE TABLE 

Sugar  (Price Determination fob 

1974-75 Production) Order. 1974

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND  IRRIGATION  (SHRI  SHAH- 
NAWAZ KHAN):  I beg to lay on
the Table a copy of the Sugar (Price 
Determination  for 1974-75  Produc­
tion) Order. 1974. (Hindi and English 
versions)  published in  Notification 
No. G.S.R. 670 (E) in Gazette of India 
dated the 28th November, 1974, under 
sub-section (6) of section 3 of the 
Essential  Commodities  Act.  1955. 
fPlaced in Library. See No. LT- 
6709/74].

Railways  Red  Tariff  (Seventh and 

Eighth Amendment) Rules, 1974

THE MINISTER OF STATE IN 
THE  MINISTRY  OF  RAILWAYS 
(SHRI MOHD. SHAFI QURESHD- 
I beg to lay on the Table a copy each 
of the following Notifications (Hindi 
,and English versions)  issued under 
section 47 of  the Indian  Railways 
Act, 1890: —

fi) The Railways Red  Tariff
(Eighth  Amendment) Rules, 
1974 published in Notification 
No G.S.R. 1253 in Gazette of 
India dated the 23rd Novem­
ber, 1974.

(ii) The Railways Red  Tariff
(Seventh Amendment) Rules, 
1974, published in Notifica­
tion No. G.S.R. 1253 in Ga­
zette of India dated the 23id 
November, 1974.  [Ptoced 
Library, See Ne. LT-8710/7<
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REPORT . AND ORDER RE. CASE OF M/S, 
°TATA ENGiNEERING AND LOCOMOTIVE 
,co. LTD., BOMBAY UNDER MRTP ACT, 
1969, -AND COMPANIES (TEMPORARY 
RESTRICTIONS ON DIVIDENDS) RULES,, 

1974 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA­
BRATA BARDA): I beg to lay on 
the Table-

!. A copy of the Report (Hindi 
version)_ of the Monopolies 
and Restrictive Trade Prac­
tices Commission under sec­
tion 21 (3) (b) of the Mcno­
plies and Restrictive Trade 
Practices Act, 1969, in the 
case of Messrs Tata Engi­
neering and Locomotive Com­
pany Limited, Bombay and 
the Order dated the 30th 
.June. 1972 of the Central Go­
vernment thereon, under sec­
tion 62 of the said Act. 
[Placed in Library. See No. 
LT-8711/74]. 

:2. A copy of the Companies 
(Temporary Restrictions on 
Dividends) Rules; · 1974 
(Hindi and English versions) 
published in Notification No. 
S.0. 3126 in Gazette of India 
datea the 30th November, 
1974,. under sub-section. (2) 
of section 12 of the Com­
p�nies (Temporary Restric­
tions on Dividends) Act, 1974. 
[Placed in Library. · See No. 
LT-8712/74]. 

12.53 hrs. 

PERSONAL EXPLANATION BY 
MINISTER 

THE MINISTER OF LAW, JUS­
TICE AND COMPANY AFFAIRS 
(SHRI H. R. GOKHAl!E) : Mr. 
Speaker, Sir, wiiile speaking on the 
Consertvation of Foreign Exchange 
and Prevention of Smuggling Activi­
ties Bill, Shri Atal Behari Vajpayee 
said in the House on 3rd December, 
1974 that I had given a certificate to 

Explanation 

Shri Krishna Buclha Gawde, who has 
been detained under MISA. I have 
since verified the factual position. I 
find that after the Parliamentary 
elections in 1971 I gave certificates 
to a large n_umber of my workers, 
including, Shri Gawde. This certifi­
cate was not based on my personal 
knowledge of all the 'activities of 
these workers. :N'or was it a general 
certificate of good ·conduct. It speci­
fically related to the work done by 
Shri Gawde in my election campaign. 
This cannot in any way be construed 
either as implying Knowledge on my 
part that Shri Gawde was involved 
in unlnwful :.:i:1d antisocial activities 
such as smuggling c;: :ny , condona­
tion of the same. 

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Arising, out of 
this, in a Bombay daily, the Free 

Press Journal of 6th December it 
has come out .... 

MR. SPEAKER: No discussion on 
a personal explanation. 

SHRI SHYAMNANDAN MISHRA: 
(Begusarai) It is very clear now 
that.smugglers work for them in the 
election.· 

SHRI H. N. MUKHERJEE (Cal­
cutta-North:East): May ·1 make a 
submission? Sir; I do not intervene· 
gratuitously and I hope the House 
will permit it. The Minister has just 
now given a statement which astounds 
me because .... (Interruptions). 

MR. SPEAKER: Order, please. 
You cannot discuss the statement. 
Mr. Vajpayee had raised it and the 
Minister has made the statement. 

SHRI H. N. MUKHERJEE: The 
question of propriety in regard to the 
conduct of Members of the House, 
particularly Ministers of _the Govern­
ment, arises on account of the :i.1:in­
ister having divulged that he is appa­
Tently in the habit of giving t�ti­
tnonfals to peopie on .. tlie grouna bf 
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[Shri H N. mkbtttfa*] '

thwr having Worked for his election 
(Interruptions).

MR. SPEAKER:  Ko please.

SHRI H ft MUKHKRJEE:  Do I
take it that the testimonials of good 
conduct are given by them without 
acquainting themselves with the facts 
of the case0  (Interruptions)  This is 
a very serious matter  We are con­
cerned with Tulmohan Ram* Goenka 
and. heaven knows, others. But 1 am 
concerned with Mr. Gokhale also....
(Interruptions).

SHRI MADHU LIMAYE  (Raja- 
pur)  It is misdemeanour, gross mis­
conduct. Has  he not  lowered the 
dignity of the House? You send it to 
the Privileges Committee {Interrup­
tions)

SHRI JYOTIORMOY BOSU: *

240*
A±pfenat&n

*• WPt
■ »-■ . Jv ̂---̂  ft__—
VfTK «fr\*&9\ WW5T n  m€f99& 

5ft m  fa *

fa:§: q*  i

SHRI JYOTIRMOY BOSU. *

MR SPARER  Order, please* You 
go on non-stop  I am not allowing 
you  Nothing of what he says will go 
on record

Now, about these Clauses, as we 
could not hear anythmg yesterday, we 
will start again fiom Clause 2 after 
lunch

May God bless you with some peace*

We now adjourn foi lunch to re­
assemble at 2 O’Clock.

13 00 hrs.

The Lok Sabha adjourned for Lunch 
till Fourteen of the dock.

vnxmmm **, im

MR.  SPEAKER:  Order,  order.
This will not go on record.

It is being done every  day.  No 
business is bemg conducted.

«ft *p| far*rt : mm 

wr *r m

| fwv feifrrt

|  ? wr «r$ vra

mro vm

i

About the Sick Textiles Bill that 
took up yesterday, I started from 
Clause 2 and the amendments thereon. 
I feel, we could not hear anything .

SHBI SHYAMNANDAN MISHRA; 
Before you proceed to that, would » 
not be your pleiwure to ask the hon 
Mttoater to Withdraw all the certifl* 
cates from dthet smugglers to wftom 
he rrrigbt ha<% gi«fo* (Tnterniptumny.

■      “—

The Lok Sabha reassembled after 
Lunch at four minutes past Fourteen 
of the Clock

(Mr. Diafcrrr̂FSAJBMi in the Chatri.

*W ftfo* (**t!) : new

trgter, m ft  wwr* km 

*wn f i 5 vdfaft fiRwm? 

f fv «iy« nrik tott m

*\K 3*N5T

5® ̂ HPfT fHBT *ftT ̂3?  fVT $ I

?ft  f®  ̂ 

wfr <nc i ... . (wmww)..........

tpr w «t f i

f® far «rstr qarom mwn

$ *y$  «rrf «fr fa

*TW ̂ IflFW fPWT %

...

1Vr 11
....I** .Kit wn, ...........................“
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MR. DEPOTT-SPEAKER: Let us
go on with the business. I have read 
thdt news also.

SHKI MADHU LIMAYE: You have 
not read the notice.

MR. DEPUTY-SPEAKER:  I have
read that piece ol news.

*H| fan* :  qr *7T

imrrfar | i t tjwr  Jf

i

mr  f?nV | fa-  «mV

*TFft %   ̂ A* ■*>

faa*fV ̂rrf̂,   ̂ i % tottc

q?%*r%falT̂rV I 75  ̂

*wr «pt «frnr gtrr t tft?

*r* m *m*n 

% r̂r w «rnr ’̂ptpt *t*f

7W,  ̂^  I <ft

*r  arrfnrr  f, to hFwtwt % 

1PT»$ flRrraT m i fa *TT »frt̂

t, ift m 

srrc% *rrfrr w   ̂  % * 5®

’T'f̂T g fa; «t*rr vtar *n *r*rf  £ 

m**r  f r. fw s*r ̂  *pt *m? 

ff̂T $ faras î̂'T «pt srft*5T *rte 

r̂*r wft 5?r erot ?  t  f far

 ̂« r r   * tw  1 ............................

. («nww).......

**t %* wft rr  sfr ̂ tk $, 

M ..........  («ww) .............

1
.IR DfiPUtY-SPfiAKER:  I want
net dtt with the business. But. if 
1 MMMttera #Wwok* each other, it 
ames very difficult. He has made

a point and has sat down and you 
want to provoke him?

SHKl MADHU LIMAYE-  I do not 
need any provokation.  Without pro­
vocation I can speak.

SIIRI  HARI  KISHORE  SINGH 
(Pupri) About that we have no doubt.

SHRI S. M. MANERJEE (Kanpur): 
Thousands of university students from 
all over the  country  have come to 
Delhi and  they are  demonstrating 
before the  Parliament m the  Boat 
Club as a orotest against the  rising 
prices, hoarding and black-marketing. 
One of their demands is that the Par­
liament should reduce the age from 
21 years to 18 years for voting pur­
poses  The  demonstration is  also 
aimed to defend  democracy against 
the attempts by  some of the  reac­
tionary elements to sabotage and 
subvert democracy. I would only re­
quest you that either you meet their 
delegation or ask the Prime Minister 
to go and  address  the youth rally 
because we do want justice.

SHRI VAYALAR  RAVI (Chiray- 
mkil):  This is a matter on which
we are persisting to get a statement 
from the hon.  Home Minister, re­
garding the  conduct of a Member 
of the House itself.......

MR. DEPUTY-SPEAKER:  That
was raised in the morning.

If you keep on raising points of 
order, it is very difficult.

SHRI  VAYALAR  RAVI:  I am
not raising  I raised it earlier about 
one Shri  Ram Nath  Goenka who 
was charged  with  forgery.  We 
were  expecting a statement  from 
the Home  Ministw  but so far no 
statement  has come  whether this 
person is an hon.  Member of this 
hon.  House or some other gentle­
man.

SHRI  K.  P.  UNNIKRISHKAN 

rote.
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MR. DEPUTY -SPEAKER: What 
,do you want? 

SHRI K. P. UNNIKRISHNAN 
(Badagarn): Will you please direct 

:the Home Minister to make a state­
.ment whether it is a fact or not? 

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RAM­
-AIAH): I request that we may 
. take up ;item No. 7 now. They are 
-,"Ill agreE>able. 

"MR. DEPUTY-SPEAKER: Now 
; before we take up the business on 
the ord�r paper I have a small ver­
bal request from the Minister of 
Parliamentary Affairs and that is 
:to vary the order in a small respect. 
We are now on item No. 6. If we 

.look at item No. 7, there is another 
B�ll. His .request is that we may 
interchan�e; . we may take up item 

"7 now and item 6 later. 
SHRI K. RAGHU RAMAIAH: 

'They all agree. 

. MR. DEPUTY-SPEAKER: How 
·can they ·agree without understand­
:ing? This is a small Bill. 

SHRI SEZHIYAN (Kumbakonam): 
"Regarding small coins. 

MR. DEPUTY-SPEAKER: Why 
-don't Members have patience? I 
must put it to you for your consent 
-and you may give your consent. So 
far as this Small Coins Bill is con­

•cerned they have stipulated a period 
of 3 year$. This period of three 
years expires tomorrow. It is only 
·to remove that bar, so that this-
Act may continue. that they want 
it to be passed today. If you agree 

·we will take this up now. , 

SHRI 
·ganj): 

U. N. TIW ARY (Gopal­
We have no objection. 

MR. DEPUTY -SPEAKER: 
:hon. Minister. 

The 

14.11 hrs. 

SMALL. COINS (OFFENCES) 
AMENDMENT BILL 

THE DEPUTY MINISTER IN 
MINISTRY OF FINANCE (SHRI­
MATI SUSHILA ROHATGI): 

Mr. jDeputy-'Speaker, Sir, I ;;m 
thankful to the hon. Minister ±or 
Parliament'ary Affairs and to the lea­
ders of the opposition and other hon . 
Members for having agreed to take 
up this Bill. This is to . be passed 
ur.gently and I am thankful for per­
miting me to bring it just now. 

I beg to move: 

"That the Bill to amend the 
Small Coins (Offences) Act, 1971, 
as passed by Ra_jya Sabha be &ken 
into consideration." 

'The objective of the Bill is that 
the Small Coins (Offences) Act 
1971. may be made permanent in-' 
stead of being a temporary one as 
at present. 

In June, 1970 and beginning of 
1971, there were serious complaints 
of shortages of small coins. mainly 
due to melting of small coins and 
hoarding them for purposes of melt­
dng as their metallic values had 
risen beyond their face values. In 
order to prevent the melting or des­
truction of small coins. of hoarding 
of small coins for the purpose of 
melting or _destruction thereof, the 
Small Coins (Offences) Act, 1971 
was enacted on the 1 1th December 
1971. Government also took variou� 
steps to increase the production of 
small coins in the Mints and these 
steps have contributed to a large ex­
tent in easing the shortage of small 
coins. Action was taken to change 
the metallic content of these small 
denominatron coins from cupro-nickel 
to aluminium magnesium. As a re­
sult, reports of melting of coins haw 
considerably - come down. Since the 
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shortage of coins. which the Act was 
intended to tackle was expected to 
·be a temporary. phenomenon, specific 
provision was made in Section 1(2) 
of the Act to the effect that it shall 
remain in force for a period of 3 
years. 

The Act seems to have served its 
purpose well. rt has deterred acts 

-Of melting cupro-nickel coins whose 
metallic value in 1970-71 and 1971-72 
had exceeded the race value because 
of rise in prices of copper and nickel. 
There have been quite a number or 
prosecutions also in the different 
States under the Act. Steps have 
also been taken to increase the pro­
duction in the three -Mint at Bombay, 
Calcutta and Hyderabad. The coin­
age production has increased from 
2165 million pieces in 1973-74 to esti­
mated 2295 million pieces in 1974-75. 
The increase has been due to the in­
troduction of a second shift in the 
India Government Mint, Hyderabad 
and -the use· of more sophisticated 
machines and equipment Ior the min­
ting of coins. As a. result, the short­
age of small ·coins, experienced ear­
lier,. has. been overcome, 

While the acts of melting small 
coins have come down of late, it can­
:not be said with certainty that melt­
ing has been completely stopped or 
that there will be no such acts of 
melting in the future. Price of·met­
allic alloys even of .aluminium mag­
nesium may behave erratically depen­
ding on the international · demand 

:and supply position. Inducement to 
melt coins is derived not only from 
the difference between metallic value 
and the face value' of the coin, but 
also· from the prospective margin of 
profit in alternative uses to which 
the metal . or its alloy can be put to. 
Intending melters may try · to avail 
of. the ready metal in the existing 
cupro-nickel or aluminium-magne­
sium cqins and put it 'to unauthorised 
use in mahufacture of• utensils,. or 
hardware .or other. ventures of profit­
making-. It is, therefore·, considered 
desirable. that' the Small Coins _(Of-

fences) Act of 1971 may be retained as 
a permanent measure, instead of 
being a temproary one as at present. 
This is sought to be achieved by 
deleting clause 1 (2) of the Act 
through t;his Amendment :Bill. 

I commend this Bill to the House. 

MR. DEPUTY-SPEAKE"B. . moved: 
Motion 

"That the Bill to amend the 
Smal-1 Coins (Offences) Act, 1971, 

as pased by the Rajya Sabha, ·be 
taken into copsideration." 

SHRI DINESH JOARDIDR (Malda): 
Sir, this is a small Bill, no doubt, but 
i't concerns a large number of people 
particularly the poor people those 
who are going to market or travelling 
by buses or trains. Some time back 
peop:e were feeling difficulty in gett­
ing these coins. The oosition has 
now improved a little bit but still in 
different parts of the counry we find 
these small coins are not easily avail­
able. Therefore, for want of small 
coins people have some time to pay 
higher value than they are required 
to pay actually when they go to the 
market or tra.vel bY buses. This is 
the problem which we are sfill facing. 
As far as this Bill intends to prohibit 
the melting or destruction of small 
coins this intenfion of the Bill we 
welcome but whether this Bill alone 
will be able to solve the problem that 
we want to consider for a little while 
in this House. 

The coins are being manufactured 
in three mints at Bombay, Hyderabad 
and Alipore

. 
in Calcutta, and we are 

told that these mints are not capable 
enough to produce sufficient number 
and quantity of the small coins .that 
are required in circulation through­
out the country. So. another device 
has to be found by which this produc� 
tion of small coins can be increased 
to a certairi extent. Also we find 
that counterfeiting of 'coins also 
creat'es distress and menace to people 
to a large extent. Counterfeiting of 
coins is still there in different cities. 
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[Shri Dines* Joarder} thereby see Do it that tJfeJ
demands ass met.This has not been totally wiped out. 

Effective steps should be taken to wipe 
out this menace of counterfeiting of 
com*.

MR DEPUTY-SPEAKER; The Bill
is about melting or  destruction  of 
small coins

SHRI D1NESH JOARDER To avoid 
unlawful melting and destruction of 
small coins our Government diminish­
ed the value of coins  The value of 
coins has been so diminished that they 
have lost importance in the market.

That is why, to a certain  extent, 
the  melting  and distnbutnon  haa 
automatically  been  lessened  The 
other aspect is this that even m the 
Reserve Rank we have seen the dupli­
cate currency notes  Regarding  the 
coins, we do not know whether  the 
hon. Minister has actually given the 
figure of production of small coins in 
different  Mints.  We have  not yet 
seen an> lcrurnal wherein the actual 
figure of the production of coins ha# 
found a place. We do not find any­
thing regarding the quantity of corns 
produced in the mints during the last 
year. In Reserve Bank, we have seen 
currency notes hearing the same num­
ber and the same were  produced In 
this House also. In mv constituency,
I have seen that m the State Bank, 
two rupees notes of the same num­
ber being issued  We do not know 
whether they are counterfeit currency 
notes or whether they are issued by 
the  Reserve  Bank.  The notes are 
bearing the same number. And this 
sort of printing and manufacturing of 
currency notes and coins is going on 
in different mints and the  same are 
being circulated by the Reserve Bank.
I want to draw the hon. Minister’s 
attention to this aspect also

To-day  without taking much time 
of the House, 1 would only request the 
Minister to see to it that the want of 
small coins to this country Is attended 
to and a  Quantity «t  small
coins is produced and circulated and

tit  wm wopm (̂fcn) :
swrer *r̂rqr, $  fro m w«f*r

*r>f

M<<fjfs M<<fjfs *%t %<< $t<?  %<< $t<? tit ,M M<  ,M M< mi $th$ $th$ 

tit M<£ a M<£ a

3rn?rerft *rnfr <fr  srcrm f%

vfpt  11 or *rr?r? fwr *«t far titf 
TOT I faw  fawf Sfrr WPTT 

Mr wr  i wt*i  *r?rr ̂   ^

vvt % I

fasrsprr  ̂trft vr?r tit 

faw tit vft frnnfr s*t % % t

*rrr ̂ % srjar % %lrar

t \ $ HTnsrr *mt fr fa 

Tjr ’stft fftr f̂ nff wft

TOT f̂TT *T% I tr*rr?i*TfTT % fa ̂

ejfnrr f[ fa?? ̂ tost ?r *r*ft ?wr srrr 

f̂t ̂rsrr w?

3n% % ( qtft an§ %  *rrf*2t 

farar ti *f?r tfrff ir wrtto yr i *rar 

| fa rzvz m:

iftx  *RrW ?rt <rar îm fa
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t̂tr ft̂rrfTrt» r̂ *frr 

ftwrr *hht ft T̂f̂T i fft? t̂t ® * 

fpn ?r ̂srT-rr > ?rt *rf9rr ̂t ̂rrrr #f 

n̂rrar rt ̂rrcrr ft ̂  ̂rr̂TT 11  ^

tfT wt̂rr < ̂ n ̂  wr?t f, ’stt ft ̂  

qpri

snrT̂T % far*);  3rr(?*iT i *t ̂»t

«r>r 9o f̂t̂ »r îr̂rT̂ t̂ T̂ r 

opr fwrr eft ̂ rt ft «rrff̂r ?nf¥ «ft»rt 
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grnT, cr; ̂r ̂rrq, «rcw ?f ft  «rtr 

r̂frr̂ r̂pr̂ft i  wt ̂  ^

qr̂rr w t fr̂rl  m ̂ rft- 

fqĵppT <rt f?r̂rr «rr ̂ fr w «rr fa 

=̂rt ft *rS» îttt  f̂r 

wrf&t f im *rt*n % *n '* *«‘t*r 

ftanr#vtT»ŵ %ftr̂  v tt 

vjrarr̂ | ̂  <r fwra ̂ŝrr 11

ŜHR4  J.  MATHA  GOWDER 
(Nilgini.)  Mr Deputy Speaker, ,Sir. 
on behall of my party, the Dravkla 
Munnatra IU»ha«Mti* I wae W M|p *

_«<««>h ti/na delivered in Tamil.
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few words on The Small Coins· (Off­
ences) Amendment Bill, 1974 

Though this is: a small piece of legis­
lation, yet it concerns a vast majority 
of our rural People in our country. 
The hon. Deputy Miniter in her intro­
ductory speech stated that during 
1974-75 the production of small coins 
would ·be of the order of 22.30 crores. 
In 1973-74, the production of small 
coit,s was 21.65 crores. Yet, we -find 
that in all the rural areas of our coun­
try there is acute shortage of small 
coin,;. It is common knowledge that 
the ,,ast majority of our Il,eople are 
harar.ssed for want of small coins· In 
these circumstances, I wonder whether 
tp.e aya.ilahilit)"_ 'of_. smal� coins ,•Was 
increased 1:Jy 21.65 crores during 1973" 
74. I would also urge upon the Go­
vernment tha-t the targeted production 
of 22.30 crores of small coins should 
be achieved. a_t all costs ·during 1974-_ 
75. 

The hon. Deputy Minister in her 
introductory remarks stated that the 
melting of small coins continues. un­
abat�d inspite of the fact that the 
metal has been substituted. I .·.vould 
like 'to know from the Government 
what concrete steps have been taken 
to curb this tendency ·of melting small 
coiris by the undesirable. elements. 

Sir, we find ,that the· hoarders of 
small coins are being proceeded against 
under . the .Defence of India- Rules. I 
wonder why. the provisions of the 
Small. Coins (Offences) Act. have not 
been made _applicable in the cases of 
lioarder� · of small coins. I do not 
also know �hether under the D.I.R. 
the hoarders are being adequately 
punished. The hon. Deputy Minister 
of Finance should in her reply to the 
debat:e state what prevents the Gov­
e�nment fro,m extending the proyi­
sions bf the Small Coins (Offences) 
Act to the hoarders of small coins. 

I ' 

Sir, there is a syste"m in the Reserve 
Bank of India of weighing the small 

. coins_ and handing· �hem. over� 'to the 
. cuskim�r. In ·this system · ther;e 'ls':· a 
'.drawoa;� .. lf jh�;I;e. -�. s;·me shortage 
1 • ,r-r• '1' rf � , • .. ,. · � 
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in the value of small coins receiVedl 
by the customer and when he appro... 
aches the Reserve Bank of India autho­
rities, they refuse to accept his pleas 
and make good the shortage. I sug­
gest that this system of weighing the 
small coins should be replaced · by a 
foolproof system under which the 
customer ·is n.ot made to lose for no 
fault of his. I hope that the Govern­
ment would take necessary steps in 
this direction. · · 

Some days ':Jack there was F ques­
tion in this House about the pnnting 
of several one ruPee notes with a 
same number. The hon. Minister of 
Finance . replied ·t_}lat on account of 
some,' mistak�. i� the numbering ma.ch'" 
ine this kind of printing of several 
one�tupee notes with th.e same number· 
had taken place. Does ·this not show 
the inefficiency and negligence on the 
part of the Government in the matter 
of handling the currencies of this 
country? Such small mistakes affect 
greatly the economy of the country. 
Similarly, counter-feit coins are also 
circulating in the country. I do not 
think that effect steps have been taken 
by the Government to eradicate this 
evi-1, wp:ich also adversely affeets the 
economy of t'he counti:y. On account 
oI this \vide-spread malady, the gul­
lible rural people are the worst affect­
ed. I suggest that the · Government 
should exercise the greatest caution 
in the matter of printing small notes 
like one rupee notes and the small 
corns which aire handled by the larg­
est number of our people throughout 
the countryside. 

Finally, before I conclude, I would 
point out that some years before the 
small coins used to have their denomi­
nations embossed on them in all the 
official languages of the country. I 
regret to point out that 0nly English 

· and Hindi language denominations are 
'embossed. on the ·regional languages. 

In view of the fact thait the·-sinall coins 
are used by the vast majority of our 
rural people knowi:1;1g only the lang­
,1:1,ages spoken in . those regions, i( is 
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'imperative that their denominations 
are embossed i:n other official languages 
also as was done some years ago. 
At present the people, especially illi-

;terate people are greatly handicapped. 
I request that the hon. Deputy 'Minis­
ter will look into this and take neces­

. sary action immediately_ 

SHRI P. G. MAVALANKAR 
(Ahmedabad): I warmly support this 

Bill. The obj·ective is good and I do 
not think it needs much discussion. 
But there are two or three problems, 
especia,lly because people with smaller 
means who are in large numbers are 
i'lvolved and it is they who mostly 
uhlise these coins. Talking of small 
coins, I am reminded of a quotation 
from winston Churchill; once he said: 
it is only when small man with a 
small pencil goes to a small booth and 
puts a small cross on a small ballot 
paper, it makes a big democracy. 
After all small people produce won­
derful results. 

MR. DEPUTY-SPEAKER : Why not 
quote: Take care of the pennies and the 

·Founds will take care of themselves. 

SHRI P. G. MAVALANKAR: Al­
though I agree with the hon. Minister 

·when she says that the shorta.ge h::.s 
now become much less, I should point 

·out that in the rural areas 1:>.nd eve� in 
some ur'Jan areas a large number of 
small people use small coins and they 
find it difficult to get the nei::essary 
change and for a man earning a rupee 
or two rupees per day, even a 
change of 10 paise constitutes a much 
bigger proporation than to a middle­

·dass or upper class person. But for 
a small man who earns a rupee or 
two per day, to lose ·even 10 paise 
means losing a considerable part' of 
·his wages. I l}.ope the minister will 

. look _after this problem of shortage of 
·small coins. 

i read in the newspapers that the 
-minister or her colleague assnrec! the 

�.;.;... 
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other House :that Governme(nt 'are ' 
considering actively bringing out one 
rupee coins because the one rupee 
notes get soHed very soon. I hope 
the minister will give a firm reply 
today. 

Often one finds that small chaI1ges 
are withhold not only by taxi dri­
vers, rickshawallas etc. but even by 
govermnent agencies like post oflkes, 
railways and other public corpora­
tions. Instead of small change, the 
post office gives you some stamps or 
postcards. I may be able to use the 
stamps, but a small man, he may re­
quire the balance change for going 
in the bus and the bus conductor will 
not accept the stamps. So, at least the 
government agencies should be well 
stocked with small coins, so that the 
common people are not put to any loss 
0r fnconve•.1ience. 

SARDAR SWARAN SINGH SOKHI 
(Jamshedpur): Sir, I rise t'o support 
this Bill. Melting of coins is a crime 
and the Government should try to 
mak,e research and make coins out of 
such a metal which should not fetch 
higher price than the actual value of 
th:e smali coins when melted. Gov­
ernment should ask the National Met­
allurgical Laboratory at Jamshedp'.ur, 
.which is in my constitue?,1cy, to fake 
up research of such a metal, which 
should be equivalent to the small 
coins when manufactured, this would 
not oniy discourage the hoarders of 
small coins but would totally stop 
such melting of small coins. The Gov­
ernment should go to the root cause 
of this melting and destruction of 
small coins. 

Everywhere in the country small 
coins are in short supply. especially 
in the northern part of the country. 
The one rupee notes we get even from 
the State Bank are rotten, torn ones 
and I want to know why . 

What' .action has been taken ,'try- ,the 
the Government against such' �SC,fiS 
who are :tqund hoarding ·and smug-
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glmg truck loads ol small coins m the 
check post* at  Delhi uoider itself 
which is the capita] of our rountry’ 
Everybody t.ay*, when it cannot be 
checked at the capital itself and its 
borders, by the Government, how 
C8r* they cneck it elsewhere’

It 15 v«*iy difficult for the public to 
defect which of the small toms are 
counterfeit and which are genuine be­
cause of the short  upplv  of  small 
coins  People have no option but to 
accept even the counterfeit email coins 
vhich aie very much in circulation nt 
the countiy  What action is the Gov­
ernment gong to take about it7 This 
Bill is no doubt meant to check such 
illegal offcnces but unless the Gov­
ernment mat hrnen ic disciplined no 
Act would be useful  I have come 
to knou that even the  Government 
mints are making and  indulging in 
these counterfeit corns

Government should be very careful 
about one 1 upee corns which arc likely 
to be lemtioduced  I should say that 
the metal of the com should be such 
that it does not pay moie value when 
re-melted„ and does not fetch  less 
%»lue when i» i«? manufacture ard then 
only re melting and counterfeiting of 
corns would be stopped  If the Gov­
ernment is serious-1 thmk they can 
produce such a metal m the metallu- 
Wal laboratory at Tnmshedpur

There should be a ceiling fixed on 
the amount of small coins which any 
person, a shopkeeper or hotelier can 
kftep m his possession  Thn<?  would 
check the hoarding and re-melting of 
the same  T had personal experience 
of this at Srinagar where old  notes 
could be exchanged with new notes 
for a commission of *> to 10 per cent 
This sort of thing should be cheeked 
With these words I support the Bill

iww  {̂ fwnw)

Tsfftm m
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SKRIM̂ TI SUSHILA  ROHATGI 
Sn I am c\tiemei> grateful to the 
hon MenifcKris for the various sugges­
tions thev haw made \\ the outset, 
I would like to refei to the statement 
of S&rdat Sv. arat̂ ̂ ngh Sokhi that 
car-loads of these coins are  avail­
able at checkposts  Even if in om
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particular checkpost these coins are 
available to that extent we would take 
action under either the DIR, 1PC or 
Small Coins Offences Act.

PROF. MADHU DANDAVATJE (fta- 
japur); The truck he referred to was 
the small car.

SARDAR SWARAN SINGH SOKHI: 
So many truck-loads were caught at 
the check-post  somewhere  between 
UP-Delhi border.

SHRIMATI SUSH1LA ROHATGt; 
Apart from that, some very relevant 
points have been raised.  I am very 
happy that all the members belonging 
to the various political ideologies have 
agreed that this is a welcome measure. 
A point was raised about the weight 
of the small coins and the Jansangti 
member literally showed how a coin 
could Ix»  wiffrrl  aw,tv.  Well  1 'lo 
now know, even a whiff of the hon. 
Member like him  can  be a stormy 
whiff also. All the same, we have to 
take various factors into  considera­
tion. At no time should the metallic 
value of the coin be more than its 
face value  Otherwise, there will be 
a tendency to melt the coins for a 
more lucrative purpose.  That tem­
ptation is always there.

So far as counterfeiting and other 
things are concerned, as I have stated 
already, that comes under a different 
Act, the Indian Panel Code and the 
D.I.R. also looks after it  As regards 
the melting of the coins, that tempta­
tion must always be checked  It de­
pends on supply and demand  There 
is always a temptation that at some 
future date, it may fetch more value. 
That temptation is there and it must 
be checked.

At the time when tbLs Act came into 
Operation, there  was a shortage of 
coins. Hence, this Act was put into 
operation.  In  the  meantime,  we 
have taken various steps to remove 
the shortage of coins. The Mint has

tion of coins has gone up from 12 lakh' 
pieces  which  were  being  pro­
duced daily to 75 lakh pieces daily 
now. We want to increase it further. 
We want to achieve the target that is 
set by the R.B.I. I would  like to 
quote the figures for the information 
of the hon. Members.  The  coinage 
programme for 1973-74, as it stood ac­
cording to the RBI requirements was 
2,400 million pieces. We have been 
able to produce 2,165 million pieces. 
There is only a small shortfall. But 
this year, the target for 1974-75 was 
2,425 million pieces whereas we ulti­
mately hope to product1 2,235 million 
pieces. So, we arc coming nearer the 
mark  The gap is no longer there

In câe th*»:e is any shortage of 
small coins at certain places where 
the people are experiencing dftRulty, 
thov can he rushed to those places 
The R.B I. is thinking of ooening new 
depots where the small coins can be 
taken and made  available  to the 
people iti  rural  areas. At  public
piaews.  institutions,  at bus  slops,
hotels and other plat es, they are more 
available now

Then, some hon Members asked a 
specific question about the  double
numbers.  I think, the hon. Member 
<if the C.P.M. said that it happened 
in his constituency. The R.B.I. has 
a«n»» into those  cases. They have
found that it is due to some mechani­
cal errors  We have many old ***a~ 
chines. We are thinking how those 
machines can be replaced so that these 
things dr> not recur in future.

About one-rupee note and its r*~ 
placement by the coin, it is under the 
consideration of the Government We 
are considering whether we can have 
one-rupee-cupro-nickle coins. Out of 
the entire circulation of currency 75 
per cent are one-rupee notes. Within 
six months, they become vfa*y ve*y 
dirty and it becomes a waste. Hence, 
the Government Is cowstoering wea­
ther  one-mpee-cupro-nidd*  «jff* 
should also be issued.
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Some Hon. Members have asked 
about the number of seizures, prose­
cutions and all that. I do not hiive 
all the figures. But I can say that in 
the first ywr of ·its operation, small 
co.i,ns worth about Rs.t_ 80,000 were 
seized and a number of prosecutions 
launched. 

The main fact before the House 
today is not the shortage of small 
coins. It is, more or less, ·bver. There 
is no menace of shortage of coins nor 
there is a menace of counterfeiting of 
coins. That is also a very negligible 
amount. I would not say that there 
are these two menaces. 

I think, I have covered all the 
points raised by the hon. Members .... 

SHRI P. G. MAVAANKAR: Why 
can the Government agencies, the post 
offices. the railways, not make avqiJ.­
able small change to the people? 

SHR!MATI SUSHILA ROHATGI: 
The Re�erve Bank has se!'lt i!lstruc­
tions to all the public instituticns 
governm,mt institutions, h:.Jtels, banks 
etc., thqt they should have more of 
these. fO that the public does not face 
,iny difficulty. 

With these �ords, I commend the 
Bill to the House. 

SARDAR SWARAN SINGH SOKHI: 
The hon. Minister has not replied to 
one question as to what action Gov­
ernment is going to take where notes 
are exchanged with commission-it 
you giYe 100 old notes, 90 new notes 
are given. 

SHRIMATI SUSHILA ROHATGl: 
.,That is not done at the government 
level 

MR. DEPUTY -SPEAKER: The 
question is: 
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"That the Bill to amend 1.t1e 
Small Coins (Offences) Act, Hl71, 
as passed by Rajya Sabha, be take.-, 
into consideration." 

The motion was adopkd. 

MR. DEPUT'i-SPEAKER: 
take up clause-by-clause 
Fon. I think, I will put 
together. 

Now we 
considera­
them all 

The question is: 

"That Clause 2, Clause 1, the 
Enacting Fomula and the Title stand 
part of the Bill." 

The motion was adopted. 

Clause 2, Clause l, the Enacting 
Formula .and the Title were added b 
the Bil!. 

SHRIMATI SUSHILA ROHATGI: 
Sir, I move: 

"That the Bill be passed.'' 

MR. DEPUTY-SPEAKER: 
question is .... 

The 

SHRI P. G. MAVALANKAR: Al­
though it is a small Bill, let it be 
passed by a properly constituted 
House. Let it not go on record that 
it was passed by members below 53. 

MR. DEPUTY-SPEAKER: Let the 
Quorum Bell be rung .... 

' 
Now there is quorum. 

The question is: 

"That the Bill be passed.'' 

The motion was adopted •. 
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SICK  TEXTILE  UNDERTAKINGS 
(NATIONALISATION) BILL—contd.

MR. DEPUTY-SPEAKER: Now we 
take up elause-by-clause considera­
tion of the Sick Textile Undertakings 
.Nationalisation) Bill. Before we take 
ap the Clauses, there is one motion 
given notice of by Shri S, M. Banerje*' 
that the Attorney-General be called 
to the House to tiive hit. i.puaon 011 
a particular Clause. 1 would like to 
ascertain from Shri S. M. Banerjee 
whether he would like to move it now 
•or when that Clause is taken up.

SHRl S. M. BAITExDtK (Hanpur): 
Let that Clause come.

MR.  DEPUTY-SPEAKER:  Very
well. Now we take up Clause 2. 

Clause 2 — (Definitions).

MR. DEPUTY-SPEAKER 1 think 
Mr. Maurya  is here.  I  think the 
amendments that stand in the name 
of Shri Pai happen to be the same as 
those that stand in the name of Shri 
Maurya.

* hr*

So you all move y|pr amendments.

THE MINISTER'Sr STATE IN THE 
MINISTRY OF INDUSTRY  AND 
CIVIL SUPPLIES (SHRI B. P. MAU­
RYA) : I be* to move:

Page 2,

for lines 3—9. substitute—

Ub) “bank” m.  —

.(23 ĉ SST

(i)  the State Bank of India 
constituted under the State Bank 
nt India Ac t, 1955; <23 of 1955).

(ii) a subsidiary bank <19 de­
fined in the State Bank 0/ India 
(Subsidiary Banks)  Act,  1959; 
<38 of 1959).

(iii) a  corresponding  new 
baaik constituted under section 3 
of the Banking Companies (Ac­
quisition and Transfer of Under­
takings) Act, 197̂ /TTorrwô

(iv) any other bank, being a 
scheduled  bank as defined in 
clause (e) of section 2 of the 
Reserve Bank of India Act, 1934;*
(:• ot ism* (3»).

Pagv 2,

after line 22, insert—

‘(fa) “Ordinance*’  means  the 
Sick Textile Undertakings  (Na­
tionalisation) _Ordinance.  1974;’
(TtdTj (12 oi  ■ /

Page 2,

hnes  for “sj< k tt-xti!** tinder-
taking”; substitute “textile  com­
pany*" (41).

Page 2,

line 28, for  “such liquidator” 
substitute “includes such liquidator" 
(42).

Page 2,

line 29, for “and includes*’, substi­
tute “and also includes*', <43*.

Page 2, after line 29, inscrt-~

*(ga) “prescribed” means  pres­
cribed by rules made tinder this 
Act:'. (44).

Pa«e 2, line 29,—

after “manager of such  owner*’, 
insert—

‘*but does not include any person 
or body of persons authorised under 
Jim Industries (Development and 
. Act, lMiripr tto Sick
__i  Textile Undertakings
(TakingyCF&r nf Management* Act, 
*972.  t tafee"' oi 1 blithe man­
agement of the whole or any fwrr 
of the aide textfl* undertaking:'’
mm
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Undenakings 

\l'l atio (l,ali:iai'iOT.) :3iF 
DR.LAXMINARAYAN PANDEYA 

(Mandsaur). i beg to move: 

Page 2, line 2� 

omit 'or lessee or occupier'' ( 15::J) 
Page 2, l ine 28,-

omit ", and includes any agent o,· 
manager of such owner" (159). 

� SHRI C. M. STEPHEN (Muvat&u 
puzha) : I beg to move: 

Page 2, line 29,-

add at the end-

"but shall not include the autho­
rised person appointed by the Cen · 
traf Government after the take-ov�,: 
of th� management". (214). 

I do not know whether the Minis­
ter's amendments have taken care of 
my amendment which is with respect 
to the definition of the word 'owner'. 
Here, 'owner' means 'any person or 
firm who or which is, immediately 
before ihe appointed daY, the imme­
diate proprietor or lessee or occupier 
of the sick textile undertaking or 
any part thereof.'· This would mean 
the 'owner' would include the occu-· 
pier immediately before the appointed 
day or with respect to all these mill.; 
the Nationa� Textile Corporation or 
the State Textile Corporation as lhe 
case may be. In a subsequent clause, 
clause 5, they say that for the dues o• 
the workers, the workers shall go t."' 
the 'owner' and they say that th� 
Central Government or the Textil" 
Corporation �hall not be liable which 
means that the residuary concerns wilJ 
be the State Textile Corporation. 
That is to say that the State Textile 
Corporations and the National Tex­
tile Corporation who were in manage­
ment of these mills and who were the 
owners and by a subsequent ·clause. 
the liability for these dues is taken 
aw.ay from the Central Te-xtile Corpo­
ration and so only the State Textile 
Corporation is 1eii:. That will be the 
�e�t of this definition. Therefore, I 

Undertakings 

(Nationalisation) Bill 
have said tha� this definition shall not 
include those authorised perscms who 
were in management of these mills 
Otherwise there would be immedia­
tely a distinction �hat the State Tex 
tile Corporatrons will be answeraol·?' 
but the Central Textile Corporatio,i 
will not be answerable. Either boti1 
must be answerable or neither musL 
be answerable. This may be an um­
ntended implication of fois definition. 
I have just pointed out that this deft· 
nition has got thi<; imDlication and : 
am clea, in my mind that this jmpli · 
cation is inescc:pable. It alrn show�, 
how carelessly these things are heir..� 
drafted b,, the Lf'f',�1 Departm�nt an0 
how careless is the drafting. Let u,; 
not take this as th<> last word of wi� · 
dam. This is :� clE'ar case vih1c1, 
demonstrates that the Legal Depart· 
ment is absolutely inequipped for th•:· 
purposes of drafting, 

9>1T � .fl"(T�Vf q'TGjtt -q� � 
«�T�Fr 5ff�(f f<li� t· � mTffill 

t f<li #. �·<It �nft <fiT o!l"T�r G"T lr{ � 

�tf ir �a-�n: irr.;� f;r�� �, �� � · 

f;,1ITT;:;r �;;r 'ifrf�� �rf<li m;,� � cfi'T 

o-!fT<§!fT if �a-�n: 3;!"R 3;ff�rcrr G").j, 

<fiT Rfl=lf�1cf f <liltT '1fT . tf<ficfT � l 

�6'T (1 z-� � im ;q"r(f ir �r lflfr 

�--fufct:cf}c:\ (f�T f\fffcf\--� i orr� 

�lT ij' 1��.:c ltT if�·� � '5f1'6'1' <f>f 

�lcf1ll::fcfi Jr ;,Qr � I wr�· �;,- <fiT 

�·�6 ;:i f <lii::rr ;;rrr1 a-r 'ITT � ��.ft� 

�T lT°{ � I cf� wcr"ur � 3;fi� �rf i 

., ,:;fr�� if <fir{ f<f1Hrcr 5f'llfcf �r 

CJscfT � J 

� frr r ir :J,:ff!ITT cf. • err �t f <fi n;:i-,fri:r 

·�1 ;;rr q-< irmc:r.ft cf;r nr<f>� �ii' 1 



(i)  the State Bank of India cons- 
tituted under the State  Bank  of 
India Act, 195̂

SHRI B. P. MAURYA:  Regarding
Hr. Stephen’s amendment I would like 
to submit that we have accepted tnc 
amendment in spirit.  By  way  o. 
abundant caution we have made n 
clear in our amendment No. 330  I 
will be failing in my duty if I do not 
express my heartfelt thanks to the 
hon. Member’s wisdom. We have put 
it in legal form and I have already 
moved that amendment which I re­
quest the House to accept Regard­
ing Mr. Pandeya’s amendment,  we 
have made the definition in such a 
maimer so that any occupier or lessee 
may not escape the liability. That is 
why I cannot accept his amendment

2̂67  *** iextik Undet-  DECEMBEft ft, 1971 Sick TtMt tfmUr-
Ukingt {Nationalisation) BUI  takings {NatUmatUution) Mtt
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(li> a subsidiary bank as defined 
{  in the State Bank of India (SUtoi-
 ̂"diary TSSKEo

MR.  DEPUTY-SPEAKER:  Does
Mr. Stephen want to press in view y 
what the Minister has said?

SHRI C. M.  STEPHEN:  No,  Sir, 
I do hot want to press.

•Xfi of 1970?)

(iii)  a corresponding new  banfc 
constituted under section 3 of the 
Banking  Companies  (Acquisition 
-.and "Transfer "of Undertakings) Act, 
1970/; 

r -

/  (iv) any other bank, being a 
scheduled Bank as defined in clause

__(?) M  ̂tjon .Jjtf the Reserve
Bank of India Act, 1934?' (39).

MR. DEPUTY-SPEAKER: Vo s h 
have the leave of the House to with- 
driw his amendfhentt

SOME TON. MEMBERS:  Yes.

SHRI a M. STEPHEN:  I with­
draw my amendment, No. 214.

Page 2

after line 22, msert- 

Cu£°M97->

"(fa) ‘̂ Ordinance" me*is tbtf Sick 
(  TextifêPndertaking*  (NatianaUsa- 
Tion) Ordinance, l97f;.  <40'.

Amendment No. 214 u>a$ by leave
withdrawn

MR DEPUTY-SPEAKER:  Now I
will put l£e Qovemment amendments 
Not. 39, 40, 41, 42, 43, 44, and 230 
The question is:

jot lines 3~A gubttituke- 

‘(b) “bank" means..

Pag* 2,

Lines 36-27, for “sick textile under 
taking*’,  substitute  “textile com­
pany”, (41).

2,

line 28, M  liquidate** mtiftii- 
tute "includes such liquidator". (42 k

Page 2.

line 29, for “and includes", wW»* 
tut* “and also includoT.  <49),
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Pa#e X

tijter Ime 39, insert—

*<ga) “prescribed”  means  p̂s- 
trlbed by rules made und~r  ihis 
Act,’  (44)

Page 2, hne ̂9—

after •‘manager  of such owner 
ms«rt— $

*  but does not include -any person 
or body o£ persons authorised under 
the Industrie  (Developing «avi 
Regulation) Act 1951 (65 of *9*>1), 
or the Sick  Textile  Undertakings 
(Taking Over of Management) Act 
1072, (72 of 1972), to take over the 
management of the whole or inv 
part of the sick textile under­
taking ”  (230)

The motion was adopted

MR  DEPUTY SPEAKEH  1 win 
now put Dr P'andeya’s amendment 
Nor. 158 and 159

Amendments Nos 158 and 15& were 
put and nepatwea.

MR  DEPUTY-SPEAKER  Th

question i*’

Clause % as amended. stand 
part of the Bill ’

The motion teas adoptee

SHRI S R DAMANl (Sholapurj 
I am not moving my amendment.

MR DEPUTY-SPEAKER  I will 
now put Government amendment* to 
the vote of the House

Amendments made

Page 3

hne lb after ‘appointed day’ imen 
"every sick textile undertaking and” 
(45)

Page 3

Jim  17 for ‘ivtry’ substitute 
4ever> such'  (46)

(Shri B P Maurya)

MR  DEPUTY-SPEAKER  The 
question is

“Clause 3 as amended, stand part 
•f the Bill”

The motion was adopted

Clause 3 as amended was added fo 
the Btll

Clau<?t 4—(General effect of vesting)

MR  DEPUTY-SPEAKER  Now* 
we take up Clause 4  There  ar? 
Government amendments No 47. 48 
49, 50. 51, 116 and 231

SHRI B P  MAURYA  I oeg u 
move

Ctfttt** 2 as amended tofts *&*ed t 
the Btll

Clettitte 3—Mequiittttvn <r rights of 
owners in respect erf sick ttattle 

vndertoltings).

MR.  ©EPUTY-SPEAKER.  Now, 
we go to Clause S. There are amend­
ment! by Government Mbs 45 and 46 
and there Is one amendment No. t- 
&v Shri S R Xftatft*}

Page 3

line 30 for  textile company in 
relation to  subîtute  * owner  ot
(47)

Page 3

hne 41 for ‘this Act receives 
assent of the President", substitute 

Ordinance wa* promulgated*’
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Page 4.

lines 19 and 20, for “undertaking of 
the textile company is pending by ot 
against the textile company”, substi­
tute “undertaking, instituted or prefer­
red by or against the textile company, 
is pending". (49).

Page 4,

line 23, omtt “of the textile com­
pany”.  (50).

Page 4,

lines 26-27, for “this Act receives 
the assent of the President, is in pos­
session of. or  has", .substitute  “th" 
Ordinance was promulgated was  in 
possession of, or had”.  (51).
•

Page 3.

line 32,--after  ‘relating  thereto' 
insert—“and shall also be deemed to 
include the liabilities and obligations 
specified In sub-section (2) of section 
5",  (116).

Page 4,

line 19.—for “business of tho J>xk 
textile”, substitute ‘matter spec died 
in sub-section (2)  of section  5 in 
respect of the sick textile”. (231).

MR. DEPUTY-SPEAKER: There *■» 
amendment  No. 179 in the name of 
Shri Erasmo De Sequeria.  Are you 
moving?

SHRI  &RASWO  UK  SJSQUEIRa 
(Marmagoa): I beg to move:

Page 3,—

after line 38 tnsert—

Provided that Government shal* 
remain  liable  to discharge am 
amount against such obligations at 
aforesaid as may be determined by 
the appropriate court to bp the dif­
ference between the amount paid for

•Amendment N<\  was

such property and the amount held
to be fair market value  thereof.'
(179).

Sir, if you will, look at page ft sub­
section 2 of Clause  4 you will fine* 
that a new concept is being introduced 
in our legislation because by virtue of 
this subjection all  property shall 
vest in the Central Government and 
shall, by force of such vesting, be 
freed and discharged from any trust, 
obligation, mortgage, charge lien and 
all other incumbrances affecting  it. 
The problem (hat arises is that as you 
will see from the Schedule of this 
BiU a particular amount has been spe 
rifled as compensation—or if you do 
not like that word—or amount tur 
the assets taken oVer.

Sir, I had raised a point of order on 
this, which the Chairman was pleased 
to rule out.  I then wrote to tho 
Rules Committee, and it pains me tv 
see that even after one week I have 
not heard anything  We are supposed 
to be the guardians of the Peoples* 
money and we are asked to appro­
priate it without  being given any 
detail. This is a matter which should 
be of great concern to the House

My  point is. that if there is «»n 
asset which is taken over  by  th-* 
Government and against that asset 
some money has been lent by some 
person or institution on the securitv 
of that asset and, mind you, this per­
son has nothing to do with the sick 
textile undertaking,  it is some other 
person who having seen an asset came 
to the conclusion that Ihe loan that 
he was making was secured by that 
asset and has made that loan, you ar< 
by virtue of this sub-section takine 
away from him literally the right to 
recover his money. Therefore, I say 
in my amendment that while the asset 
is taken over by Government, Gov­
ernment shall remain liable to dis­
charge the liability that attaches to 
that asset to the extent that there 1* 
difference between the price that ha* 
been paid for that asset and fait
feet value of that emeiL 

moved witfe the cecoawnetidarion ot uic Present
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Therefore, Sir, I would like to pres*, 
this  amendment  because,  in  thi. 
House, we should not he a party to 
the creation of anything that  goes 
against the basic tenets of the rule of 
law. And, one of the basic tenets is 
this. There is an act which permit*- 
mortgage and pledging. As a result 
of that act, whatever be the item oi 
mortgage, it is the first to be attached 
in case the money is not paid. And, 
by this enactment, by this sub-clause, 
wt' art* taking away that principle 
To this T would like to object in tiie 
strongest possible terms.

Sir. I press my amendment.

SHRI B, P. MAURYA. Mi. Deputy- 
Speaker, Su\  about  the  objection 
which my hon. friend raised, at the 
time when the Bill was going to 1 e 
pressed for the clause by clause consi­
deration, at that time, the Chairman 
was kind enough to rivc a ruling and 
again the hon. Membei is raising that 
Under Rule 69, the financial memo­
randum needs giving the recurring and 
non-recurring amounts of expenditure. 
How the amount is going to be cal­
culated is not needvd under rule 69 
At that’ time ruling was given by the 
Ch«m\

About this amount, the <»ntire sys­
tem is divided  into  two—the pro­
management takeover period and thv 
post management  takeover  period. 
We take the entire responsibility of 
the postmanagement takeover. Regard­
ing pre-management takeover,  there 
are workers’ dues and there are cer­
tain amounts that are to be met ac­
cording to Schedule II.

SHRI ERASMO de SEQUEIRA:  I
am talking about the capital account 
and not revenue account. There is a 
basic difference between the  capital 
account atid revenue account.

SHRI B. P. MAURY A;  I am com­
ing to that. Please be patient.  Ac- 
oordtog to Schedule 2, Part B, if then

18, im (SAKA)  Sick 1 extile 274
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is any amount due, whatever be the 
amount that is calculated in meeting 
the priorities, when it comes to the 
loan or advance  or mortgage, that 
amount will go to them.  Excepting 
this, the hon. Member has not  got 
any other point.  As you know. Sir, 
when the Constitution was amended, 
in place of the word ‘compensation* 
the word ‘amount’ was  substituted. 
That amount should not be illusory

In this case, the amount is not 
illusory and whatever amount is fixed 
and mentioned in Schedule I, is fixed 
having kept the liabilities  in  mind 
which are there. I therefore submit 
that I cannot accept his amendment.

MR. DEPUTY-SPEAKER  Before 
I put the amendments, 1 would like 
to clarify the position, Mr. Sequeira 
raised a point of order at a particular 
stage of the discussion. That was with 
respect to the financial memorandum. 
Your point was whether the financial 
memorandum was adequate in view of 
the fact that it did not give any indi­
cation as to how you have arrived at 
a particular amount. That is what you 
were saying.

Now. the Chairman who was m the 
Chaii at that time, ruled that  the 
Financial Memorandum was adequate 
and that discussion could go on. You 
have written to the Rules Committee 
and I am told that that is being consi­
dered.  That is the point I want to 
clarify.  Since you have referred to 
it, I thought that I should clarify the 
position

Now, 1 shall put all these amend­
ment’s of Shri Maurya to the House.

The question is:

“Page 3,

line 30, for  t extile company in 
relation to” 'uhstilute “owtier 
of,  (47)



275 Siek 1 *xtile  DECEMBER
taking* (Nationalisation i Bill

I Mr. Deputy-Spenker)

“Page 3.

hne 41, for “this Act receives the 
assent  of the President” 
substitute  “the  Ordinance 
was piomtftBtfted".  (48).

•‘Page 4,

lines 19 and 20. for “undertaking 
of the textile  company  is
pending by or  against  the 
textile company’ substitute 
‘undertaking,  instituted  or 
preferred by or against  thv 
textile company, is pending".
(48)

Page 4,

line 23, omit “of the textile com­
pany” (50)

Page 4,

lines 26-27. for 'this Act receives 
the assent of thv President, is 
in possession of, or  has", 
substitute “the Ordinance was 
promulgated, was in  posses­
sion of, or had".  (51)

Page 8, line 82,—

after “relating thereto” insert—

“and shall also be deemed to in­
clude the liabilities and obli­
gations specified in  sub-sec­
tion (2) of section 5*’ (116)

Page 4, line 19,— 

for “business of the sick textile”, 

substitute—

“matter specified in  sub-section
(2) of section 5 in respect of 
the sick textile’*.  (231)

The motion wa$ adopted.

MR. DEPUTY-SPEAKER: I would 
now put Amendment No. 179 to clause
4 moved by Shri Erasmo De SequeSra 
to the vote of the Mouse.

Amendment No. 179  was  put  and 
negatived,

•The Amendment was moved with
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MR  DEPUTY-SPEAKER:  The
question is:

“That clause 4, as amended, stand 
part of the Bill.*

The motion was adopted.

Clause 4, as amended, was added to 
the Bill.

Clause 5—(Central Government or 
National Textile Corporation not to be 
liable for prior liabilities.)

MR. DEPUTY-SPEAKER: We now 
tske up Clause 5.

SHRI B P MAURYA:  Sir, I be*
to move:

Page 5.

Hne 28, after “1972”, insert—

"and ’ncludi‘«? the  West  Bengal 
State  Textile  Corporation 
Limited which has advanced 
amounts to sick textile under­
takings in the State” (S3)

•Page 4,—

for the marginal heading to clause 
5, substitute—

“Owner to be liable for certain 
frrior liabilities." (117)

•Page 4, line 37,—

for ‘‘Every liability*’ substitute—

“Every liability, other  than the 
liability specified in sub-sec­
tion (2)” (118)

•Page 4, line 41,—

for “Provided thst any liability"

substitute—

“(2) Any liability’*  (119)

•Page 5. lines 4 and 5.—

for “be the liability of the  Na­
tional Textile Corporation and 
shall be discharged by  tba* 
Corporation.”

the recommendation of the President.
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sttbsttttite—

"be the liability of the  Central 
Government and shall be dis­
charged, for atid on behalf of 
that Government, by the Na­
tional  Textile  Corporation" 
(120)

•Page 5, line 8,—

jar "(2)” substitute “(3)” (121)

♦Page 5, line 16,—

dfter “claim or dispute" insert—

in relation to anv matter  not 
iffetred to  in  sub-section
(2),”  (122)

Page 5, line 10,—

omit "pension, gratuity" (227)

DR LAXM1NARAYAN PANDEYA. 
Sir, 1 beg to move:

Page 4, line 39,—

for “of such owner and *hall be 
enforceable against him and 
not against the*’

substitute—

“of the” (76)

SffRI S. M. BANERJEE (Kanpur): 
Sir, I beg to move:

Page 5, line 2,—

after “in respect of any period”, 

insert "prior to and". (77)

SHRI RAM SINGH BHAI (IndoreV 
Sir, 1 beg to move:

Page 4, line 37,—

a$t*r “undertaking", insert

êxcept the liability of the em­
ployees,” (83)

Page 5, Une2̂ —

for "aftw” ‘'‘before”

(«)

(Nationalisation) Bill

Page 5, line 4,—

omit on and from the appointed 
day,” (85)

Page 5, line

omtt “no” (86)

Page 5, lines U and 12,—

omit “in respect  of any penod 
prior to the appointed  day"
(87)

SHRI  DINEN  BHATTACHARYA 
(Serampore);  Sir, I beg to move:

Page 4, line 40.—

add at the end—

“s»ave and except the liability fat 
the legal dues of the emplo­
yees.'’ (90)

Page 5, line 22,—

add at the end—

“except in case of any  liability 
for not implementing  any* 
thing regarding the  interest 
of the employees” (91)

SHRIMATI  ROZA  DESHPANDS 
(Bombay Central):  Sir, 1 beg to
move:

Page 5, lines 2 and 3,—

omit “in respect of  any  period 
after the management of such 
undertaking had been take** 
over by the Central Govern* 
ment,” (93)

Page 5~ 

omit lines 9 to 13 (94̂

Page 5, line 15,—

after “undertaking” insert

“ ‘excepting that relating to any 
employee/employees  arising 
out of industrial dispute’.*’ 
(95)

SHRI SEZHIYAN (Kumbakonam): 
Sir, I beg to move:

amendment was moved with the recommendation of the
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Page 5,—

after line 3, insert—

(d) all guarantees given by  «> 
State Government or by  a
State Textile Corporation to 
the banks and other financial 
institutions in respect of loans 
given to the sick textile un­
dertaking*. and all loans ad­
vanced to s»uch undei takings 
by banks and other financial 
institutions and  any  credit 
availed of foi thv purpose of 
trade 01 manufacturing ope­
rations in the period aftet 
take-over of  the  manage­
ment'’ (103)

SHRI VASANT  SATHE (Akola)
Sir, I beg to move

Page 4, line 39 —

for “such owtier and shall be en­
forceable against him  and 
nor

nibitimte—

the Central Government or the 
National Textile Corporation 
and shall be enforceable <10 0

Page 5, line 2,—

after “period” insert  “before or 
(110)

Page 5,—

omxt lines S to 22 (111)

SHRI TRIDIB CHAUDHURI (Bei- 
hampore)  Sir I be*? to move

Page 4, line 37,—

after “undertaking” insert—

“with the exception of the liabili­
ties specifically mentioned m 
the provisos (a) (h> âd (c) 
to this section” (131)

takings (Nationalisation) B(U

"(e) wages,  salaries,  provident 
fund, pensions, gratuities and 
other dues of employees of the 
sick textile undertakings  in 
respect of any period both be­
fore and after the manage­
ment/’ (182)

Page 5, line 15,—

after “undertaking insert

“other than those  relating  to 
claims of wages, salaries, pro­
vident fund, pension, gratuity, 
and other dues of employees 
of the undertaking” (133)

SHRIMATI PARVATHI KR1SHNAN 
(Coimbatore)  Su, I beg to move:

Page 5,—

after line 3, inseit

“(d) all amounts paid  to these 
undertakings as fixed deposits 
by individuals in respect  of 
any period pnor to the take­
over by the Central Govern­
ment/' (135)

SHRI S R DAMANI  S»r, I beg 
to move

Page 4, lines 44 and 45,—

for “after the management of such 
undertaking h#d 'been taken 
over by the Central Govern­
ment/’

substitute—  H **
*

“at any timejfpr the purpose of 
preventing the closure of such 
undertaking and  for  main­
taining*̂ its working* (13&)

Page 4. line 46 to 48,—

for “after the tn&nagement of rack 
undertaking had been taken 
over by the Central Owrero- 
mentr’

substitute—

Fag* 5-

fO* Ifctns 1 and 2, substitute
“at anr tine tor the purpoaa 0* 
preventing the clottm* of auri*
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injg its working’* (139)

Page 5, lines 4 and 5,—

after 'Textile Corporation" insert

*‘or the State Textile Corporation, 
as the rase may be/’ (140)

Page 5, line 43,

add at the end—

“or the State Textile  Corpora­
tion" (141)

Page 6, line 18,—

add at the end—

“or the State Textile  Corpora­
tion” (142)

Page 5, line 22,—

add at the end—

“or the State  Textile  Onpora- 
tion” (143)

Page 4,

for lines 42 to 45. substitute—

' (a) loan*, advanced by the Cen­
tral Government or a  State 
Government., or both, to  a 
sick textile undertaking (to­
gether with interest thereon) 
after the management of such 
undertaking had been  taken 
over by the Central Govern­
ment, or the State  Govern­
ment, including the  amount 
advanced by the State Gov- 
tnuni'nl during the per«ori in 
which the sick textile rnder- 
taking hart >>een tnken ov*»r 
op lease and hcertce basw l>v 
the State Government, or "he 
State  Textile  Corporation 
(1461

Page 8,—

after line 3. insert—

"tt> guarantees given by the Cen­
tral Government, or the Stote

Undertakings 

Government, or the  National 
Textile Corporation, or  the 
State Textile Corporation, on 
behalf of the sick textile un­
dertaking whether before or 
after  taking over  of  its 
management under th** Indus­
tries (Development and Regu­
lation) Act, 1951 or under the 
Sick  Textile  Undertakings 
(Taking over of Management) 
Act 1»72." CH7)

SHRI RAJA KULKARNI (Bombay- 
North-East)  Sir. I beg to move.

Page 4, line 45 —

add at the end—

or fhe State iJo\«mmen‘  in­
cluding the amounts advanced 
by the State Government dur­
ing the period the Mills were 
taken  over  on  lease  and 
licence, by the State Govern­
ment Stale Textile  Corpora­
tion” (172)

Page 5.—-

after line 7, insert—

“(1A) Any liability arising out of 
the guarantees given by the 
Central  Govei nment.  State 
Government, National Textile 
Corporation,  or  the  State 
Textile Corporation to fhe side 
textile undertakings vrtnether 
before or after  the  taking 
over  of  their management 
under Industries  (Develop­
ment  and Regulation)  Act 
1951 and Sick Textile Under­
takings  (Taking  over  of 
Management) Act. 1972 shall 
be discharged by the National 
Textile Corporation  if  and 
when these guarantees  are 
invoked by the financial insti­
tutions*’ (17S)

SHRI C M STEPHEN (Muvathu- 
pua-ha)'  Sir I b«‘g to move*

Page 5. line 16 — 

after ‘"claim or dispute" insert



283 Swk Textile Under-  DECEMBER 
takings (NaUunaUsation) Bill

I Shri C. M. Stephen}

“other than those relating to dues 
owing to the employees” (183)

Page 5, line 28,—

add at the end—

“and includes the Kerala Textile 
Corporation’’ (184)

Page 5, line 12,—

for “appointed day” substitute

“take-over of management by the 
Central Government’’ (194)

Page *». hne 17--

ior “that day” substitute

'‘the take-over of management bv 
the  Central  Government 
(195)

Fage 5, line 20 —

for “appointed day’ substitute

’takeover of management by the 
Central Government” (196

S*r. before we proceed with the 
daffussion, I rise on appoint ol order 
with respect  to  this  clause.  My 
submission is that  this clause as 
framed and which is now before us 
lkas got two sub-clauses which are 
mutually  contradictory.  If  this 
disvussion, I rise on a point of order 

came *»s tw« separn<e rlauses 
and one rlause was passfcd,  I would 
have taken objection that the succeed­
ing t-iaus** is m contradiction  to the 
fonrer clause and that this should  t 
be tak«n up

Now that they are clubbed, together,
I want to raise a point of order The 
details are the»?e.  If you read sub­
clause (2) Any liability arising in 
respect  of  ’  and  com® to (c) 
‘Wage#, salaries  and other dues of 
employees  ’

MR  DEPUTY-SPEAKER.  Which 
are you leading?

10, im  $ick Team a&t
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SHRI C. M. STEPHEN. I am read­
ing r ausc 5(2)(c)

MR. DEPUTY-SPEAKER:  Here it
is ‘no liability....’.

SHRI B. P MAURYA: Page 9, line 
1 as a new clause, because I hava 
moved an amendment,

MR. DEPUTY-SPEAKER: You are 
referring to the clause or amendment?

SHRI C M. STEPHEN:  I am re­
ferring to the clause as la the Bill— 
‘Provided that any liability arising../.

MR. DEPUTY-SPEAKER  That is 
clause 5(1)(c)

SHRI C M STEPHEN:  Yes. I am
soity

'‘Wages  salaries and other dues 
of employees  of  the sick textile 
undertaking,  in respect  of  any
period after the  management of 
such undertaking had been  taken 
over bv the Central  Government 
shall  be the liability of  the
National Textile Corporation  and
shall be discharged . **

That is to say  the entire liability 
dlter th»k <iate of  takeo\t*r  <»f the 
management is, according to this sub­
clause the liability of the Corporation. 
But toning to the next clause, it 
sajs.

“For the removal of doubts, it is 
hereby declared that—'

‘'(a) save as otherwise provided 
elsewhere in this Act, no claim for 
wages, bonus, rate, rent, taxes, pro­
vident fund, pension, gratuity and 
any other dues in relation to a sick 
textile undertaking in respect of 
any period prior to the appointed 
day shall be enforcible against the 
Central Government or the National 
Textile Corporation”.

What I am submitting is dues to the 
employees m the former cJasuse a*®
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defined as wages, salaries and other 
dues; subsequently it is stated wages, 
bonus,  provident  fund,  pension, 
gratuity  and  all  that.  Here 
a  difficulty  arises.  Sub-clause 
U)  that  all  liability  subse­
quent to the date of take over is 
the liability of the Corporation. But 
in (cX of sub-clause  (2). they say 
that no liability prior to the appoint­
ed day shall be the liability of the 
Corporation.  Appointed day is  1 
April 1974.  But the  takeover day 
from 1969 onwards.  In one sub- 

clause they say that all liabilities sub­
sequent to the date of takeover are 
the liabilities of the Corporation; m 
the other sub-clause, they <say *For 
thi removal of doubts, »t is hereby 
declared that no liability prior to the 
{appointed day shall be the liability 
of the Corporation’. Clearly these are 
two mutually contradictory positions 
I knô they will come out with the 
argument that  'Save  as  provided 
f*L>ewhere in this Act’ will save the 
clause.  My submission is that ‘save 
as provided elsewhere  in  this Act* 
miu>t be exclusive of this clause. We 
ait passing a clause  When you say 
where in this Act’, it cannot mean 

in the same clause.  So whatever is 
'.pecifled in that clause is covered by 
tl'.*.  ‘Ehsewhere m the Act’ can only 
Ik elsewhere in the Act exclusive of 
this «H«use, some other clause, not 
the same clause.
So there are two mutually con­
tradictory positions. It is a stultifica­
tion; it a statutory fraud and snould 
not be permitted. If these had come 
in two separate clauses, I could have 
objected alter the first clause was 
passed saying that this is covered by 
the previous clause and you shall not 
pass, the second clause. But they are 
clubbing the two together. So I am 
barred from raising my objection that 
way. But in essence the contradiction 
is embedded in this clause.
Therefore, my submission is that 

this is a clause inherently contradic­
tory and consequently nugatory which 
is before m and should not be allowed 
be put to the House. Hence my 

point of order.
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MR.  DEPUTY-SPEAKER:  I am
getting a little confused myself about 
it. You have raised a very pertinent 
point of order; you say that you are 
giving by one band and taking away 
by another; that is what you have 
said.

SHRI B.  P.  MAURYA:  I shall
start with the same wording which 
the hon. Member quoted: "Save as 
other is orovided elsewhere  in this 
Act----” There are two definite posi­
tions covered by clause 5. Sub-clause 
1(c) deals with the post take-over 
period as the hon. Member was kind 
enough to say. Sub-clause 2(a) deals 
with the period before the appointed 
day  The hon. Members view is that 
so far as the liabilities of the post 
take-over period are concerned, they 
are being owned by the Government, 
but according to sub-clause (2) (a).
So far as the liabilities including the 
dues  of  the  workers  before the 
appointed day are concerned,  they 
are not the liabilities of the Govern­
ment. This is the idea of contradic­
tion behind that provision.

The hon. Member further objected: 
how this ‘save as otherwise provided 
elsewhere in this Act” can be affective 
against one part in the very body of 
this clause. The Benthan’s theory of 
legislation k very clear on this point. 
Every part ol‘ the clause  has  an 
identity uf its own.  They may be 
having different character. Not only 
this part will  be applicable to the 
other  section of the Act, but shall 
apply to its main body also.  Any­
where if there is any provision con­
trary to this, i.c,  sub-clause  2(a). 
it will also be covered. That is my 
submission.

SHRI SEZHIYAN:  You say ‘else­
where in this Act*, you do not say 
‘clause’. One clause can be taken as 
an entity: you can refer to the same 
clause.  It will apply to some other 
clause, not the same clause.

SHRI VASANT  SATHK:  Unfor­
tunately the explanation given by the 
hon. Minister  has  made confusion 
worse confounded. I am sure that if

Sick Textile  AGRAHAYANA 19, 1896 (SAKA)
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he applies his legal mind, he will see 
the contradiction which is so glaring. 
We must tcike this as one clause, 
clause 5' we arc going to pass clause
S as one clause.  1 and 2 are sub- 
clauses of clause 5  We are not going 
to vote separately sub-clauses 1 and
2.  Therefore clause 5 must be taken 
as a whole.  Clause  5(1) (c) says: 
Wages, salaries and other dues of the 
employees of the sick textile under­
takings in respect of any period after 
the management of such undertaking 
has been taken over by the Central 
Governments is a liability, shall be a 
liability on and from 1st April 1974, 
of the National Textile Corporation 
and &hall be discharged  This is n*hat 
we want and the hon. Minister is right 
when he says that we take this res­
ponsibility.  You  are  taking  the 
responsibility from the date of the 
take-over.  Let us not confuse the 
date with  The  appointed date, not 
from 1st April 1974 but  in  some 
rases even earlier. For instance, the 
Model Mills were taken over by the 
Government in 1956 under the In­
dustries (Development and Regula­
tion) Act.  You say that from 1959 
onwards—or whatever be the date in 
the case of various other mills—we 
shall be liable by virtue of sub-clause 
(l)(c).  We are happy you are 
accepting this liability.  But before 
the ink has dried, you say in sub- 
plause  (2)  'Tor the  removal of 
doubts ..."  etc.  If sub-cl a use (2> 
was an independent clause, then the 
interpretation you are giving is all 
right  But that is not so here  Sub­
clause <2) precisely refers to all thtt 
has preceded and says, "For the re­
moval of doubts----” Which are the
doubts? Doubts created by sub-clause 
(1).  So, if there was any doubt in 
anybody’s mind  that  worker* are 
going to get anything, we are making 
it clear now and it says, “Save as 
otherwise provided elsewhere in this 
Act"  Elsewhere we do not know 
where it is; we have to search for it 
It is clear as sunlight.

“No claim for wages, bonus....

oi any other dues in relation to any 
sick textile undertaking 1x1 respect 
of any period prior to the appointed 
date shall be enforceable against the 
Central Government or the National 
Textile Corporation.”

That means, the period from 1959 to 
1974 goes with one stroke.  This is 
blowing hot and cold in the same 
breath.

SHRI S. M.  BANERJEE;  Sir, Z 
appreciate  Mr.  Stephen’s point of 
order  If you kindly read line 1 of 
page 5, it says:

“wages, salaries and other dues 
of employeê in 1 elation to j t-K'k 
textile undertaking  in  respect of 
any period after the  management 
of such undertaking'has been taken 
over by the Central Government. *

In my amendment No. 77, I have said, 
“m respect of any period prior to and 
after the management of such under­
taking has- been taken over by the 
Central Government”  I have said 
that the period prior to the taking 
over  also  should  he  taken  into 
account

MR  DEPUTY-SPEAKER:  What
are vour amendments9

SHRI S M. BANERJEE: Nos. 77 
and 99  I would only request you to 
ask the hon. Minister to clarify the 
doubts and accept one of fhe amend­
ments. either Amendment No, 94 or 
99.

MR DEPUTY-SPEAKER:  Before
coming to the amendments, let us deal 
with the point of order.

SHRI S. II. BANERJEE:  This
particular doubt can  be  removed 
only by accepting these amendments.

MR DEPUTY-8PBAKKR:  W* will 
come to that. 

SHRI  ERASMO d* SBBQOTttRA’ 
Besides the point »o welV̂wsplafned
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bar Shri lallis, I would Hke to bring 
your attention to  one more thing. 
This appears to b* in exercise in 
«ome sort of absurdity, because m 
sub-clause (c) it is Stated that this 
•hall be the liability of the National 
Textile Corporation and shall be dis- 
charged by that Corporation.  Then, 
for the removal of doubts it is stated 
that it shall not be enforceable against 
the National Textile Corporation.  In 
one breath you say 1  accept the 
liability**  and immediately you say 
4*foa cannot take action against me**. 
This is a  delightful law.  In every 
second sentenA you have something 
like this.

w* wft www *wnr. wsw 

for fa trft vtfwmt m 

mr  m % aft 

twwwrr tot

t, m  % vxx fro tot ̂

sft  w w*rr *̂*rr fa

firarvr $>rr, w s ^ tt? 

wfot? w wt ?rwta*r fw marwR? $ 

ifrc w  ^ «pt ̂ >r*Rr vrnrr 

vmw 113ft ofrfs irn> mix

$trr *crf̂ i 

*wr«rr  *r»r vft mfm  § %tn

vf8*nW  *

SHRI B. P. MAT7RYA:  Just now 
4hia  august  Bouse  has  approved 
clause 4 where, in order to take 
abundant  precuaiion,  necessary 
amendments have been put in sub­
clause (8). Sub-clause (0) of clause 
4» «« amended, reads:

"If, on  the appointed day, any 
auit» appeal or other proceedings of 
whatever nature in relation to any 
matter specified in sub-section (2) 
of aectton ft in respect of the flick 
iwctile undertakings of fee textile 
company is pending, the same Aali 
not abate, b* diaeontinued or bite 
«y way prejudicially affected by 

»*

reason of the transfer of the tick 
textile undertakings of the textile 
company or of anything contained in 
th&s Act but the suit, appeal or 
other proceeding may be continued, 
prosecuted  and enforced by or 
against the National  Textile Cor­
poration.**

Moreover,  to this  clause itself, 
amendment Ntos. 120 and 122 are also 
moved by me. Taking these amend­
ments into consideration, it *™>tom the 
position  very clear that there are 
provisions at different stages of the 
Bill where the saving clause is pro­
vided.

Then, sub-clause (2) (a) of Clause 
5 is not an independent clause.  It 
cannot have an independent effect. I 
have been submitting in the very 
beginning that fhtSs will not be con­
tradictory, if enacted, to sub-clause
(1) (c) of clause 5.  It is just an 
abundant precaution that is being 
taken by providing this that whatever 
litigation is there about the  dues 
before the appointed day, they ere to 
go against the owner.  That is my 
submission. I think, this should make 
the position very clear.

SHRI SEZHIYAN:  Sir, clause 4*
sub-section (6) says:

“If, on the appointed day, any 
suit, appeal or other proceeding... **

Suppose there is no suit, there is no 
appeal, and there is a clear liability 
already decided.  What will happen? 
That will not be covered by clause 
4, sub-section (6).

SHRI ERASMO DB SSQUXR1A;  I 
would suggest, if you say, “save as 
otherwise provided elsewhere in this 
clause or Act*, that will make the 
position dear.

SHRI C. If. STEPHEN:  Sir, the 
More you look aft it the more confus­
ing it baeomt....
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MR.  MPDTy-̂ >MK*B:  I  can
tell you I am all confusion myaelf.

SHai C. M. STEPHEN:  If you
look at it, in (c), you say, “wages 
salaries and other dues’*. Mr. Baner- 
jee has moved an amendment, asking 
for the Solicitor General’s opinion, to 
explain what is  meant by  “other 
dues”. Subsequently, you have omit­
ted “salaries". In the place of ’*wag>s 
and salaries”, you say. “wages and 
bonus”.  Then, you bring in “rent, 
taxes and all that” which have noth­
in 3 to do with the workers. And then, 
you say, “provident fund, pension piyi 
gratuity”.  This is all provided in 
CO....

SHRI B. P. MAURYA: If the hon. 
Member is coming to provident fund, 
pension and  gratuity, i can clarify 
that position.

SHRlC. M. STEPHEN:  I am not
bothered about \hat now. I am now 
only bothered about the framing of 
it.

The first question is as to whether 
“save as otherwise provided" will by 
all canons of interpretation of a statue 
have the 'effect that "save as other­
wise provided” will cover the other 
sentences in the same clause. It will 
not, according to me. This is a mat­
ter on which legal opinion is neces­
sary.

Then the other  question is as to 
whether “other dues" ŵll  include 
provident fund, pension, gratuity and 
all that.

My submission is that if these wages, 
salaries, bonus, provident fund, pen­
sion, gratuity, all these things, subse­
quent to the date of take-over are ex­
pected to be taken over by the Central 
Government and are expected to be 
enforceable against the Central Gov­
ernment or the Textile Commissioner, 
why must there be this clause? I do 
not understand.

If this is put, why does this thing 
come? The only purpose can be that

all tKe dues prit# tftr the appointed 
dqy ̂  *et b̂. anight by the subse­
quent’ clause, tyis *nutual contradict ’ 
tion should .not be  accepted.  The 
StstuWnRSn willlSe a mockery. We 
must not allow that

SHRI S. M. BANERJEE:  I would 
draw your attention to page 9 of the 
Bill where it is stated:

“(c) wages, salaries and Other 
dues of employees of the sick tex­
tile undertaking, in respect of any 
period after thfe management of such 
undertaking had been taken over 
by the Centrfel Government"

‘Prior to take-over' was not covered, 
and that is why I have znpvpd my 
amendment.

In Clause 2 the phrase  ‘Save as 
otherwise provided in the Act’ will 
nullify the whole thing,

SHRI VASANT SATHE: Mr. Mau­
rya is an eminent lawyer. But, as a 
colleague, I would like to bring to bis 
notice one thing before he replies. 
He also knows that there is one very 
well known principle of interpreta­
tion, i.e. Generalta  spectalibus non 
derogant...,

SHRI C M. STEPHEN: 
the spelling?

What is

MR. DEPUTY-SPEAKER:  Thera I 
plead complete ignorance.

SHRI VASANT SATHE:  It means 
that, if a general provision and a spe* 
cial provision  appear in the same 
place, the special provision shall 
prevail and not the general provision.

MR. DEPUTY-SPEAKER:  That is 
in our rules too.

SHRI VAftAKT SATHB;  Here the 
genergl, pbz&se is, *.,. .and other dues 
of employên\ My friend, hon. Sfori 
wfawr* has tjpie* to say tfc*t the
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tetttion i8 to save that.  But the 
roomentyou say that the wages, bonu*, 
provident fund, pension, gratuity and 
other dues shall not be the liability, 
by special provision, you are taking 
away the entire effect. This will itaVe 
tha off act of nullifying the whole thing 
completely.

SHRI C. M. STEPHEN:  I want to
make one more submission.  Apart 
from all these and without prejudice 
to the contentions that are being put 
forward, 1 want to  point out that 
there is another aspect, to it. There 
are two legal concepts:  on* concept
is that there can be a liability; the 
other concept is enforceable liability 
and non-enforceable liability.  For 
example, if a debt is time-barred, it 
will remain a liability, but the only 
thing is that it cannot be enforced, 
it is not enforceable. Here they say 
that they taka over the liability, but 
in the subsequent  clause they say 
that, although they take over the lia­
bility, they hereby declare that  it 
shali not be enforced against them. , 
This is the total crudeness of the 
whole picture that is emerging. In one 
sense, you accept liability and at a 
subsequent place you tSf that it shall 
not be enforced. And you say that 
that is not the  meaning. Then the 
mutual contradiction arises. It is an 
absurd proposition that ia  coming 
forward.

SHRI VASANT SATHE:  It is
utterly dishonest.

SHRI C. M. STEPHEN:  Yes; it is 
utterly dishonest.

SHRI TRID8B CHAU0HXJRI (Ber* 
hampore):  I would put just one
<tuettion.  What prevent* him from 
putting tthdafe two Clause* in line and 
making than oonsirfeat?  The fce«t- 
teke-ov«r liabilities ate accepted. 00, 
in Clause % yott also put* that ao that 
they ate dombfettt •

SHRI K&AdMO BE  SBQOTBA: 
Now let him come out with fhe real 
intentions.

SHRI B. P. MAURYA:  My. Sub- 1
mission is that the hop. Members have 
raised two joints. One is a legal 
isfue and other about the scope at 
thte iiafbllity. So far as the acope of, ̂ 
the liability is concerned, that >
the issue at present. At present, the 
issue is, aa raised by Shri Stepfcenand 
also by other friends, how a provision 
which is provided in sub-clause .(1) 
(c), the same i* being talsei* away 3 
by another provision aub-clau#*  ,?
(a).  That is  the  only  issue  at 
prepant.

So fbr as the scope of the liability , 
is concerned, when we come to that, 
we will be discussing it in detail As 
I was submitting,"*In clause 4 pre­
viously—if you are kind enough to see 
clause 4—one amendment i* moved 
by me. That is amendment No. 31C

SHRI C. M. STEPHEN:  That has
nothing to do with this.

SHRI B. P. MAURYA: ....which 
says:

Page 3, line 32,—

after “relating thereto” insert

‘and shali also be deemed to in­
clude the liabilities and obligations 
specified in < sub-Section  (2)  ot 
section V.

Sub-section (2) is basically sub­
section Ci) prviso and according to 
the amendment moved by me, it will 
become sub-section (2) <af Section & 
if passed by this House.. Thus, it has 
already been provided.  The  argu­
ment, of Shri  Stephen—I  am  not 
seeing fciifo here n<?w, I wish he was , 
here—as also that of Shift Sathe is 
that you cannot Take away the right 
given in me suWlause in the same 
clause by another sub-clause.  That* 
has also been said by other hon. Mem­

bers. ,  * .

MR DtPUTY-SPEAlteR: Let me
get it clarified. The more we argue, 
the more confused we are.
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SHRI SEZHIYAN;  Take, lor ex­
ample,  amendment No. 52.  There, 
trying to amend the clause, they are 
going to exclude the section.

SHRI B. P. MAURYA:  I am not
pressing that amendment, as I said 
earlier.

SHRI S. M. BANERJEE rose.

MR.  DEPUTY-SPEAKER:  Mr.
Banerjee, why not let me understand 
as to what are the issues involved.

SHRI S. M. BANERJEE: I went to 
understand. Now amendment No. 116 
of Shri Maurya is:

“Page 3, line 32,—

after ‘relating thereto’ insert—

“and shall also be deemed to In­
clude the liabilities and obligations 
specified in sab-section (2) of sec­
tion 5".

It means sub-section 2 of section 5 
which says:

“For the removal of doubts, it is 
hereby declared that,—

(a) Save as otherwise provided 
elsewhere in  this Act, no 
claim for wages, bonus, rate 
rent, taxes, provident fund, 
pension, gratuity or any 
other dues ai relation to a 
sick textile undertaking in 
respect of any period prior 
to the appointed day, shall 
be enforceable against the 
Central Government or the 

'  National Textile  Corpora­
tion;-

He is actually including these liabili­
ties also and obligations specified  in 
sub-section (2). What is the necessity 
of having this provision at all?

1600 hr*.

SHRI B. P. MAURYA:  X can tell 
him that ifter the amendment it will

become sub-clause (8). We refer to 
sub-clause (2) as amended. That is, 
clause 1 will become 2, and clause 2 
will become 3. So we are mentioning 
proviso one,

MR.  DEPUTY-SPEAKER:  Where
is Mr. Stephen? He raised this very 
important point. He is not here...

SHRI VASANT  SATHE:  I am
here.

MR. DEPUTY-SPEAKER:  I  am
sorry, he should be here.  He has 
raised certain points. I aid  a little 
while ago that ‘the more I hear the 
arguments, the more confused I be­
come*. Well, in the first place, I am 
not a lawyer but I have a strong com- 
motisense. After all, law boils down 
to commonsense. I have never  stu­
died law in my life. Let me make this 
confession........

SHRI S. A. SHAMIM  (Srinagar): 
You have not missed much, I did!

MR. DEPUTY-SPEAKER:  But the
law that we make here affects  not 
only lawyers,—the vaguer a law is, 
the more of a paradise it is for the 
lawyers,—but we are making a law 
for the common people, for those who 
will be affected by this law; they also 
should understand this. Now, if  a 
person like myself finds it difficult to 
follow what is going on, then I can 
very well see that there is argument 
that a deeper look into this particular 
provision should be made.  Why  I 
tell you this is, I have the duty to 
see that a particular Bill before the 
House is passed. I also have the duty 
to see that the Bill is passed in all 
seriousness, in all responsibility. That 
is not only my duty, it is also the 
duty of the House to see we do not 
just pass things just like that  And 
when anything is brought to the 
attention of the House we must pay 
attention to that and to this extent 
I am grateful to Mr. Stephen,  Mr. 
Sathe and other Members for having 
brought this to the attention of the 
House.
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Whenever I come to this Chair to 
preside I hurriedly go through every 
Bill, the Statement of  Objects  and 
Reasons, the Financial Memorandum, 
certain other provisions and so on and 
so forth so that I may know what is 
the general trend but it is not possi­
ble for any Presiding Officer to go 
through every Bill clause by clause. 
It is not possible. It is not possible 
for any Member also.

SHRI SEZHIYAN:  Even Ministers
do not go into them.

MR. DEPUTY-SPEAKER; Minister 
or anybody. It is only those Members 
who specialise in that particular field 
who take a very keen look into these 
matters.  Take this case of textiles. 
How many Members specialise them­
selves in this? It is only those who 
deal with textiles, Mr. Damani for ins­
tance, who are  expected  to know 
much more about this and  persons 
like Mr. Banerjee, Mr Stephen, Mr. 
Sathe, deal with the workers and the 
employees of textiles and they take 
this up. Now, as far as I could under­
stand from the arguments there are 
two or three issues to be clarified.

I will take first a minor issue and 
this is connected with Mr. Banerjee’s 
Motion seeking f legal  clarification.
I would like the Minister to note down 
these points atid help us to understand. 
In 5(i)(c) you speak of wages, sala­
ries and other dues of employees with­
out specifying what are  the  other 
dues whereas in 5 (2) (e) you spell 
them out. Now, whether the  other 
dues at* 5(1) (c) will also include the 
other dues at 5(2) (a) is a question of 
legal interpretation. Why should the 
vagaeness be left there? Because it is 
provided leaves room for doubt. Who 
will settle this question?  It means 
°nly courts. Why should you put the 
workers in that position that they will 
have to resort to court to get  any 
redressal? Why  not  make it very 
c!ea*“ ***** so that there is no question
going to court and getting legal

(Nationalisation) Bill

Then at 5 (1) (c) you say that 
these will be the liability of this Cor­
poration in respect of any period after 
the management of such undertaking 
had been taken over, that is. from 
the date that the undertaking  has 
been taken over which was some time 
in 1959.  As from the appointed day 
which was April 1974, all the liabili­
ties after the taking over will be the 
liabilities of the Corporation as from 
the appointed day. That is what you 
say at 5 (1) (c).

SHRI B. P. MAURYA:  You are
confused, Sir.

MR. DEPUTY-SPEAKER:  I may
be confused. I want to understand. 
At 5C1) (c)  you say  very "learly 
that' any liability in respect of wages 
and other things from the day  the 
undertaking is taken-over will,  as 
from the appointed day, be liabilities 
of the Corporation. But here in (5)
(2) (a) you say:

“(2) For the removal of doubts, 
it Is hereby declared that.—

(a) save as otherwise  provided 
elsewhere  in  this Act,  no 
claim for wages, bonus, rate, 
rent, taxes,  provident fund, 
pension,  gratuity  or  any 
other dues in relation to  a 
sick textile undertaking  in 
respect of any period prior 
to the appointed day, shall be 
enforceable against the Cen­
tral Government or the Na­
tional Textile Corporation."

This is a contradiction as far as we 
can see.

SHRI B. P. MAURYA:  There  is
no contradiction.

MR. DEPUTY-SPEAKER:  Even if 
we believe there is no contradiction 
yet this question has  to be decided 
by the courts.  You  leave it open 
for the courts to decide.  Ultimately* 
who will interpret and lay down the 
law?  It will be the courts.

That is to say, you are putting the
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which, they cannot afford,  That is 
numbes 2.

Then  you say this. The  third 
point, as I  understand it, is  this. 
You are saying here ‘save as other­
wise provided elsewhere in this Act*. 
That in to  say, this  will over rule 
something which  is a  contradiction 
within the Clause. That is what you 
want to say.

Regarding the clause ‘save as other­
wise jrovided elsewhere m this Act*, 
that is if it is otherwise provided in 
this aft  anywhere,  than that  will 
overrule.  There is a  contradiction 
in this clause  Am 1 clear?  We are 
discus! tag something very serious and 
I am frying to understand the objec­
tion. V'

SHRI VASANT  SATHE: You  are 
right there

MR.  DEPUTY-SPEAKER-  Now, 
You trfed to refer to clause 4(6). You 
referred to that just now and then 
you also referred to clause 4U) and 
you said that some amendments had 
been adopted and therefore this diffi­
culty will not arise.  That te  what 
you say.

Now I would ooint this out to you. 
Again I am coming to the basic ques­
tion.  It is a question  of interpre­
tation.  Just as you are trrinjr  to 
interpret here for our enlightenment 
and £or our  acceptance,  the  same 
thing may be claimed that this has to 
be interpreted by the  court and the 
poor workers will have to go to ♦he 
court.  May I now  point out the 
rules of this House?

The Members have  made it very 
clear just now that this is a question 
of a contradiction within a clause. If 
it is the clause as a whole, then ‘as 
otherwise provided in this Act* will 
apply. But,  when it is a subclause 
within the clause, there it is a ques­
tion of interpretation  and it is for 
the court to decide whether the pro­
vision of a .subclause with in a clause

will exclude the  application of the 
provisions in the Act. It is a question 
of interpretation.

In this connection, I would like to 
draw your attention to the fact that 
the rules of our House are very clear 
on this. The rules say, that wherever 
any special provision is made for any 
particular Committee—we have Com­
mittees in this House—there are cer­
tain general rules that are applied to 
all the Committees.  X think we are 
clear about it. "We have certain and 
particular rules reference to a par­
ticular Committee, e.g., the Estimates 
Committee and the Public Accounts 
Committee.  We  have a provision 
here that a rule applying to any par­
ticular Committee will prevail over 
the general rule. I hope I am clear 
Now. I shall read out  lo you Rule 
No. 286 If you have the rules buok, 
you can just look at it

It says:

“Except for  matters for which 
special provision is  made in  the 
rules  relating  to any  particular 
Committee, the  general  rules in 
this  Chapter  shall apply to  all 
Committees; and if and so far as 
any provision in the special rules 
relating to a Committee is incon­
sistent with the general rules, the 
former rules shall prevail.'*

I think the Members have got it 
clear.

SHRI C. M.  STEPHEN:  That is
what Mr. Sathe said in brief.

MR.  DEPUTY-SPEAKER:  I am
saying that the special rules prevail. 
My point is, where something is spe­
cifically provided to a clause, whe­
ther that special  provision withm 
the clause will not  prevail within 
that clause over What Is provided 
other parts of the Act Thaae aw the 
questions, and therefore, I think 
the points of order  raised fcy 
Sttphcn, Mr. S«tt» «a4  Mem'
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bar* are very very valid points. We 
have to go into this , question.  We 
have to go into this matter thorough­
ly. I would not say that they are right 
and that you are  wrong.  I cannot 
say that. Off hand, I cannot do that. 
TJllimately, it will be tor this House 
to  decide.  Ultimately,  right  or 
wrong, this House will decide.  But. 
I owe it to the House and we owe 
it to the House that whatever we do 
must be with a clear understanding. 
Now, I tried to  listen to you  very 
very carefully. I have not been able 
to convince myseli I say, I got more 
confused. Therefore. I put it to you 
whether it will not be in the interest 
of passing a proper law that we con­
sider this question at leisure and a 
little more at length.  I have a po­
wer in my hands.  I do not  know 
whether I should enforce that. Rule 
89 gives me this power.  It says: 

“The Speaker may, if he thinks 
lit. postpone the consideration of a 
clause.”

I personally feel that he should 
come more prepared.

SHRI B. P. MAURYA:  I am pre­
pared. Sir. I would like to submit my 
points before you give your observa­
tion or your ruling on this.

ft sTnJtor wwff  vnrewff rr strt 

ff»  fasrf ft  ^

* fjr?fi *t ̂  ?r vz 

*T stsft vs rr 

<rsu«T & i

fipfr w Wn  snrir $ i *  iTm* 

farnftrrfrqt £ cnmr  *  ?ptpt 

*v*nrf$r  s*r  fa*ff  %

%  *r  fv<* ¥ tit

II 3r?r ?w xrsr̂rt % *<re

irrfW m  st, mr

*rr  ^ ?r«rm

% farcj wwr

t  *T ** *$ 11 3*i  **

ffr **r ^  i f 4R titx

 ̂  t ̂  fa

f̂rr w fr ̂  sft  stone 

# ST  *T̂F2T v̂T Jrtar W OT, T&rft 

 ̂ vt sstpt ft wr srnrm 

*ttt toht ?rw  fwrr i wrt

Wi tTR if'i 5ft  sfrap”—

’Ttaft ̂ft & 5Rfr5r affar sftar

iftfrqr jfm.ft  | ?ft fsr̂f *fw ^ 

fTZTOT sfpr,T qTTn ?TR 3fT

cfw  vr fwrr i vz scr̂rr

*r £ i  ?pr r̂̂ nff

T̂,  5TnWS '«T, 3Ti% ̂T3f  ST̂f

& a*? it? ̂  irh:

% i spt ermif

5tw % i  rT*rm *rpr?rt ̂  nr- 

Hn̂fr,  *«t h\t rmnr ̂rrrNrf̂fsrsr 

sFtiiT f̂qr«n % m%frf  «rt

«̂tT  T1FIT *|Sf 5rTT77ff ̂

wirtw 4t «fT  «rfa srnr̂,

3fT  VTT ft *TirsnT f 3ft fs ti( ft%

3TC *r ̂rnr |   ̂w'h: ?n7

fn«Rn  i fysr ̂  fn*A»r < ̂ OHIT

qr  5Z<Wr «PT TO W

t f̂; ^ ft ?7f5R ft(q: ^̂ rrsr 

it it  fs’fft SRT̂  w t f i

r̂f <rh' T̂T

|ffrtn ̂ ̂   | f«f. ̂  ft

%t ̂  *?rf3r it  |  i  «ftr   ̂ 

aifr # Ttfcr̂ft 

q SR3 T̂TST % fWT<T  | WT

 ̂ t̂crr fu *T̂

spt iyppf̂rsr  ?r \ ft

zwr& if

 ̂ §ferr t» 'n: w

afSST̂f VT w  n|t ®BT?TT I

SHRI RAJA KULKARNI;  This if 

not a saving clause; this te a removal 

of doubts clause.
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SHRi J. MATHA GOWDER:  Re­
fer it to a Select Committee.

MR.  DEPUTY-SPEAKER:  Order,
order. I have no doubt at all in my 
mind that the  Minister  feets pas­
sionately for the workers.  Nobody 
has any doubt about that; specially- 
this is a personal note—he comes from 
that stratum of society where he has 
more reason to feel more concerned 
about them than others.  I can also 
understand his  anxiety to get the 
Bill through as quickly as possible. 
We share it with him. He has made 
a very impassioned speech.  All the 
same, I feel that certain legal ques­
tions have got to be answered. Mem­
bers have raised  some legal points 
and I also tried to clarify those legal 
points in the form of questions.  It 
will be only  fair if the  Minister 
should come forward  with a well* 
thought-out  statement  meeting all 
these points that have been raised.

SHRI B. P. MAURYA: I have met 
all the points so far as the proceed­
ings are concerned. 1 made all the 
points.  If you pardon my interrup­
tion I have suggested* that they could 
move  amendment and  there is no 
objection.

MR. DEPUTY-SPEAKER:  I have
tried to formalise those  points and 
summarise the points at  Members. 
There should be  answered  one by 
one—I am not able to carry <*&* I 
hear too much of  hissing sound. X
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am dealing with something very im- 
portant. He gays:  If you bring in
amendments in order to remove this 
road block I am prepared to accept 
those amendments. That is what you 
said?

SHRI B. P. MAURYA:  Yes Sir.

MR.  DEPUTY-SPEAKER:  That
means that you yourself are consci­
ous that there is a road block.

SHRI B. P. MAURYA:  Pardon me
if I have given you that impression. 
If this is the impression I am sorry 
for  that  impression.  What I said 
was: we are now on clause by clause 
consideration:* "Tf there is something 
which  cannot  be agreed upon or 
if there is something  objectionable 
to the Members  they have  every 
right to move amendments and they 
have already  moved  amendments. 
They can move amendments to cor­
rect those mistakes if there was any 
mistake according to  their  under­
standing. When  we come to  that 
stage we shall  consider if there is 
any mistake and I shall try to satisfy 
them and I shall try to satisfy you 
also up to the last moment. We are 
now on clause by clause considera­
tion.  If  there is any  amendment 
from the side of any hon. Member 
that could be  considered. But ac­
cording to me this is in order and I 
have tried to satisfy the House about 
it. When we come to that starge we 
shall consider it.

MR.  DEPUTY-SPEAKER:  Will
you allow me to finish my observa­
tion. We all appreciate that In the 
light of the discussion that we have 
had, you on your own or some other 
hon. Members may feel it necessary 
to table amendments in the light of 
the discussion that we have had.

SHRI B. P. MAURYA:  Not me.

MR.  DEPUTY-SPEAKER:  If the
other Members wan! they also need 
some time. They could give amend-
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ments today in order that they could 
come up tomorrow. You cannot have 
amendments just like that

SHRI B. P. MAURYA:  There are
amendments that have already come.

MR. DEPUTY-SPEAKER:  We are
not talking of amendments now. We 
are talking of certain legal implica­
tions of  this particular  clause.  A 
point of  order was  raised by Mr. 
Stephen.  We are not discussing the 
amendments. Therefore I have said 
that it is right and proper that you 
should come or the senior Minister 
or even the Law  Minister  should 
come and clarify the legal implica­
tions.  I am  sorry. I will have to 
hold up further  discussion on  this 
clause until that comes.  Meanwhile 
we can  continue  with the  other 
clauses.  This  particular  clause is 
held over.

% SHRI  SEZHIYAN:  Sir I appre­
ciate the decision given by you that 
we can hold over all the further dis­
cussion  of  this clause  and go to 
clause 6. - "'But clause 6 makes refe­
rence to clause 5.

MR.  DEPUTY-SPEAKER:  You
can point it out at tha time. Clause
5 is held over.

SHRI SEZHIYAN:  If you refer to
the proviso it makes a reference to 
clause 5  Unless you  perfect that 
clause, clause 6 also cannot be dis­
posed of. Clause 9 also refers to the 
provision  contained in clauses 3, 4 
and 5; so that clause also cannot be 
adopted. Again if you go to clause 
18 it depends upon  clause 9 which 
again makes a reference to clause 5.

MR. DEPUTY-SPEAKER: You can 
move a motion.

SHRI  RAJA  KULKARNI:  Be­
cause of your ruling, what happens 
to the amendments to clause 5?

MR DEPUTY-SPEAKER:  Natu­
rally they are held over along with 
the clause.
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SHRI VA3ANT SATHB;  I know 
the anxiety of the Minister and the 
Government to pass the Bill as early 
as possible  In  view of the ordi­
nance, it  has to be  passed in this 
session.  If we  have an  informal 
ĉommittee of members interested in 
this from both the Houses, they can 
go through this Bill and the amend­
ments and submit their report within 
3 days

SHRI  SEZHIYAN:  I accept this
suggestion. There are 38 clauses in 
the Bill and Mr Maury a himself has 
tabled 74 amendments.  That means 
it xs not a simple Bill. I assure you, 
there is no attempt on our part to 
obstruct the passing of this Bill and 
we  shall  cooperate to the  extent 
possible to see that this Bill is passed 
m this  session.  I agree  with Mr. 
Sathe that this Bill may be sent to 
a  committee  and  the  committee 
should be asked to give  its recom­
mendations before the coming Mon­
day.

SHRI S. R. DAMANI-  I have also 
moved some amendments. There are 
so many  ambiguities in  the  Bill. 
Maharashtra Government have taken 
over about 8 or 9 mills and advanced 
about Rs. 4 crores  What will hap­
pen to those amounts’’  There is no 
provision about them

MR. DEPUTY-SPEAKER:  I  am
not stopping you. I think you follow 
what we are  discussing just  now. 
Clause 5 has been  held over, post­
poned.  in view of the  i-ubmisHons 
made by the members  We are con­
cerned with what follows  What is 
the next step?

SHRI S R  DAMANI  I support 
the suggestion that it should be re­
ferred to a Select Committee so that 
all points could be cleared.
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SHRI  S. M. BANERJEE:  Since
you have Mhdly agreed that a de­
tailed examination is necessary about 
clause 5 of the Bill, I would request 
you not to  proceed  with clause 6 
also, because  they are  inter-con­
nected.

MR  DEPUTY-SPEAKER:  That
point has been made by other mem­
bers.

SHRI S.  M.  BANERJEE:  There
can be another round of discussion 
with the Minister and we can com­
plete it by Saturday or Sunday.

SHRI DINESH  CHANDRA GOS­
WAMI:  So far as this proposal o'
Shri Sathe regarding this Bill is con­
cerned, if you please look at rule 74, 
it deals with  motions in regard to 
Bills.

MR. DEPUTY-SPEAKER:  I have
not accepted Shri Sathe*# suggestion
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SHRI DINESH  CHANDRA GOS- 
WAMT:  He has given a suggestion
thet it should be an informal com­
mittee. I submit that the rules do 
Apt provide for a Bill being referred 
to an informal committee
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SHRI  ERASMO DE  SEQUEIRA: 
The first point is that any discussion 
that takes place between the Minis­
ter and the members will, if anyth­
ing, help the passage of the Bill and 
not delay it in any manner. I think 
it has been very rightly pointed out 
that the rules do not provide for the 
creation of an informal committee. I 
fully support Shri Goswami that we 
should not create  precedents with­
out thinking  about  them.  So. I 
would appeal to you,  if you agree, 
that the discussion  should be post, 
poned, and the Minister should hold 
informal discussion  with the mem­
bers.

MR. DEPUTY-SPEAKER:  Let us
be very clear  and take a decision. 
Let us not hav* a further discussion. 
I 'have held over the  discussion on 
Clause 3. t had said that we can pro­
ceed with other clauses  Some Mem. 
bet* have pointed oat (hat because

(Nationalisation; BiU

other clauses are related to clause S, 
it would be much better if we ad- 
joum the discussion on the Bill it­
self.  Now, the adjournment of the 
discussion on the Bill can be only on 
a motion to be moved by a Member 
under rule  106.  It is  not in my 
hands  That  is for  the House to 
decide. ■*

1 had also said...........

SHRI S M  BANERJEE:  I have
also given a motion to get the 
opinion of the Attorney-General.

MR  DEPUTY-SPEAKER*  I  am 
not concerned with that now:  I am
concerned with the  adjournment of 
the discussion  Why don’t the Mem­
bers listen to me’  If you listen to 
me, the things will be settled in no 
time  Please don’t mix up that mo­
tion with this  I am now concerned 
with the  adjournment of  the dis­
cussion  This is for  the  House to 
decide

SHRI  MADHU  LXMAYE:  Mr.
Raghu Ramaiah, don't coerce Mem­
bers  I object to this proceeding?

MR  DEPUTY-SPEAKER:  Order, 
please  I find it very difficult ...

THE MINISTER OP WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAM­
AIAH)  I am trying to help.

MR DEPUTY-SPEAKER:  If you
want to help me, kindly allow me 
two minutes  When everybody talks,
I cannot formulate  my observation. 
In holding over this particular clause, 
I had also  said (Interruptions). 
It becomes really very difficult  Ms 
is important. This is my direction.

In  holding  over this  particular 
clause. I had asked the Minister to 
come forward before the House with 
a well-prepared  statement, meeting 
the legal objections  raised by Mr. 
Stephen, Mr, Sathe and others, and 
also certain observations, wfcfefc X h*A 
made after  summarising all these



3U Sick Textile Under* DECEMBER 10, 1974 Sick Textile Under-* 312
takings (Nationalisation) Bill  takings (NationaUsaMon) BUI

[Mr. Deputy-Speaker] 

things, to clear the  doubts of  the 
Members. The Minister can do that 
on his own  tomorrow or  the day 
after tomorrow,  whenever it  suits

AN HON. MEMBER:  Tomorrow.

MR. DEPUTY-SPEAKER:  When­
ever it suits his convenience.

He should come  forward before 
the House after taking legal advice 
or, better still,, if there are question 
to be asked by  Members, the Law 
Minister comes and clarifies the issues 
before we proceed further.

Now, about a committee proposed 
by Mr. Sathe, I do not think that is 
admissible. We have agreed on this 
that we must pass this Bill as quick­
ly as possible because there are con­
stitutional questions involved.  It is 
a Bill to replace the ordinance. It 
must be done. The Members on this 
side also have said so.

Informally, it is upto the Govern­
ment, when it sees all these troubles, 
to call the Members,  take them to 
confidence and sort things out with 
them. If they all agree, the things 
will go smoothly.

I think, in view of this, I will ac­
cept these motions under rule 109 to 
adjourn the discussion  There is a 
- motion given by Mr.  Sezhiyan and 
there is also a motion given by Mr. 
Limaye. I think, only one will do. I 
will put it to the House.  He can 
move it or Mr. Raghu Ramaih can 
move it

Let us understand it. The arrange­
ment of business is that of the Go­
vernment  the Speaker. For the 
moment, we adjourn this  discussion 
and, if the  Government comes for- 
ward before  the House  tomorrow 
I with the same  Bill, we will  take

iSitup-

’  SHRI K. RAGHU RAMAIAH:  If
we  leave it  At that  indefinitely,

again a fresh motion has to come 
that the discussion be resumed

Sir, you  have  indicated certain 
legal  points  to 'be  clarified. We 
accept that. I would  also  like to 
point out  that this  Bill has to be 
passed not only Here but it has also 
to go to the Rajya Sabha. There is 
that  urgency  also. We may say, 
therefore,  here and now. that the 
Bill will come up tomorrow. By that 
time, my  colleague  will be ready 
with the necessary statement accord­
ing to the direction that you have 
given.

MR. DEPUTY-SPEAKER: I would 
request the Minister of Parliamen­
tary Affairs himself to move the mo­
tion as he wants it.

SHRI MADHU  LIMAYE:  Let it
be adjourned to the next week. You 
can put my motion to  the vote of 
the House.

SHRI C M.  STEPHEN:  I move
the following amendment to the mo­
tion moved by Shri Madhu Limaye:

for

'next week’

substitute

‘next day, December 11, 1974.’

MR. DEPUTY-SPEAKER:  I think, 
this matter can easily be sorted out 
I will accept Mr.  Stephen's amend­
ment, though moved verbally.

SHRI MADHU LIMAYE:  How is
it possible to take It up tomorrow 
itself?  We have to examine various 
amendments.

SHRI S. M. BANERJEE:  Sir, X
have gone through the amendments 
moved by the hon. Members and by 
the hon. Minister. 70 to SO per cent 
of the amendments which have been 
moved have been  accepted by the 
Minister. So, the difference has been 
narrowed  down,  I would  request 
that this Bill be taken up tomorrow
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itself,  tomorrow  afternoon,  and 
iinished.

MR.  DEPUTY-SPEAKER:  Now,
let me put it to the House. I think, 
in view of the controversy.*..

AN HON. MEMBER:  There is no
•controversy.

MR.  DEPUTY-SPEAKER:  Con-
“troversy about *upto when it will be 
adjourned*.  We may agree to any­
thing, but I have to put it to the 
House.  I will  take  Mr. Madhu 
Limaye's motion.......

SHRI SEZHIYAN:  My motion is
-there.

MR. DEPUTY-SPEAKER; It comes 
to the same thing.

SHRI SEZHIYAN:  I gave it first.

MR. DEPUTY-SPEAKER:  I have
selected Mr. Madhu Limaye’s motion 
because he has mentioned the spe­
cific time.  I would also accept the 
amendment moved by Mr.  Stephen 
to this motion, so that we come to a 
d̂ecision.

I will read out Mr. Madhu Limaye’s 
motion:

“Under rule? 109, I move:

That the debate on the Bill be
now adjourned to the next week’/'

Mr. Stephen will go on record as 
liaving  moved  his  amendment, 
n̂amely,

“for

‘next week*

substitute

‘next  day,  December  11, 
1974.'*

1 will first put the amendment mov- 
«d by Shri Stephen  to the vote of 
the House. The question is:

**fvr

*a«*t week*

substitute

‘next  day,  December 11, 
1974.”

The motion was adopted.

MR. DEPUTY-SPEAKER:  Now, I 
put the motion moved by Shri 
Limaye, as amended, to the vote of 
the House.

The question is:

“That the debate on the BUI be
now adjourned to the next day,
December, 11, 1974.**

The motion was adopted.

MR. DEPUTY-SPEAKER: Now what 
do we do? We go on to the next item.

.*{ UrTT-5T (

sTfr,  fain**  I

MR  DEPUTY -SPEAKER;  The 
Minister for Parliamentary Affairs can 
help me here.

Here, we have a ticklirfi..(Interrup­
tions). Why don’t you listen to me? I 
want the Minister of  Parliamentary 
Affairs, in particular, to listen to me 
because he can help here.

SHRI MADHU LIMAYE:  He can­
not.

MR. DEPUTY-SPEAKER: We have 
here another ticklish situation.

SHRI MADHU LIMAYE; He is an 
incompetent Minister.

SHRI K. RAGHU RAMAIAH: What 
did you say?

SHRI MADHU LIMAYE:  I said,
“Mr. Raghu R&maiah is an incompe­
tent Minister*.

SHRI K. RAGHU RAMAIAH:  ‘In­
competent Minister*? You make that 
statement outside You will be sued 
for defamation.
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MR. DEPUTY-SPEAKER: Order, SHRI MADHU LI;tVIAYE: If they· 
please. 

SHR'I P. G. MAVALANKAR: Please 
do - not get excited. 

SHRI DARBAM SINGH: He has 
used a language which he should not 
have used. 

SHRI J.vµ.:QHU LIMA YE: 'Incompe­
tent' is unparliamentary? 

SHRI DARBARA SJNGH: This is not 
the language. 

SHRI C. M. STEPHEN: He arraigns 
the' Prime Mini�ter ' everyday. and 
uses abusive remarks. 

MR DEPUTY-SPEAKER: Order, 
_please. Let me take th,e thing upon 
my�elf, call me the incompetent 
Presiding Officer. 

SHRI VASANT SATRE: Fortunate­
ly, neither-you nor Shri Raghu Ramaiah 
need a certificate from Shri Madhu 
Limaya, of course. (Interruptions). 

MR. DEPUTY-SPEAKER: Let us get 
on with the business. We have another 
ticklish situation in our hands and I 
would like the Members to help me 
out. Nobody expected that this kind 
of a situation would arise when the 
debate on this Bill would have to be 
adjourned. Therefore, naturally, Shri 
Shyamnandan Mishra in whose name 
the statutory resolution stands for the 
next Bill is not here. What do we do 
in the matt,er? 

SHRI MADHU LIMA YE: I have al­
rJady suggested that we adjourn the 
House. 

AN HON. MEMBER: How can it be? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, DE­
PARTMENT O:F -PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
Af.FAIR's (SHRI OM MEHTA): Every 
Member ·is expected to be here v.•hen 
an item of bu:,iness in his narp.e has 
been put down in the Li�t pf B.\lsiness; 

want our co-operation, this is ·not the· 
way. If they want to ride rough-shod, 
all right, we are aiso ready. 

SHRI VASANT SATRE: Shri Shyam­
nandan fylishra asked me Shrimati 
Roza Deshpande was also there. 
'Do you think this Bill will go o.l\ fol' 
the whole day?' I thought with all 
the commonsense that I had that this· 
Bill with so many amendments wouldi 
go on for the rest of ·the day. So, L 
had expressed inadvert,en:tly ..... 

MR. DEPUTY-SPEAKER: W� never· 
anticipated that this would happen. 

SHRI VASANT SATHE: So, I thought: 
that the Bill would go on f.or the whole· 
�f the day· and had expressed that to, 
him. So, I cannot blame Shri Shyam· 
nandan J.Y.[ishra. 

SHRI S. ·M. BANERJEE: May I make: 
a subn;ussionr ' 

MR. DEDPUTY-SPEAKER: Let me, 
hear him. Mr. Banerj'.:!e, you hav.e· 
a tendency of becoming very impatient. 
n9waday�. 

SHRI VIKRAM MAHAJAN (Kan-­
gra) : There are many other movers of 
t,he R�solution amongst whom Shri 
Mishra is one. So, it is not necessary 
that he should move the resolution. 

SHRI S. M. BANERJEE: It may not 
be necessary, strictly speaking and 
technically speaking that is correct. 
but we do not go on by mere technl 
calities here. He is th� -le.,1:1dip.g mover· 
of the resolution. So we can take it. 
up tomorrow. Now we may take up., . 
tl}� Supplemetary Budget. 

MR. DEPUTY-SPEAKER: We are 
passing through very· very difficult 
tJmes anq. troubl,ed tin:igs when the­
emotions .are l{"ery 4igl). .... . (Interrup-' 
tions). Now why do not Members, 
listen to me? You go on talking. I: 
will be here just to Ii�� t.? you. 
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SOftE HOtf. MEMBERS: Heire comes 
Mr. Mishra, Sir.

SHRI SHYAMNANDAN MISHRA: 
Mr. Mishra it not ready to take it up 
to-day. I am not in a position.

SHRI C. M. STEPHEN ; We were even 
on tfee point of postponing it till to­
morrow .... (Interruptions).

SHRI SHYAMNANDAN  MISHRA: 
Can anything be taken  up  at  any 
time?

SHRI SEZHIYAN: We can adjourn 
now. Tomorrow we can sit one hour 
more.

SHRI K. RAGHU RAMAIAH: There 
is half-an-hour discussion.

SHRI SEZHIYAN:  We will sit up
to 7 O’clock tomorrow.

SHRI  K.  RAGHU  RAMAIAH: 
There is half-an-hour discussion. At 
5-30 if the Members don’t agree?

AN HON. MEMBER: We all agree.

SHRI SEZHIYAN:  We can sit one
hour more and make up tor the time 
lost today.

MR.  DEPUTY-SPEAKER:  Nobody
wants to listen to the Chair. They only 
want to talk among themselves. My 
difficulty is, Members don’t want to 
listen; they want to talk among them­
selves.  If they want to talk among 
themselves, I will give them time, half- 
an-hour.  You go on talking among 
yourselves.......

PROF. MADHU DANDAVATE; We 
agree with the Minister of Parliamen­
tary Affairs.

SHRI K. RAGHU RAMAIAH: Sir. 1 
have talked to our friends there. We 
have all agreed that tomorrow  we 
will sit till 8 O'clock and finish as 
much business as possible.

SHRI S. M. BANSRJEE: I can com* 
*nit myself only after consulting m?

(NotionalisutiStt) BUI,
SHRI K, RAGHU RAMAIAH: Half- 
an-hour  discussion  will have to be 
postponed by agreement to another day.

SHRI P. a MAVALANKAR;  The 
Member is absent and this is an impor­
tant discussion.  We don’t want this 
discussion to be cancelled.

SHRI K. RAGHU RAMAIAH;  The 
House can decide that it can be post­
poned to another day.

SHRI P. G- MAVALANKAR;  Next 
week is the only week that is avail­
able. Please don’t cancel the half-an- 
hour discussion. Half-an-hour discus­
sion has to take place in regard to the 
subject of industrial development in 
Gujarat. That is very important.

SHRI K. RAGHU RAMAIAH: It can 
go to any other day—the Chair can 
decide,—not tomorrow. Chair can de­
cide any other day.

SHRI P. G. MAVALANKAR; During 
this session?

SHRI K. RAGHU RAMAIAH; Yes,
yes.

MR. DEPUTY-SPEAKER:  If Mem-
mers are  prepared to  listen to the 
Chair,—because the Chair should not 
join in lung-power in  whatever it 
does,—firstly I will say that  Mrs. 
S. M. Banerjee must be the luckiest 
lady in India today because when am 
honourable,  senior alert, witty, effect 
tivc, parliamentarian says that he has 
got to take.......

SHRI S. M. BANERJEE:  There is
confusion. 1 said I have to consult Mrs. 
Mukul Banerjee.

MR. DEFUTY-SFEAKEfc: Then I
think—-I don’t know—whether  Mrs. 
Banerjee would serve you dinners to­
night!

17.00 hrs.

SHRIMATI  T.  LAKSHBCEKAN* 
THAMMA  (Khammam);  Wives wilL 
make better  Parliamentarians; oartt
.time w« should  have all ivtm a* 
Members of Parliament!
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MR. DEPUTY-SPEAKER: Now, in 

view of tbe consensus arrived at, I 

think, we shall proceed with that, 

namely, tomorrow we slit till 8 O’ clock 

and the half-an-hour  discussion' is 

postponed to another  suitable  early 

date.

SHRI P. G. MAVALANKAR:  The

point is very few days are left of this 

Session...

hope this adjournment  doe* not fa* 

volve any censure.

MR. DEPUTY-SPEAKER:  It *s

gentlemen's agreement

17.01 hrs.

The Lok Sabha then  adjourned till 

Eleven of the  Clock on Wednesday, 

December 11,1914/Agrahayana 20, 1896 
(Saka)
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